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 LOK  SABHA
 Thursday,  December  10,  959-Agrai-

 yana  19,  88]  (Saka)

 The  Lok  Sabhu  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair  ]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr.  Speaker;  We  are  extremely
 happy  that  our  Commerce  and  Indus-
 try  Minister  has  been  restored  to
 health.  The  House  will  now  take  up
 questions.

 Small  Scale  and  Cottage  Industries
 “753.  Shri  Keshava:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  Government  have  a
 scheme  to  invite  some  Japanese  fami-
 hes  engaged  in  Cottage  Industries  to
 stay  in  India  in  order  to  develop  the
 Sma})}  Scale  and  Cottage  Industries;
 and

 {(b)  how  many  of  our  delegations  in
 this  regard  have  gone  to  and  returned
 from  Japan  and  with  what  results?

 The  Minister  ef  Industry  (Shri
 Manubhai  Shah):  (a).  No.  Sir.

 (b).  Information  is  being  collected
 and  will  be  Jaid  on  the  Table  of  the
 House.

 Shri  Keshava:  May  I  know  if  it  is
 a  fact  that  some  such  scheme  was
 proposed  and  the  families  were  not
 willing  te  come?

 Shri  Manubhai  Shah:  No  such
 weheme  was  ever  proposed  as  far  as
 the  industries  are  concerned  ut  I  may
 tel}  the  hon.  Member  that  perhaps
 $02  (Ai)  LSD—!.
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 there  was  some  proposal  Jike  that  in
 the  agricultural  section.

 सेठ  गोबिन्द  दास  शभ्रब  तक  जापान  में
 इस  सम्बन्ध  में  हमारे  बहुत  से  प्रतिनिधि  मंडल
 जा  चुके  है  और  में  समझता  हूं  कि  उन  में  से
 भ्रधिकांग  की  रिपोर्ट  भी  प्रा  गई  होंगी  ।
 तो  क्‍या  इनका  कुछ  एकीकरण  करके  हमारी
 तीसरी  पंच  वर्षीय  योजना  में  उनको  रखने  के
 पव  वे  भिन्न  भन्न  राज्यों  में  भी  भेजी  जायेंगी
 शौर  उनकी  सलाह  मांगी  जायेगी  ?

 क्रो  मनुभाई  शाह  :  वहां  तो  बहुत  ज्यादा
 इलिगेशंस  नहीं  गये  हैं  7  जो  इक्के  दुक्के
 आरादमी  गये  हैं  व  इंडिविजुश्रल  टैनिंग  के  लिए
 गये  है  |  कोई  फार्मल  डेलिगेशम  नही  गये  है  ।
 एक  दो  स्टेट्स  ने  अपनी  तरफ  से  लोग  स्पांसर
 किये  थे  q  जैसा  मैने  पिछली  बार  संसद  में
 कहां  था  उन  सब  रिपोर्टों  को  और  उनकी  सब
 हिंदायतों  को  देखते  हुए  उनमें  से  जो  जो  तजुर्ने
 हिन्दुस्तान  के  लिए  लाभकारी  हो  सकते  हैं,
 उनको  हमने  अपनी  नीति  के  भ्रन्दर  दाखिल
 किया  है  ।  ऐसा  नहीं  है  कि  रिपोर्टों  पर  कोई
 सोचविचार  ही  नहीं  किया  गया  है  ।  सो विचार
 किया  गया  है  और  उन  पर  तबज्जह  भी  दी
 गई  है  ।

 सेठ  मोबिन  दास  :  क्‍या  राज्यों  से  सलाह
 ली  जाती  है  ?

 थो  मनुभाई  शाह  :  राज्यों  की  सलाह  का
 कोई  सवाल  इसलिए  नहीं  उठता  कि  जो
 डेलिग्रेशंस  की  रिपोर्ट  होती  है,  उसी  बेसिस  पर
 सारी  पालिसीज्ञ  त॑  कौ  जाती  है,  पालिसी
 बनाते  वक्‍त  उस  चोज़  को  सोचा  जाता  है  v

 Shri  Damani:  Some  time  back  some
 delegations  from  Japan  came  to
 scrutinise  and  suggest  something  to
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 our  small-scale  industries.  May  I
 know  what  suggestions  they  have
 made  and  how  far  they  have  been  ac-
 cepted?

 Shri  Manubhai  Shah:  They  have
 made  their  reports  in  the  Japanese
 Janguage  and  we  understand  that  it  is
 under  transmission  to  us  in  English.

 Shri  Sonavane:  May  I  know  whe-
 ther  there  is  any  idea  to  invite  some
 Japanese  families  who  are  engaged  in
 tanning  cottage  industry  to  stay  in
 our  villages  and  to  guide  our  tanning
 industry  in  the  villages?

 Shri  Manubhai  Shah:  As  the  origi-
 nal  answer  shows,  no,  Sir.

 Shri  M.  R.  Krishna:  When  was  this
 decision  taken  to  introduce  in  India
 some  kind  of  cottage  industries  on  the
 Japanese  pattern?  May  I  know  whe-
 ther  apart  from  the  Central  Govern-
 tment  delegation,  the  State  Govern-
 ments  also  sent  representatives  to
 study  the  industries  and  if  so,  what
 are  the  results  @  these  studies?

 Shri  Manubhai  Shah:  This  is  exact-
 ly  what  I_  mentioned  earlier  also.
 Some  State  Governments  and  Dr.  Roy
 himself,  at  one  stage,  went  to  Japan  to
 make  studies  on  this.  The  results  of
 these  different  reports  and  recom-
 mendations  have  been  built  in  to  the
 extent  possible  in  our  industrial  policy
 for  the  development  of  small  and  cot-
 tage  industries.  It  was  because  of
 the  very  great  progress  that  they  have
 made  in  Japan  in  the  field  of  small
 industries  that  we  recently  invited
 Iwatake  mission  which  came  here  and
 stayed  for  4-5  weeks.  We  are  await-
 ing  its  report.

 mt  रघुनाथ  सिह  :  बनारस  में  करीब
 तीन  जार  करोड़  रुपये  का  रेशम  हर  साल

 इम्पोर्ट  होता  है  1  इस  तीन  चार  करोड़  रुपये
 को  बाहर  भेजने  से  बचाया  जा  सके,  इस  उद्देश्य
 से  क्या  रेशम  उच्चोग  के  लिए  देहरादून  में  या
 बैंससर  में  कुछ  काटेज  इंडस्ट्रीज  के  झाधार
 पर  कोई  काय  झारम्भ  किया  जायगा  ?
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 शो  मबुभाई  हाहु  :  बनारस  के  सिल्क
 उद्योग  के  लिए  खास  तौर  पर  बहुत  कोशिदा
 की  जा  रही  है  t  प्रब  "तक  १८  आदमी  खाली
 सेरिकलखर  के  प्रन्दर  ट्रेनिंग  लेने  के  लिए
 जापान  भेजे  गये  हैं  श्रौर  पांच  जापानी  जिन्होंने
 सेरिकलचर  में  बहुत  अच्छा  काम  किया  है
 हां  लाये  गये  हैं  श्रौर  उनसे  सलाह  लो  गई  है
 कि  मलबरी  प्लांटेशंस  नान-मलबरी  प्लांटेशंस,
 टस्सर  सिल्क  को  किस  तरह  से  डिवेलप  किया
 जाये  ।  ये  सब  बात  की  गई  हैं  ।  बनारस  का
 खास  तौर  से  खयाल  रखा  जाता  हैं  कमोंकि

 वहां  पर  सेरिकल्चर  शौर  सिल्क  का  काम

 बहुत  भच्छा  होता  है  1

 Chilg  Welfare

 9154.  Shri  Shree  Narayan  Das:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  any  suggestion  has  been
 made  and  considered  by  the  Govern-
 ment  to  have  a  sub-committee  at
 Cabinet  level  to  handle  child  welfare
 work;

 (b)  if  so,  the  precise  nature  of  func-
 tions  suggested  of  such  a  sub-com-
 mittee;  and

 (c)  the  nature  of  decision  taken?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon)  :(a)
 to  (c).  A  suggestion  was  received
 from  the  General  Secretary  of  the
 Indian  Council  for  Child  Welfare  that
 a  Committee  of  Cabinet  should  be  sel
 up  to  co-ordinate  the  implementation
 of  ‘child  welfare’  programmes.  It  was
 decided  that  a  Co-ordination  Com-
 mittee  composed  of  the  Cabinet  Secre-
 tary,  Chairman  of  the  Central  Social
 Welfare  Board,  Secretaries  of  the
 Ministries  of  Home  Affairs,  Health,
 Education  and  Community  Develop-
 ment  and  Additional  Secretary  of  the
 Planning  Commission  should  be  set  up
 to  see  that  the  subject  ‘child  welfare’
 as  a  whole  receives  adequate  attention
 and  that  the  appropriate  autherities
 prepare  the  needed  programmes  and
 that  duplication  of  effort  is  avoided,
 It  was  not  considered  necessary  to
 set  up  a  Cabinet  Committee  at  this
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 stage,  That  could  be  considered  later
 when  the  work  of  the  Co-ordination
 Committee  develops.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  this  committee  will  take
 up  co-ordination  of  child  welfare
 work  in  different  States  also?

 Shrimati  Lakshmi  Menon:  For  that
 we  have  addressed  a  letter  to  the
 Chief  Secretaries  of  all  the  States  re-
 questing  them  to  consider  the  question
 of  having  State  co-ordination  com-
 mittees  for  the  same  purpose.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  this  committee  will
 have  regular  sitting  or  it  will  meet
 only  once  a  year?

 Shrimati  Lakshmi  Menon:  That  de-
 pends  upon  the  kind  of  matters  re-
 ferred  to  it.  It  is  a  co-ordination
 committee.  When  the  programmes
 are  referred  to  it,  it  will  consider  them
 and  the  sittings  will  be  according  to
 the  need.

 Shri  P.  C.  Borooah:  May  I  know
 whether  any  proposal  will  be  made  to
 provide  free  mid-day  meal  to  the
 school-going  children?

 Shrimati  Lakshmi  Menon:  This  com-
 mittee  does  not  implement  the  pro-
 grammes.  The  programmes  are
 drawn  up  by  the  various  Ministries
 of  the  Government  and  the  child
 welfare  organisations.

 Shri  Narasimhan:  This  committee  is
 composed  mainly  of  permanent
 officials  of  the  Secretariat.  Is  it  not
 possible  to  do  the  work  without  for-
 mally  calling  it  a  committee?

 Shrimati  Lakshmi  Menon:  At  the
 moment  the  child  welfare  programmes
 are  handled  by  the  different  Minis-
 tries  and  voluntary  organisations  and
 consequently,  there  is  some  duplica-
 tion  of  programmes  and  work.  It  is
 really  a  waste.  In  order  to  have  a
 programme  which  may  not  be  dupli-
 cated  and  which  may  not  also  in-
 volve  waste,  the  co-ordinating  com-
 mittee  has  been  constituted.

 Shri  Heda:  The  hon.  Deputy-Minis-
 ter  has  stated  that  this  committee
 will  try  to  create  co-ordination  be-
 tween  various  agencies.  May  I  know
 whether  it  will  try  to  bring  out  a  new
 wholesome  scheme  for  child  welfare
 so  that  certain  aspects  of  child  wel-
 fare  which  have  not  been  taken  up
 so  far  may  be  taken  up?

 Shrimati  Lakshmi  Menon:  I  have
 repeatedly  answered  that  it  is  only
 a  co-ordinating  committee.  It  will
 examine  proposals  and  find  out  whe-
 ther  there  is  any  kind  of  duplication
 in  programmes  of,  say,  the  Education
 Ministry  and  the  Ministry  of  Commu-
 nity  Development  or  the  Social  Wel-
 fare  Board,  etc.

 Shri  Panigrahi:  May  I  know  whether
 the  Government  has  any  knowledge
 as  regards  the  amount  of  money  at
 the  disposal  of  the  Indian  Council  of
 Child  Welfare  and  how  that  has  been
 spent?  Has  any  review  been  made?

 Shrimati  Lakshmi  Menon:  Govern-
 ment  has  knowledge  because  it  re-
 ceives  aid  from  the  Government  and
 no  aid  is  given  unless  a  proper  balance
 sheet  is  submitted  to  the  Govern-
 ment.

 Shri  Panigrahi:  What  amount  was
 given  to  the  Indian  Council  of  Child
 Welfare  and  how  much  of  it  has  been
 spent  so  far?

 Shrimati  Lakshmi  Menon:  If  the
 hon.  Member  puts  a  separate  question,
 I  shall  be  able  to  say  that.

 Shri  Tyagi:  Is  the  subject  of  child
 welfare  in  the  State  List  or  the  Cen-
 tral  List?

 Shrimati  Lakshmi  Menon:  I  can.
 not  off-hand  answer  that  question:  I
 am  told  it  is  in  the  Concurrent  List.

 Shri  M.  RB.  Erishna:  May  I  know
 whether  the  social  welfare  team  of  the
 Planning  Commission  has  suggested
 any  scheme  for  this  co-ordination
 work;  if  so,  what  was  the  necessity
 for  this  co-ordination  committee  at
 cabinet  level?

 Shrimati  Lakshmi  Memon:  As  is
 evident  from  the  question,  the  matter
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 was  put  up  before  the  Prime  Minister
 by  the  General  Secretary  of  the  Indian
 Council  of  Child  Welfare.

 Shri  Shree  Narayan  Das:  In  view  of
 the  fact  that  this  work  is  being  hand!-
 ed  at  different  levels  by  different
 Ministries  and  also  various  voluntary
 organisations,  may  I  know  whether  the
 desirability  of  having  the  work  done
 by  one  Ministry  has  been  considered;
 if  so,  with  what  result?

 Shrimati  Lakshmi  Meson:  The  ad-
 ministrative  responsibility  for  child
 welfare  at  the  moment  rests  with  the
 Education  Ministry.  The  Social  Wel-
 fare  Board  under  the  Education  Minis-
 try  is  concerned  with  it,  the  Educa-
 tion  Ministry  is  concerned  with  it,  and
 as  far  as  rural  child  welfare  scheme  is
 concerned  the  Community  Develop-
 ment  Wing  handles  it.  So  the  admi-
 nistrative  responsibility  is  still  with
 the  Education  Ministry,  but  this  has
 not  succeeded  and,  therefore,  the
 consequent  duplication  of  work  is
 there.

 Shri  Tyagi:  While  it  is  conceded
 that  child  welfare  can  best  be  looked
 after  by  a  lady  Minister,  I  want  to
 know  whether  the  subject  is  in  the
 Centra!  List  or  the  State  List.  If  it
 is  the  function  of  the  State  Govern-
 ments,  I  want  to  know  why  we  are
 spending  money  over  it?

 Mr.  Speaker:  She  has  already  said
 that  it  is  in  the  Concurrent  List.

 Shrimati  Lakshnuat  Menon:  I  am  told
 that  it  is  in  the  Concurrent  List.

 Shri  Harish  Chandra  Mather:  Sir,
 there  is  a  little  confusion.  It  appears
 from  the  answer  of  the  Deputy  Minis-
 ter  that  child  welfare  work  is  done  in
 the  urban  areas  by  the  Social  Welfare
 Board  and  the  Community  Develop-
 ment  Wing  in  the  rura)  areas.

 Sbrimati  Lakshmi  Menon:  I  did  not
 say  that;  I  said  that  the  overall  res-
 ponsibility  for  child  welfare  rests  with
 the  Education  Ministry  but  in  rural
 areas  the  Community  Develapment
 Wing  alse  handles  it.

 Shri  Harish  Chandra  Mather:  Is  it
 not  a  fact......-...-.
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 Mr.  Speaker:  Order,  order.  Let  us
 not  have  too  many  supplementaries.  on
 this.  Hon.  Members  ought  nat  to  mut
 their  supplementaries  before  they
 catch  my  eye.  Let  us  go  to  the  next
 question.

 सुमाता  के  चव्य  स्वास्थ्य  के  भारतीय
 जियोधलश  को  हत्या

 8  श्री  है... ||.  लोर  धास्त्रौ  :
 थी  ल  ण्न  बन  :
 श्  पाणिशहो  :

 थी  स  २  Yo  अहची  :
 थी  साथन  गुप्त  :
 भरी  राभेइथर  टाोदठिया  :

 (भी  हेम  बदा  :

 *,  9  ¥  ह.

 क्या  प्रधात  बंती  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  १३  सितम्बर,
 १६५६  को  सुमावरा  में  'विदव  स्वास्थ्य  संगठन

 के  साथ  काम  करने  वाले  भारतीय  विशेषज
 श्री  सेंग  बहादुर  को  उन  के  निवास-स्थान  पर

 गोली  मार  कर  हत्या  कर  दी  गई;

 (ख)  यदि  हा,  तो  क्या  सरकार  ने  उस
 घटना  को  जाच  करने  का  प्रयास  किया  है;
 और

 (7)  उन  के  परिवार  के  सदस्यों  को

 सहायता  देते  के  लिए  क्या  व्यवस्था  की

 गई  है  ?

 वैदेशिक-कार्यस.  मंचौ  के  सभा-सर्चिन

 (शी  पाबत  झलो  जो)  :  (क)  जी, हां

 (=)  जकाता  में  भारत  के  मिफारत-

 खाने  ने  इडोनेशिया  की  सरकार  से  इस  मामले

 में  लिखा-पढ़ी  की  है  ।  उस  सरकार  के  द्वारा

 की  गई  जांज-पड़ताल  का  क्‍या  नतीजा  निकला,

 इस  को  इशिला  ब्भी  नहीं  मिली  है  t

 (गं)  भाखिरी  रसूमात  के  सिए  लाझ -

 को  हवाई  जहाज  से  जकोर्तो  ले  जाने  शौर...

 उस  की  खाक  को  भारत  खाते  में  मृतक  की
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 ear  को  सभी  सभ्मव  सहायता  दी  गई  ।  वल्डे

 लथ  झारगेताइजेशन  मुतक  के  रिह्तेदारों  को
 माली  इमदाद  देने  के  सवाल  पर  बिचार  कर

 रहा  है  और  मह  पता  चला  है  कि  उन्हें  मुनासिन
 माहवारी  भरा  श्रौर  मुभाविज्ा  या  बीमे  का
 घन  मिलेगा  t

 करी  प्रछादा  बीर  कास्थी :  क्‍या  श्री  तग

 बहादुर  को  विधवा,  शेष  परिवार  श्रौर  बच्चा
 को  शिक्षा  आदि  के  लिए  सरकार  को  ओर  से

 कुछ  प्रनुदान  दिया  गया  है  +

 च्यी  साइत  झलो  ह. ह  :  यहू  सब  काम

 डब्ल्यु०  एच०  जोन  के  जरिये  होगा,  सरकार
 की  तरफ़  से  नहीं  ।

 Shri  8.  M.  Banerjee:  This  incident
 took  place  on  l3th  September,  3959.
 Did  we  not  get  the  preliminary  infor-
 mation  as  to  why  Shri  Tegh  Bahadur
 was  shot  down,  who  did  it  and  whr-
 ther  that  man  has  been  arrested’

 Shri  Sadath  Ali  Khan:  The  motive
 of  the  murder  is  not  yet  known  and
 the  culprit  has  also  not  so  far  been
 apprehended.  The  Embassy  has,
 however,  taken  up  the  matter  with
 the  Ministry  of  Foreign  Affairs  of  the
 Republic  of  Indonesia  for  an  early
 apprehension  of  the  offender  and
 prompt  investigation  of  the  case.

 Shri  Hem  Barua:  As  this  matter
 was  taken  up  by  the  Indian  Embassy
 with  the  Indonesian  Government,  may
 Y  know  whether  they  have  given  any
 account  of  the  incident  at  the  initial
 stage?

 Shri  Sadath  Ali  Bhan:  Further
 details  will  only  be  known  when  we
 get  a  reply  from  them.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  Indonesian  authorities
 have  started  investigation  into  the
 ease;  if  30,  at  what  stage  the  investi-
 gation  is?

 gadsth  Ali  Khan:  They  have

 ured  investigation,  but  they  have
 pat  Peon  able  to  apprehend  the  cul-

 prit.  i  cannot  say  off-hand  at  what
 stage  the  investigation  will  be.

 Shri  Hem  Barna;  May  I  know  whe-
 ther  any  compensation  has  been  claim-
 ed  by  us  from  the  Indonesian  Gov-
 ernment  for  giving  financial  assist-
 ance  to  members  of  the  family  of  the
 deceased?

 Mr.  Speaker:  How  is  the  Indonesian
 Government  responsible?  The  W.H.O.
 is  taking  it  up  and  that  organisation  is
 considering  the  question  of  paying  a
 monthly  allowance.

 Shri  Sadath  Ali  Khan:  I  can  say,
 Sir,  that  the  question  of  monetary
 assistance  to  the  members  of  the
 family  of  the  deceased  is  now  under
 the  consideration  of  the  World  Health
 Organisation  and  they  would  receive
 some  substantial  help.

 Mr.  Speaker:  Next  Question.
 Shri  Vajpayee:  Sir,  may  I  put  one

 question?
 Mr.  Speaker:  No;  ६  am  not  going  to

 allow  any  more.  Every  small  ques-
 tion  is  caught  hold  of  by  all  hon.
 Members.

 Bhusandapur  Colony
 *I58.  Shri  Panigrahi:  Wili  the

 Minister  of  Behabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  refugee  families
 who  have  been  resettled  in  Bhusanda-
 pur  Colony  under  the  Chilka  land  re-
 clamation  schemes;

 (b)  the  amount  of  land  allotted  to
 each  family;

 (९)  whether  the  remaining  535
 acres  of  reclaimed  land  near  Chilka
 have  still  remained  unallotted;  and

 (d)  whether  there  is  any  proposal
 to  reclaim  further  lands  near  Chilka
 lake?  ,

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  to  (d).
 Information  has  been  called  for  from
 the  State  Government  and  will  be
 placed  on  the  Table  of  the  Sabha  when
 received.
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 Shri  Panigrahi:  Sir,  I  tabled  this
 question  about  a  month  back,  but  still
 the  reply  is  that  the  State  Government
 has  been  requested  to  give  the  inform-
 ation  May  I  know  how  long  it  will
 take  to  give  the  information?

 Mr.  Speaker:  Over  a  matter  like
 this,  what  contro!  has  the  Centrai
 Government  over  the  State  Govern.
 ment?

 Shri  Panigrahi:  When  was  the  letter
 addresseq  to  the  State  Government?

 Mr.  Speaker:  Order,  order.  The  hon.
 Member  has  his  representatives  in
 the  State  Legislature.

 Shri  Suresdranath  Dwivedy:  It!as
 the  Rehabilitation  Ministry  no  report
 about  the  colony?  We  do  not  get  any
 report  from  the  Rehabilitation  Minis-
 try;  always  there  is  some  difficulty  in
 getting  information  from  this  Minis-
 try.

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Sir,  there  are  four  parts  to
 this  question.  The  number  of  families
 is  round  about  500  to  600  who  have
 been  settled  there  under  the  Chilka
 Lake  scheme.  I  know  the  cost.  We
 know  the  number  of  families.  The  hon.
 Member  wants  to  know  the  quantum
 of  land  given  to  each  of  those  600
 families.  That  information  we  have
 not  got  and  we  have  called  for  that
 information  from  the  State  Govern-
 ment.

 Mr.  Speaker:  I  will  not  allow  that
 information  to  be  placed  on  the  Table
 of  the  House.  All  that  the  hon.
 Member  wants  to  know  is,  I  think,  the
 average  per  family.

 Shri  Mehr  Oband  Khanna:  Our
 average  ig  about  five  acres.  That  is
 the  ceiling,  but  there  is  a  sliding  scale
 depending  upon  the  number  of  mem-
 bers  in  each  family.

 Shri  Tangamani;:  May  I  know  when
 the  State  Government  was  addressed
 for  furnishing  this  information?

 Shri  Mehr  Chand  Khanas:  I  am
 afraid  I  am  not  in  a  position  to  answer
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 that,  but  there  is  nothing  that  we
 want  to  keep  from  the  House.  I  have
 given  the  information  about  the  num-
 ber  of  families,  about  the  amount
 spent  on  this  scheme  and  I  have
 even  said  the  average  holding  is  about
 five  acres  and  there  is  a  sliding  scale
 depending  upon  the  number  of  mem.
 bers  in  each  family.  If  the  hon.  Mem-
 ber  wants  to  know  the  quantum  of
 land  given  to  each  of  the  500  or  600
 families,  that  information  F  have  not
 got.

 Shri  Panigrahi:  May  I  know  whe-
 ther  a  hospital  and  high  school,  which
 were  requested  for  by  the  refugees
 there,  have  now  been  started  in  this
 colony?

 Shri  Mehr  Chand  Khanna:  The
 question  is  about  reclamation  of  land
 and  allotment  of  land.

 Mr.  Speaker:  Yes,  the  original  ques-
 tion  refers  only  to  allotment  of  land
 Tam  not  going  to  allow  any  digression
 for  the  simple  reason  that  the  question
 relates  to  the  number  of  familles  who
 have  been  settled,  the  amount  of  land
 allotted  and  what  is  remaining.  The
 question  does  not  relate  to  any  hos-
 pital.

 Shri  Panigrahi:  Recently  the  Char-
 batia  refugee  camp  has  been  closed
 down.  May  I  know  whether  this  camp
 population  living  in  Charbatig  has
 been  brought  into  Bhusandapur  colony
 for  re-settlement?

 Shri  Mehr  Chand  Khanna:  Charbatia
 Camp  is  on  the  other  side  of  river
 Mahanadi  near  Cuttack  and  this  colony
 is  50  miles  away  from  Bhubaneswar.
 I  do  not  know  what  connection  this
 question  has  about  the  allotment  of
 land  there  (Interruption).

 Shrimati  Renu  Chakravartty:  He
 does  not  know.

 Mr.  Speaker:  Hon.  Members  should
 follow  what  the  hon.  Minister  says  as
 to  what  is  going  on.  These  questions
 do  not  arise  out  of  the  main  question.
 The  refugee  families  have  been  re-
 settled  there.  Whether!  any  colony
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 has  been  closed  or  not,  he  is  not  pre-
 pared  to  say.

 Shri  Surendranath  Dwivedy:  The
 question  is  whether  they  have  been
 drought  to  Bhusandapur.

 Shri  Panigrahi:  The  Government  of
 India  have  spent  much  money  and
 ihey  must  let  us  know  the  position.

 Mr,  Speaker:  What  is  it  that  has
 not  been  anserwed?

 Shri  Panigrahi:  People  have  come
 from  Charbatia  to  Bhusandapur.  May
 ३  know  whether  the  Minister  knows
 at?

 Shri  Mehr  Chang  Khanna:  A  large
 number  of  families  have  been  sent
 from  Charbatia  to  Bhusandapur  in
 the  past,  as  far  as  I  remember.  If  the
 hon.  Member  wants  to  knew  how
 many  families  have  been  sent  in  the
 recent  past,  I  have  no  information.

 Documentary  Film  on  Tagore
 Shri  Ram  Krishan  Gupta:

 1957,  Shri  D.  C.  Sharma:
 {  Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  899  on  the  28th  August,  959  and
 state:

 fa)  whether  Government  have  since
 examined  the  points  raised  by  the
 Producer  of  the  Documentary  films  on
 the  life  of  Shri  Rabindra  Nath  Tagore;

 (0)  if  so.  the  result  thereof:  and

 (c)  when  the  shooting  of  film  will
 he  started?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to  (c).
 An  agreement  has  been  signed  with
 the  producer  last  month  and  shooting
 of  the  film  will  start  after  the  script
 has  been  finalised.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  main  terms  of  the  agree-
 ment?
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 Dr.  Keskar:  The  agreement  is  of  the
 ordinary,  standard  or  trade,  type.
 Only,  the  question  as  to  how  much
 should  be  paid  to  the  producer,  how
 much  advance  is  to  be  given  and  how
 it  is  to  be  paid  is  in  the  fina)  stages
 of  settlement.

 Mr.  Speaker:  A  general  question  of
 this  nature  need  not  be  answered.  If
 the  hon.  Member  has  got  any  parti-
 cular  point  in  view  such  as  the  extent
 of  the  amount  that  has  been  spent  and
 so  on,  and  if  he  puts  a  question  to
 that  effect,  I  can  understand.  How  can
 he  put  a  general  question  as  to  the
 terms  of  the  agreement?

 Shri  S.  M.  Banerjee:  May  1  know
 the  length  of  the  film,  and  may  I
 know  what  portion  of  Tagore’s  life
 will  be  covered?  Is  it  from  child-
 hood  to  death?

 Dr.  Keskar:  The  producer  in  ques-
 tion  is  a  very  well-known  figure  in
 the  production  world  and  sufficient
 latitude  and  liberty  have  been  left  to
 him  to  work  out  the  film  under  the
 direction  of  a  genera)  advisory  com-
 mittee.  It  wi)]  not  be  possible  for  me
 to  say  to  what  part  he  will  restrid&
 himself.

 Shri  D.  ९,  Sharma:  May  I  know
 who  is  going  to  finalise  the  script  of
 the  film?

 Dr.  Keskar:  I  have  said  there  is  an
 advisory  committee  formed  specially
 to  advise  and  help  the  producer  and
 this  committee  will  certainly  settle
 everything  with  the  producer  in  this
 respect.

 Shri  C.  K.  Bhattacharya:  May  I
 know  who  are  the  members  of  this
 committee?

 Dr.  Keskar:  The  members  of  the
 committee  are:  Shri  Bimal  Chandra
 Sinha,  Shri  Amal  Ome  and  Shri
 Tappan  Mohan  Chatterjee.

 सेठ  गोजिस्द  दास:  यह  जो  फिल्‍म
 बन  रही  है  चह  अंप्रेडी  में  वन  रही  है  या
 बंगला  अौर  हिन्दी  में  भी  बन  रही  है,  अौर
 अगन  1 प्रेजी  में  ही  चन  रही  है  तो  क्या  बंगला
 और  हिन्दी  में  भी  इस  के  बनने  का  प्रस्ताव  है  ?
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 tre  @aee:  किन  किन  भाषाओों

 में यद  बनेगी  अझभी  हम  ने  इस  पर  राय  निश्चित

 महीं  की  है,  लेकित  भ्रजिक  से  अधिक  माष/ओं
 में  बनाने  की  कोशिश  की  जायेगी।

 Training  in  Small  Scale  Industries  for
 Tibetans

 f  Shri  Subodh  Hansda:
 °758.  <  Shri  8.  C.  Samanta:

 Shri  है.  ८.  Majht:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Small  Scale  Industries  Board  has
 agreed  to  train  some  Tibetan  refugees
 at  its  centres  all  over  the  country;

 (b)  if  so,  the  nature  of  training  that
 the  Board  will  impart;  and

 (९)  the  duration  of  the  training?
 The  Minister  of  Industry  (Shri

 Manebhai  Shah):  (a)  and  (b).  It  is
 Proposed  to  give  training  to  Tibetan
 refugees  in  the  following  crafts:

 Footwear  making
 Carpentry,
 Blacksmithy,
 Potterywares,
 Electroplating
 Machine  Shop,
 Other  mechanical  trades.

 (०)  The  duration  of  training  will
 range  from  8  months  to  about  2  years,
 depending  upon  the  craft  in  which
 training  is  to  be  given.

 Shri  Subodh  Hansda:  May  I  know
 how  many  Tibetans  will  be  trained  at
 a  time  and  who  will  bear  the  cost  of
 the  training?

 Shri  Manubhai  Shah:  To  begin  with,
 it  will  be  100,  and  the  estimated  cost
 of  equipment  is  about  Rs.  90,000.
 Over  and  above  this,  stipends  will  be
 given  to  these  trainees.

 Shri  Sabodh  Hansda:  May  |  know
 whether  there  is  any  proposal  to  start
 a  training-cum-production  centre  and,
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 if  so,  when  that  scheme  will  be  start-
 ed?

 Shri  Manubhai  Shah:  The  existing
 thing  is  the  main  programme  just
 now,

 Shri  8.  C.  Samanta:  May  I  know
 whether  the  training  centres  for  these
 people  have  been  selected  and,  if  so,
 where?

 Shri  Manabhai  Ghah:  They  are
 being  selected,  though  the  final  deci-
 sien  has  not  been  made.  These  will
 be  more  or  Jess  attached  to  the  exist-
 ing  extension  centres  in  the  country.

 श्री  रधुसाय  सिह  :  में  यह  जानमा

 चाहता  हूं  कि  बसारस  और  इलाहाबाद  में

 हजारों  की  तादाद  में  जो  रिफ्यूज़ी  हैं,  भौर
 उन  में  से  भी  जो  ७  या  ८  वर्ष  के  बच्चे  भीख
 मांगा  करते  हैं  उन  की  तादाद  बहुत  ज्यादा

 है,  उन  को  ट्रेनिंग  देने  का  श्राप  कुछ  इन्तजाम
 करेंगे  ?

 फ्नो  नुमाई  काह  यह  तो  लिबेतन

 रिफ्यूर्जीज  के  बारे  में  बबदचन  है  ।

 Mr.  Speaker:  The  Tibetan  refugees
 round  about  the  Viswanath  Temple!

 at  भक्त बदन:  में  यह  (जानना
 चाहता  हू  कि  कब  से  यह  ट्रेनिंग  का  काम

 शुरू  हो  जायेगा, ?

 थी  मसुभाई  झाह:  फौरन

 की  सिहाशन  सिंह:  में  यह  जानना

 चाहता  हूं  कि  जिस  प्रकार  सरकार  तिबेतन

 रिफ्यजीज  को  द्विक्षा  देने  का  विचार  कर  रही

 है,  उसी  प्रकार  लाखों  की  तादाद  at  देहातो
 में  रहने  वाले  बेंकार  भौर  मजद्दूर  हैं,  जिन  की

 सहायता  करने  बाला  कोई  नहीं  है,  कष्या

 उन  के  बाल  बच्चों  को  शिक्षा  देने  का  कोई

 उपाय  ग्रवनेमेंट  कर  रही  है  ताकि  वह  प्पना

 न्लीवन  शौर  ज्यादा  बच्चों,  तरीके  से  चिता

 सकें  ?
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 Mr.  Speaker:  Other  than  Tibetan
 refugees?

 shri  Sinhasan  Singh:  There  are
 people  in  the  villages  who  are  worse
 than  the  Tibetan  refugees.  Nobody
 looks  after  them.

 Mr.  Speaker:  Let  not  this  question
 be  converted  into  a  general  question
 on  the  beggar  problem.

 Shri  Tangamani:  May  I  know  how
 many  refugees  will  be  trained  with
 the  allotted  amount  of  Rs.  90,000  and
 how  many  will  be  trained  in  the  first
 instance?

 Shri  Manubhai  Shah:  00  will  be
 trained  to  begin  with.

 Shri  Tangamani:  What  will  be  the
 recurring  expenditure?

 Shri  Manubhai  Shah:  I;  will  cost
 Rs.  90,000  for  00  Tibetan  refugees  as
 far  as  equipment,  plan  and  machinery,
 ete.,  are  concerned.  Over  and  above
 that,  there  will  be  stipends  ranging
 from  six  months  to  two  years,  depend-
 ing  on  the  craft.

 Small  Inventions  Development  Board
 +

 oysg,  J  Shri  B.C.  Majhi:
 ae  Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state.

 (a)  how  the  selection  of  prize  win-
 mers  of  the  35  prizes  of  the  value
 ranging  from  Rs.  5,000  to  Rs.  25,000
 each  every  year  will  be  made  by  the
 Small  Inventions  Development  Board;
 and

 (b)  what  facilities  are  provided  to
 the  prospective  inventors  for  doing
 technical  research  work?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Small  Inventions  Development  Board
 have  eppointed  a  Committee  to  ex-
 amine  details  of  the  amount  of  award,
 ie  peer

 gag  a ‘facilities  to  be  pro
 ‘fer  doing  research.  The  Committec’s
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 recommendations  have  yet  to  be  consi-
 dered  by  the  Board.

 Shri  B.  C.  Majhi:  May  I  know  when
 the  recommendations  will  be  consi-
 dered  by  the  Board.

 Shri  Mannbhai  Shah:  Along’  with
 the  recommendations  of  the  committee
 other  needs  have  to  be  taken  into
 consideration.

 Shri  Sabodh  Hansda:  May  I  know
 whether  the  prizes  will  be  given  in
 eash  or  any  other  form?

 Shri  Manubhai  Shah:  It  may  be  in
 cash  also.  As  hon.  Members’  know,
 I  had  placed  a  statement  on  the  Table
 of  the  House  last  time.  The  scheme
 is  a  very  comprehensive  one;  it  is  to
 promote  the  inventive  skill  of  people,
 particularly  the  Small  Scale  and  vil-
 lage  artisans.  The  prizes  may  be
 given  in  terms  of  improved  tools  and
 in  some  cases  in  cash.

 Shri  Subodh  Hansda:  May  I  know
 why  the  prizes  vary  from  Rs.  5,000
 to  Rs.  25,0007

 Shri  Manubhai  Shah:  There  will  be
 20  prizes  of  Rs.  5,000  each;  ten  of  Rs.
 10,000;  four  of  Rs.  25,000  and  two  of
 Rs.  50,000.

 Shri  Subedh  MHansda:  Why  the
 amount  varies  like  that?

 Shri  Manubhai  Shah:  Because  some
 inventions  may  be  of  a  small  nature
 and  some  may  be  very  important.

 Shri  Sapakar:  May  I  know  how
 many  such  inventions  are  before  the
 Government  now,  out  of  which  35  will
 be  selected  for  the  award  of  these
 prizes?

 Shri  Manubhai  Shah:  The  question
 is  this.  Board  has  been  constituted.
 The  committee  has  gone  into  the  ques-
 tion  of  settling  the  criteria.  The
 actual  function  is  about  to  begin.  Only
 after  that,  it  can  be  ascertained  as  to
 how  many  inventions  have  been  re-
 ceived  —a  large  number  uf  applica-
 tions  have  already  come—and  who
 will  be  granted  prizes,  etc.

 Shri  Tyagi:  May  I  know  what  are
 the  subjects  prescribed,  in  which  the
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 inventions  are  required  to  be  made?
 Are  there  any  subjects  enumerated?

 Shri  Manubhai  Shah:  These  are  all
 industries;  not  actual  subjects.  Any-
 body  could  try  to  make  any  new  type
 of  machines  or  gadgets  or  equipment,
 or  chemical  or  anything  which  is  to
 be  manufactured  later  on  by  that
 process  or  by  that  particular  equip-
 ment.

 Shri  Sinhasan  Singh:  How  many
 such  inventions  have  been  so  far
 received?

 Mr.  Speaker:  That  question  has
 been  answered  already.  The  question
 was  put  by  Shri  Supakar.  The  reply
 was  that  the  Board  has  just  been  con-
 stituted  and  they  have  received  some
 applications.  Let  us  await  the  final
 result.

 Shri  Sinhasan  Singh:  He  said  they
 have  been  received.  I  want  to  know
 how  many.

 Mr.  Speaker:  Every  day  they  are
 being  received!  Of  course,  it  may  be
 so,  and  I  am_  not  answering  the
 question!

 बरेली  में  कृत्रिम  रबड़  बनाते  का
 कारखाना

 शबी  राम  कृष्ण  रेड्डी  :

 \
 wht  झजित  चिंह  सरहवों  :

 [  भी  झाचर  :

 क्या  जारिपस्य  तथा  उच्चोग  मंत्री  २४

 अगस्त,  १६५६  के  तारांकित  प्रश्न  संध्या

 ७१५  के  उत्तर  के  संबंध  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  बरेली  (उत्तर
 अदेश  )  में  कृत्रिम  रबड़  का  कारल/ना  खोलने
 के  ब्योरे  की  जांच  कर  ली  गई  है;  भौर

 (ख)  यदि  हां,  तो  उसका  क्या
 परिणाम  निकला  ?
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 खोय  मंत्री  (ली  सनुभाई  भर):
 (क)  झौर  (ख)  बरेली  में  कृतिम  रबड़

 का  कारण/ना  खोलने  के  लिए  एक  फर्में  को
 उद्योग  (विकास  तथा  नियमन)  प्रधिसियम
 के  ग्रधीन  एक  लाइसेंस  दिया  जा  चुका  है  t

 tt  भक्त  बोग :  म॑  पहले  तो  यह
 जानना  चाहता  हूं  कि  बहू  कौन  सी  फर्म  है
 जिस  पर  कि  यह  भार  डाला  जा  रहा  है  ।

 दूसरे  में  यह  जानना  चाहता  हु  कि  उसे  क्‍या
 सहयोग  शीर  सहायता  दी  जा  रही  है  ताकि
 यह  कारख।ना  जल्दी  से  जल्दी  बनाया  जाये  ?

 शी  सनुभाई  दाह:  इस  फर्म  का  नाम
 है  किलाचन्द  देवचन्द  कम्पनी  जिन  की  बरेली
 में  शुगर  फैंक्ट्रों  है  भौर  डिस्टिलरी  भी  है,
 शोर  जो  टोटल  इन्वेस्टमेंट  है  वह  १५  करोड़
 से  २०  करोड़  तक  का  होगा  ।

 Shri  Damani:  May  I  know  whether,
 after  this  factory  gets  into  production,
 we  will  still  require  rubber  to  be  Im-
 ported,  and  in  case  we  wil!  still  have
 to  import  rubber,  may  I  know  whe-
 ther  Government  is  considering  or
 will  consider  the  starting  of  more  fac-
 tories  of  this  kind?

 Shri  Manubhai  Shah:  Production  of
 20,000  to  30,000  tons  of  this  synthetic
 rubber  will]  make  the  country  more  or
 less  self-sufficient.  It  may  be  that
 there  will  be  a  little  surplus.

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  whether  any  foreign  collabore-
 tion  has  been  sought  and  how  much
 is  the  foreign  exchange  involved?

 Shri  Manubhai  Shah:  There  is  a
 foreign  collaboration,  with  Firestone
 Company,  who  are  going  to  subscribe
 about  26  per  cent.  of  the  share
 capital—about  Rs.  1,12,00,000.  The
 foreign  exchange  Mmvolved  is  about
 Rs.  8  crores.

 Shri  ©.  D.  Pande:  May  I  know  if
 there  fg  sufficient  supply  of  power
 aloohol  in  that  area  for  a  20,000  ton
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 Shai  Manubhai  Shah:  That  is  a
 question  which  has  been  ‘looked  into
 very  closely.  This  plant  will  require
 about  I8  million  gallons  when  it
 reacheg  a  capacity  of  30,000  tons  of
 rubber.  So,  all  the  alcohol  other
 than  what  is  being  consumed  in  differ-
 ent  industries  from  the  Bihar  and
 UP.  region  wil]  be  used  in  this  fac-
 tory.  That  will  be  quite  adequate.

 a  wea  वर्शन  :  भरे  पहले  श्नने  के

 दूसरे  अंडर  का  उत्तर  नहीं  दिया  गया  है  में
 यह  जानना  चाहता  हूं  कि  यह  फैक्टरी  जल्दी
 से  जल्दी  बन  जाय  इसके  लिए  केन्द्रीय  सरकार
 उन  लोगों  को  क्‍या  सहायता  दे  रही  है  ह

 ग्भी  सनुभाई  छाह  ज॑से  और  इंटर-
 माइजस  को  सहायता  देते  हैं  बसे  ही  इन्हें  भी
 दी  जा  रही  हैं।  कोई  खास  सहायता  नहीं  दी
 जा  रही  है  ।  उनके  प्लान  को  जल्दी  मजूर
 किया  गया  और  उनके  लिए  ग्रलकोहल  और
 बनेक्वान  की  फंसिलिर्टज  दी  जा  रही  है  n

 ट्र/न्सपोर्ट  सम्बन्धी  जो  फंस्लिटी  हर  एक  को
 दी  जाती  है  वह  उनको  री  जाती  है  t

 भरी  त्यागी:  पावर  रो  जा  रहो  है  ?

 थी  सनभाई  शाह  :  पावर  वर्वरह  रब

 कुछ  दिया  जा  रहा  है  q

 Shri  Hem  Barua:  On  a  previous
 oceasion,  it  was  said  that  two  pro-
 posals  were  received  and  they  were
 under  consideration  of  Government.
 व्‌  अरार  to  know  how  the  two  proposals
 were  compared  and  what  dre  the
 considerations  that  over-weighed  in
 favour  of  accepting  this  proposal?

 Shri  Manubhai  Shah:  Really  speak-
 ing,  in  a  nebulous  way,  more  than  two
 proposals  were  received.  Finally
 there  were  two  proposals.  But  this
 was  the  proposal  which  was  much
 more  economic  and  could  be  imple-
 mented  with  greater  speed.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  this  plant  will  be  established
 and  it  will  go  into  production  during
 the  second  Five  Year  Plan  or  in  the
 early  Third  Wive  Year  Plan?

 Shri  Manubbai  Shah:  I;  !s  likely  to
 go  into  production  in  the  second  year
 of  the  Third  Five  Year  Plan.

 Shortage  of  Technicians
 +

 Shri  S.  M.  Banerjee:
 "161  /  Shri  Panigrahi:

 hri  Vidya  Charan  Shakia:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  there  is  a  shortage  of
 skiNed  and  highly  skilled  technicians
 in  the  country;  and

 (b)  is  so,  how  Government  intended
 to  meet  the  requirement  for  the  Third
 Five  Year  Plan?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a).  Yes.

 tb)  By  expanding  the  existing
 Craftsmen  Training  Programmes.

 Shri  S.  M.  Banerjee:  What  are  our
 requirements  for  the  Third  Five  Year
 Plan  of  skilled  and  highly  skilled
 men?

 Shri  Abid  Ali:  For  that,  separate
 notice  will  be  necessary.

 Mr.  Speaker:  The  question  itself
 involves  it.  The  question  ts:

 “Whether  there  is  a  shortage  of
 skilled  and  highly  skifled  techni-
 cians  in  the  country  and  if  30,
 how  Government  intend  to  meet
 the  requirement  for  the  Third
 Five  Year  Plan?”.

 So,  it  must  relate  to  an  estimated
 figure.  If  the  Minister  feels  that  by
 the  time  the  Third  Five  Year  Plan
 comes  into  being,  there  would  not  be
 any  shortage,  he  might  say  so.

 The  Minister  of  Labeur  and  Em-
 ployment  and  Planning  (Sbri  Nanda):
 Estimates  have  been  made;  of  course,
 they  may  be  revised  so  far  as  the  re-
 quirements  of  the  Third  Five  Year
 Plan  are  concerned.

 Mr,  Speaker:  What  is  the  shortage?
 Shri  Nanda:  There  is  no  question  of

 shortage  at  the  moment.  We  have
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 to  make  pragrammes  fer  training  in
 erder  to  meet  the  new
 that  are  also  being  thought  of.

 Shri  T.  B.  Vittal  Rae:  There  is  a  big
 shortage  of  skilled  workers.

 Mr,  Speaker:  Having  regard  to  the
 programme,  the  hon.  Minister  can
 certainly  say,  they  have  not  yet  been
 able  to  estimate  what  exactly  will  be
 the  shortage.  If  they  have  already
 ‘estimated  it,  they  mighf  say,  this  will
 be  the  estimate  that  will  be  required.
 Without  any  estimate,  What  is  the
 Third  Five  Year  Plan?

 Shri  S.  M.  Banerjee:  May  I-ask  an-
 other  question?

 Mr.  Speaker:  Order,  order.  The  hon.
 Minister  is  looking  into  if.

 सेठ  घोजिस्द  बार:  यह  जो  श्रमी
 माननीय  मंत्री  कह  चुके  हैं  कि  हम  को  बहुत
 से  इस  तरह  के  टैकनीशियंस  की  जरूरत  है
 खेकिन  कमी  कभी  जब  यहां  पर  सवाल  भझाता

 'है  भ्रनएम्पलायेड  लोगों  का  जैसे  कि  झमी
 इंजीनियरों  का  आया  था  तो  क्‍या  इस  बात
 का  पता  लगाया  गया  है  कि  इस  तरह  के
 बेकार  टेकनीशियंस  देश  में  कितने  हैं  प्रौर
 उनको  क्यों  नहीं  इथान  दिया  जा  रहा  है  ?

 ्बीं  भाजिद  दत्ली :  पहता  इजीनिपम
 का  सवाल  आया  तो  उस  वक्‍त  पह  बात  कह  दो

 गई  थी  esos  «

 सेठ  गोजिन्द  दास  :
 हो  टेकतीशियंस  हैं  !

 को  हाथिंद  झलो :  जी  हां  इससे
 इंकार  तो  नहीं  है  कि  इंजीनियर्स  टैकनीशियंस

 नहीं  दोते।  ह ६  जो  एम्पलायमेंट  एक्सचेंज
 में  जाम  लिक्षतते  हैं  उसको  जगह  पर  लगा
 देने  #  लिए  पूरी  कोशिश  की  जाती  है  लेकिन
 कभी  कंभी  दहवा  दो  जाता  है  कि  बहुत  से  उनमें
 से  काम  करते  रहते  हैं  चौर  उनको  ज्यादा
 ऊंगी  और  श्रण्छी  जयह  की  बवाहिस  रहती
 है  श्रौर  एम्पलायमेंट  .एक्सबेंज  की  मार्फत
 मो  जगतदें  उन्हें दी  जाती.हैं  उसको ने  पक्कद

 इजीनियर्स  भी

 नहीं  करते  हैं  भौर  कह  उस  दिस  ह. 2  कर  दिया
 गया  था  ।  ड्ुसरे  टैकवीशियंड  के  बारे  थें
 सेकेंड  ऋाईब  ईयर  प्लास  के  ब्रौरान  में  करीब

 ६  लाख  का  एस्टिमेट  है  कि  इतने  की  जरूरत
 पड़ेगी  ।  इसके  बारे  में  पब्लिक  सेक्टर  में
 झौर  प्राइबेट  सेक्टर  में  ए4फटसशिप  स्कीम्स
 की  मार्फत  सिखाया  जाता  है  और  गबर्नमेंट
 में  भी शनल  एप्रैन्टिसशिप  ट्रेनिंग  स्कीम  हैं
 इस  तरह  गवर्नमेंट  की  भौर  प्राइबेट  इंस्टीट्यूशन
 की  दूसरी  कुछ  स्कीमें  जारी  हैं  1

 Dr.  Sushila  Nayar:  While  there  is
 considerable  demand  for  the  trained
 personnel—skilled  and  semi-skilled—

 a  number  of  these  trained  in  the  train-
 ing  centres  run  by  the  Labour  Ministry
 do  not  find  jobs.  Is  there  any  attempt
 being  made  to  co-ordinate  the  type  of
 training  with  the  requirements  of
 Industry?

 Shri  Abid  Ali:  Yes;  we  are  very
 much  interested  in  meeting  these  re-
 quirements.  May  be  some  persons
 who  &@re  trained  might  not  have  been
 employed,  but  the  fact  is,  before  the
 training  is  completed,  we  receive
 demands  for  the  employment  of  some
 of  these  persons.

 Shri  D.  C.  Sharma:  May  I  know  if
 Government  has  under  contempla-
 tion  the  setting  up  of  a  new  scheme
 for  the  training  of  regional  techni-
 cians—skilled  and  highly  =  skilled--
 during  the  Third  Five  Year  Plan?

 Shri  Abid  AH:  As  I  have  already
 mentioned,  if  there  is  further  neces-
 sity,  it  will  be  set  up.

 Shrimati  Renuka  Ray:  Do  Gevern-
 ment  keep  any  figures  of  the  num-
 bers  of  those  who  are  trained  in  these
 institutions  and  who  are  not  employ-
 ed?  If  so,  are  they  kept  here  in  the
 centre  or  in  the  regional  bases?  Are
 Government  satisfied  that  the  majority
 of  them  are  getting  emplqayment?
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 through  our  institutions  are  being
 absorbed  or  not.  This  question  has
 been  asked  again  and  again  and  the
 answer  is,  there  has  been  no  evidence
 of  any  considerable  unemployment
 among  these  people.  They  are  being
 absorbed.  We  have  been  sending
 questions  to  those  people  in  order  to
 find  out  whether  there  is  unemploy-
 ment  and  we  have  analysed  the
 figures  in  the  live  registers.  The
 answer  is  the  same.

 Shri}  S.  M.  Banerjee:  The  hon
 Monister  stated  that  there  are  train-
 ing  centres  where  these  people  arc
 trained—from  semi-skilled  to  skilled
 and  highly  skilled.  The  period  of
 training  is  six  months  to  one  year.
 Y  want  to  know  whether  this  period
 is  enough  to  train  unskilled  or  serm-
 skilled  men  to  skilied  or  highly  skill-
 ed  men  and  if  not,  whether  steps  will
 be  taken  to  absorb  them  in  engineer-
 ing  colleges  for  one  or  two  vears  for
 training?

 Shri  Abid  Ali:  The  training  is  not
 for  6  months,  but  for  8  months  at
 the  centres  and  thereafter  for  6
 months  in  the  plant.

 Shri  Nanda:  The  question  is  whe-
 ther  there  is  going  to  be  any  arrange-
 ment  for  upgrading  these  people  from
 the  status  which  they  achieve  in  the
 training  centres  to  a  higher  status.  An
 intermediate  position  has  been  creat-
 ed  by  apprenticeship.  but  the  other
 thing  has  not  yet  been  done.

 Mr.  Speaker:  Next  question.

 Shri  5.  M.  Banerjee:  My  first  ques-
 tion  has  not  been  answered

 Mr.  Speaker:  It  is  a  continuing
 thing;  he  may  put  questions  later  on.

 Export  of  Shoes  to  U.S.S.R.

 Shri  fam  Krishan  Gupta:
 Sardar  Iqbal  Singh:

 +162.  4  Shri  Ajit  Singh  Sarhadi:
 |  Shri  A.  M.  Tariq:
 [  Shri  D.  €.  Sharma:

 Will  the  Minister  of  Commerce  and
 4h  4  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  large
 number  of  pairs  of  Indian  shoes  have
 been  rejected  by  Soviet  dealers;

 (b)  if  so,  number  of  pairs  of  shoes
 rejected.  and

 (c)  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No.  Sir.

 (b)  and  (c).  Do  not  arise.
 Shri  Ram  Krishan  Gupta:  May  I

 know  the  number  of  shoes  supplied  to
 Russia  and  the  numer  rejected?

 Mr.  Speaker:  Has  there  been  a  new
 export  of  shoes  and  the  shoes  have
 been  misplaced,  only  right  leg  shoes
 having  been  sent?

 Shri  Kanungo:  In  the  latest  ship-
 ment,  there  were  some  objections  and
 those  objections  are  being  ractified.
 They  are  not  being  rejected.

 Shri  Ajit  Singh  Sarhadi:  Have  Gov-
 ernment  adupted  some  way  to  stand-
 ardise  the  supply  to  Russia  from  the
 private  sector?

 Shri  Kanungo:  Shoes  are  of  differ-
 ent  shapes,  varieties  and  specifica-
 tions.  As  the  order  comes.  each  speci-
 fication  is  being  inspected  at  the  stage
 of  production  and  reinspected  finally
 at  the  stage  of  shipment.  That  is
 the  best  that  can  be  done.  The  latest
 rejections  are  of  a  very  insignificant
 order—0'59  per  cent.  0°89  per  cent.
 and  so  on.  Of  course,  there  is  a
 larger  rejection  in  one  consignment,
 but  the  general  order  of  rejection  is
 insignificant.

 Shri  Sinhasan  Singh:  What  is  the
 total  demand  of  Russians  for  Indian
 shoes?  To  what  extent  will  the  Gov-
 ernment  of  India  be  able  to  meet
 that?

 Shri  Kanungo:  Sometimes  the  order
 varies  from  50,000  to  2)  lakhs  pairs
 of  shoes.  It  al!  depends  upon  the
 desire  to  buy.

 Shri  Heda:  May  I  know  whether  it
 is  not  a  fact  that  in  the  past  the  pri-
 vate  parties  were  directly  supplyin
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 shoes  to  the  Russian  Government  and
 now  the  State  Trading  Corporation
 hes  taken  over  the  supply?  If  so,
 may  I  know  from  where  the  STC
 would  be  getting  their  supplies?

 Sbri  Kanungo:  STC  has  always
 been  contracting  for  supply  of  shoes
 to  US.S.R.  But  STC  does  not  manu-
 facture  shoes  and  so  it  gets  shoes
 from  sources  where  they  are  manu-
 factured,  largely  from  the  Small  Scale
 Industriel  Corporation.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  shoes  for  this  are  being  sup-
 plied  by  Messrs.  Cooper  Allens  also,
 or  they  are  purchased  from  Agra?

 Shri  Kanunge:  A  portion  of  the
 demand  is  passed  on  to  Messrs.
 Cooper  Allens  of  Kanpur.  But  a
 large  bulk  of  the  order  is  manufac-
 tured  in  various  places  under  the
 supervision  of  the  National  Small
 Scale  Industries  Corporation.

 शो  खखराल  सिह:  जितने  जूते
 पिछले  साल  हिन्दुस्तान  से  रूस  को  सप्लाई

 किए  गए  उनमें  से  कितने  गरे  के  ये  श्लौर
 कितने  झागरे  से  बाहर  के  थे  ?

 ची  कानूमणों :  इसकी  खबर  हमारे
 पास  नहीं  है,  झगर  नोटिस  हो  तो  इसका

 हिसाब  जोड़ने  को  कोशिश  क।  जाएगी  ।

 Rehabilitation  Colonies  in  Dethi

 +
 Shri  D.  C.  Sharma:

 °7162,  <  Shri  Naval  Prabhakar:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  6  on  the  8rd  August,
 4889  and  state:

 (a)  the  further  progress  made  80
 far,  in  providing  street  lighting,  water
 mains,  roads,  drainage  etc.  in  the  re-
 habilitation  colonies  in  Delhi;  and

 (b)  how  far  the  work  of  providing
 street  Hghiting,  and  internal  water
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 supply  in  Bharat  Nagar  colony  has
 progressed?

 The  Deputy  Minister  of  Rehabilta-
 tion  (Shri  P.  8.  Naskar):  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  III,  annexure  No,  lj).

 (b)  Street  lighting  —Poles  have
 been  provided  and  the  street  lighting
 mains  have  also  been  laid.  Only
 lighting  brackets  and  other  fittings
 remain  to  be  fixed.

 Water  supply.—Delhi  Municipal
 Corporation  is  making  provision  for
 this  expenditure  in  their  revised  esti-
 mates.

 Shri  D.  C.  Sharma:  From  the  state-
 ment  I  find  that  there  are  colonies
 and  in  these  colonies  there  are  two
 types  of  works  to  be  completed.
 also  find  from  the  statement  that  only
 in  one  colony,  Ramesh  Nagar,  one
 type  of  work  has  “been  completed
 fully.  So,  only  1/22  of  the  work  has
 ben  completed  so  far.

 Mr.  Speaker:  What  is  the  question?

 Shri  D.  C.  Sharma:  May  I  know
 when  the  rest  21/22  of  the  work  will
 be  completed?

 Mr.  Speaker:  So,  the  question  is:
 apart  from  1/22,  when  the  rest
 21/22,  of  the  work  will  be  completed?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  In  Ramesh  Nagar  sewerage
 work  has  been  completed.

 Shri  D.  C.  Sharma:  The  hon.  Minis-
 ter  is  taking  about  Ramesh  Nagar.  I
 am  talking  about  the  statement
 generally.  From  the  statement  I  find
 that  22  items  of  work  regarding  re-
 habilitation  are  to  be  cempleted  and
 out  of  that  only  one  item  has  been
 completed,  so  far  as  Ramesh  Nagar  is
 concerned.  May  I  know  when  the
 other  (21/22,  will  be  completed?

 Shri  Mebe  Chand  Khanna:  I  am
 sorry  that  whereas  a  statement  has
 deen  laid  otf  the  Table  of  the  House.
 the  hon.  Member  is  quoting  from



 4367  Oral  Answers  AGRAHAYANA  ‘19,  788  (SAKA)  Oral  Answers  4368

 something  else.  If  you  kindly  refer
 to  the  statement....

 Shri  D.  c  Sharma:  May  I  show  you
 the  statement,  Sir?

 Mr.  Speaker:  What  is  the  state-
 ment?

 Shri  Mehr  Chand  Khanna:  There
 are  ll  items  in  the  statement  which
 }  have  got.  I  think  there  is  some
 mix  up  somewhere.

 Mr.  Speaker:  There  are  only  il
 items.

 Shri  D.  C.  Sharma:  In  my  supple-
 mentary  I  am  referring  to  the  state-
 ment  laid  on  the  Table  with  reference
 to  part  (a).  I  have  put  a  question
 With  reference  to  part  (a)  and  the
 hon.  Minister  is  replying  to  the
 question  with  reference  to  part  (b).
 That  is  the  only  difference.

 Shri  Mehr  Chand  Khanna:  With
 reference  to  part  (a),  we  have  laid  a
 statement  on  the  Table  of  the  Sabha.
 As  far  as  part  (b)  is  concerned,  which
 relates  to  Bharat  Nagar,  we  have
 given  separate  information  about
 water  supply  and  street  lighting  in
 the  body  of  the  reply  itself.

 Mr.  Speaker:  I  do  not  find  22  Kems
 at  all.

 Shri  0.  C.  Sharma:  Here  is  a  state-
 ment  concerning  हक  colonies,  and  [
 have  read  the  whole  statement.

 Mr.  Speaker:  That  is  all  right.
 Shri  D.  C.  Sharma:  I  find  from  the

 statement  that  only  one  item  out  of
 22  items  has  been  completed.  So,  I
 put  the  question.

 Shri  P.  8.  Naskar:
 the  question.

 Mr.  Speaker:  There  are  no  doubt
 eleven  colonies.  In  each  colony  there
 are  some  items  like  filtered  water
 supply;  that  is  item  i.  Sewerage  is
 item  No.  2.  So,  he  has  added  up
 these  items  for  the  !  colonies  and
 got  22  items.

 Shri  Mehr  Chand  Khanna:  May  !
 ssy  for  the  information  of  the
 House....

 He  is  twisting

 .  Mr.  Speaker:  No.  All  that  he
 wants  to  know  is  this.  Water  supply
 and  sewerage  for  one  colony  have
 been  completed.  The  other  colonies
 would  not  now  put  up  with  this
 nuisance.  Therefore,  he  wants  to
 know  when  all  this  will  be  completed.

 Shri  Mehr  Chand  Khanna:  What  I
 was  trying  to  submit  for  the  informa-
 tion  of  the  House  was  that  I  have  two
 agencies  for  my  development  works—
 ene  is  the  Corporation  and  the  other
 is  the  CP.W.D.  We  place  funds  at
 the  disposal  of  both  the  agencies  and
 we  try  to  pursue  and  chase  them  to
 get  these  development  works  execut-
 ed  as  quickly  as  possible.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  C.P.W.D.  Minister  will
 be  prepared  to  reply  to  my  question?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  As
 far  as  the  works  that  are  entrusted
 to  the  C.P.W.D.  are  concerned,  I  think
 we  are  taking  steps  to  have  them
 executed  as  early  as  possible.

 Mr.  Speaker:  Hereafter  whenever
 any  hon.  Minister  feels  that  he  ean-
 not  answer  that  question  wholly,  if
 he  only  gives  an  indication,  I  wil
 send  it  to  the  other  hon.  Minister  also.
 The  other  day  I  made  a  suggestion
 that,  as  far  as  possible,  either  the
 Ministers  or  their  Deputies  may  be
 here  during  the  Question  Hous—and
 I  think  the  Prime  Minister  was  also
 to  a  Jarge  extent  of  the  same  view—
 so  that  this  kind  of  question  and
 cross  questions  could  be  avoided,  if
 it  is  possible  for  them  to  give  a  satis-
 factory  reply  to  this  House  and  to  the
 country  as  a  whole.  Therefore,
 hereafter  I  will  make  provision  to  cir-
 culate  copies  of  such  questions  to  al?
 the  Ministers  concerned,  so  that  either
 they  or  their  Deputies  will  make
 arrangements  to  be  present  here  to
 give  such  answers  &s  they  are  capable
 of.

 Shrimati  Renu  Chakravartty:  May
 I  submit  that  in  the  past  also  there
 have  been  several  instances  where
 this  has  happened?  The  Minister  of
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 Rehabilitation  always  answers  like
 this.  He  always  says  “What  am  I  to
 do?  So  and  so  Minister  has  not  done
 his  part  of  the  job.”  This  has  be-
 come  a  habit  and  every  time  a  ques-
 tien  is  put  on  rehabilitation  the
 Minister  seys  that  some  other  Minis-
 ter  has  to  reply.  Do  you  think  that
 we  should  start  having  three  Minis-
 ters  replying  to  every  question?

 Shri  Mehr  Chand  Khanna:  I  am
 sorry,  J  never  made  that  statement.
 Shrimati  Renu  Chakravartty  is  twist-
 ing  my  words  entirely.  What  I  said
 was,  and  I  repeat  it  now,  that  there
 ate  two  agencies  with  me  for  the
 execution  of  development  projects—
 one  is  the  Corporation  and  the  other
 is  the  C.P.W.D.  I  get  my  work  done
 through  these  two  agencies,  and  I  am
 trying  to  chase  and  pursue  them  till
 the  work  is  done.  I  am  not  shrink-
 ing  my  responsibility.

 Shr]  Tyagi  May  I  suggest  that  in
 cases  where  information  pertains  to
 more  than  one  Ministry  it  must  72९
 the  responsibility  of  the  Minister  con-
 cerned  to  collect  the  information  from
 the  sister  Ministry  and  lay  it  on  the
 Table  of  the  House?

 Shri  Mehr  Chand  Khanna:  I  have
 collected  information  and  laid  it  on
 the  Table  of  the  House.  I  have  stat-
 ed  the  various  percentages  of  work
 completed,  like  90  per  cent,  98  per
 cent..  95  per  cent.  and  so  on.  It  is
 all  incorporated  in  the  statement.

 Mr.  Speaker:  Let  us  be  clear  about
 this  matter.  The  Minister  who  is
 mainly  responsible  to  gather  informa-
 tion  from  all  sources,  including  the
 Ministries,  should  watch  the  progress
 from  time  to  time.  If  in  any  parti-
 cular  technical  matter  he  is  not  able
 to  explain  himself  as  fully  85  the
 Minister  in  charge  can,  then  that
 Minister  should  also  be  present  here.
 Otherwise,  it  will  be  the  responsibility
 of  the  Minister  in  charge  to  make  in-
 formation  available  to  this  House  as
 fully  as  possible.

 ही  भवत  इशलेत  :  इस-  विवरण  से  ज्ञात

 होता  है  कि  बहुत  से  कार्मों  के  बारे  में  अभी  क
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 खिल  पढ़ी  दीदी  रही  है  ।  जनर  रिहुक्सिटे क्षण
 मिनिस्ट्री  खत्म  होते  बाली  है।  इसलिए  में
 जानता  चाहता  हूं  कि  समाप्त  होने  से  पहले
 वह  इन  सब  कार्मों  को  पूरा  कर  जाना  आंहतो
 है  भौर  श्गर  नहीं  तो  उसके  बाद  इन  कामों
 को  कौत  पूरा  करेगा  ?

 चश्मी  मेहर  ग्य  सस् :  इस  मवास  के
 दो  पहल  है  |  मेरे  भाई  को  इस्म  नहीँ  है।
 कि  जहां  तक  सवाल  हैं  मकात  बनाने  का,
 बहू  तो  आसाम  है।  लेकिन  जहां  पानी,
 सियुएज  झौर  वाटर  इंस्टलेशन  का  सवाल
 झाता  है,  वे  चौजें  ऐसी  हैं  कि  एक  दो  दिन  में
 नहीं  हो  जाती  है।  पानी  जमुना  से  खेना
 पड़ता  है,  पंजाब  और  यू०  पी०  का  पानी
 होता  है।  झगड़ा  करना  पड़ता  है  भौर  उस  में
 तबलीफ  हो  जाती  है।  दूसरा  सवाल  इस
 मिनिस्ट्री  के  खत्म  हो  जाने  का  है।  उस  में

 मुझे  बहुत  जल्दी है  शौर  यह  काम  पर्मोनेंट

 मिनिस्ट्रीज  के  हवाले  कर  दिया  जायेगा  धौर

 यह  खुश-डसलूबी  से  होगा  |

 Indian  Traders  in  Tibet

 °7164,  Shri  Ajit  Singh  Sarhadi:  छा!!!
 the  Prime  Minister  be  pleased  to
 state:

 (a)  what  steps  have  been  taken  to
 evacuate  Indian  traders  at  present
 stranded  in  Tibet;  and

 (b)  whether  the  Consul  General.
 Lhasa  is  keeping  contact  with  such
 tarders?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lekshral  Menen):
 (a)  Indian  traders  in  Tibet  include
 those  doing  business  in  Gyantse  and
 Yatung  and  have  shops  there.  There
 are  also  Kashmiris  from  the  Ladakh
 region  who  have  been  resident  in  Tibet
 tor  some  considerable  time.  So  far
 as  the  former  group  are  concerned,
 they  can  come  back  to  India  if  they  30
 wish  and  some  have  come  back  in  the
 recent  past.  As  for  the  Indians  from
 Kashmir,  difficulties  have  been  raised
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 ॥... अ  the  Chinese  authorities;  who  claim
 that  they  are  not  Indian  nationals.
 The  Government  of  India  have  ad-
 @ressed  the  Chinese  Government  on
 this  subject.  No  reply  has  been  re-
 ceived  so  far.

 (b)  Our  Consul-General  at  Lhasa
 has  not  been  able  to  maintain  regular
 eontacts  with  these  Kashmiri  traders
 because  of  certain  restrictions  placed
 by  the  Chinese  authorities.  But  oc-
 easionally,  he  has  been  able  to  contact
 them.

 Shri  Ajit  Singh  Sarhadi:  Is  it  a  fact
 that  Kashmiris  who  are  resident  and
 doing  business  there  have  given  their
 Nationality  as  Indian  and  have  also
 exercised  their  option  to  come  out  to
 India  and  yet  are  being  kept  there?

 Shrimati  Lakshmi  Menon:  It  is  true.
 Shri  Ajit  Singh  Sarhadi:  What  steps

 have  been  taken  to  bring  them  here?
 Shrimati  Lakshmi  Menon:  It  is  not

 a  question  of  our  persuading  anybody.
 We  have  taken  up  the  matter  with
 the  Chinese  Government  and  have  in-
 formed  them  that  they  are  Indian
 nationals.  Some  of  them  have  Indian
 passports  also  and  have  received  visa
 from  ‘he  Chinese  Government.
 Therefore,  they  are  Indian  nationals
 and  should  be  recognised  as  such.

 Shri  Dinesh  Singh:  Since  the  open-
 ing  of  the  Consulate-General]  in  Tibet
 fig  based  on  the  Sino-Indian  Treaty,
 which  has  a  reciprocity  clause,  has
 the  attention  of  the  Government  of
 China  been  drawn  to  it  and,  if  so,
 what  is  their  reply?

 Shrimati  Lakshmi  Menon:  I  have
 already  stated  in  my  answer  that  the
 reply  is  awaited.  It  is  true  that
 since  March  a  security  guard  has
 been  posted  outside  the  Consulate
 which  prevents  not  only  the  Chinese
 including  Tibetan  nationals  but  also
 our  own  people  from  calling  on  the
 Consulate.  All  these  things  have  been
 brought  to  the  notice  of  the  Chinese
 Government.  That  is  all  we  could  do.

 Shri  Ajit  Singh  Sarhadi:  Is  it  not
 a  fact  that  according  to  the  interns-
 9302  (Ai)  LSD—2.

 tional  law  it  is  dependent  on  the  in-
 dividual  to  say  what  his  nationality
 or  domicile  is  and  not  for  the  Chinese
 Government?

 Mr.  Speaker:  All  this  is  true,  but
 the  hon.  lady  Minister  says  that
 Police  or  military  guard  has  peen
 posted  there  and  nobody  is  allowed
 inside.  They  have  made  a  protest  to
 the  Chinese.

 hrimati  Lakshmi  Menon:  We  have
 pointed  out  that  under  international
 usage,  persons  of  Indian  origin  found
 eligible  both  for  Indian  and  Chinese
 nationality  should  be  given  the  option
 of  exercising  their  right  to  choose
 whatever  nationality  they  prefer
 without  compulsion  from  any  party.
 This  has  been  pointed  out.  More
 than  that  we  can  do  very  little.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  Indian  traders  who
 have  succeeded  in  coming  over  to
 India  from  Tibet  have  been  allowed
 to  bring  their  sale  proceeds  and,  if
 so,  in  what  currency  or  they  have
 been  asked  to  ४९९०  in  Tibet  some  of
 the  commodities  which  they  took
 there?

 Shrimati  Lakshmi  Menon:  I  have
 already  pointed  out  that  Indian
 traders,  who  are  not  Kashmiris  of
 Ladakhi  origin,  can  come  back  and
 some  of  them  have  come  back.  There
 are  no  restrictions  because  they  are
 registered  as  our  nationals.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  they  have  been  permitted  to
 come  here  with  the  sale  proceeds  and,
 if  so,  in  what  currency?  Were  they
 asked  to  deposit  the  commodities
 which  they  took  there  with  the
 Tibetan  employees  in  Tibet?

 Shrimati  Lakshmi  Menon:  I  would
 like  to  have  a  separate  notice  for  this
 question.

 Shri  Dinech  Singh:  My  question  has
 not  been  answered.  I  said  that  this
 was  governed  bv  a  treaty  which  has
 a  reciprocity  clause....

 Mr.  Speaker:  Hon.  Members  forget
 larger  issues.  40,000  square  miles
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 have  been  claimed  by  them.  We  are
 sending  protests.  What  is  it  that  can
 be  done?

 Shri  Dinesh  Singh:  It  is  ccciprocak
 ‘We  can  restrict  their  Trade  Agent's
 movement  here.

 Mr.  Speaker:  That  is  all  right.
 Hon.  Member  is  suggesting  that  simi-
 lar  steps  should  be  taken  here.  ‘These
 are  all  suggestions  for  action.  Ron.
 Member  knows  as  to  how  difficu't  at
 is  even  in  respect  of  territory  i  +t
 has  been  occupied.  Hon.  Ministers
 876  considering  as  to  what  ought  to
 be  done.  They  can  only  send  protests
 at  this  stage.  The  only  other  alter-
 mative  is  to  invade  thetr  territory.

 Weavers’  Co-operative  Societies  in
 Bombay

 *765.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bombay  Government  have  furnished
 a  detailed  account  for  the  additional
 funds  required  to  reimburse  the  rebate
 claims  to  Weavers’  Co-operative
 Societies;

 (b)  if  so,  the  amount  of  additional
 fund  required  to  be  reimbursed;  and

 (c)  whether  the  allotment  has  been
 made?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  Rs.  23,63,86:°73  nP.  upto  the
 end  of  i958-59.

 (ce)  The  amount  claimed  is  under
 examination  by  the  AJ!  India  Hand-
 loom  Board.  After  the  claim  has  been
 checked,  the  amount  together  with
 such  claims  from  other  States  will  be
 reimbursed.

 Shri  Pangarkar:  What  was  the
 @emand  of  Bombay  State  for  meeting
 the  rebate  claims  during  the  year
 1958-89  and  how  far  has  it  been
 satisfied?
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 Sbri  Kanengs:  The  claim  thet  J
 nave  mentioned  is  upto  tne  end  of
 ‘1958-89.

 Shri  Pangarkar:  May  I  know  the
 production  of  handloom  cioth  in
 Bombay  State  through  the  Weavers’
 Co-operative  Societies  during  the  yar
 1958-58?

 Shri  Kanungo:  I  have  not  got  the
 figures.

 Shri  Tangamani;  Why  is  there  so
 much  delay  in  meeting  the  claim
 made  by  the  State  Government?  The
 claim  for  1958-59  has  already  been
 made.  May  I  know  as  to  how  long
 it  take.  for  sending  the  money  claim-
 ed  by  the  State  Government  for  pay-
 ment  of  rebate  and  other  expenses?

 Shri  Kanungo:  The  St&te  Govern-
 ment  sent  accounts  and  statements
 which  are  not  reconcilable.  There-
 fore,  the  accounts  and  papers  have
 been  sent  back  for  reconciliation.
 When  it  is  done  the  payments  will  be
 made

 Construction  Corporation

 +-
 Shri  Sadhan  Gupta:

 766.  Shri  Hem  Barua:
 {  Shri  Goray:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 set  up  a  Buildings  Construction  Cor-
 poration  in  the  public  sector;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  The  matter  is
 still  under  the  consideration  67  tne
 Government.

 Shri  Sadhan  Gupta:  Am  I  to  under-
 stand  that  no  Corporetion  has  yet
 been  formed?

 Shri  Anil  K.  Ohapda:  No,  not  for
 buildings  construction  purpose.  But
 T  mav  eny  that  under  the  Ministry  of
 Irrigation  and  Power  there  is  the
 National  Projects  Construction

 Buildings
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 Corporation,  restricted  to  the  works
 ef  that  Ministry.

 Shri  Sadhan  Gupta:  By  what  date
 do  Government  expect  to  tinaiise  the
 Question  of  forming  a  buildings  con-
 struction  corporation?

 Shii  Anii  K,.  Chaada:  We  cannot
 @ive  a  firm  date,  but  we  are  trying
 our  best  to  cxped:ie  it

 Shri  Hem  Barua;  May  I  know  whe-
 ther  this  buildings  construction  cor-
 Poration  is  proposed  ¢o  be  an  autono-
 Mous  body  and  whether  this  matter
 has  been  referred  to  the  Planning
 Commission?

 Shri  Anil  K.  Chanda:  The  matter  is
 now  pending  before  the  Planning
 Commission.

 Shri  Hem  Barua:  When  this  build-
 ings  construction  corporation  is  insti-
 tuted,  may  I  know  whether  the  em-
 phasis  is  going  to  be  on  economy  or
 on  quality  work?

 Shri  Anil  हू,  Chanda:  Both  on  ecco-
 momy  and  quality.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  this  Corporation  is  going  to  stari
 its  initial  work  roundabout  Delhi  and,
 if  so,  when  does  the  Government  pro-
 pose  to  extend  it  to  other  cities
 also?

 Shri  Anil  K.  Chanda:  It  is  our  in-
 tention  that  the  Corporation  when  it
 is  <turted  should  concentrate  mostly
 on  Delhi  area  and  Jater  on  extend  to
 other  areas.

 Shri  Hem  Barna:  May  J  know  whe-
 ther  this  Corporation  pronoses  to  bid
 for  Government  work  against  private
 contrectors  or  for  all  types  of  work?

 Shri  Anil  K.  Chanda:  It  is  our  in-
 tention  obviously  to  concentrate  on
 Government  projects>

 Extension  of  Employees’  Provident
 Funds  Act  to  Mica  Mines

 ग्गहा,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  a  decision  has  =  since

 been  taken  to  extend  the  Employees’
 Provident  Funds  Act  to  the  mica-
 mines;

 (b)  if  so,  when  it  will  be  enforced;
 and

 (e)  uf  the  reply  to  part  (a)  above  be
 in  the  negative,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 to  (c).  It  has  been  decided  to  deter
 extension  of  the  Employees’  Provi-
 dent  Punds  Act  to  the  mica  mines  tor
 a  period  of  six  months  because  of  the
 Present  adverse  position  of  the  toreign
 market  on  which  our  mica  indus'ry
 depends  entirely.

 Shri  T.  B.  Vitta?  Rao:  The  other  day
 the  hon.  Deputy  Minister,  Shri  Satish
 Chandra,  said  that  by  the  exports  of
 mica  we  were  able  to  earn  better
 than  las'  year.  I  want  to  know  as  to
 wherefrom  the  hon.  Parliamentary
 Secretary  has  got  this  information
 that  it  is  adverse?

 Shri  L.  N.  Mishra:  We  have  got  the
 information  from  the  Ministry  of
 Commerce  and  Industry.  The  posit-
 ion  of  mica  trade  is  still  not  better  as
 a  result  of  fall  in  demand  in  the  US
 market.

 Shri  T.  B.  Vittal  Rao:  In  the  year
 ‘1957,  by  exporting  mica  we  earned
 Rs.  55  crores  whereas  by  exporting
 less  mica  in  ‘1958,  we  earned  Rs.  7
 crores.  How  does  he  say  that  the
 position  is  not  good?

 Shri  L.  N.  Misra:  I  cannot  accept
 the  figure  of  the  hon.  Member.  He
 may  refer  the  question  to  the  Minister
 of  Commerce  and  Industry.

 Shri  T.  8.  Vittal  Rao:  Last  time,
 one  year  ago,  when  we  put  the  ques-
 tion,  the  question  was  deferred  for
 one  year  and  now  again  for  six
 months.

 Shri  L,  N.  Misra:  The  question  was
 considered  after  a  year.  We  have
 decided  to  postpone  for  six  months
 more.
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 Mr.  Speaker:  The  Question  hour  is
 over.

 Shri  A.  M.  Tariq:  The  next  ques-
 tion  No,  768  is  a  very  important  ques-
 tion,  Sir.

 Mr,  Speaker:
 allow  it.

 I  am  not  going  to

 Shri  A.  M.  Tariq:  That  is  a  very
 important  question.

 Mr.  Speaker:  Let  it  be.  What  shall
 I  do?  Whichever  questions  reach  will
 reach;  otherwise,  not.  We  have  no
 time.  Short  notice  question.

 SHORT  NOTICE  QUESTIONS

 Treatment  of  Indian  Policemen  by
 Chinese  Troops

 +
 Shri  Supakar:

 8.  ४  Shri  Ram  Krishan  ह N.Q.  8.  |  shri  Vaipsvec:
 L  Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Shri
 Karam  Singh,  Deputy  Superintendent
 of  Police,  who  was  captured  alongwi:h
 nine  other  Indian  policemen  by
 Chinese  Troops  on  the  2lst  October,
 3959  in  Ladakh  has  given  a  detailed
 account  to  the  Government  of  the  way
 in  which  he  and  his  companions  were
 treated  by  their  captors;

 (b)  whether  Government  have
 studied  the  account;

 (९)  if  so,  the  nature  of  the  treat-
 ment  given  to  them;

 (a)  whether  it  is  also  a  fact  that
 reply  to  his  letter  protes'ing  against
 the  treatment  meted  out  to  these
 policement  has  been  received  from  the
 Peking  Government;  and

 (e)  if  so,  the  conten‘s  of  the  letter?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  to  (e).  Shri  Karam  Singh  gave  a
 statement  of  facts  in  regard  to  the  ill-
 treatment  given  by  the  Chinese  to  him
 and  other  policement  captured  by
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 therm.  A  protest  was  thereupon  made
 to  the  Chinese  Government  wno  have
 replied  to  say  that  the  treatment  they
 gave  was  generous  and  friend.y.

 Shri  Karam  Singh  is  still  under
 treatment  in  a  Jammu  hospital  for
 severe  frost  bite.  After  he  has  re-
 covered  and  can  come  to  Delhi,  a
 fuller  statement  of  facts  will  be  obtain-
 ed  from  him.

 Shri  Supakar:  In  view  of  the  fact
 that  the  report  of  his  statement  ex-
 tracted  by  the  Chinese  reveals  a
 gross  violation  of  Article  27  of  the  re-
 levant  Geneva  Convention,  are  the
 Government  con‘emplating  any  steps
 more  serious  than  mere  protest?

 Shrimati  Lakshmi  Menon:  The
 course  of  action  to  be  taken  will  be
 decided  after  a  fuller  report  is  re
 ceived  and  after  Shri  Karam  Singh
 has  recovered  from  his  wounds  and
 has  come  to  Delhi.

 hri  Hem  Barua:  May  I  know
 whether  the  statement  mtde  by  Shri
 Karam  Singh  where  he  alleges  ill-
 treatment  to  our  captured  policemen
 in  Ladakh,  has  been  forwarded  to  the
 Government  in  Peking  and  at  the
 same  time,  his  lying  in  the  hospital
 was  brought  to  their  notice,  and  if  so,
 whether  they  still  say  that  the  treat-
 ment  meted  out  to  the  policemen  was
 polite?

 hrimati  Lakshmi  Menon:  The
 reply  received  was  in  answer  to  the
 letter  that  we  have  sent  stating  the
 way  Shri  Karam  Singh  was  treated
 by  the  Chinese  soliders.

 Shri  Hem  Barua;  When  he  was  ly-
 ing  in  the  hospital?

 Shri  Vajpayee:  Is  it  a  fact  that  dur
 ing  their  captivity  the  Indian  prisoner:
 were  forced  to  make  a  statement  tha
 they  were  properly  treated  by  th
 Chinese?

 Shrimati  Lakehmi  Menen:  Yes,  Sir.

 Shri  Supskar:  It  is  now  nearly  tw
 months  since  Shri  Karam  Singh  an
 his  associa‘es  were  cap‘ured  and  h
 has  not  fully  recovered.  May  I  kno
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 what  is  the  medical  report  and  the
 time  by  which  Shri  Karam  Singh  will
 fully  recover  and  be  able  to  make  a
 statement  about  his  actual  treatment
 by  the  Chinese?

 Shrimati  Lakshmi!  Menon:  I  have  no
 information  how  long  he  will  take  to
 recover.  The  medical  report  is  that
 he  is  suffering  from  frost  bite  which
 is  very  serious.

 Shri  Vajpayee:  May  I  know  if  any
 further  protest  has  been  lodged  with
 the  Chinese  after  their  reply  that
 our  prisoners  were  well  treated?

 Shrimati  Lakshmi  Menon:  I  want
 notice  for  that.

 Shri  Vajpayee:  May  I  point  out,  Sir,
 that  in  part  (d)  this  question  has  been
 specifically  put?

 Shrimati  Lakshmi  Menon:  |  have  al-
 ready  stated  that  the  Chinese  Govern-
 ment,  on  the  28th  of  November,  cate-
 goricaly  rejected  our  protest  and
 maintained  that  the  prisoners  were
 treated  well.  After  that,  I  do  not
 think  we  have  written  to  them,  again.

 Shri  Ram  Krishan  Gnpta:  May’  I
 know  whether  it  is  a  fact  that  a  photo
 was  taken  while  he  was  being  given  an
 injection  to  show  to  the  world  that
 good  medical  treatment  was  given  to
 him?

 Shrimati  Lakshmi  Menon:  Unless  I
 see  the  photograph,  how  can  I  say?
 There  have  been  reports  that  photo-
 graphs  were  taken  showing  the  Chinese
 attending  to  his  wounds,  perhaps,  for
 propaganda  purposes.  I  cannot  tell
 you  whether  it  is  true  or  not.

 Dr.  Ram  Snbhag  Singh:  May  I!
 know  whether  the  Government  have
 enquired  from  Shri  Karam  Singh  as
 to  how  he  developed  frost-bite,  whe-
 ther  he  was  made  to  sit  by  the  Chinese
 on  snow  during  night  time  or  not?

 Shrimati  Lakshmi  Menon:  I  think
 the  Prime  Minister  did  make  a  state-
 ment  that  there  was  no  adequate  warm
 clothing  for  the  prisoners  and  they
 were  put  in  a  tent  which  was  not
 properly  protected  against  inclement
 weather.  All  this  seems  to  have  caus-
 ed  the  frost~bite.

 4380

 Mr.  Speaker:  The  question  is  whe-
 ther  Shri  Karam  Singh  has  said  that
 he  was  deliberately  kept  on
 leave  alone  protection.

 Shrimati  Lakshmi  Menon:  I  do  not
 think  he  has  said  that.

 Unidentified  Planes  seen  in  West
 Bengal

 +
 Shri  P.  G.  Deb: S.N.Q.  6.

 ु  Shri  S,  A.  Mehdi:
 Will  the  Prime  Minister  be  pleased

 to  state:
 (a)  whether  some  _  unidentified

 planes  passed  over  Siliguri  and  Jal-
 jaiguri  on  the  28th  November,  959
 while  coming  from  the  sides  of
 Himalayas;

 snow,

 (b)  if  so,  the  details  of  the  same;
 (c)  why  the  Bagdora  Air  Control

 failed  to  ascertain  their  real  identity;
 and

 (d)  the  arrangements  made  to  _in-
 tercept  such  foreign  planes?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  to  (a).  Enquiries  made  in  the
 matter  indica‘e  that  one  of  our  own
 planes  flew  over  Siliguri  and  Jalpai-
 guri  on  the  28th  November,  1959.

 Shri  P.  G.  Deb:  May  I  know  how
 many  air  space  violations  have  taken
 place  so  far  from  the  northern  side
 of  the  Himalayas  since  March,  9597

 Mr.  Speaker:  That  does  not  arise
 out  of  this.

 Shri  Vajpayee:  May  I  know  why
 this  question  has  not  been  replied  to
 by  the  Defence  Minister?

 Mr.  Speaker:  How  does  it  belong
 to  the  portfolio  of  the  hon.  Prime
 Minister?

 Shri  Vajpayee:  The  question  con-
 cerns  the  defence  of  the  country.

 Mr,  Speaker:  It  does  not  relate  to
 External  Affairs.  It  relates  to  De
 fence.  How  does  it  happen  that  it
 has  been  set  down  against  the  Prime
 Minister?
 How  did  they  put  the  question?
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 Shrimati  Lakshmi  Menon:  It  is
 usual  that  questions  relating  to  un-
 identified  planes  flying  over  India
 are  referred  to  the  External  Affairs
 Ministry.  We  refer  the  matter  to  the
 Defence  Ministry  to  confirm  and  get
 the  necessary  information,  according
 to  your  own  advice  and  place  it  before
 the  House.

 Mr.  Speaker:  Very  well.
 Shri  Hem  Barua:  May  I  know

 whether  it  is  a  fact  that  this  is  not  a
 solitary  incident  and  whether  it  is  a
 fact  that  on  the  20th  October,  959
 there  was  air  space  violation  in
 N.E.F.A.  area  and  if  so,  whether  this
 incident  cannot  be  connected?

 Shrimati  Lakshmi  Menon:  A  se-
 parate  question  should  be  put  for  that
 because  that  refers  to  the  air  space
 vio  ation  in  N.E.F.A.  This  refers  to
 8  particular  violation  or  sigh:  of  an
 un-identified  plane  over  Siliguri  and
 Jalpaiguri  on  the  28th  November,  1959,

 Shri  Hem  Barua:  In  today’s  ques-
 tion  paper,  there  is  a  question  about
 violation  of  air  space  in  N.E.F.A.  No.
 779.

 Mr.  Speaker:  That  has  been  answer-
 ed.

 Shri  Hem  Barua:  It  was  not  ans-
 wered.

 Mr,  Speaker:  It  will  be  looked  into.
 Written  answers  will  be  place  on  the
 Table  of  the  House.

 WRITTEN  ANSWERS  TO
 QUESTIONS
 Kashmir

 °768.  Shri  A.  M.  Tariq:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  909  on  the  28th  August,  49859  and
 state:

 (a)  whether  the  National  Grindlay’s
 Bank  Limited  have  since  exp  ained
 the  circumstances  in  which  Kashmir
 pad  not  been  shown  as  part  of  Indie
 in  their  advertisement  map;  and

 (b)  if  7»,  what  are  they?
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 Sadath  Ali  Khan):  (a)  The  Bank's  re-
 ply  is  awaited  ¥

 (b)  Does  not  arise

 Suex  Cana]  Issue  in  U.N.
 °768,  Shri  Harish  Chandra  Mathur:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  our  representative  ex-
 pressed  any  views  at  the  last  meeting
 of  the  U.N.  General  Assembly  regard-~
 ing  the  use  of  Suez  Canal  by  ships
 from  Israel;  and

 (b)  if  so,  what  was  the  occasion  and
 necessity  for  the  expresajon  of  such
 views?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes,  Sir.

 (b)  The  reference  by  us  was  in  the
 course  of  the  “Genera!  Debate”  which,
 as  a  rule,  refers  to  important  matters

 _Taised  by  the  Secretary-General  or
 other  issues  on  which  the  Government
 of  India’s  relevant  views  should  be
 stated,  if  possib.e.

 The  relevant  extract  from  the
 “General  Debate”  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 I,  annexure  No.  2)

 Indian  Jute  Mills  Delegation  to  U.S.A.
 and  U.K.

 Fe  Shri  Khimji:
 me.  {  Dr.  Gangadhara  Siva:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  a  jute  delegation  was
 sent  by  the  Indian  Jute  Mills  Associ-
 ation  to  U.S.A.  and  U.K;

 (b)  whether  any  report  has  peen
 submitted  by  the  delegation  te  the
 Government  of  India;  and

 (ce)  4¢  60,  the  recommendations
 made?
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 ‘The  Minister  of  Commerce  (Shri
 Kanusgo):  (a)  Yes,  Sir.

 (b)  Not  yet,  Sir.

 (९)  Does  not  arise.

 Patents  Law
 “171,  Shri  P.  छठ.  Boreoah:  Wil]  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  our
 paicnits  law  is  out-dated  and  is  there-
 fore  discouraging  inventive  genius
 and  hampering  industrial  deve-.op-
 ment;  and

 (b)  if  so,  whether  Government  in-
 tend  to  modify  it?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  {[Sce  Appendix  IJI,  annexure
 No.  3.]

 Washing  Soda  and  Ultramarine  Blue

 #772,  Shri  V.  P.  Nayar:  Wil)  the
 Minis‘er  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  of  India
 are  aware  that  al  over  the  country
 washermen  experience  difficulties  in
 getting  their  requirements  of  wash-
 ing  soda  and  ultramarine  blue;  and

 (b)  if  so,  the  steps,  if  any,  taken
 by  Government  in  the  matter

 The  Minister  of  Indasitry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  LI,  annexure
 re  No,  4)

 Ninth  Washington  State  International
 Trade  Fair

 °773.  Shrimati  Na  Paichoudkuri:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  a  proposai  that  doth
 the  public  and  private  sectors  of  the
 Indian  trade  and  industry  should  take

 ord
 in  the  Ninth  Washington  State

 International  Trade  Fair,  to  be  held

 at  Seatt'e  im  the  United  States  of
 America  from  28th  April  to  8th  May,
 1960,  is  under  the  consideration  of  the
 Government  of  India;

 (b)  whether  a  decision  has  been
 arrived  at;  and

 (९)  if  so,  its  nature  and  details?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  ta  (८),  It  has  not  been  possible
 to  include  the  International  Trade
 Fair  at  Seattle  in  the  programme
 drawn  up  for  our  participation  in
 fairs  and  exhibitions  abroad  during
 1960.

 Export  of  Tea  to  Aden  and  Kuwatt

 Shri  Karni  Singhji:
 774.  Shri  Bhanja  Deo:

 |  Qazi  Matin:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  tea
 exports  to  Aden  and  Kuwait  have
 declined  considerably;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (c).  Exports  of  Indian  tea  tt
 Aden  and  Kuwait  in  958  were  23
 lakh  lbs.  and  274  lakh  labs.  rea-
 pectively.  During  the  first  eight
 months  of  1959,  fp  lakhs  Ibs.  and
 7-°9  lakh  Ibs.  respectively  were  ex-
 ported  to  these  places.  There  has
 thus  been  no  serious  decline  in  ex-
 ports  of  Indian  tea  to  these  places.

 Export  of  Jute  Sackings

 .  Shri  Kamal  Singh:
 715.

 ag  Shri  Ignace  Beck:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 the
 (a)  whether  it  is  a  fact  that

 export  of  jute  sackings  to  the  Far
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 Bast,  Africa,  the  U.S.A.  and  Australia
 have  fallen;

 (b)  if  so,  the  reasons  thereof;  and

 (ec)  what  steps  are  being  taken  to
 check  this  fall?

 {The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Exports  of
 Jute  sackings  have,  of  late,  gone  down.
 Various  factors  such  as  competition
 from  and  the  establishment  of  jute
 mills  in  certain  countries  have  con-
 tributed  to  this  general  decline.

 (c)  The  question  of  augmenting  the
 import  of  jute  cuttings  for  manufacture
 of  sackings  is  constantly  under  review.

 Small  Scale  Industries

 °776,  Dr.  Gangadhara  Siva:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  new  scheme  has
 been  started  by  giving  loans  to
 Scheduled  Castes  for  starting  small
 ecale  industries;  and

 (8)  if  so,  what  is  the  total  amount
 given  so  far  to  each  of  the  Union
 territories?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Block
 loans  are  sanctioned  to  State  Gov-
 ernments  and  Union  Territories  for
 disbursement  to  Small  Scale  Indus-
 trialists  under  their  respective  State
 Aid  to  Industries  Acts/Regulations.
 Members  of  Schedued  Castes  are
 general'y  given  preference  in  granting
 them  loans.

 In  addition  to  these  general  facili-
 ties  funds  are  also  sanctioned  to  the
 State  Governments  and  Union  Terri-
 tories  Administrations  specifically  for
 implementing  schemes  for  the  wel-
 fare  of  backward  classes  by  the  Minis-
 try  of  Home  Affairs.  One  such  scheme
 has  been  sanctioned  providing  for
 payment  of  Loans  to  Members’  of
 Scheduled  Castes  in  Delhi  Union
 Territory  for  the  development  of
 Smalt  Scale  industries,

 Import  Entitlement
 कूगा,  Shri  Vidya  Charan  Shukla:

 Wi.l  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  procedure  and  formalities
 required  to  be  followed  by  exporters
 of  Indian  cloth  and  yarn  for  getting
 their  import  entitlements  certified;

 (b)  whether  it  has  come  to  the
 no'ice  of  Government  that  such  ex-
 porters  meet  with  abnormal  delay
 in  the  offices  of  Textile  Commissioners
 in  getting  their  import  entitlements
 certified;  and

 (c)  if  30,  whether  Government  pro-
 pose  to  take  any  s‘eps  to“simplify  the
 procedure  and  cut  down  the  delay?

 The  Minister  of  Commerce  (Shrt
 Kanungo):  (a)  Under  the  Export  Pro-
 motion  Scheme,  import  licences
 against  exports  effected  in  a  particular
 quarter  are  to  be  claimed  in  the  suc-
 ceeding  quarter.  Applications  for
 import  entitlements  in  the  prescrib-
 ed  forms  together  with  evidences  of
 export  as  certified  by  the  Customs
 Authority  are  examined  by  the  Textile
 Commissioner  who  issues  cer‘  ificates
 of  import  entit'ements.  On  the  basis
 of  these  certificates,  the  applicants
 are  required  to  claim  import  licences
 from  the  Joint  Chief  Controller  of
 Imports  and  Exports,  Bombay  before
 the  last  date  of  the  auarter  sucteeding
 the  quarter  during  which  exports  of
 cloth/yarn  were  effected.

 (b)  No,  Sir.

 (c)  Does  not  arise.
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 Question  No.  26%  on  the  24th  Novem-
 ber,  959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  proposals  sent  by  the
 Naga  Peoples’  Convention  on  con-
 etitutional  reforms;  and

 (b)  if  so,  the  nature  of  steps  taken
 or  proposed  to  be  taken  to  introduce
 constitutional  reforms  in  that  area?

 The  Parliamentary  Secretary  to  the
 Minis‘er  of  External  Affairs  (Shri  J.
 N.  Hazarika):  (a)  and  (b).  The  pro-
 posals  of  the  Third  Naga  Peoples’
 Convention  have  not  been  formally
 presented  to  the  Government  so  far.
 These  will  be  examined  as  and  when
 they  are  received  through  proper
 channel.

 Violation  of  Airspace

 Shrimati  Mafida  Ahmed:
 Shri  N.  R.  Muniswamy:
 Pandit  D.  N.  Tiwary:
 Shri  P.  ९.  Borooah:

 °9779,  2  Dr.  Ram  Subhag  Singh:
 Shri  65527:
 Shri  Vajpayee:
 Shri  Goray:

 (Shri  Arjun  Singh  Bhadauria:

 Willl  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government's  _atten-
 tion  has  been  drawn  to  the  reports
 published  in  the  Hindustan  Standard
 (Calcutta  edition)  dated  the  20th
 October,  959  regarding  the  violation
 of  air-space  over  NEFA  in  Assam,
 and

 (b)  if  so,  the  facts  about  it?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Some
 unidentified  aircraft  flew  over  NEFA
 and  as  they  were  coming  from  the
 direction  of  the  Tibet  region  of  China,
 the  attention  of  the  Chinese  Govern-
 ment  has  been  drawn  to  these  in  a
 note  handed  over  to  the  Chinese
 Embassy  here  on  the  Sth  December,
 ‘1988.  The  Chinese  Government  have

 been  requested  to  take  immediate
 steps  to  prevent  such  violations  of  the
 Indian  airspace  in  the  future.

 Fire  in  Bhowrah  Colliery

 (Dr.  Ram  Subhag  Singh:
 ©7180,  4  Shri  Vajpayee:

 {Shri  U.  L,  Patil:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  a  fire  broke  out  in  No.
 3  incline  of  Bhowrah  colliery  7  miles
 from  Jharia  on  the  6th  November,
 ‘1959;  and

 (b)  if  so,  the  action  taken  in  help-
 ing  the  people  affected  by  this  fire?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  A  fire  broke  out  ur
 No.  4  seam  workings  of  No.  3  Incline
 at  Bhowrah  North  Colliery  on  the
 2nd  November,  1959.

 (b)  The  fire  has  not  resulted  in  any
 injury  or  casualty.  The  employment
 of  1,470  persons  was  initially  affected,
 of  whom  about  600  have  been  re-
 employed  with  the  start  of  protective
 works.  Out  of  the  remaining,  about
 600  are  likely  to  be  re-employed
 after  the  completion  of  protective
 works.

 Land  Allotted  to  Displaced  Persons

 बहा,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  land  allotted  to  each  dis-
 placed  person  at  Kali  Tilla,  under
 Teliamura  R.C..  Tripura;

 (b)  whether  that  land  is  enough  to
 maintain  an  agriculturist  family;  and

 (c)  if  not,  the  steps  taken  to  give
 these  families  more  land  for  cultiva-
 tion?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (ec).  Kali  Tilla  is  an
 unsponsored  colony  very  near  Telia-
 mura  Bazar,  which  is  a  commercial
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 centre.  Most  of  the  existing  333  dis-
 placed  families  who  settled  in  the  area
 on  their  own  as  early  as  in  ‘1962,  have
 taken  to  petty  business  at  Teliamura
 Bazar.  Efforts  are  being  maae  to
 increase  the  holdings  of  such  dis-
 placed  persons  as  are  entirely  depend-
 ent  on  agriculture  by  undertaking
 terracing  of  tilla  lands  and  also  by
 allotting  to  them  more  land  either
 from  Khas  area  or  by  acquisition  of
 frivate  land.  At  present  the  holdings
 are  on  an  average  about  0°57  acre  per
 famiiy.

 Cemmonwealth  Prime  Ministers’
 Conference

 “782,  JS  Shri  Rameshwar  Tantia:
 v  Shri  Ajit  Singh  Sarhadi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Com-
 monwealth  Prime  Minister’s  conter-
 ence  will  be  held  soon;  and

 (b)  if  so,  when  and  where  the  next
 Conference  will  be  held?

 The  Parliamentary  Secretary  to  the
 Minister  of  Ex.ernal  Affairs  (Shri
 Sadath  All  Khan):  (a)  and  (b).  No
 decision  has  yet  becn  taken  regarding
 the  date  and  venue  of  the  next  Com-
 monwealth  Prime  Ministers’  Confer-
 ence,

 Plants  for  Basic  Drugs

 |

 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:
 Shri  S.  M.  Banerjee:
 Shr!  Panigrahi:
 Shri  D.  C.  Sharma:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Sarju  Pandey:
 Shri  Nagi  Reddy:
 Shri  Warior:
 Shrimati  Parvathi!  Krishnan:
 Sbri  Hem  Raj:
 Shri  Narayanankutty  Menon:
 Shrimati  Ha  Palehoudburi:

 |  Shri  P.  G.  Deb:

 दा!  the  Minister  of  Commerce  and
 Industry  be  please  te  refer  to  the

 783.4
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 reply  given  to  Starred  Question  No.  7
 on  the  3rd  August,  989  and  state:

 (a)  the  progress  made  so  far  in
 regard  to  obtaining  estimates  for
 setting  up  units  of  basic  drugs;

 (b)  whether  Government  have
 since  received  the  report  from  the
 Committee  set  up  to  recommend
 location  of  drug  units;

 (c)  if  so,  the  recommendations  made
 by  the  Committee;  and

 (a)  the  decision  taken  by  Govern-
 ment  thcreon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  In  pursuance  of
 the  Agreement  entered  into  with  the
 Government  of  the  USSR  on  the  29th
 May,  1959  for  co-operation  in  esta-
 blishing  state  enterprises  for  the
 manufacture  of  drugs,  medicines  and
 surgical  instruments  a  Contract  has
 been  signed  on  5th  September,  7959
 with  Messrs.  Techno-export  of  Moscow
 to  render  technical  assistance  in
 selecting  construction  sites  and  collec-
 ting  initial  data  necessary  for  design-
 ing  the  drug  enterprises  in  view.
 Some  members  of  a  team  of  U.S.S.R.
 experts  have  already  arrived  in  India
 for  this  purpose  and  others  are
 expected  very  shortly.

 (7)  to  (ad).  The  Drug  Projects
 Location  Committee’  have  recently
 eubmitted  their  report  which  is  at
 present  under  active  consideration  of
 the  Government.

 Trade  Delegation  from  Iraq

 |

 Shri  Aidit  Stugh  Sarhadi:
 Shri  Ram  Krishan  Gupta:
 Sardar  Iqbal  Singh:
 Shri  P.  C.  Beroosh:
 Shri  C.  K.  Bhattacharyya:
 Shri  Khimfi:

 it.  J  Sari  Amjad  All:
 Shri  Ramcshwar  Tantia:
 Shri  Raw  Garib:
 Qast  Matin:
 Shri  Karni  Singh{§i:

 L  shri  Manabendra  Shah:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased.  to  state  the  result
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 of  talks  held  during  the  month  of
 September,  959  between  the  Iraqi
 Trade  Delegation  and  the  Union  Com-
 merce  and  Industry  Ministry  on  ways
 to  increase  trade  between  the  two
 eountrics?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Iraqi  authorities  have  agreed  to  take
 steps  to  facilitate  import  of  Indian
 goods  particularly  tea  and  new  indus-
 trial  products  while  we  have  agreed
 to  facilitate  larger  imports  of  Iragi
 @ates.

 Production  of  Calcium  Carbide

 (  Shri  Subodh  Hansda:
 785,  <  Shri  S.  C.  Samanta:

 {Shri  R.  com  Majbi:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 299  on  the  Jith  August,  959  and
 state:

 (a)  whethor  the  quality  of  calcium
 carbide  produced  indigenously  is  as
 good  as  the  imported  variety;  and

 (b)  if  not,  what  steps  Government
 are  taking  to  improve  the  quality  of
 indig.nous  variety?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  indigenous
 product  is  slightly  inferior  to  the
 imported  varicty.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 Government  have  taken  the  follow-
 ing  steps  0  improve  the  quality  of
 the  indigenous  variety  of  calcium
 carbide:

 (i)  New  factories  are  being  located
 at  places  where  better  quality  of  lime
 stone  and  coa!  are  available.

 Gi)  The  use  of  alternate  carbona-
 ceows  raw  materials  with  low  ash
 ‘content  such  as  charcoal  and  patro-
 Yeum  coke  is  being  encouraged.

 (iii)  Large  and  modern  furnaces
 with  improved  techniques  of  material
 handling  are  being  installed.

 Export  of  Cotton  Goods

 J  Shri  Shree  Narayan  Das: s  786.
 5  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  reached  between
 India  and  U.K.,  on  the  volume  of
 cotton  goods  that  India  can  export  to
 U.K,;

 (b)  if  so,  the  important  terms  and
 conditions  of  such  an  agreement;  and

 (c)  the  extent  to  which  Indian
 Textile  Industry  is  likely  to  be  bene-
 filed  from  the  above  agreement?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (9)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  House.  [See
 Appendix  HI,  annexure  No.  5.3

 Op:ical  and  Opthalmic  Glass  Factory

 (  Shri  D.  com  Sharma:
 *787.  <  Shri  Ajit  Singh  Sarhadi:

 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Commerce  and
 Industry  be  pl.ased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 588  on  the  20th  August,  4959  and
 state:

 (a)  the  progress  made  so  far  in  the
 consideration  of  the  Project  Report
 relating  to  the  Optical  and  Opthalmiec
 Glass  Plant;

 (b)  whether  the  Project  report  has
 been  accepted  by  Government;  and

 (c)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  for  its  implementa-
 tion?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  The
 detailed  project  report  has  been
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 examined  jointly  by  a  team  of  U.S.SR.
 and  Indian  experts.  It  is  now  under
 consideration  of  the  Government.

 Retarn  of  Phizo  to  Naga  Hills
 Tuensang  Area

 Shri  P.  C.  Borooah:
 78.  Shrimati  Mafida  Ahmed:

 Shri  N.  R.  Muniswamy:
 Shri  S.  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  A,  2.
 Phizo,  the  Naga  rebel  leader,  has
 returned  to  the  Naga  Hills  Tuensang
 Area  according  to  a  news  item  pub-
 lished  in  the  ‘Statesman’  dated  the
 20th  November,  +1959;  and

 (b)  if  so,  the  facts  with  regard
 thereto?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 में,  N.  Hazarika):  (a)  and  (b).  We
 have  no  information.

 Manganese  Ore

 °288.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state  whether  there  is  any
 proposal  to  allow  long  term  contracts
 in  managanese  ore  in  current  export
 policy?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Yes,  Sir.

 Newsprint  Factory  in  U.P.

 ०१90५
 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 30l  on  the  llth  August,  959  and  state
 the  nature  of  final  decision  taken  for
 setting  up  a  newsprint  factory  in
 Uttar  Pradesh?

 The  Minister  of  Indestry  (Shri
 Manubhai  Shah):  There  are  no  further
 developments  to  report.  The  matter
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 is  being  explored  by  Government  of
 Uttar  Pradesh.

 Export  of  Textiles

 Shri  D.  C.  Sharma:
 Shri  BR.  0.  Majhi:

 °7191,  <  Shri  Subodh  Hansda:
 Shri  Ajit  Singh  Sarhadl:

 {Shri  Pangarkar:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  there  has  been  any
 improvement  in  the  export  of  Indian
 textiles  to  West  Asian  countries;  and

 (b)  whether  any  further  steps  are
 being  taken  to  improve  exports  of
 textiles  to  these  countries?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.  During  the  first  eight
 months  of  4959  exports  of  cotton
 Piecegoods  from  India  to  West  Asian
 countries  amounted  to  63-1  million
 yards  as  against  58:9  million  yards
 during  the  corresponding  period  of
 1958.

 (b)  Several  export  incentive
 schemes  have  been  introduced  to  pro-
 mote  the  export  of  Indian  Textiles,
 and  the  matter  is  under  constant
 review.

 Production  of  Tea

 #792,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  pro-
 duction  of  tea  in  North  East  India  is
 0°2  million  Ibs.  down  in  October  this
 year  compared  to  that  in  the  corres-
 ponding  month  last  year  and  the  total
 production  in  North  East  India  upto
 the  end  of  October  this  year  is  4°4
 million  lbs.  down  compared  with  the
 corresponding  period  last  year;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shirt
 Kanungo):  (a)  While  there  had  been
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 @  fal]  In  the  production  of  tea  in
 North  East  India  during  the  month  of
 October,  959  to  the  extent  of  about
 0°2  m.  Ibs.  as  compared  with  the
 same  month  of  the  last  ycar,  the  total
 production  in  North  East  India  upto
 October,  959  was  higher  by  about  44
 m.  Ibs.  as  compared  with  the  same
 period  of  the  previous  year.

 (b)  The  decline  in  the  production
 of  tea  in  North  East  India  during
 October,  959  as  compared  with  the
 same  month  of  the  previous  year  was
 primarily  due  to  the  unfavourable
 climatic  conditions.

 Graphite  Plant

 Shri  Pangarkar:
 Shri  Ram  Krishan  Gupta:

 3228.
 Shri  D.  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  474  on  the  ]4th  August,
 3959  and  state  at  what  stage  is  the
 scheme  for  setting  up  a  plant  to  pro-
 duce  reactor  grade  and  commercial
 grade  graphite?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  The  scheme  for  setting  up  a
 plant  to  produce  reactor  and  com-~-
 mercia]  grade  graphite  is  still  under
 consideration.

 Import  Licences

 1229.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  total  number  of  applications
 received  regarding  the  grant  of  Import
 Licences  during  1959-60  so  far;

 (b)  the  total  number  of  appeals
 received  during  the  above  period;  and

 (ce)  the  number  of  appeals  disposed
 of  so  far?

 The  Minister  of  Commerce  (Shri
 Kanungo):

 (a)  2,17,519,
 {b)  8,832  Upto  the  6th  Nov-
 (ec)  8594  ember,  958

 Small  Scale  Industries  in  Bombay

 123€.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  small  scale
 industries  which  got  assistance  from
 the  Small  Scale  Industries  Service
 Institute  in  Aurangabad  district  of
 Bombay  during  the  years  1958-59  and
 1959-60  so  far;  and

 (b)  the  nature  of  assistance  given
 and  the  names  of  the  factories  which
 have  been  given  such  assistance?

 The  Minister  of  Industry  (Shri
 Mannbhal  Shah):  (a)  958-59-—Nil.

 959-60—3.

 (b)  (i)  M[s.  Lookman  &  Sons,  Steet
 Furniture  Manufactures,  Chowk,
 Aurangabad:  Registration  with  the
 S..S.I.  Bombay  for  participation  in
 the  Government  Stores  Purchase  Pro-
 gramme.  Tenders  issued  by  D.G.S.  &
 D.  etc.  are  being  sent  to  the  firm,

 (ii)  Mjs.  Marathwada  Industries  (P)
 Ltd.,  Aurangabad.  Preparation  of
 scheme  for  setting  up  a  new  unit  for
 manufacture  of  cables,  inspection  of
 machinery  purchased  by  the  firm,
 preparation  of  layout  for  installation
 of  machinery,  erection  of  machinery,
 obtaining  of  power  supply  and  ceost-
 ing  of  finished  products.

 (iii)  Shri  Rattan  Singh  Khanna,  clo
 Deccan  Flour  Mills,  Aurangabad:
 Supply  of  details  of  machinery  and
 raw  materials  required  and  sources  of
 supply  and  scheme  for  manufacture  of
 miniature  lamps.

 Consumption  of  Copper  in  Bombay
 State

 1231.  Shri  Pangarkar:  दि 215  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state;

 (a)  the  amount  of  copper  in  uten-
 gil  form  consumed  by  industrial  units



 4397  Written  Answers  DECEMBER  0,°'950  Written  Anwert
 |

 in  the  Bombay  State  during  the  years
 ‘1955-56,  ‘1956-57,  1957-58  and  ‘1958-59;
 and

 (b)  the  quota of  copper  allotted  for
 consumption  in  the  Bombay  State?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Precise  infor-
 mation  is  not  available.  Units  manu-
 facturing  utensils  generally  do  not
 consume  virgin  copper.  Their  main
 raw  material  is  brass  sheets  and  cir-
 cles,  i.e.  copper  is  first  alloyed  with
 zinc  to  manufacture  brass  which  is
 rolled  into  sheets  and  circles.

 (b)  Available  figures  are  given
 below:

 Quantity  Perind
 of

 allorment
 (an  cans)

 Category  of  U-iits

 I,  Non-scheduled  ‘§:014  Jan-Nov.
 59.

 2.  Scheduled  Units
 on  Metals  Direc-
 torate  of  Develop-
 ment  Wing  :  13,824  Da.

 3.  Scheduled  Units
 on  Electrical  Direc-
 torate  of  Develop-
 ment  Wing  24335  Apr.-Sept. 59.

 Plan  Publicity  in  Bombay

 1232.  Shri  Pangarkar:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  plicased  to  state  the  amount
 spent  for  plan  publicity  in  Bombay
 during  1958-59  and  the  amount  allot-
 ted  for  1959-60?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  MKeskar):  Plan
 Publicity  in  the  States  is  mainly  tne
 function  of  the  State  Government  con-
 cerned.  During  the  year  ‘1958-59  the
 Bombay  Government  incurred  an
 expenditure  of  Rs.  15°58  lakhs,  the
 corresponding  Budget  grant  for  1959-
 60  is  Rs,  15°26,  lakhs.

 Under  the  Integrated  Publicity
 programme  for  the  Second  Pian,  this

 Ministry  is  also  reaponsible  for  giving
 general  publicity  ta  the  Plan  and  the
 development  works  included  therein,
 on  all-India  baais,  through  its  various
 Media  Units.  As  the  expenditure  is
 not  booked  State-wise,  it  is  not  possi-
 ble  to  give  figures  of  expenditure
 incurred  in.  Bombay  under  the  Pro-
 gramme.

 Publicity  Organisers  in  Bombay  State

 1233.  Shri  Pangarkar:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  publicity  organi-
 sers  appointed  in  Bombay  State  so
 far  under  the  Integrated  Publicity
 Programme;

 (b)  whether  they  have  performed
 cinema  shows  in  their  respective  areas
 during  ‘1958-59;  and

 (c)  if  30,  the  number  of  the  places
 where  these  were  performed?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskir):  (a).  Six
 (including  four  Field  Publicity  Officers

 (b)  Yes.

 (c)  1,407  (approx.).

 Radio  Sets  in  Rural  Areas  of  Bombay
 State

 1234,  Shrl  Pangarkar:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  Central  target  fixed  for  pro-
 viding  radio  sets  in  the  rural  areas  in
 Bombay  State  during  the  Second  Five
 Year  Plan;  and

 (b)  the  number  of  sets  already
 given  to  the  State  so  far?

 The  Minister  of  Information  ané
 Broadcasting  (Dr,  Keskar):  (a)  No
 target  is  fixed  for  providing  Radio
 sets  in  the  rural  areas  of  Bombay  or
 any  other  State.  Under  the  Com-
 munity  Listening  Scheme  of  the
 Central  Government  requirements  of
 State  Governments  including  Bombay
 are  ascertained  every  year  and  met
 subject  to  budget  provision.
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 (४)  4,969  इश्  have  been  supplied
 to  Bombay  upto  the  end  of  3ist
 October,  959  since  the  introduction
 of  the  Scheme.

 Centra!  Handicrafts  Board

 ‘1235,  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleascd  to  state:

 (a)  the  number  of  meetings  of  the
 Central  Handicrafts  Board  held  during
 the  first  half  of  the  year  1959;  and

 _(b)  the  nature  of  important  deci-
 sions  taken  at  each  meeting?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table.
 {See  Appendix  HI,  annexure  No.  6)

 Industrial  Estates  in  Bombay

 1236,  Shri  Pangarkar:  Will  the
 Ministcr  of  Commerce  and  Industry
 be  pleased  to  state  the  total  amount
 allotted  by  the  Central  Government
 te  Bombay  State  fer  the  setting  up  of
 Industria!  Estates  during  the  Second
 Five  Year  Plan  period  so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  An  allocation  of
 Rs.  11.96  lakhs  has  been  made  for
 Bombay  State  for  establishment  of
 Industrial  Estates  during  the  Second
 Five  Year  Plan  period.  Out  of  this,
 an  amount  of  Rs.  54,I3,300  has  been
 sanctioned  as  loan  to  the  State  Gov-
 ernment  till  3ist  March,  1959  and  a
 provision  of  Rs.  40°00  lakhs  has  been
 made  for  the  purpose  in  the  budget
 for  1959-60.

 Palana  Colliery  (Rajasthan)

 1237.  Shri  Karnj  Singhji:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  what  are  the  yearly  figures  of
 amount  collected  as  cess  from  Palana
 Colliery.  Palana  (Rajasthan)  under
 gection  3  of  the  Coal  Mines  Labour
 Welfare  Fund  Act,  ‘1947,  and  expendi-
 ture  incurred  out  of  them  on  the
 welfare  of  the  workers  ie,  budget

 sanctioned  and  expenditure  incurred
 for  the  years  1949-50  to  1959-60  and
 total  net  balance  now  avatlable,  with
 the  Labour  Welfare  Organisation,
 Government  of  India  on  that  account;

 (b)  whether  the  Government  of
 India  have  received  certain  complaints
 from  Palana  Colliery  Mazdoor  Union
 on  the  subject  of  non-utilisation  of
 yearly  budget  for  the  welfare  of
 workers,  and  if  so,  what  action  has
 been  taken  in  the  matter;

 (c)  the  reasons  for  the  abolition  of
 Rajasthan  Coal  Field  Sub-Cohnffhit-
 tee,  which  was  meant  for  the  purpose;

 (d)  whether  Government  have  any
 pian  tn  view  to  do  something  for  the
 welfare  of  workers  of  that  colliery;

 (e)  if  so,  what  are  the  detailed
 schemes  for  the  said  purpose;  and

 (f)  when  those  will  be  implement-
 ed?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)

 Receipts  Fxpendi-
 from  ture  Remarks

 Year  Cess.  Incured

 Rs.  Rs.

 1949-  590  मु
 I959-$T  45329  578
 I95I-§2  12,201  3,757
 I982-53  ¥7;030  687
 I983-S4  I0.557  3,079
 1984-55,  9,163,  16,066,
 १95६-56  95583  728
 ¥956-57  6,500  780
 1987-58,  $5572  962
 1958-59,  35784  67  The  balance

 on  3-4-59
 1959-60  Not  was

 available  Rs.  53,855-
 er  ie  ee

 (b),  (d),  (९)  and  (f).  Yes.  Steps
 are  being  taken  to  set  up  a  welfare
 centre  and  to  introduce  other  suit-
 able  welfare  measures  in  the  Palana
 Colliery  area.  An  Adult  Education
 Centre  has  already  started  function-
 ing.
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 (c)  Because  there  is  only  one
 colliery  amploying  a  small  number  of
 ‘workers.  The  Welfare  Fund  realised
 48  also  very  small.

 Kerala  State  Trading  Corporation

 1288.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 de  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  398  on  the
 24th  August,  959  and  state  the  latest
 position  with  regard  to  the  proposed
 Kerala  State  Trading  Corporation?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  proposal  has  been
 kept  in  abeyance  by  the  State  Gov-
 ernment  in  consultation  with  the
 Government  of  India.

 Employment  Pattern  Survey

 3239  Shri  9.  C.  Sharma:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  406  on  the  24th  August,  959  and
 state:

 (a)  whether  the  Employment  Pat-
 tern  Survey  conducted  by  the  Delhi
 University  in  collaboration  with  the
 Ministry  of  Labour  and  Employment
 and  Planning  Commission  has  since
 been  completed;  and

 (b)  if  so,  what  are  their  findings?

 The  Deputy  Minister  of
 48hri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 Labour

 Export  of  Indian  Cycles

 ‘1240.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  nature  of  steps  taken  so  far
 for  the  development  of  markets  for
 Indian  cycles  in  European  countries;
 and

 (b)  the  result  thereof?

 The  Deputy  Minister  of  Commerce
 ana  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  Apart  from  the  general
 measures  enumerated  in  answer  to
 Unstarred  Question  No.  808  answered
 on  the  2nd  December,  49359  no  special
 measures  have  so  far  been  taken  for
 developing  markets  for  Indian  cycles
 in  European  countries.

 Part  Time  Jobs  in  Delhi

 324i,  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  727  on  the
 28th  August,  959  and  state  the  num-
 ber  of  people  who  have  been  provided
 part-time  jobs  in  Delhi  till  the  30th
 November,  19597,

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  23.

 Smal)  Scale  Industries  in  Punjab

 1242,  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  how  many  small  scale  indus-
 tries  in  Gurdaspur  district  of  Punjab
 are  getting  assistance  from  the  Small
 Scale  Industries  Service  Institute;  and

 (b)  the  nature  of  assistance  given
 and  the  names  of  the  factories?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  About
 82  units  out  of  the  factories  in  the
 Gurdaspur  District.  The  nature  of  the
 assistance  given  includes  technical
 advice  for  development  of  such  in-
 dustries  as  sewing  machines,  machine
 tools,  cycle  parts,  agricultural  imple-
 ments  ete.  in  addition  to  advice  ‘on
 casting,  foundry  practice,  electro-
 plating  and  heat-treatment.  Marketing
 assistance  is  also  extended  by  ene
 couraging  thm  to  participate  in  the
 Centra!  Government's  Store  Purchase
 Programme.
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 Gucated  Unemployed  in  Jammu  and

 Kashmir
 m3.  Shri  D.  C.  Sharma:  Wil!  the

 BMipister  of  Labour  and  Employment
 be,  pleased  to  state:

 (a)  whether  the  number  of  edu-
 eated  unemployed  in  Jammu  and
 Kashmir  has  increased;

 (b)  what  has  been  the  effect  of  the
 scheme  undertaken  by  Government
 to  reduce  educated  unemployment;

 (c)  whether  any  further  schemes
 are  under  consideration;  and

 (a)  if  so,  what  are  they?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  This  information
 ia  not  available;  but  the  number  of
 educated  applicants  on  the  Live  Regis-
 ters  of  Employment  Exchanges  in
 Jammu  and  Kashmir  has  shown  an
 increase,

 (b),  (c)  and  (0).  No  special  scheme
 for  reducing  educated  unemployment
 has  been  undertaken;  in  the  State  of
 Jammu  and  Kashmir  nor,  is  any  such
 scheme  under  consideration.

 Displaced  Persons  in  Rajasthan

 1244,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  ang  Mino-
 vity  Affairs  be  pleased  to  state:

 (a)  whether  all  the  displaced  per-
 sons  from  West  Pakistan  now  in
 Rajasthan  have  been  rehabilitated;

 (b)  if  so,  the  number  of  such  dis-
 placed  persons;

 (९)  the  amount  spent  on  them  upto
 the  Ist  December,  ‘1959;

 (a)  whether  a})  the  claimant  dis-
 placed  persons  have  been  paid  their
 compensation;  and

 (e)  if  not,  the  number  of  displaced
 persons  who  have  not  so  far  been
 paid  compensation?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  number
 of  displaced  persons  in  Rajasthan  is
 802  (Ai)  LSD—3.

 about  3.73  lakhs.  Over  I2  years  have
 elapsed  since  Partition  and  it  is  felt
 that  the  bulk  of  these  displaced  per-
 sons  have  been  rehabilitated.

 (९)  This  information  is  not  readily
 available.

 (ay  Not  yet.
 (e)  3,338.

 Scientific  Apparatus  Industry
 Shri  Ram  Krishan  Gupta:

 245  Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  R.  C,  Majbi:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  report  submitted
 by  the  Committee  appointed  by  the
 Planning  Commission  for  suggesting
 ways  and  means  to  develop  scientific
 apparatus  industry  in  the  country  has
 been  examined;  and

 (b)  if  so,  the  result  thereof?
 The  Depnty  Minister  of  Planning

 (Shri  8.  N,  Mishra):  (a)  Yes.
 (b)  The  report  of  the  Scientific

 Instruments  Committee  was  consider-
 ed  by  the  Planning  Commission  at  a
 meeting  held  on  May  8,  1959.  The
 Planning  Commission  agreed  that  a
 central  agency  for  taking  further
 action  on  the  report  should  be  set  up
 within  the  Council  of  Scientific  and
 Industrial  Research.

 The  C.S.LR.  has  already  taken  some
 Preliminary  steps  including  the
 appointment  of  a  Director  for  the
 Scientific  Instruments  Division.

 Attar  Manufacturing  Industry
 1246.  Shri  Keshava:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  has  a  pro-
 posal  to  start  an  Attar  manufacturing
 industry  in  the  city  of  Mvsore;  and

 (b)  whether  the  import  of  scents
 into  this  country  is  banned?
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 The  Minister  ef  Industry  (Sheri
 Manebhai  Shah):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 सद  में  errerc  प्रसाररण

 १२४७.  भी  प्रकाश  बौर  झास्त्री :
 कपा  सूचना  शौर  प्रसाररत  मंत्री  यह  बताने  की
 हुपा  करेंगे  कि  :

 (क)  भाकाशबाणी  के  किन-किने
 विभागों  से  उर्वू  में  समाचार  प्रसारित  किये
 जाते  हैं?

 (ख)  इसके  लिये  कितने  कमंचारी
 काम  करते  हैं  और  उस  पर  कितना  खर्च  होता
 हैं;

 (ग)  भाकाशवाणी  के  दिल्ली  केन्द्र
 से  उर्दू  में  समाचार  कब  से  प्रसारित  होते
 द्यारम्म  हुए  और  इस  काम  के  लिये  कितने
 कर्मचारी  बढ़ाये  गये;  और

 (घ)  क्‍या  यह  सच  है  कि  हिन्दी
 समाचारों  में  उर्दू  शब्दों  का  अधिकाधिक
 ऋशोग  किया  जा  रहा  है  ?

 सूबता  और  असारश  मंत्रों  (डा०
 कॉसकार)  :  (क)  उर्दू  में  समाचार  बुलेटिन
 झाकाशवाणी  का  न्यूज़  सविसिस  डिवीजन
 असारित  करता  है  जिन  बुलेटिनों  को  दिल्सी,
 लखनऊ-इलाहाबाद,  हैदराबाद  झौर  श्री  नगर
 झौर  जम्मू  के  केन्द्र  रिले  करते  हैं  ।  इसके
 अतिरिक्त  श्री  नगार  केन्द्र  श्रपने  अलग  उर्दू
 समाचार  बुलेटिन  भी  प्रसारित  करता  है
 जिनको  जम्मू  केन्द्र  रिले  करता  है  ।

 (ख)  भाज  कल  जो  उर्दू  न्यूज़  यूमिट
 काम  कर  रहा  है  उसमें  पांच  उप-
 सम्पादक  (Sub-Editors)  भ्रौर  दो
 नियमित  कलाकार  (Staff  Artists)  =
 इनका  मासिक  सर्चा  ३,०८५  रु०  है

 (ग)  ह्राकाशवाणी  ते  १  मवम्बर,
 १६४६  से  उर्दू  में  समाचार  प्रसारित  करने

 झारम्भ  किये  -  जैसा कि  ंपर  (क)  माम
 के  उत्तर  में  दताऋ  लर  है  ये  बुलेखिग  दिश्सी
 केन्द्र से  केक्‍्स  र्खि  (rey)  —  किये  जाते
 हैं  ।  केन्द्रीय  न्मूज  सं्विसिस  डिबीजन

 बुलेटिन  तैयार  करता  है,  इस  लिये  दिल्‍ली
 केन्द्र  से  कर्मचारियों  को  बढ़ाने  का  प्रदन
 बह्ठीं  उठता  ।

 (भ)  जी,  नहीं  ।  किन  शब्दों  को  1...
 माना  जाए  चौर  कित  को  हिन्दी  माना  जाए,
 इस  बारे  में  काफी  मतमेद  है  शौर  साधारब
 तौर  पर  प्रचलित  शब्दों  को  हिन्दी  ही  मानना

 पड़ेगा  ।

 Develepment  of  Simia

 1248.  Shri  Ram  Krishan  Gupte:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 citizens  of  Simla  presented  to  the
 Prime  Minister  a  Memorandum  during
 his  recent  visit  to  Simla  regarding
 development  of  Simla;

 (b)  if  s0,  the  main  demands  therein;
 and

 (c)  the  nature  of  action  taken
 thereon?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  to  (c).  Yes.  A  Memo-
 randum  containing  various  suggestions
 about  the  development  of  Simla  was
 presented  to  the  Prime  Minister  during
 his  visit  to  Simla  in  July,  959  by  the
 Simla  Hitkarni  Sabha.  The  Memo-
 randum  was  forwarded  to  the  Govern-
 ment  of  Punjab  for  necessary  action.
 The  Simia  Hitkarni  Sabha  was
 informed  that  as  the  matter  primarily
 concerned  the  State  Government,  the
 Memorandum  had  been  forwarded  to
 them  end  they  would  take  appro-
 priate  action,  where  necessary,  in
 consultation  with  the  Ministries  कमी,
 Departments  concerned  of  the  Central
 Government.
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 हन... ह  Racteny  in  NRA

 Shab  बिक  Evishan  पिन्क:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  the  negotiations  with
 the  British  drm  for  setting  up  of  a
 plywood  factory  and  some  other  ke
 euceran  in  NEFA  area  have  been
 बिका  ined;  ह... उ

 tb)  ff  so,  the  result  thereof?

 Fhe  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 MNebkru):  (a)  and  (b).  No.

 Delhi  Race  Course  Club

 ‘1250.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  934  on  the  ist  September,  959
 and  state:

 (a)  whether  any  proposal  regarding
 tRe  use  of  land  of  Delhi  Race  Course
 Club  for  some  other  public  use  has
 since  been  formulated;  and

 (b)  if  so,  the  nature  of  the
 proposal?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0,  Reddy):  (a)  No.

 ob)  Does  not  arise.

 Khadi  Gramodyog  Bhavan

 ‘1281,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  332)
 on  the  20th  August,  959  and  state  the
 nature  of  decision  taken  regarding  the
 registration  of  the  Khadi  Gramodyog
 Bhavan,  New  Delhi  under  the  Delhi
 Shops  and  Establishments  Act,  1954?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Steps  have  been
 taken  to  get  the  Khadi  Gramodyog
 Bhavan  registered  under  the  Delhi
 Sopa  and  Establishments  Act,  954
 The  Registration  Certificate  is  expect-
 ed  to  be  issued  very  shortly.

 the  reply  given  to  Unstarred  Question
 No,  302  on  the  @th  August,  ६9509  and
 state:

 (a)  whether  the  Indian  Labour
 Conference  has  indicated  its  reactions
 to  the  note  of  Professor  Richardson;

 (b)  whether  Professor  Richardson's
 report  hag  since  been  recetved  from
 the  International  Labour  Organisa-
 tion;  and

 (c)  whether  any  action  tas  been
 taken  on  his  notes?

 The  Deputy  Minister  ef  Labour
 (Shri  Abia  Ali):  (a)  to  (c).  The
 report  of  Professor  Richardson  has
 not  yet  been  received  from  the  I.L,0.
 The  Conference  did  not  specifically
 discuss  the  two  notes  circulated  to  it
 but  took  note  of  them  in  arriving  at
 its  conclusions.

 Smali  and  Large  Scale  ह... ...

 1253.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  is  the  estimated  capital
 invested  in  large  scale  industries,  the
 invested  in  large  scale  industries,  the
 persons  employed  by  these  industries;
 and

 (b)  what  is  the  estimated  capital
 invested  in  large  scale  industries,  the
 annual  output  and  the  number  of
 persons  employed?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 value  of  capital  invested  in  small
 seale  and  large  scale  industries  is  not
 Precisely  known.  No  precise  estimates
 of  employment  are  available  for  small
 seale  industries.  Figures  of  empiloy-
 ment  in  industrial  units  covered  by
 the  Factories  Act  (including  small
 scale  units  thus  covered)  are  pub-
 lished  In  the  Indian  Labour  Year
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 Book.  Estimates  of  the  net  value  of
 output  of  small  scale  industries  and
 of  factory  establishments  are  given  in
 the  White  Paper  on  National  Income
 published  by  the  CS.O.  The  esti-
 mated  value  of  output  of  the  units
 barne  on  the  lists  of  the  Development
 Wing,  for  some  of  the  major  indus-
 tries,  is  given  in  a  brochure,  copies  of
 which  have  been  placed  in  the  library
 of  the  House.

 Export  of  Cotton  Textiles
 ‘  Shri  8.  M.  Banerjee:
 a  {  Shri  Panigrahi:

 Will  the  Minister  of  Commerce  and
 Iadustry  be  pleased  to  state:

 (a)  whether  export  of  Cotton  Tex-
 tiles  has  increased  as  compared  to
 early  months  of  i959

 _  (b)  wheher  figure  of  export  for
 3959  show  increase  as  compared  to
 i958;  and

 (c)  if  so,  to  what  extent?

 The  Deputy  Min::er  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  ang  (b).  Yes,  Sir.

 (९)  Exports  from  India  during
 January-August  959  were  460  million
 yards  as  against  44  million  yards
 during  the  corresponding  period  of
 ‘1958

 Membership  of  Central  Trade  Unions

 Shri  8.  M.  Banerjee:
 18.  {  Shri  Panigrahi:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  the
 industry-wise  verified  figures  of  mem-
 bership  of  INTUC,  AITUC,  HMS  and
 UTUC  as  on  3i--3-59?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  verification  of
 membership  of  these  organisations  as
 on  3i-3-59  has  just  started  and  the
 remult  is  expected  to  be  known  after
 about  six  months.

 Works  Corsneiitecss

 inse.  {
 Shri  8.  M.  Banerjee

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Committee  appoint-
 ed  to  go  into  the  functioning  of  works
 committees  in  the  country  has  sub-
 mitted  its  report;  and

 (b)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Labour
 (Shri  Abia  Ali):  (a)  No.

 (b)  Does  not  arise.
 ~

 Payments  of  Bills  to  Contractors  im
 CP.W.D.

 257
 Shri  Ram  Krishan  Gupta:
 Shri  Padam  Dev:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2435  on  the  Sth  September,  3959
 and  state  at  what  stage  is  the  proposal
 to  appoint  a  Committee  to  inquire  into
 delays  in  the  payment  of  the  bills  of
 contractors  in  the  Central  Public
 Works  Department  and  to  devise  ways
 to  eliminate  them?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  A  Com-
 mittee  consisting  of  five  represen-
 tatives  of  contractors,  with  the  Chief
 Engineer,  C.P.W.D.  as  Chairman,  has
 since  been  appointed.

 Unemployment

 i258.  J
 Shri  D.  C.  Sharma

 ‘(Shri  Ajit  Singh  Sarhadi

 Will  the  Minister  of  Labour  aad
 Employment  be  pleased  to  state:

 (ay  the  latest  estimate  of  unempioy-
 ment  of:

 (i)  educated,  and
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 (ii)  others  in  non-agricultural
 section;  and

 (b)  the  employment  outlook  during
 the  remaining  two  years  of  the
 Second  Five  Year  Plan?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  There  were
 14,08,903  persons  on  the  Live  Regis-
 ters  of  Employment  Exchanges  at  the
 end  of  September,  ‘1958,  which  includ-
 ed  451,641  educated  persons.

 (b)  The  employment  potential  in
 fhe  last  two  years  of  the  Second  Five
 Year  Plan  ig  estimated  to  be  3°5
 millions.

 Cigarette  Factory  in  Bombay
 Shri  Pangkarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bombay  Government  have  requested
 the  Central  Government  to  set  up  a
 cigarette  factory  in  the  Gujerat  region
 of  Bombay;

 (b)  if  s0,  the  nature  of  the  propo-
 sals  made;  and

 (e)  the  decision  taken  by  the
 Central  Government  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Fertiliser  Factory  at  Trombay
 1260,  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  financial  assistance  given  to
 Bombay  State  to  start  a  fertilizer
 factory  at  Trombay  in  Bombay;  and

 (6)  when  the  factory
 working?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No  financial  assistance  has  been
 given  to  Bombay  State  to  start  a
 fertiliser  factory  at  Trombay.  The
 factory  is  to  be  financed  entirely  by
 the  Central  Government.

 will  start

 44I2

 (b)  Global  tenders  have  been  invit-
 ed  for  supply  of  plant  and  machinery.
 The  last  date  for  receipt  of  tenders  is
 28th  February,  1960.  It  is  too  early
 to  say  when  the  factory  will  start
 working.

 दूपरी  पंचवथोर  यंजता  का  म्यार

 १२६१  थी  ि  कूलिमिय :  क्या  सुबर
 झौर  प्रस.रख  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  ने  दूसरी  पंचबर्वीय
 योजना  के  अन्तर्गत  योजनाम्रों  के  प्रचार  के
 लिये  प्रादेशक  भाज़ाप्रों  में  सरल  सो  कोई
 पुस्तिका  तैयार  को  है  ;  और

 (ख)  यदि  हां,  तो  उनके  नाम  क्‍या
 हैं?

 सूबदा  हौर  प्रसारत्म  मंत्री  (बाण
 केसकर  )  :  (क)  जा,  हां  ।

 (ख)  एफ  विवरम  सदन  की  मेज
 पर  रत  दिया  है  जिस  में  पुस्तिकाओं  के  नाग.
 थौर  माया  जिसनें  छापों  मई  हैं,  दिये  गये  हैं।
 िजिये  परेशिष्ट  ३  अनुउंत्र  संख्या  ७]

 Development  Councils
 1262.  Shri  Khimji:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  members  of  the
 Development  Councils  are  nominated
 by  the  Government  of  India:

 (b)  whether  Government  have  been
 requested  to  give  representation  on
 the  Councils  to  industrial  and  trade
 associations;  and

 (ce)  whether  there  is  any  proposal
 to  give  increased  represenation  on  the
 Councils  to  trading  interests?

 The  Minister  of  Industry  (Shvt
 Manubha!  Shah);  (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  Nominations
 to  Development  Councils  are  made  by
 the  Government  of  India  on  the  basis
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 representation  to  different  interests  is
 regulated  according  to  the  provisions
 of  Industries  (Developtnimt  and  Regu-
 lation)  Act,  1981  and  to  rules  framed
 thereunder.

 Minority  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No.  2452  on  the  Sth  Septem-
 ber,  2959  regarding  Dandakaranya
 Development  Authority  and  state  the
 progres,  made  so  far  in  the  matter?

 The  Minister  of  Rehabilitation  and
 Minority  Affaky  (Shri  Mehr  Chand
 Khanna):  (i)  The  road  from  Kota  to
 Malkangiri  in  Orissa  has  been  taken
 over  and  is  being  maintained  by  the
 Dandakaranya  Development  Authori-
 ty.  An  expenditure  of  Rs.  35:09  lakhs
 hag  been  sanctioned  for  upgrading
 this  road  and  the  work  is  being  taken
 in  hand.

 (ii)  The  road  from  Pappadahandj  to
 Umarkote  and  5  miles  beyond  (which
 ig  a  part  of  the  road  from  Pappeda-
 handi  to  Likma)  has  been  taken  over
 from  the  State  Public  Works  Depart-
 ment.  Its  maintenance  has  been  taken
 in  hand.  The  total  cost  of  upgarding
 the  whole  road  from  Pappadabandi  to
 Likma  is  estimated  to  he  about
 Rs.  35:58.  lakhs.

 (iii)  The  portion  of  the  National
 Highway  No.  43  in  the  Dandakaranya
 area  within  the  boundaries  of  the
 Madhya  Pradesh  Government  has
 been  taken  over  with  effect  from  ist
 November  1989.  The  Ministry  of
 Transport  has  also  been  requested  to
 issue  orders  for  transfer  of  the  por-
 tion  of  the  National  Highway  No.  43
 from  Koraput  town  to  Madhya  Pra-
 desh  border  from  the  control  of  the
 Orissa  Public  Works  Department  to
 the,  Dandakaranya  Development

 Authority.  PeAding  detested  wtarina-
 tion  of  the  particulats,  the  Ministry  of
 Transport  and  Communicstions
 (Department  of  Transport,  Roads
 Wing)  have  sanctioned  @  sum  of  Rs.  |
 lakh  on  the  maintenance  and  repair

 ‘af  National  Highway  No.  63  lying  in
 the  Bastar  District  of  Madhys  है...
 desh.  The  work  is  in  hand.

 (iv)  A  sum  of  Rs.  26°40  lakhs  has
 been  sanctioned  for  the  upgarding  of
 road  from  Amraoti  to  Urnarkote,  The
 improvement  of  a  portion  of  this  road
 from  Amraoti  to  Yerla  within  the
 Dbeundary  of  the  Orissa  State  is  being
 taken  up.
 Shertfalls  in  Second  Five  Year  Plan

 1264.  Dr,  Ram  Sabbag  Singh:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  what  have  so  far  been  the  short-
 falls  in  the  physical  targets  of  the
 Second  Five  Year  Plan  in  terms  of
 food  output,  income  and  employment;
 and

 (b)  if  so,  the  efforts  that  are  being
 made  by  Government  to  make  up
 these  shortfalls  during  the  remaining
 period  of  the  Plan?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  National
 Income:  On  the  basis  of  quick  esti-
 mates,  a  net  rise  of  about  i°4  per
 cent  (at  1948-49,  prices)  has  been
 recorded  by  the  end  of  the  year  1958-
 59,  as  against  25  per  cent  increase
 originally  envisaged  at  the  end  of  the
 Second  Plan  period.

 Food  Output  By  the  end  of  the
 year  958-59,  the  foodgrains  production
 registered  an  increase  of  about  i!°7
 per  cent  (from  65:8  million  tons  =  in
 ‘1985-56  to  735  million  tons  in  1988-59)
 as  against  the  origina)  target  of  75
 million  tons  and  the  revised  target  of
 80-4  million  tons  at  the  end  of  the
 Second  Plan  period.  Development
 programmes  currently  undertaken
 would  increase  the  food  production
 potential  considerably.  It  cannot,
 however,  be  stated  precisely  at  ‘this
 stage,  whether  the  revised  targets
 would  be  fully  achieved.
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 Zmployment:  The  revised  targets  a»
 specified  in  the  ‘Appraisal  and  Pros-
 pects  the  Second  Yeer  Pien’  are
 ISkely  to  be  realised

 (b)  Effort  is  being  made  to  raise
 the  tempo  of  development  in  all  sec-
 tors  particularly  egriculture  in  order
 to  refilise  the  targets  set  for  the
 Second  Plan.  On  present  indications
 it  appears  likely  that  the  actual  total
 outlay  may  not  fall  appreciably  short
 of  the  original  plan  outlay,  though  in
 real  terms  there  might  be  a  shortfall
 if  allowance  is  made  for  changes  in
 price.  The  measures  so  far  adopted
 to  raise  agricultural  production  eim
 at  reducing  the  effect  of  natural
 vagaries  by  extending  irrigation  faci-
 Nties  and  fuller  utilization  of  irrigation
 potential  so  far  created.  The  use  of
 manures,  distribution  of  improved
 seeds  and  adoption  of  improved  agri-
 cultural  practices  have  also  been  in-
 tensified.

 Indian  Autemobile  Industry
 ‘1a6s.  Shri  द  है.  Nayar:  Wil)  the

 Minister  of  Commerce  ang  Industry
 be  pleased  to  state  whether  Govern-
 ment  have  any  idea  of  the  total
 amount  spent  so  far  by  the  Indian
 Automobile  Industry  in  re-tooling  on
 aecount  of  change  of  models  and
 horse  power  of  cars?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Village  Housing  Projecte  Scheme

 Shri  N.  R.  Maniswamy:
 Shri  Sarju  Pandey:

 12986,  J  Shri  Aurobindo  Ghosal:
 Sbri  Karni  Singhji:

 ॥  Shri  Madhusudan  Rae:

 Wi)l  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  target  for  construction  of
 houses  under  the  Village  Housing
 Projects  Scheme  for  the  Second  Five
 Year  Plan  (State-wise);

 (b)  the  number  of  houses  construct-
 ed  under  the  Scheme  90  far  (state-
 wise);

 (c}  the  amount  awecated  =  ta
 various  States  for  this  ह... उ  -  far;

 (d)  the  estimated  amount  bo  be
 spent  under  the  Scheme  during  the
 remaining  period  of  Second  Five  Year
 Plan;  and

 (e)  the  measures  contemplated  to
 fulfil  the  targets?

 The  Deputy  Minister
 Housing  and  Supply  (Shri  Anfl  K.
 Chanda):  (a)  to  (c).  A  statement
 showing  the  required  information  is
 laid  on  the  Table.  (See  Appendix
 IN.  annexure  No.  8].

 of  Works,

 (d)  A  sum  of  Rs.  250  lakhs  is  pro-
 posed  to  be  spent  under  this  Scheme
 during  960-6l  which  is  the  last  year
 of  the  Secong  Five  Year  Plan.

 (e)  The  slow  progress  under  the
 Scheme  has  been  mainly  due  to  the
 fact  that  the  State  Governments  had
 to  complete  a  number  of  preliminaries
 before  commencing  disbursement  of
 loan  assistance  for  construction  of
 houses.  Except  Assam,  Punjab  and
 Jammu  and  Kasbmir,  ail  the  States
 have  by  now  completed  almost  all  the
 preliminaries;  and  these  three  States
 have  also  been  requested  to  expedite
 action.

 It  has  recently  been  decided  to
 modify  the  Scheme  to  permit  the
 State  Governments  to  utilise  part  of
 their  loan.  allocaton  under  the
 Scheme,  for  acquisition  of  land  in
 the  selected  villages  in  certain  cases;
 and  also  for  providing  open  develop-
 ed  plots  for  such  members  of  the
 village  community  as  are  not  in  4
 position  to  repay  loans  for  the  con-
 struction  of  houses  to  the  extent
 already  provided  for  under  the
 Scheme,  to  enable  them  to  put  up
 their  huts  with  their  own  labour,

 Hosiery  Needles

 1267  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Inéus-
 try  be  pleased  to  refer  tu  tHe  reply
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 given  to  Starred  Question  No.  624  on
 ine  20th  August,  3959  and  state:

 (a)  the  names  of  the  three  hosiery
 tirms  licensed  to  manufacture  hosiery
 needles;  and

 (by  their  location?
 The  Minister  of  Industry  (Shri

 Mannbhal  Shah):  (a)  and  (b).
 Name  of  the  firm  Location

 t,  Mis,  Excellsor  Needle  Indus-
 tries  Led.,  Byculls,  Bombay  Bombay

 2  Mis.  Knitting  Machineries
 Syndicate,  Cricurtea  Balasore

 3.  Mis.  Rajen  &  Santosh,
 Ludhiana  Ludhiana

 Import  of  Newsprint

 f  Shri  Ramam:
 1268,  4  Shri  Nagi  Reddy:

 Shri  द  P.  Nayar:
 Will  the  Minister  of  Commerce  and

 industry  be  pleased  to  state:

 (a)  what  quantities  of  newsprint
 have  been  allowed  to  be  imported
 during  1958-59  by:

 ih  The  Indipn  Express  Group  of
 Newspapers,

 2.  The  Times  of  India  Group,
 3.  The  Hindustam  Times  Group,
 4.  The  Statesman,  and
 5.  The  Hindu;

 (b)  the  foreign  exchange  allowed  to
 each  for  the  above  period;  and

 (c)  the  total  supplies  from  NEPA
 to  each  of  the  above  for  the  above
 period?

 The  Minister  of  Industry  (Shri
 Mannbhai  Shah):  (a)  to  (ce).  A
 statement  is  Iaid  on  the  Table.
 {See  Appendix  III,  annexure  No  9}.
 Short  Wave  Transmitter  in  Mysore

 State
 ‘1269,  Shri  Wodeyar:  Will  the

 Minister  of  Information  and  किल्फकतं -
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 short  wave  transmitter  is  proposed  to
 be  set  up  in  Mysore  State;  and

 48

 (b)  which  are  the  States  in  india
 that  are  not  so  far  having  short  wave
 transmission  facilities  on  a  regional
 basis?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sir.  A  short  wave  transmitter  would
 be  installed  at  Dharwar  in  Mysore
 State:

 (b)  The  States  of  Kerala,  Mysore,
 Orissa,  Punjab  and  Rajasthan  so  far
 have  no  short  wave  transmission
 facilities  for  regional  service.

 Displaced  Persons  in  Tripura

 ‘i27e,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mimori-
 ty  Affairs  be  pleased  to  state:

 (a)  the  total  number  of  displaced
 persons  in  Tripura  who  have  got  less
 than  Rs.  500  as  loan;  and

 giving  such
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 (b)  the  reasons  for
 small  amount  of  loan?

 The  Minister  of  Rehabilitation  avd
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  ‘1,468,

 (b)  In  543  cases  the  persons  con-
 cerned  either  deserted  or  died  after
 receiving  the  firat  instalment.  In  368
 cases  they  did  not  approach  for
 further  loan  after  receiving  first  in-
 stalment  as  they  did  not  fulfil  the
 conditions  for  the  grant  of  subsequent
 instalments.  In  597  cases  their
 -equirements  were  less  than  Rs.  500
 and  in  88  cases  the  maximum  amount
 admissible  to  them  under  the  rules
 was  ivs,  than  Hs.  500.  In  the  remain-
 ing  72  cases  the  displaced  persons
 have  applied  for  enhancement  of  their
 loan.  Their  cases  ate  under  exami-
 nation  by  the  Tripura  Administration.

 Traders  of  Indian  Origin  in  Ugande

 27l.  Dr.  Ram  Subhag  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  traders  of  Indian  origin  in
 Uganda  are  in  great  danger  of  losing
 their  business  due  to  the  ‘boycott’
 campaign  launched  against  them
 there;
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 ६9)  if  so,  whether  Government  are

 sx
 of  the  causes  of  that  campaign;

 (c)  whether  there  is  any  likelihood
 of  restoring  peace  and  amity  there?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Government  are  aware

 -of  the  ‘boycott’  and  the  hardship  it
 has  caused  to  Indian  retailers  in  the
 rural  areas.

 (b)  The  causes  are  both  political  ang
 economic.

 (c)  The  Government  of  Uganda
 have  taken  certain  steps  to  control
 incidents  of  intimidation  and  violence
 and  there  hag  already  been  some  im-
 provement  in  the  situation.

 Swang  Railway  Colliery
 ‘1272,  Shri  Madhusudan  Rao:  Will

 the  Minister  ०02  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  308  on
 the  llth  August,  959  and  state:

 (a)  whether  the  Court  of  Enquiry
 set  up  to  enquire  into  the  conduct  of
 the  Manager  of  Swang  Railway  Col-
 liery  has  since  submitted  its  report;
 and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.  The  inquiry
 has  been  stayed  by  the  order  of  the
 Supreme  Court.

 (b)  Does  not  arise.

 Nationa]  Relief  Fund

 ‘1273.  Shri  Rameshwar  Tantia:  Will
 the  Prime  Minister  be  pleased  to
 state  the  amount  collected  in  his
 National  Relief  Fund  from  India  and
 abroad  in  response  to  his  appeal  made
 in  November,  959  for  affording  relief
 to  victims  of  recent  floods  in  West
 Bengal?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  After  the  Prime  Minister's
 appeal  issued  on  the  7th  October,
 959  for  funds  for  relief  to  the  flood
 affected  people  in  various  parts  of

 India,  a  sum  of  Rs.  6,62,742  has  been
 received  in  the  Prime  Minister’s
 National  Relief  Fund.  This  figure  is
 up  to  the  8th  December,  1959.

 During  this  period,  a  sum  of
 Rs.  2,30,581  has  been  sent  from  the
 Prime  Minister’s  National  Relief  Fund
 to  the  Chief  Minister  of  West  Bengal
 for  relief  in  the  flood  affected  areas
 in  that  State.

 The  Chief  Minister  of  West  Bengal
 haq  also  issued  an  appeal  and  opened
 a  fund  for  this  purpose.  Apart  from
 the  monies  sent  to  him  from  the
 Prime  Minister’s  fund  he  has  also
 rece:ved  many  contributions
 own  fund  directly.
 Sale

 to  his

 of  Government-Buailt  Property
 1274.  Dr.  Gangadhara  Siva:  Will

 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  any  order  was  issued
 to  stop  the  sale  of  Government-built
 property  valued  at  more  than  Rs.
 10,000  in  September,  2959;

 (b)  if  so,  the  reasons  of  the  same;

 (c)  whether  a  copy  of  the  same
 will  be  placed  on  the  Table;  and

 (da)  what  is  the  total  loss  te  the
 Government  due  to  this  order?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (0).  The  number
 of  Government-built  properties  the
 value  of  which  is  more  than  Rs.
 10,000  is  fairly  large.  These  proper-
 ties  are  scattered  all  over  India.  If
 informaticn  is  required  about  any
 particular  property,  an  effort  will  be
 made  to  collect  the  same.  No  general
 orders  of  the  nature  referred  to  by
 the  Hon’ble  Member  in  part  (a)  of
 the  question  appear  to  have  been
 issued.

 Import  of  Dammer  Batu

 1275.  Shrimati  Wa  Paichoudhuri:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
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 No.  2664  on  the  9th  September,  969
 wae  ptate:

 (a)  whether  any  decision  hes  since
 been  taken  em  the  representations
 received  in  regard  to  total  ban  on
 import  of  Datnmer  Batu  (Dhupresin)
 falling  ander  Part  IV  Seria)  No.  49  (a)
 of  the  Import  Trade  Control;  and

 (b)  if  ea,  the  nature  thereof?

 The  Minister  of  Commerce  (Shri
 Manunge):  (a)  Yes,  Sir.

 i>  During  the  current  licensing
 period,  the  item  Dammer  Batu  has
 been  separately  specified  vide
 S  No.  49(a)(ii)TV  of  the  Import
 Tra@e  Contro)  Schedule  and  the  quota
 seduced  to  30  per  cent.

 LF.S.  Officers

 1236,  Shri  K.  U.  Parmar:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  IFS.
 officers  on  high  posts  like  Ambassa-
 dors,  High  Commissioners,  etc.,  under
 the  Government  of  India;  and

 (b)  the  total  number  of  Scheduled
 Caste  officers  among  them?

 The  Prime  Minister  and  Minister  of
 Extermai  Affairs  (Shri  Jawaharial
 Nehru):  (9)  There  are  63  such  offi-
 cials  belonging  to  Grades  I  to  द  of  the
 Indian  Foreign  Service.

 (४७)  Ni}.

 Indian  Trainees  in  U.K.  without  Valid
 Passports

 i277.  Shri  H.  N.  Mukerjee:  Wil
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  «  a  fact  that  a  large
 number  of  Indian  trainees  are  at
 present  in  the  U.K.  without  valid
 passports,  after  having  “jumped
 ship”;  and

 (b)  whether  any  steps  are  being
 taken  to  enable  them  to  return  home?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  The  total  number  of
 Indian  merchant  seamen  trainees,  who

 ere  reperted  to  knve  “jumped  ship”
 in  the  U.K.  since  1086,  है ह  है.

 (b)  When  any  such  trainee  applies te  the  Indien  High  Cotiiasion  in

 either  on  a  working
 passenger,  the  High
 him  an  Emergency  Certificate  vald
 for  return  to  India  and  assist  him  to
 obtain  a  working  passage.  Six  per-
 sons  were  80  repatriated  during  4988
 and  1959.

 Tibetan  Refugees
 1278.  Shri  Manaen:  Will  the  Prime

 Ninister  be  pleased  to  state  the  num-
 ber  of  Tibetan  refugees  in  Sikkim,
 Kalimpong  and  Darjeeling?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehbra):  4,820  in  Sikkim,  ‘1,444  in
 Kalimpong,  and  44  in  Darjeeling,  us
 on  15th  November,  1959,

 Raw  Material  for  Woollen  Industry

 1279,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  acute  shortage  of  raw  materia)  for
 the  woollen  industry;  and

 (b)  if  so,  the  nature  of  steps  taken
 or  proposed  to  be  taken  to  overcome
 this  shortage”

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  There  is  some  shortage
 of  imported  raw  materials  for  the
 woollen  industry  due  to  foreign  ex-
 change  stringency.

 (b)  A  statement  ie  laid  on  =  the
 Table.  (See  Appendix  III,  annexure
 No.  10.)

 दन्त-जिकित्सा  की  कुतियां

 १२८०.  थी  रृवायक्त  राय:  क्या
 बाजिण्य  तथा  सोग  मंत्रा  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  बारत  में  दम्त-विकित्सा  को

 कुचियां  अनाने  बाली  फर्मों  के नाम  क्या  | ह
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 (w)  क्‍या  यह  शच्च है.  कि  मे  कुसियां
 1...  नहीं  सिद्ध  हुई  हैं  भौर  शस्य  देसों
 से  मंगाई  गई  कुसियों  की  तुलना  में  घटिया
 भी  हैं;

 (स)  कया  यह  भी  सच  है  कि  ये  कुसियां
 बहर  से  संगाई  गई  कुसिधों  से  चिक  महंगी
 हैं;  ौर

 (घ)  क्‍या  इन  कुसियों  के  भायात  के
 ह: 4  लाइपेंस  दिये  जाते  हैं  *

 उसोग  मंत्री  (भी  मवुमाई  क्ाह):
 (क)  (१)  मैं०  मैशनल  स्टील  इृस्विपमैंट
 कं०,  बस्यई भोर रौ  (२)मै०  प्रसोध्मियेटढ  डेन्टल
 एण्ड  मैडिकल  सप्लाई  कम्पनी.  बम्बई

 (ख)  इस  सम्बन्ध  में  प्रामाणिक
 जानकारी  प्राप्त  नहीं  है  ।  लेकिन  न्टल
 कौलिल  झाफ  इंडिया,  नयी  दिल्ली  ने  १६४८
 थे  कह!  या  कि  भारत  में  बनी,  दन्‍्तचिकित्सा
 की  कुर्सियां  उतनी  अच्छी  नहों  हैं  जितनी

 होनी  चाहिएं

 (ग)  दन्तचिकित्सा  की  बाहर  से
 मंगरायी  गयी  कुसियों  के  विक्रय  मूल्य  सम्बन्धी
 जानकारी  उपलब्ध  नहीं  है  ताकि  देश  में  बनी

 कुस्यों  के  मुल्य  से  उसकी  तुलना  की  जा  सके  t

 (घ)  दन्त  चिकित्सा  की  मोटरयक्त
 कुसिया  ही  आयात  करने  के  लाइसेंस  दिये
 जाते  हैं ।  दन्त  खिकित्सा  की  श्रन्य  प्रकार
 की  कृसियों  के  प्रायात  पर  पूर्णत  प्रतिबंध
 लगा  ज्या  है।

 चिल्ली  में  चतुथ  ह 1... ह  के  कर्य  भारियों  के
 क्वार्टरों  से  सुविधायें

 १२८१.  थ्वौ  भक्त  बदीन .  क्‍या  निर्माण,
 सायास  और  संभरण  मंत्री  २२  सितम्बर,
 १६५८  के  झतारांकित  ब्रदन  संख्या  २४८८
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  wk  दिल्‍ली  की  पंजकुंइयां  सड़क
 पर  स्थित  चौथी  श्रेणी  के  सरकारी  कर्म  जारियों
 के  क्यार्टरों  में  बिजली  व  पानी  को  झावश्यक
 व्यवस्था  क्या  दस  बीच  कर  दी  गई  है;
 ौर

 (ख)  यदि  नहीं,  तो  इसमें  देरी  के
 क्‍या  कारण  हैं?

 जिर्सण,  झाजास  सवा  शलंगरण  जंत्री

 (थी  wo  wo  रेड्डो)  :  (क)  भोर  (ख).
 अतारांकित  प्रइन  संख्या  रप  तिथि
 २२  सितम्बर,  १६५८  के  उत्तर  में  यह  कहा
 गया  था  कि  यदि  तकनीकी  जांच  के  बाद

 यह  पता  चला  कि  छ्तें  बदलने  के  बाद
 क्वार्टर  उचित  समय  तक  काम  देंगे,  तो  प्रत्येक
 दो  क्वार्टरों  के  लिये  एक  गुसलखाता  और
 एक  पाखाना  बनाया  जायेगा  और  बिगलों
 लगाई  जायेगी।  ब  निरीक्षम  से  वह
 नतीजा  निकला  है  कि  की  आई०  जेड ०
 क्षेत्र  के  क्वार्टरों  की  आयु  समाप्त  हो  चुकी
 है  तथा  इन  क्वार्टरों  में  छतों  के  बदलने  का
 खर्च  उचित  नहीं  होगा  ।  यह  ज्नादा  भ्रच्छा

 होगा  कि  क्रमश:  इस  क्षेत्र  का  दुबारा  विकास
 किया  जाये  ताकि  जमीन  क।  अ्रधिकतम
 उपयोग  हो  सके  ।  इसलिये  मौजूदा  क्वार्टरों
 में  पानी  और  बिजली  लगाने  के  सुझावों  पर

 कार्यवाही  बन्द  कर  दी  गई  है।  पंचकुंदयां
 सडक  पर  बने  हुए  चतुर्थ  श्रेणी  कर्मचारियों
 के  क्याटंरों  को  गिरा  कर  फिर  से  बनाने  का
 कार्य  पहली  प्रावस्था  में  हामिल  किया  जायेगा  ।

 शहुबालो  कार्यक्रम  का  प्रसारण

 १२८२.  ओ  भक्त  बेन :  क्‍या  सूचना
 ौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  वर्ष  १६५८-५६  में  प्राकाशवाणी
 के  दिल्‍ली  केन्द्र  से  कुल  कितने  गढ़वाली
 लोक  गीत  व  श्न्य  कार्यक्रम  प्रसारित
 च्े  गये  ?

 सूचना  ओर  प्रसारण  मंत्री  (डा०
 केसकर)  :  १९५८-५६  में  प्राकाशवाणी
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 के  दिल्‍्लो  केन्द्र  से  १३५  गढ़तासी  लोक  गोत
 झौर  झन्य  कार्यक्रम  प्रसाह्ति  किये  गये।

 2°4@  hrs.

 PAPERS  LAID  ON  THE  TABLE
 TRADE  AND  MERCHANDISE  MaRKs  RULES

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table,
 under  Section  334  of  the  Trade  and
 Merchandise  Marks  Act,  1958,  a  copy
 of  the  Trade  and  Merchandise  Marks
 Rules,  1959,  published  in  Notification
 No.  8.0.  2603  dated  the  25  h  Novem-
 ber,  1959,  [Piaced  in  Library.  See
 No.  LT-776/59.}

 Reports  or  Tarrrr  Commission

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  Sec-
 tion  46  of  the  Tariff  Commission  Act,
 1961,  a  copy  of  the  following  papers:

 (i)  Report  (1959)  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the
 Plastic  (Phenol  Formaldehyde
 Moulding  Power  and  Buttons)
 Industry.

 Gi)  Government  Resolution  No.
 27  (2)-T.R./59,  dated  the  8th
 December,  1959.  [Placed  in
 Library.  See  No,  LT-778/59.]

 (ij)  Report  (1958)  of  the  Tariff
 Commission  on  the  Fair  Sell-
 ing  Prices  of  Caustic  Soda,
 Chiorine,  Hydrochloric  Acid
 and  Bleaching  Powder.

 tiv)  Government  Resolution  No.
 CH(I)-3(36)/58,  dated  the
 27th  October,  1959.

 (v)  Statement  explaining  the  re-
 asons  why  a  copy  each  of  the
 documents  at  (iii)  and  (iv)
 above  could  not  be  laid  on
 the  Table  within  the  period
 prescribed  in  the  said  sub-
 section.  [Placed  in  Library.
 See  No.  LT-779/59.}

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 है  द Breacurs  on  Souruern  Ramway

 Shri  Ayyakannu  (Nagapattinam—
 Reserved--Sch.  Castes):  Under  Rule
 397,  I  beg  to  call  the  attention  of  the
 Minister  of  Railways  to  the  following
 maiter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:

 “The  dislocation  of  railway:
 traffic  due  to  the  breaches  on  the
 chord  line  between  Vil  upuram
 and  Tiruchirapalli  as  well  as  bet-
 ween  Tiruchirapalli  and  Madurai
 on  the  29th  November,  49597

 The  Deputy  Minister  of  Eailways
 (Shri  8.  द  Ramaswamy):  Due  to  very
 heavy  and  incessant  rains  breaches
 occurred  on  the  28th  of  November,
 959  between  Vriddhachalam  and
 Puvanur,  Vriddhachalam  and  Talanal-
 Jur  and  Vriddhachalam  ang  Mukhasa
 Parur  Stations  of  the  Vriddhachalam-
 Villupuram,  Vriddhachalam-Tir-
 chirapalli  and  Vriddhachalam-Salem
 sections  respectively,  on  the  metre
 gauge  system  of  the  Southern  Rail-
 way.  It  is  understood  that  the  rain-
 fall  at  Vriddhachalam  on  the  28th
 and  29th  November,  959  totalled  to
 291  mm  La  inches  approx.)  while
 within  a  radius  of  2l  miles  all  round,
 the  rainfall  was  as  much  as  $47  mm
 (i3-6  inches  approx.)  during  the  same
 period.  This  resu'ted  in  the  breach-
 ing  of  about  20  irrigation  tanks  also
 which  aggravated  the  situation.

 The  breaches  between  Vriddhacha-
 lam  and  Puvanur  stations  were  re.
 paired  and  traffic  restored  on  the  Srd
 December,  ‘1959,  The  breaches  on  the
 Vriddhachalam-Tiruchirapalli  section
 were  also  repaired  and  traffic  restor-
 ed  on  7th  December,  1959.

 On  the  Vriddhachalam-Salem  sec-
 tion  as  a  girder  bridge  was  also  damag-
 ed  and  there  was  continuous  rain-
 fall  even  upto  30-3-I989,  restoration
 work  could  be  started  only  later.  The
 work  is,  however,  in  progress  and  is
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 expected  to  be  completed  and  traffic
 restored  by  l0th  December,  ‘1959.

 The  approximate  cost  of  repairs  to
 the  damages  due  to  these  breaches
 kas  been  estimated  at  Rs.  4°80  lakhs.

 Skeleton  services  were  maintained
 on  the  Villupuram-Ulundurpet  and
 Tiruchirapalli-Ariyalur  sections  bet-
 ween  Salem  and  Chinna  Salem
 on  the  Salem-Vriddhachalam  section
 till  completion  of  the  restoration  work.

 On  the  Tiruchirapalli  Madurai
 section  also,  due  to  heavy  rains,  four
 irrigation  tanks  as  well  as  the  left
 bank  of  Koduvaner  river  breached  and
 the  railway  embankment  was  washed
 away  at  mile  260/4-19  between
 Vadamadura  and  Tamaraipadi  sta-
 tions  on  -i2-959.  Restoration  work
 which  was  taken  up  immediately  was
 completed  and  traffic  restored  at
 40५0  hours  on  (3-12-1959.  The  appro-
 ximate  cost  of  repairs  to  the  damages
 is  estimated  at  Rs.  40,000.

 Train  services  were  suitably  re-
 gulated  during  the  interruption  of
 through  communication  and  some  of
 the  important  trains  viz,  Madras-
 Egmore-Tuticorin  Express,  Madras
 Egmore-Trivandrum  Central  Express
 and  Madras  Egmore-Tinnevelly  Ex-
 press  were  diverted  tric  the  Mam
 Line.

 Sbri  Tangamani  (Madura:):  I  want
 a  clarification.  The  hon.  Minister
 stated  that  some  of  these  express
 trains  have  been  diverted  by  the  main
 route.  I  would  like  to  know  whether
 the  direct  service  has  been  restored,
 and  whether,  when  this  diversion  took
 piace,  the  extra  fares  were  collected
 from  the  passengers.

 Shri  S.  ४.  Ramaswamy:  The  exist-
 ing  rules  provide  that  when  owing  to
 interruption  of  through  communi-
 cations  due  to  breaches  etc.,  traffic  is
 restricted  on  any  route,  passengers
 holding  tickets,  single  or  return,
 which  are  purchased  before  the  —  in-
 tréduction  of  the  restriction  are  al-
 Jowed  to  travel  by  the  shortest  or

 to  Matter  of
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 quickest  open  route,  whichever  they
 prefer,  without  any  extra  charge.
 Passengers  booked  after  the  notifica-
 tion  of  restriction  are  ebarged  by  the
 longer  route  by  which  they  travel.

 Shri  Braj  Baj  Singh  (Firozabad):
 What  is  the  fault  on  the  part  of  the
 passengers  that  they  should  be  charg-
 ed  extra  fare?

 Mr.  Speaker:  But  after  the  noti-
 fication,  it  is  open  to  him  to  keep  to
 his  own  house.  He  need  not  travel.
 If  he  travels,  that  is  the  only  method.

 Shri  Braj  Raj  Singh:  Government
 cannot  make  the  arrangements,  and
 the  passenger  has  to  travel  when  he
 has  very  important  business.

 Shri  Tangamani:  Breaches  have
 occurred  in  this  particular  area;  it  is
 almost  a  yearly  occurrence,  and  when-
 ever  breaches  take  place,  there  is
 diversion  for  a  week  or  ten  days.  The
 hon.  Minister  knows,  and  you,  Sir,
 also  know,  that  when  2९  diversion
 takes  place,  it  has  to  be  only  through
 the  main  route,  which  means  Rs.  2
 extra  fur  a  third  class  passenger.
 Under  the  circumstances,  I  would  re-
 quest  the  hon.  Minister  to  consider
 whether  extra  fare  should  be  col-
 lected  from  the  passengers  because
 it  is  no  fault  of  theirs.

 Mr.  Speaker:  [t  cannot  be  done  on
 the  spur  of  the  moment.

 Sbri  Braj  Raj  Singh:  May  I  know
 if  he  will  consider  a  proposal  to  amend
 the  rules?

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Last  time  you  yourself  asked  the  Min-
 ister  why  this  extra  fare  should  be
 charged  when  the  diversion  takes
 place.

 Mr.  Speaker:  I  am  satisfied  with
 the  answer  today.  Let  this  not  be
 taken  as  an  opportunity  for  discussing
 this  matter.

 Shri  Tangamani:  I  want  to  know
 whether  the  route  has  been  restored
 now.
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 Shri  8.  क  Ramaswamy:  Starred  atatement  appeared  in  the  “States-
 question  0  was  answered  oan  men”  after  he  was  appeinted  a  at
 ‘91958.  A  view  was  put  forward  by  assessor  in  the  Court  of  Inquiry.  The
 _ कागाविका,  hon.  Members  of  the  Lok  Chief  Inspector  has  denied  that  he
 Sabha  that  when  diversion  of  passen-  ever  made  such  a  statement.

 Shri  T.  8.  Vittal  Bao:  For  well  over
 a  year?

 Shrt  Tangamani:  He  has  not  ans-
 wered  whether  that  route  has  been
 restored.

 Mr.  Speaker:  Hon.  Member  can
 know.  He  comes  from  that  area.

 Shri  8.  झ,  Ramaswamy:  I  said  this
 line  will  be  restored  on  the  l0th,  that
 is  today.  The  Vriddhachalam-Puvanur
 route  has  been  restored  on  the  3rd
 instant.  The  Vriddhachalam-Salem
 route  will  be  restored  today.  Ske‘eton
 service  has  been  maintained  on  these
 two  routes,  Vriddachalam-Ulundurpet
 and  =  Trichy-Ariyalur.  So  far  as
 Trichy-Madura  route  is  concerned,  that
 has  been  restored  on  the  7th  itself.

 22.6  hrs.

 STATEMENT  RE:  CHINAKURI
 MINE  DISASTER

 The  Depaty  Minister  of  Labour  (Shri
 Abid  Ali):  During  the  discussion  in
 the  Lok  Sabha  on  the  2nd  April,  959
 regarding  the  Chinakuri  accident,  cer-
 tain  allegations  of  a  personal  nature
 were  made  against  the  Chief  Inspector
 of  Mines.  I  wish  to  place  before  the
 House  the  correct  position  in  this
 regard.

 Shrimati  Renu  Chakravartty  observ-
 ed  that  Chief  Inspector  gave  a
 g00d  chit  to  the  colliery  and  that  this

 the
 Inspector  would  recard  hig  ohvervat-
 ions—and  convey  them  to  the  Inspect.
 ing  Officers  only  where  he  considers
 their  action  to  be  inadequate.  There
 was,  therefore,  no  default  on  his  part.

 She  further  mentioned  that  aoctord-
 ing  to  the  Mines  Act,  the  Chief  Ins-
 pector  should  not,  directly  or  tndirect-
 ly,  be  interested  in  any  person  or
 relation  employed  in  any  mining  area,
 but  that  a  large  number  of  relations
 of  the  present  Chief  Inspector  were
 so  employed.  The  Mines  Act  does
 not  contain  any  such  provision.  A
 specific  allegation  was  that  the  Chief
 Inspector’s  brothers,  brother-in-law  ete.
 are  employed  in  mining  concerns  or
 near  mining  areas.  The  correct  posi-
 tion  is  that  the  Chief  Inspector  has  no
 such  brother-in-law  and  he  has  only
 one  brother  employed  in  a  non-coal
 mine.  Other  allegations  were  that  his
 brother  is  the  General  Manager  of
 the  Raniganj  Coal  Association,  that
 his  brother-in-law  is  a  Welfare  Offi-
 cer  in  a  mine,  that  one  of  his  brothers
 is  an  agent  of  Shaw  Wallace  Cob
 lieries,  and  that  a  very  large  number
 of  his  relations  are  in  the  mining
 areas.  All  this  is  incorrect,  the  posi-
 tion  being,  that  there  is  a  cousin  ef
 the  Chief  Inspector  employed  in  ‘the
 Raniganj  Coal  Association,  and  a  dls
 tant  relation  in  a  mine.  I  may  adé@
 that  the  Chief  Inspector  had  teken
 the  permission  of  Government  whese-
 ver  such  permigsion  was  necessary.
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 Another  Hon'ble  Member,  Shri  a

 correct  and  wholly  wrong  statements
 Particularly  against  persons  who  are
 precluded  from  defending  themseivea
 here.  It  is  ail  the  more  unfortunate
 that  the  Hon’ble  Members  concerned
 have  not  shown  ordinary  courtesy  to
 rectify  the  mistake  even  when  it  was
 pointed  out  to  them.

 Shri  Pananoose  (Ambalapuzha):  On
 2  point  ef  order.  I  want  to  know
 whether  the  hon.  Minister  was  placing
 before  us  the  results  of  certain  in-
 vestigations  that  he  hag  made.  if
 that  is  so,  then  the  entire  results  may
 be  placed  before  us.  I  do  not  under-
 stand  how  he  could  get  up  and  say
 that  certain  allegations  made  against
 a@  certain  officer  were  not  correct,  and
 80  on.  I  can  understand  if  he  places
 all  the  facts  before  us.

 Mr.  Speaker:  I  do  not  find  that
 there  is  any  point  of  order.  Have  the
 hon.  Members  who  made  the  allegat-
 ions  placeq  before  the  House  the  de-
 tailed  information?  How  did  they
 get  this  information?

 Mr.  Speaker:  Very  well.  Let  them
 place  all  that.  What  I  would  say  with
 respect  to  such  matters  is  this.  I  have
 always  held  that  so  far  as  officers  are
 concerned,  if  any  hon.  Member  wants
 to  make  any  allegation,  he  should

 give  previous  notice  that  he  is  golag
 to  make  allegations  against  particular
 offers,  in  which  case,  then  and  there,
 the  hon,  Minister  would  be  in  a  pesi-
 tion  to  reply.  If,  without  doing  s0,
 they  make  allegations,  then  the  Min-
 ister  makes  inquiries,  and  he  places  the
 facts  before  the  House.

 As  a  matter  of  fact,  in  this  case,  I
 wanted  to  have  both  the  parties  be-
 fore  me  and  then  try  to  bring  about
 a  reconciliation  between  the  twa,  and
 find  out  whether  the  statement  made
 by  the  hon.  Members  is  correct  or  re-
 quires  any  modification.  Instead  of
 doing  that  myself  I  requested  the
 hon.  Deputy-Speaker  to  invite  both
 these  hon.  Members  ta  his  Chamber,
 and  have  this  matter  thrashed  out  as
 to  which  statement  is  correct.  He
 ultimately  reported  to  me  that  Shri
 Abid  Ali  must  be  allowed  to  make  his
 atatement.  Therefore,  I  have  permit-
 ted  him  to  make  this  statement.

 In  such  28828  as  thia,  where  any
 hon.  Member  makes  a  statement
 against  any  hon.  Minister  or  any  officer
 in  his  Ministry,  then  the  Minister  is
 given  an  opportunity  to  give  his  own
 version  of  it,  and  there  the  matter
 ends.  We  are  not  a  High  Court  here
 to  go  into  this  matter.  We  are  not
 going  to  appoint  a  court  of  inquiry
 here  and  then  decide  this  matter.  Both
 the  statements  stand  on  record.  No
 further  proceedings  would  be  allowed
 in  this  connection.

 Shri  Abid  Ali:  With  regard  to  what
 you  have  just  stated,  I  may  submit
 that  after  these  statements  were  made,
 we  made  investigation,  not  with  a
 view  to  contradict,  but  to  know  what
 the  correct  position  was.  And
 after  it  was  known  to  us,  we  brought
 the  facts  to  the  notice  of  both  the
 hon.  Members  with  the  request  that
 they  may  themselves  like  to  correct
 the  statement  and  correct  the  position
 here.  But  the  hon,  lady  Member  said
 that  she  had  made  some  corrections  in
 the  reports  subsequently.  That  was
 checked  up.  Barring  that,  the  point
 was  discussed  further  in  the  presence
 of  the  Deputy-Speaker.  I  would  have
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 {Shri  Abid  Ali}
 been  very  mpch  happy  if  they  them-
 selves  would  have  made  this  state-
 ident,  but  as  they  refused  and  they
 preferred  to  follow  this  procedure,
 therefore,  this  statement  has  been

 Shrimati  Rena  Chakravartty:  May
 I  make  this  point  clear.  As  for  the
 names  of  the  various  people  that  he
 bas  mentioned,  we  again  gave  him
 the  names.  I  say  again  that  it  is  an
 incorrect  statement  which  he  has
 made.  He  has  made  it  on  the  basis
 of  what  the  Chief  Inspector  of  Mines
 has  told  him,  not  on  the  basis  of  his
 having  enquired  into  the  matter

 Shri  Abid  Alf:  That  is  incorrect.

 Shrimati  Renu  Chakravartty:  ....in
 these  very  mines  about  which  we
 have  mentioned,  First,  there  is  Shri
 Grewal,  who  calls  the  Chief  Inspector
 of  Mines  ‘Mera  Chacha’,  and  who  is
 associated  with  the  Madhya  Pradesh
 Mining  interests.  Then,  there  is  his
 brother,  Shri  Ikbal  Singh,  who  has  a
 key  position  in  the  Barajamda_  area
 owned  by  the  main  mining  interests
 of  the  area,  Messrs.  Bird  &  Co.  Then,
 there  ६8  his  cousin  Shri  Jagat  Singh
 Grewal,  who  is  general  manager  of
 Kastore  group  of  collieries.  There  is
 another  relation  of  his,  Shri  Balbir
 Singh,  who  is  an  agent  of  Messrs.
 Shaw  Wallace  and  Co.  Then,  his  son
 is  in  Messrs.  Bird  and  Co.,  which  has
 mining  interests.  Then,  his  brother-
 in-law  is  in  the  Bengal  Ccals.

 They  are  all  there,  We  maintain
 that.  There  is  nothing  wrong  in  what
 we  had  stated.

 Shri  Abid  Alf:  There  may  always
 be  common  names;  they  are  not
 family  names.

 Shri  Tangamani  (Madurai):  Pro-
 bably,  they  disown  the  brother.

 Shri  8S.  M.  Banerjee  (Kanpur):  I
 did  not  mention  any  names  of  the
 relations.  I  simply  said  this  I  have
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 no  objection  if  Shri  Grewal  makes

 fact  that  he  should  not  become  a
 member  of  this  association.  The  hen.
 Deputy  Minister  saia  before  the
 Deputy-Speaker  in  his  chamber,  thet
 he  did  apply  for  membership,  but
 today,  by  making  this  statement,  he
 denies  everything.  This.  ts  most  un-
 fair.  eee  e606

 Shri  Abid  All:  No.
 '

 Mr.  Speaker:  Hon.  Members  need
 not  take  this  opportunity  to  make
 further  allegations.  That  portion
 may  be  withdrawn  by  the  hon.  Mem-
 ber.  Is  he  prepared  to  withdraw  it?
 Otherwise,  it  would  have  to  be  ex-
 punged.

 Shri  8.  M.  Banerjee:  The  hon,  Min-
 ister  has  stated  that  we  have  not
 shown  ordinary  courtesy  to  rectify
 the  mistake  even  when  it  was  pointed
 out  to  us,  and  he  has  given  us  advice.
 He  should  also  withdraw  that.

 Mr.  Speaker:  Advice  is  all  right.
 But  that  does  not  mean  that  asper-
 sions  should  be  cast  against  a  Minis-
 ter.

 Shrimati  Renu  Chakravartty:  He
 has  cone  that.  In  the  name  of  cor-
 rection,  he  has  cast  aspersions.  I  did
 not  object,  but  normally,  it  should
 never  have  been  allowed.

 Mr,  Speaker:  Anyhow,  that  portion
 would  be  expunged.  43  would  not
 allow  any  further  discussions.  I  have
 heard  enough  already.  There  cannot
 be  questions  and  cross-questions  now.

 The  only  procedure  is  this.  Let  it  be
 clearly  understood.  If  any  hon.
 Member  makes  a  statement  or  if  any
 hon.  Minister  makes  a  statement,
 which,  according  to  the  hon,  Minister
 or  according  to  the  hon.  Member,  as
 the  case  may  be,  is  not  correct,  3
 send  it  to  the  other  side  which  takes

 **Expunged,  as  ordered  by  the  Chair.
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 exception  to  it  and  then  ask  him  or
 fher  to  correct;  and  if  that  is  done,
 the  matter  ends  there.  No  further
 discussion  will  be  allowed  on  the
 fioor  of  the  House  on  that.  I  do  not
 know  what  further  remedies  there
 will  be.  The  matter  will  be  there  on
 the  records.

 Now,  we  shall  proceed  with  further
 eonsideration......

 Shri  T,  B,  Vittal  Rao  (Khammam):
 May  I  make  one  submission?

 Mr.  Speaker:  I  think  it  is  not  in
 this  connection.  The  hon.  Member  is
 not  concerned  in  this.

 Shri  T.  छू  Vittal  Rao:  Not  in  respect
 of  this,  but  I  want  to  make  a  sub-
 mission....

 Mr.  Speaker:  If  any  hon.  Member
 wants  to  make  a  statement,  let  not
 the  work  of  the  Huuse  be  interrupted.
 This  is  not  a  public  meeting  where
 anybody  can  g.t  up  at  any  particular
 time  and  then  say  that  he  wants  to
 make  a  speech  or  a  statement.  We  are
 governed  by  the  Rules  of  Procedure.
 We  have  got  an  Order  Paper.  If  the
 hon.  Member  wants  to  say  anything
 further  with  respect  to  the  Bill,  then
 i  shall  take  up  the  Bill  first,  and  then
 call  the  hon.  Member,  and  he  may
 gay  what  he  wants  to  say.

 32.27  hrs.

 MINES  (AMENDMENT)  BILL—
 contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Nanda  on  the  8th  December,  4959
 namely:—

 “That  the  Bill  further  to  amend
 the  Mines  Act,  1952,  be  taken  info
 consideration”.

 The  Minister  of  Labour  and  Em-
 ployment  and  =  Planning  =  (Shri
 Wanda):  Yesterday,  I  had  just  com-

 802-(Ai)  LSD—4.
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 menced  my  reply  to  the  debate  on
 the  motion  for  consideration  of  the
 Mines  (Amendment)  Bill.  I  expressed
 my  appreciation  in  the  House....

 Mr.  Speaker:  The  time  allotted  for
 this  Bill  is  6  hours.  The  time  taken
 already  is  3  hours  and  28  minutes.
 The  hon.  Minister  is  now  replying  to
 the  debate  on  the  motion  for  -  consi-
 deration.  Now,  2  hours  and  32  minu-
 tes  remain  Even  if  the  hon.  Minis-
 ter  takes  32  minutes,  still  we  shall
 have  2  hours  left  for  the  clause-by-
 elause  consideration.

 Shri  Nanda:  How  much  time  ३5
 allotted  to  me?

 Mr.  Speaker:  He  can  take  about  32
 minutes.  There  is  ample  time  Uf
 he  wants  ficteen  or  twenty  minutes
 more,  he  can  take.

 Shri  Nanda:  There  was  a  very  wide
 and  general  appreciation  of  the  need
 and  the  vital  importance  of  the  pro-
 visions  of  the  amending  Bill  before
 the  House.  There  was  also,  I  recog-
 nise,  a  certain  measure  of  opposition.
 A  few  members  had  expressed  a
 sense  of  disquiet  about  some  clauses
 of  the  Bill.

 I  think  there  is  a  very  great  deal  of
 misapprehension  about  the  intent  and
 the  effect  of  the  provisions  of  this
 Bill,  in  the  minds  of  those  hon.  Mem-
 bers  and  others  who  had  expressed  a
 kind  of  a  feeling  of  alarm  about  what
 might  flow  from  this  Bill  as  a  conse~
 quence  of  its  provisions.

 Now,  what  are  the  provisions  to
 which  exception  is  being  taken?  When
 we  analyse  all  this  criticism,  we  find
 that  it  ultimately  comes  down  to
 those  clauses  which  refer  to  penalties,
 that  is,  the  enhanced  penalties  which
 are  now  proposed  by  this  legislation,
 And  those  hon.  Members  have  assum-
 ed  that  a  string  of  consequences  is
 going  to  follow  from  this.  They  have
 imagined  much  of  it,  that  there  is
 going  to  be  a  great  deal  of  harass:
 ment  to  the  managers  in  the  mines,
 from  what  they  call  junior  inspectors
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 They  Rave  said  that  these  inspectors
 lave  not  got  sufficient  experience,
 and  they  want  to  foist  on  the  manage-
 ment  the  responsibility  for  doing
 certain  things  which  should  be  theirs.
 I  do  not  really  follow  what  exactly
 this  means.  But  the  point  was  that
 fhe  managers  would  feel  these  condi-
 tions  becoming  oppressive;  and  they
 would  be  scared  away;  and  people
 will  not  be  attracted  to  the  mines,
 that  is,  suitable  people  will  not  be
 attracted  to  the  mines.  We  have  big
 targets  of  productivity  before  us,  and
 we  do  not  have  sufficient  managers  to
 run  our  mines,  and,  therefore,  this
 sort  of  thing  would  be  bad.  That  was
 the  picture  drawn.  It  was  further
 said  that  there  was  no  occasion  really
 for  such  a  drastic  legislation.  What  has
 happened?  According  to  them,  if  you
 analyse  the  statistics  of  accidents,
 you  will  find  that  a  very  large  pro-
 portion  of  them  is  accounted  for  by
 what  are  called  misadventures.  and
 eases  for  which  the  management
 themselves  are  responsible  form  a
 Telatively  very  small  proportion,  It
 is  further  being  said  that  out  of  those
 cases  also,  when  you  see  the  results
 of  the  prosecutions,  you  find  that  the
 convictions  possibly  will  show  that
 only  a  third  of  those  cases  have  been
 brought  home.  The  inference  is  that
 there  is  not  really  any  problem  of  a
 large  magnitude  and  there  is  no  seri-
 ous  situation  which  has  developed  to
 call  for  such  severe  measures  and  in-
 crease  in  penalties  to  such  8  large
 extent.  It  has  been  further  stated
 that  apart  from  the  effect  on  the
 mines  and  the  management—uneasi-
 hess,  anxiety  and  all  that—there  is
 the  further  question  of  our  volume  of
 production.  It  is  said  the  level  of
 production,  our  targets  and  the  plans
 will  suffer  and  costs  will  rise.

 This  is  the  kind  of  picture  that  has
 been  drawn.  As  I  looked  into  these
 things,  I  am  thoroughly  convinced
 that  there  is  really  no  basis  at  all  for
 this  kind  of  frightening  picture
 There  is  no  foundation  at  all  for  the
 things  which  have  been  sail  They
 have  raised  a  8  super-structure  on
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 practically  no  foundations  at  all.
 They  have  cited  some  figures.  Since
 those  figures  have  been  taken  from
 some  of  our  own  publications,  I  “do
 not  question  them.  But  they  have
 got  the  figures  the  wrong  way,  They
 have  put  wrong  meanings  into  those
 figures.

 But  before  I  proceed  to  show  what
 exactly  is  the  perspective  regarding
 the  statistics  about  accidents,  I  may
 just  7raw  attention  to  one  very  im
 portant  fact.  In  relation  to  the  ques-
 tion  of  penalties,  I  have  a  table  here
 indicating  the  amounts  of  fine  im-
 posed  in  rupees.  I  have  figures  for
 1954,  ‘1955,  ‘1956,  ‘1987,  958  and  part
 of  959—as  far  as  I  could  obtain.
 There  is  a  very  striking  revelation
 here.  The  figures  show  that  the
 large  bulk  of  the  decisions  on  these
 prosecutions  resulted  in  fines  of
 Re.  ]  to  Rs.  100,  and  if  you  include
 fines  from  Rs,  i0]  to  Rs,  200,  that  will
 possibly  constitute  the  overwhelming
 majority  of  those  cases.  Then  there
 are  some  cases  between  Rs,  20]  and
 Rs.  300  and  more.  Above  Rs.  508,
 there  may  be  in  the  whole  course  of
 these  six  vears  not  more  than  8  or  9.
 Between  Rs.  40l  and  Rs.  500,  =  there
 are  in  all  about  25  or  80.  Between
 Rs.  30l  and  Rs.  400  also,  there  ix
 practically  almost  the  same  number
 and  the  rest  are  mostly  below  Rs.  200
 and  some  between  Rs,  20l  and  Rs.  300

 What  is  the  meaning  of  these  figures?
 What  are  we  quarrelling  about?
 These  are  the  fines  imposed.  And  if
 they  are  doubled  or  trebted,  what  are
 they  going  to  mean?  I  think  they  have
 no  significance  at  all.  So  that  to
 raise  an  outcry  about  the  enhance-
 ment  of  penalties  and  to  make  it
 appear  as  if  it  is  going  to  subject  «
 large  class  of  persons  doing  their  use-
 ful  work  in  the  mines  to  certain  con-
 ditions  of  panic  almost—that  they  wil}
 be  scared  away  as  a  result  of  the  én-
 hancement  of  the  penalties—is  unjus-
 tified.  What  have  those  penaitias
 provided  in  the  law  sofar  done?  ह! ह  है
 said  yesterday,  as  far  as  I  could  find
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 eut,  there  are  not  many  cases  of  im-

 acim  pra
 t  at  all.  There  is  hardly  a

 nse  imprisonment  of  an  owner  or
 weanager.

 The  question  of  cencellation  of
 certificates  was  raised.  One  of  the
 objections  related  to  that  clause.  Of
 egvurse,  we  are  now  dealing  with  it  in
 &  tanner  which  5  acceptable.  But
 What  has  happened  even  there?  I  do
 not  know  how  many  cases  there  will
 be.  There  will  be  hardly  any  case.
 of  cancellation.  So  let  us  take  a  rea-
 sonable  view  of  the  situation,  and  let
 us  not  try  to  create  panic  in  the  minds
 of  thase  who  do  not  understand  the
 realities  of  the  situation  and  the  facts.

 ‘So  much  about  penalties.
 Now  I  come  to  the  other  fact  stated

 by  them,  the  position  regarding  the
 fumber  of  accidents.  How  many  of
 them  are  cases  regarding  which  res-
 ponsibility  has  to  be  shouldered  by  the
 owner  or  the  manager  and  what  pro-
 fortion  is  of  those  cases  where  they
 may  be  called  just  misadventures,  that
 is  where  the  responsibility  cannot  be
 traced,  where  anytning  may  have
 happened?  I  find  that  there  is  really
 no  case  at  all.  It  does  not  do  any  good
 to  take  this  as  a  kind  of  basis  for
 opposing  these  innocuuus  provisions.
 It  haz  been  suggested  that  the  figure
 tegarding  the  fault  of  the  manage-
 ment—the  figure  which  they  cited—
 was  about  0  per  cent  or  १)  per  cent.
 To  that  has  to  be  added  the  number
 of  faults  of  the  supervisory  staff  also
 which  is.  of  course,  under  their  con-
 trol.  I  find  that  in  1954,  it  was  3°03
 per  cent.  that  is,  the  faults  of  the
 management.  The  figure  of  faults  of
 the  subordinate  supervisory  staff  is
 3°52  per  cent.  The  total  comes  to
 24°55  per  cent.  That  is  considerable,
 appreciable,  big  enough.  But  the
 worst  of  it  is  that  this  proportion  has
 been  increasing.  That  is  an  important
 thing  which  has  to  be  borne  in  mind.
 Jn  the  next  two  years.  it  rose  to
 between  30  and  33  per  cent.  In  1957,
 the  figure  was  42°i5  per  cent.

 Now,  if  anything  ts  alarming,  it  ts
 thin;  2¢  48  not  the  penalties  whieh  we
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 are  thinking  of  bringing  into  this
 legislation  or  the  other  provisions
 which  we  are  making  to  strengthen
 our  sanctions  and  to  introduce  more
 safeguards.  The  responsibility  of  the
 management  for  accidents  has  not
 declined,  hag  not  stayed  at  the  same
 level,  but  has  increased.  The  position
 has  worsened  in  that  respect.  There-
 fore,  possibly  it  may  call  for  a  recon-
 sideration  from  another  angle.

 Regarding  convictions,  I  have  given
 as  much  information  as  I  have.  I  had
 said  that  there  was  hardly  a  case  of
 imprisonment.  The  information  I
 bave  received  is  that  there  has  been
 no  case  of  imprisonment  of  an  owner
 or  manager  so  far.  Regarding  con-
 victions,  an  effort  was  made  to  create
 the  impression  that  the  number  of
 convictions  was  very  small  in  relation
 to  the  number  of  prosecutions.  As
 far  as  the  statistics  which  are  avail-
 able  to  me  from  the  reports  of  the
 Chief  Inspector  are  concerned,  I  find
 that  that  percentage  is  fairly  high—
 very  high.  I  think  some  ktid  of
 wrong  method  of  calculation  has  been
 adopted  when  it  is  stated  that  it  is
 only  about  33  per  cent.,  or  so.  It  is
 more  than  75  per  cent.  Whatever
 figures  I  have  been  able  to  get  reiat-
 ing  to  the  period  from  1951  to  1958,
 part  of  959  also,  show  this.

 Having  stated  this  I  think  I  have
 destroyed  the  whole  basis  of  that  big
 outcry  that  what  we  were  going  to  do
 might  have  very  undesirable  conse-
 quences  for  the  managers.  for  the
 owners  and  for  production  and  also
 for  costs.

 If  production  is  desired  safety  is
 very  much  more  so.  It  may  aiso  be
 realised  that  production  and  safety  are
 not  necessarily  in  conflict.  I  think  the
 more  we  look  after  safety  the  more
 production  we  are  going  to  have.  I
 do  not  know  whether  any  calculations
 have  been  made  of  the  production  we
 have  lost  on  account  of  the  accidents.
 If  there  is  greater  care  shown  for  the
 avoidance  of  accidents,  naturally,  we
 are  going  to  have  better  production.
 The  only  effect  on  production  may  be
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 due  to  a  certain  clause—TI  believe  72A.
 The  hon.  Member  who  is  not  present
 here  now,  Shri  Guha,  said  that  such
 violations  will  grow  and  that  we  are
 now  providing  for  penalties,  such
 severe  penalties  of  imprisonment  for
 these  violations.  Perhaps,  it  was  not
 realised  that  clauses  72A  and  728
 refer  to  cases  where  the  Chief  Inspec-
 tor  or  the  Inspector  has  gone  amd  seen
 the  conditions  and  are  given  certain
 directions  about  what  should  be  done
 and  what  should  not  be  done,  and
 finally  finds  that  the  condition  has
 become  so  dangerous  that  to  conti-
 nue  the  employment  of  the
 workers  there  will  involve  serious
 risk  to  the  life  of  the  workers.
 This  arises  when  he_  says:  ‘Stop
 th's  work;  do  not  employ  these
 workers  in  this  work;  and  still  the
 workers  are  kept  on  the  work.  I  do
 not  think  arybody  will  have  the  heart
 to  say  that  such  contraventions  can
 be  permitted  and  that  they  should  not
 be  discouraged  to  the  utmost  extent
 possible.

 A  point  was  raised  about  the  Mines
 Department.  I  realise  that  we  have
 not  adequately  manned  it.  But  it  is
 not  because  we  have  not  made  provi-
 sion  for  it.  We  have  not  been  able
 to  secure  a  sufficient  number.  We  have
 provided  for  an  increase  in  the
 salaries  of  the  number  we  have  pro-
 vided  for  and  it  may  be  that  there  is
 a  greater  demand  on  higher  salaries
 in  the  private  sector.  Maybe  that.
 Of  course,  arrangements  are  being
 made  to  increase  the  facilities  for
 training  so  that  we  may  have  a  larger
 supply.  The  qualifications  of  the
 inspectors  are  a  degree  and  along
 with  that  some  experience  also.  It
 may  be  5  years.  We  have  now  Jaid
 down  the  conditions.  The  position  is
 this;  we  cannot  make  it  very  much
 more  strict  at  this  stage.

 But  the  point  is  that  that  inspector
 whom  somebody  calls  a  junior  inspec-
 tor  has  to  be  a  competent  person.
 In  every  place  there  will  be  some
 juniors  and  seniors,  some  at  the  top
 and  some  at  the  bottom.  There  are
 seniors  and  juniors  everywhere.  They
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 are  only  being  asked  ,  to
 do  things  they  are  capable  of  and
 which  they  are  competent  to  do.  There
 are  others,  the  Regional  Inspectors,
 the  Chief  Inspectors  and  the  Deputy
 Chief  Inspectors  who  are  looking  after
 more  responsible  work.  There  is  no
 point  in  referring  to  inspectors
 making  things  difficult  or  their
 harassing  them.  There  are  _  provi-
 sions  for  appeals  and  references  to
 higher  bodies.  I  do  not  think  there
 is  any  reason  at  al]  for  this  kind  of
 feeling.

 But  the  real  point  ig  that  so  far  as
 acciaents  are  concerned—and  I  think
 some  kind  of  reference  was  made  to.
 a  positive  approach  about  it—this  has
 to  be  there.  We  have  got  to  see  all
 those  things  done  which  will  make
 for  the  maximum  _  safety  not  as
 a  result  of  these  penalties.  I  agree
 with  that.  It  should  be  through  the
 cooperation  of  the  managers  and  the
 owners  and  workers  and  trade  unions
 to  which  we  may  add  now  _  this
 training  and  other  measures  of
 researcn.

 Some  hon.  Member  hag  referred  to
 research  and  I  think  it  is  very  import-
 ant.  When  an  accident  arises,  this  is
 not  only  to  find  out  who  is  at  fault—
 that  must  be  done  in  order  to  create
 a  deterrent  effect—but  it  has  also  to
 be  found  as  to  what  exactly  was  res-
 ponsible  for  the  accident.  If  any
 new  knowledge  arises,  it  should  be
 translated  into  our  regulations  etc.  If
 there  are  obscure  facts,  then  our
 responsibility  is  to  see  that  as  a  result
 of  greater  research—more  intensive
 research—we  are  able  to  devise  new
 ways  of  dealing  with  the  situation.

 As  a  result  of  the  various  happen-
 ings  before  and  after  this  Chinnakuri
 Court  of  Inquiry,  certain  problems
 have  been  referred  to  the  bodies
 which  have  been  dealing  with  the
 question  of  research.  The  Central
 Mining  Research  Institute  at  Dhanbad
 and  others  are  also  engaged  in  some
 research  in  these  matters.  All  the
 recommendations  of  the  Chinnakurt
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 Court  of  Inquiry  have  been  passea  on
 to  the  Ministry  of  Scientific  Research
 and  Cultural  Affairs  for  necessary
 action.  I  may  inform  the  House  that
 certain  researches  are  being  initiated.
 I  have  made  specific  mention  of  it
 because  I  thought  this  was  an  import-
 ant  matter  on  the  positive  side.

 I  may  repeat  that  we  are  not  rely-
 ing  on  penaities  aione  for  securing
 safety.  That  will  be  a  very  unsound
 approach  and  that  is  not  going  to  be
 our  sheet-anchor.  Our  sheet-anchor
 in  this  matter  is  the  goodwil]  of  the
 managers  aisO  very  much.  Therefore,
 if  35  going  to  be  our  sincere  endeavour
 throughout  and  their  points  of  view
 are  fully  appreciated  and  taken  into
 consideration  in  the  administration  of
 the  Mines  Department.  It  should  not
 simpy  become  a  routine  matter  be-
 cause  there  are  certain  powers  and
 they  can  be  excrcised  irrespective  of
 what  the  objective  condilions  are  and
 what  other  positive  measures  have  to
 be  taken  in  order  to  get  those  results.

 I  have  also  explained  to  the
 Managers  wno  met  me  and  I  am  stat-
 ing  at  on  the  floor  of  the  House  that
 we  will  place  much  greater  reliance  on
 the  cooperation  and  goodwill  of  the
 managers.  I  hope  they  wiil  respond
 not  btcauSe  it  is  a  kind  of  routine
 responsibility  but  it  is  a  major  res-
 ponsibility.  It  is  there  because  they
 are  also  exposed  to  risks.  Nobody
 Says  that  all  the  managers  are  wrong
 er  many  of  them  are;  but  there  will
 be  a  few.

 These  penalties  to  which  I  referred
 are  for  the  sake  of  those  few  who
 transgress  all  limits  of  ordinary
 safety.  Most  of  the  managers  have
 not  to  think  of  this  at  all;  they  have
 only  to  think  of  discharging  all  their
 responsibilities  in  the  best  possible
 manner,  which,  I  believe,  would  be
 all  that  could  be  expected  of  them.

 Regarding  the  question  of  produc-
 tion,  it  was  asked  by  one  hon.  Member
 here  whether  we  had  consulted  the
 Ministry  concerned  with  production  in
 this  matter,  whether  the  consent  of
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 the  Ministry  of  Stecl,  Mines  and  Fuel
 had  peen  secured.  The  answer  af
 course  is  in  tne  affirmative.  Every-
 thing  has  been  examined  by  them  and
 otners.  There  could  be  no  doubt  in
 the  mund  of  hon.  Members  about  it.
 It  is  the  usuai  procedure.  I  have  to
 emphasise  this  that  before  anything
 can  be  done  there  have  to  be  a  series
 of  consultations,  to  and  fro,  consulta-
 tions  not  oniy  among  the  Ministries
 but  with  persons  and  the  bodies  con-
 cerned,  trade  unions,  States,  ete.  That
 accounts  for  the  time  consumed
 in  dealing  with  these  matters.  That
 is  my  answer  to  Shri  Vittal  Rao.  If
 two  years  are  taken  for  finalising
 some  regulations,  it  must  be  under-
 stood  that  it  is  due  to  this.  I  have  got
 the  whole  history  of  the  various  steps
 through  which  we  have  gone  in  re-
 gard  to  the  regulations.  Maybe,  there
 could  have  been  a  little  more  expedi-
 tious  handling;  or  there  could  not
 have  been.  But  by  and  large,  this
 time  is  inevitable.  Sometimes  the
 trade  unions  themselves  take  a  lot  of
 time.  We  ask  them  to  send  replies;
 we  remind  them  _  also.  These
 things  contribute  to  the  delays
 but  the  trade  unions  them-
 selves  contribute  liberally  too.
 Maybe,  they  are  not  properly  organis-
 ed  and  all  that.  But  let  us  not  say
 that  the  Government  alone  is  res-
 ponsible.  Either  the  Government  does
 not  consult  others  with  regard  to  these
 questions  or  it  should  consult  before
 a  law  is  passed  or  regulation  is  to  be
 framed.  There  has  to  be  maximum
 consultation.  Once  we  decide,  there
 has  to  be  the  most  effective  enforce-
 ment.  Before  that  there  should  be
 no  hurry.  I  am  of  that  mind.  There
 must  be  the  fullest  consultation  with
 all  concerned.

 Now,  regarding  production,  ete.
 some  figures  were  quoted  which  were
 aga.nst  the  workers.  In  the  United
 States,  the  output  per  man-shift  is
 6°6  tons  or  so.  It  was  pointed  out
 that  in  India  it  was  only  ‘4l  or  so.
 It  shows  that  the  Indian  worker  is
 exceedingly  inefficient.  But  there  are
 other  figures.  For  the  U.K.  the  cor-
 responding  figure  is  °:28,  Germany
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 an,  France  0°98,  atc.  That  means
 that  these  figures  cannot  be  read  in
 this  way.  They  have  to  be  related  to
 the  conditiang  in  which  work  is
 curried  on,  to  the  extent  mechanisa-
 tion  has  gone  and  so  on.  I  may  add
 that  I  have  seen  the  figures  of  the
 mining  industry:  I  say  that  the  pro-
 duction  and  productivity  should
 increase  Much  more  than  is  the  case
 now.  But  even  as  it  is,  there  has
 been  improvement  in  the  output  per
 man-shift.  It  was  0°34  at  the  begin-
 ning  of  3957  and  it  is  now  0°4]  and
 for  a  part  of  the  year  2959  it  it  0°42.
 That  has  to  be  improved.  I  am  no}
 quite  satisfied.  I  wish  it  were  more.
 Let  us  do  everything  possible  to
 improve  this  rate  of  productivity  in
 this  industry  in  a  positive  and  proper
 manner.

 Lest  it  be  said  that  while  we  have
 been  taking  more  work  from  the
 miners,  we  have  not  been  doing  any-
 thing  to  them  at  all,  I  shall  say  this.
 Possibly  there  were  some  impressions
 sought  to  be  created  like  this.  It  was
 a  wrong  impression.  From  the  index
 of  real  earnings—I  am  not  talking  of
 the  money  wages  or  the  nominal
 wages—making  allowance  for  the  cost
 of  living  shows  that  they  had  a  very
 good  deal.  I  do  not  want  to  go  into
 al}  the  figures.  I  will  content  myself
 by  stating  the  fact.  Besides,  we  have
 to  keep  in  view  that  We  want  more
 production  fully  consistent  with  the
 requirements  of  safety.  Of  course  the
 costs  are  related  to  that  and  the
 workers  have  to  be  properly  reward-
 ed.  Conditions  are  improving  in  this
 respect  and  should  improve  further.

 I  come  to  the  part  of  the  discussion
 in  this  House  which  found  fault  about
 certain  omissions  regarding  this  Bil).
 We  have  done  several  good  things  but
 some  other  things  could  aizo  have
 been  thought  of  in  this  connection.
 That  was  the  argument.  It  should
 have  been  a  more  comprehensive  Bill.
 ह उ  have  already  given  en  idea  of  the
 battle  that  has  to  be  waged  between
 making  things  comprebensive  and
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 setting  them  done  quickly.  Jf  we  ge
 em  making  it  more  and  more  cam-
 prehens.ve,  maybe,  it  may  take  at
 years  more.  I  believe  it  was  in
 August  3956  that  some  provisions
 were  agreed  upon.  Afterwards,  cer-
 tain  big  accident  took  place  and  then
 we  had  this.  Everything  that  was
 known  by  this  time  has  beén  provided
 for.

 After  that  some  new  recommenda-
 tions  have  arisen  and  some  new  ideas
 have  developed.  Should  we  bring
 them  ail  in  this  Billi?  What  would
 be  the  result?  For  instance,  there
 hes  been  this  conference  on  safety.
 Certain  conciusiong  have  emerged.
 Rome  of  them  have  already  been
 mecorporated  in  this  Bill  and  the  hon.
 Member  himself  is  aware  of  them.
 Some  others  which  are  accepted  are
 bot  going  to  be  put  in  the  Bill  because
 they  are  matters  suitable  for  regula-
 tion.  There  are  certain  other  recom-
 inendations  which  do  not  bring  things
 to  a  final  stage.  It  was  recommended
 that  some  committees  should  be
 appointed.  We  have  appointed  them.
 I  have  got  a  list  of  the  committees
 appointed.  There  are  some  com.
 mittees:  committee  on  mining  indu-
 stries  requirement  for  safety  equip-
 ment,  committee  for  investigating
 into  the  fatigue  factor  among  the
 mine  workers,  committee  on  safety
 education  and  propaganda,  committee
 on  lighting  and  ventilation  in  mines
 and  standing  safety  advisory  com-
 mittees,  As  part  of  our  recommenda-
 tions,  these  were  made  and  in  the
 implementation  of  those  recommenda-
 tions,  the  committees  have  been
 appointed.

 Shri  9.  0.  Sharma  (Gurdaspur):
 Have  the  committees  done  any  work?

 Shri  Nanda:  The  safety  conference
 was  not  held  very  long  ago.  These
 committees  have  been  appointed  as
 part  of  those  recommendations.  I  am
 not  constantly  in  touch  with  every
 committee.  But  im  cate  the  hon.
 Member  ia  interested  in  the  work  of
 any  perticular  committee,  I  shall  get
 the  detatls.  Why  I  have  said  all  this
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 is  because  a  grievance  was  made  of
 this  by  Shri  Vittal  Rao.  I  am  show-
 img  how  it  cannot  be  done  at  this
 stage  now.  It  means  that  these  things
 will  have  to  be  done  later  on  at  the
 proper  time.  When  these  recommen-
 dations  have  come  up  and  have  been
 considered,  there  will  have  to  be
 additional  legislation  in  order  to  give
 effect  to  these  recommendations  to  the
 extent  such  additional  legislation  is
 required.

 There  was  the  question  of  increase
 w  hours.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Reduction  in  hours.

 33  hrs.

 Shri  Nanda:  These  hours  now  are
 rather  much  more  than  what  they
 should  be.  That  was  the  point  made.
 l  explained  ta  the  hon.  Members  out-
 side  also  that  this  is  a  matter  on
 which  we  cannot  just  for  the  sake
 ef  reducing  the  hours  bring  in  any
 new  proposals  abruptly.  If  a  reduction
 an  hours  is  justified  and  called  for  on
 the  basis  of  a  special  enquiry  into  the
 fatigue  factor  and  other  conditions  in
 this  industry,  well,  that  may  be  con-
 s:cered.  That  is  what,  possibly,  one
 of  the  committees  will  deal  with,
 though,  apart  from  a  real  need  on
 grounds  of  efficiency,  fatigue  etc.,  this
 is  not  the  time  to  do  something  which
 will  have  the  effect  of  retarding  the
 increasé  in  production  and  the  fulfil-
 ment  of  our  targets.  But,  as  I  have
 always  said,  the  health  and  safety  of
 the  workers  has  to  be  the  first  con-
 sideration  in  all  these  matters.

 There  was  another  point  =  raised
 about  ambulances,  the  number  of
 ambulances  etc.  I  thought  that  hon.
 Members  must  have  seen  the  provi-
 sion.  The  provision  there  is  ‘“‘ag  pres-
 caibed”.  Therefore,  the  fixed  figure
 will  go,  and  it  is  now  open  to  us  to
 prescribe  a  kind  of  relationship
 which  the  hen.  Member  has  in  mind.

 Then,  he  was  very  keen—some
 other  Members  also  jaid  stress  on  this
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 inatter—about  training.  I  would  like
 ४७  invite  the  attention  of  hon.  Mem-
 bers—I  thought  that,  possibly,  it
 would  have  been  noticed—to  clause
 32  of  the  Bill  which  provides,  among
 other  things,  for  the  insertion  of  a
 new  clause  under  section  58  of  the
 Act,  clause  58  (fff)  for  rules  to  be
 framed.  It  enables  the  Government
 to  frame  rules  for  the  imparting  of
 instruction  or  training  to  workers  and
 for  prescribing  schemes  for  such
 instruction  and  training.  I  may  give
 this  information  to  the  House,  without
 waiting  for  the  passage  of  this  Bill,
 that  a  scheme  for  training  has  also
 been  prepared  and  in  pursuance  of  a
 recommendation  of  an  industrial  com-
 mittee  on  coal  mining  made  in
 February,  +1959,  a  tripartite  sub-com-
 mittee  has  been  set  up  to  examine  that
 scheme.  Therefore,  the  legisiation
 contemplates  that  and,  apart  from
 that,  action  is  also  being  taken.

 There  were  a  few  other  matters
 suggested  by  hon.  Members  in  order
 to  make  the  legislation  more  com-
 prehensive,  in  order  to  enlarge  the
 scope  of  this  legislation.  Well,  to
 some  of  them,  again,  the  reply  will
 be,  we  will  take  them  up  later  on.
 The  matter  has  to  be  examined
 further.  The  idea  with  regard  to
 worker  inspectors  is  very  much  worth
 examining,  and  I  think  there  is
 practical  agreement  about  it.  How
 exactly  it  is  to  be  carried  out  will
 have  to  be  further  examined.  About
 sick  leave  hon.  Members  have  said
 something.  We  have  to  consider  this
 in  relation  to  the  extension  of  the
 application  of  the  Employees’  State
 Insurance  Act.  and  we  will  take  it
 up  along  with  the  other  proposals
 about  extending  the  scope  of  that
 legislation.

 T  have,  Sir,  I  believe,  dealt  with
 most  of  the  points  which  were  raised,
 either  with  a  view  to  extend  the  scope
 of  this  legislation  or  with  the  object
 of  having  changes  made  in  it.  I  have
 with  me  the  jist  of  amendments  which
 have  been  proposed.  I  have  gone
 through  them.  With  the  explanation
 that  I  have  offered  and  with  certain
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 {Shri  Nanda]
 changes  which  we  are  ourselves  going
 to  make,  of  which  we  have’  g:ven
 notice,  changes  or  alterations  which
 would  go  to  the  utmost  length  for  the

 Purpose  of  satisfying  any  possible
 feeling  of  doubt  or  fear,  I  should  hope
 that  the  amendments’  will  not  be
 pressed.

 There  ig  one  amendment  tabled  by
 the  hon,  lady  Member  there,  which
 also  coincides  with  our  thinking  on
 the  subject,  about  the  question  of
 enquiry  into  cancellation  of  certificate.
 I  would  be  prepared  to  accept  that
 amendment;  for  the  rest,  Sir,  I  do  not
 see  there  is  any  need  for  having  any
 other  amendment  considered.  It  is  a
 Question  of  taking  up  the  time  of  the
 House,  and  in  that  way,  I  believe,  if
 the  other  amendments  are  withdrawn
 we  can  go  through  the  matter  quickly.

 Mr.  Speaker:  Is  any  hon.  Member
 pressing  his  amendment?  The  amend.
 ments  moved  are:  i,  20  and  2I,

 Shri  S.  C.  Samanta  (Tamluk):  I
 am  not  pressing  my  amendment  No.  20,
 as  the  hon.  Minister  has  given  an
 assurance  that  training  and  other
 things  will  be  taken  up.

 The  amendment  was,  by  leave,  with-
 drawn,

 Shrimati  Ila  Palchoudhuri  (Naba-
 dwip):  lam  not  pressing  my  amend-
 ment  No.  l,

 The  amendment  was,  by  leave,  with-
 drawn,

 Mr.  Speaker:  Shri  Ghosal  is  not
 here.  He  has  moved  his  amendment.
 I  will  put  it  to  the  vote  of  the  House.
 The  question  is:

 “That  the  Bill  further  to  amend
 the  Mines  Act,  1952,  be  referred  to
 a  Joint  Committee  of  the  Houses
 consisting  of  30  members,  20  from
 this  House,  namely  Shri  Diwan
 Chand  Sharma,  Shri  K.  R.  Achar,
 Dr.  G.  S.  Melkote,  Shri  Satis
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 Chandra  Samanta,  Shri  Yadav
 Narayan  Jadhav,  Shri  Braj  Raj
 Singh,  Shri  Naushir  Bharucha,
 Shri  Surendra  Mahanty,  Shri
 Bibhuti  Bhushan  Das  Gupta,  Shri
 द  B.  Vittal  Rao,  Shri  Chintamani
 Panigrahi,  Shri  Dharnidhar  Basu-
 matari,  Shrimati  Ia  Palchoudhuri,
 Shri  N,  R.  M,  Swamy,  Shri  Ansar
 Harvani,  Shri  B.  C.  Kamble,  Shri
 Ram  Krishan  Gupta,  Shri  Bahadur
 Singh.  Shri  T.  Sanganna  and  Shri
 Aurobindo  Ghosa]  and  0  members
 from  Rajya  Sabha;

 that  in  order  to  constitute  a
 sitt.ng  of  the  Joint  Committee  the
 quorum  shall  be  one  third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  next  session;

 that  in  other  respects  the  Rulea
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 wil  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  membcrs  to  be  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Committee.”  (21).

 The  motion  was  negatived.

 Mr.  Speaker:  4  shall  now  put  the
 original  mot.on  to  the  vote  of  the
 House,  The  question  is:

 “That  the  Bill  further  to  amend
 the  Mines  Act,  1952,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Mr,  Speaker:  The  House  will  now
 take  up  clause-by-clause  consideration
 of  the  Bill.



 4450  Mines

 Clause  2-—(Amendment  of  section  2)

 Shri  T.  B.  Vittal  Rao:  Sir,  I  beg  to
 move:

 Page  2,  line  36,—

 after  “dressing”  insert  “screening,
 washing”.  (34).

 Sir,  the  object  of  my  amendment  is
 to  include  the  screening  and  washing
 plants  as  well  in  the  definition.  In
 every  coal  mine  there  are  a  _  large
 number  of  workers  employed  in  the
 screening  and  washing  plants.  Where-
 as  in  the  Bill  they  have  included  rope-
 ways  and  other  conveyors,  they  have
 failed  to  include  these  screening  and
 washing  plants.  Screening  and  wash-
 ing  plants  are  ancillary  to  the  coal
 mining  industry.  If  these  plants  are
 also  not  clearly  mentioned,  there  is
 every  danger  of  these  plants  being
 exempted  from  the  operation  of  the
 Mines  Act.  Workshop,  power  house
 and  other  things  have  been  included
 but  not  screening  and  washing  p  ants.
 I  want  to  include  them  and  bring  them
 under  the  purview  of  the  Mines  Act
 so  that  the  conditions  of  work  there
 also  may  be  regulated  by  the  provi-
 sions  contained  in  the  Mines  Act.  This
 is  a  very  simple  amendment,  Sir,  and
 I  think  the  hon.  Minister  would  not
 have  any  objection  to  accept  it.

 Shri  Nanda:  I  have  got  this  ques-
 tion  examined,  and  I  have  been  advis-
 ed,  on  technical  grounds  there  is  no
 need  for  this  and  there  will  be  no  diffi-
 culty  arising  on  account  of  these  plants
 not  having  been  included.

 Shri  S.  C.  Samanta:  Sir,  I  beg  to
 move:

 Page  i—

 after  line  19,  insert—

 ‘Gi)  “manager”  of  a  mine
 means  a  person  duly  appointed
 and  paid  by  the  owner  or  agent
 of  a  mine  and  having  qualifica-
 tions  as  are  required  by  the
 Coal  Mines  Regulations  and  will
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 be  answerable  to  the  owner  or
 the  agent  of  the  mine;’.  (22).

 My  amendment  refers  to  the  defini-
 tion  of  “manager”.  I  wou'd  request
 the  hon,  Minister  to  see  that  the  defi-
 nition  of  “manager”  is  added.  Defini-
 tions  of  “managing  agents”  and  other
 things  have  been  given.  I  know  that
 the  manager’s  qualification  has  been
 defined  in  the  regulations  and  other
 things.  But  in  the  body  of  the  Bill,
 the  definition  of  a  manager  must  be
 put  in.  The  manager  is  a  prominent
 man,  as  has  been  mentioned  by  the
 hon.  Min‘ster  himself.  From  the  tech-
 nical  point  of  view,  the  manager  is  a
 key-man  in  the  mine.  So,  I  would
 request  the  hon.  Minister  to  accept  this
 definition  as  given  in  my  amendment.

 Shri  Nanda:  No,  Sir.  This  is  whol-
 ly  unnecessary,  All  these  th:ngs  have
 been  provided  for.  This  is  a  question
 about  the  manager  of  a  mine.  The
 amendment  says:

 rs  6  manager’  of  a  mine  means  a
 person  duiy  appointed  and  paid  by
 the  owner  or  agent  of  a  mine  and
 having  qualifications  as  are  re-
 quired  by  the  Coal  Mines  Regula-
 tions...”  ete.

 What  the  manager  should  be,  has  been
 fully  provided  for.

 Mr.  Speaker:  The  question  is:

 Page  2,  line  36,  after  “dressing”
 imsert  “screening,  washing”,  (34).

 The  motion  was  negatived.

 Mr,  S.  C.  Samanta:  |  am  not  pres-
 sing  my  amendment  No.  22.

 The  amendment  was,  by  leave,  with-
 drawn,

 Mr.  Speaker:  The  question  is:

 “That  clause  2  stand  part  of  the
 Bil”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.
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 Clause  §$==(Substitution  of  new  section
 Yor  section  8)

 Shri  ड्  B.  Vittal  Rao:  I  beg  to
 move:

 {I)  Page  4,  (i)  in  line  I8,  after
 “glass  sand”  insert  “building
 stone,  fullers  earth,  lime
 stone”.

 (ii)  in  line  ote  omit  “building
 stone”,

 (ili)  in  lines  5  and  16,  0:
 “fullers  earth  and  lime
 stone”.  (23).

 (2)  Page  4,  line  25,  for  “fifty”
 substitute  “twenty”.  (24).

 Some  exemption  is  being  given  for
 those  mines  or  excavations  or  quarries
 like  building  stones,  fullers  earth  and
 lime  stone,  and  to  the  number  of
 workers.  Uf  the  number  of  workers
 exceeds  50,  then  the  Mines  Act  will  be
 applicable  to  them.  Firstly,  I  shall
 dispose  of  the  numerical  strength.  As
 regards  the  Factories  Act,  any  factory
 employing  20  persons,  without  power,
 comes  under  the  purview  of  the  Fac-
 tories  Act.  I  do  not  understand  why
 in  mining,  which  is  a  more  risky  ope-
 ration,  the  figure  shou!d  be  50,  whe-
 ther  it  is  building  stone,  quarrying  or
 lime  stone,  or  fullers  earth.  Therefore,
 I  wanted  that  the  same  facilities  which
 are  given  in  the  Factories  Act  should
 be  given  to  these  miners  also.

 I  do  not  know  whether  the  Ministry
 has  consulted  the  Department  of  Mines
 and  Fuel  when  exempting  fullers  earth
 from  the  purview  of  this  Act.

 13.13  brs.

 [Mr.  Depury-Spreaxer  in  the  Chair]

 I  do  not  know  why  certain  conditions
 are  precedent,  for  bringing  fullers
 earth  under  the  purview  of  the  Mines
 Act.  Fullers  earth  is  a  very  good
 minera).  Large  deposits  of  this  have
 been  recently  found  in  Rajasthan.  This
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 is  very  uvefui  for  the  chemical  indus-
 try.  ft  *  going  to  earn  a  lot.  We  are
 importing  fullers  earth  under  a  diffe-
 rent  name.  Unfortunately,  this  mine-
 ral  is  being  imported  into  our  country,
 but  we  find  that  large  deposits  of  the
 same  mineral  are  found  in  our  coun-
 try.  Only  it  is  imported  under  a  diffe-
 rent  name.

 Apart  from  that,  in  Rajasthan  there
 are  huge  stone  quarries  and  there  is
 monopoly  interest  glso.  A  large  num-
 ber  of  building  stone  quarries,  espe-
 eially  red  stone  quarries,  are  excavat-
 ed  in  Rajasthan—in  Jaipur  and  Jodh-
 pur.  The  workers  there  are  already
 working  under  a  great  handicap.  I
 know  that  the  minimum  wages  for
 them  have  not  also  been  fixed.  Even
 if  a  person  dies  of  an  accident,  the
 payment  of  compensation  takes  a  very
 long  time.  Of  course,  there  is  the
 legal  provision.  They  can  go  to  the
 Commissioner  for  Workmen’s  Compen-
 sation  and  get  things  done.  But,  while
 they  are  working  under  a  great  handi-
 cap,  I  do  not  want  them  to  be  exempt-
 ed  from  the  Mines  Act.  You  can
 exempt,  if  you  want,  the  workers
 working  in  the  sand  stone  and  other
 quarrics.  But  I  do  not  want  the  Gov-
 ermment  to  exempt  those  engaged
 especially  in  the  mines,  such  as  build-
 ing  stone,  fullers  earth  and  lime  stone.
 Lime  stone  is  a  very  hazardous  thing.
 It  is  more  hazardous  than  some  other
 mines.  For  example,  the  workers
 there  contract  some  sort  of  disease.
 Therefore,  I  would  request  the  hon.
 Minister  to  accept  my  amendments
 including  the  amendment  which  seeks
 to  substitute  “twenty”  for  “fifty”.  The
 three  minerals  which  I  have  mention-
 ed  should  not  be  exempted  from  the
 purview  of  the  Mines  Act.

 Shri  Nanda:  So  far  as  the  later
 part  of  the  observations  made  by  the
 hon.  Member  is  concemed—the  inclu-
 sion  of  certain  other  itema—my  answer
 is,  if  it  ls  considered  necessary  that
 the  Act  should  be  applied  to  any  par-
 ticular  item  such  as  lime  stone  of
 other  mine,  notifications  coyld  be
 issued  under  this  sub-section.  In  fact
 the  provisions  now  in  force  already
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 anention  the  names  of  such  हवलिलला,
 Therefore,  these  amendments  are  not

 @brj  T.  B,  Vittal  Rao:  The  exemp-
 tions  gre  not  in  the  same  clause

 Shri  Nanda:  The  exemptions  are
 not  fn  the  same  clause.  Now,  regard-
 ing  the  number,  if  it  were  applicable
 on  a  large  scale  to  ordinary  mines,  it
 would  be  a  different  thing.  Here  is  a
 sperial  case  where  we  are  otherwise
 exempting  small  quarries  especially
 for  prospecting  purposes.  These  are
 rather  limited  purposes.  Therefore,  I
 do  not  think  that  at  this  stage,  at  any
 rate,  we  need  change  the  number.

 Shri  T.  B.  Vittal  Rao:  Sub-clause
 (2)  refers  to  actual  mining.  It  is  not
 prospecting  in  this  case.

 Shri  Nanda:  The  hon.  Member
 referred  to  large  excavations  which
 are  made  for  prospecting  purposes
 only  and  not  for  the  purpose  of  obtain-
 ing  mineral  for  use  or  sale.  Sub-
 clause  (b)  of  clause  3  refers  to  “any
 mine  engaged  in  the  extraction  of
 kankar,”  etc.  The  number  which  is
 mentioned  as  50  comes  under  the  pro-
 viso.  Several  provisos  are  there:

 “the  workings  do  not  extend
 below  superjacent  ground;  or  (ii)
 where  it  is  an  opencast  work-
 ing—”  etc.

 ‘Therefore,  the  fact  has  to  be  taken  in
 combination  with  all  the  other  pro-
 visions.  I  think,  taking  all  these  pro-
 visions  together,  ample  provision  has
 been  made  in  this  regard.

 Shri  T.  B.  Vittal  Rao:  |  am  not  pres-
 sing  my  amendments.

 Mr.  Deputy-Speaker:  Thai  is  all
 right.
 The  amendments  were,  by  leave,  with-

 drawn.

 Mr.  Deputy-Speaker:  The  question

 ‘That  clause  3  stand  part  of  the
 Bin”.

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Bill

 Clause  4—(Substitution  of  new  section
 for  section  6)

 Shri  5.  C.  Samanta:  I  beg  to  move:

 Page  5,  line  22,  add  at  the  end

 “and  the  respective  Inspectors
 shall  give  information  to  owners,
 agents  or  managers  of  mines  con-
 cerned  about  it”.  (25).

 In  the  existing  Act,  in  sub-section  (2).
 the  Inspector  will  give  information  to
 the  owners,  agents  and  managers  of
 the  mines.  Here,  the  Chief  Inspector
 is  asked  to  declare  those  areas,  and
 the  mineowners  may  not  be  sufficient-
 ly  informed  about  it.  So,  to  make  the
 provision  clear  and  the  responsibility
 being  made  clear  85  regards  the  mine-
 owners,  and  because  the  mineowners
 must  be  informed  correctly  of  their
 responsibility,  I  want  to  add:

 “and  the  respective  Inspector
 shall  give  information  to  owners,
 agents  or  managers  of  mines  con-
 cerned  about  it.”

 So,  it  will  be  made  more  clear  that
 the  owners  will  be  responsible.

 Shri  Nanda:  The  position  is,  in  fact,
 that  the  jurisdiction  of  the  inspectors
 is  being  circulated  to  the  management
 by  the  Chief  Inspector.  This  wil]  con-
 tinue  to  be  done.  So,  there  is  no  need
 for  accepting  the  amendment.

 Shri  S.  C.  Samanta:  I  am  not  pres-
 sing  my  amendment.

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 (Clause  4  was  added  to  the  Bill.

 Clauses  5  to  8  were  added  to  the  Bill.
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 Clause  9—(Amendment  of  section  8)

 Shrimati  Mla  Palchoudhuri  (Naba-
 dwip):  I  beg  to  move:

 Page  5,  0शमंद  line  35.  (2).

 Mr.  Deputy-Speaker:  Is  the  hon.
 Minister  accepting  the  amendment?

 Shri  Nanda:  No,  Sir.

 Shrimati  Mla  Palchoudhari:  The
 Minister  has  expla.ned  the  position
 and  I  would  not  press  the  amendment
 very  hard,  But  {  think  it  must  be
 borne  in  mind  that  if  you  do  remove
 this  line  35,  it  does  not  really  hurt  the
 Bill.  But  the  managers  are  rightly
 apprehensive  that  there  might  be  some
 harassment  owing  to  minor  offences.
 If  you  omit  line  35,  it  would  safeguard
 them.  But  if  the  hon.  Minister  feels
 that  minor  harassments  would  not  be
 there,  I  would  not  press  the  amend-
 ment,

 The  amendment  was,  by  leave,
 withdrawn.

 Pandit  Thakur  Das  Bhargava:  (His-
 sar):  Sir,  you  will  be  pleased  to  see
 that  clause  9  takes  away  the  proviso
 to  section  18.  The  proviso  is  given  on
 page  42.  A  perusal  of  section  38  will
 show  that  th.s  proviso  is  very  great
 help  and  a  fort  of  protection  to  the
 owner  of  the  mines.  I  am  impressed
 by  the  argument  of  those  who  want
 to  make  owners  responsible  in  every
 respect,  but  at  the  same  time,  there
 is  a  limit  even  to  the  responsibility  of
 the  owner  of  the  mines.  Of  course,
 the  owner  is  the  person  who  is  bene-
 fited  by  the  mines  being  worked;  ulti-
 mately  he  is  the  person  who  reaps  the
 greatest  advantage  and,  therefore,
 there  is  good  reason  why  his  responsi-
 bility  should  not  be  restricted.  But  my
 whole  apprehension  js  that  people  wro
 want  to  make  the  owner  responsible
 for  the  acts  of  contravention  by  any
 person  whatever  do  not  realise  that
 the  owner's  vicarious  responsibility
 ‘ully  extends  to  consequences  of  acts
 done  by  employees,  under  Civil  Law.

 30,  989  (Amendment)  Bill  4458

 The  owner  of  the  mine  is  liable  for
 the  damages  caused  by  any  of  his  ser-
 vants,  managers  or  anybody  else.  He
 is  the  owner  and  so,  under  the  civil
 law,  for  anything  done  by  any  of  his
 employees,  he  is  responsible.  But  $0.
 far  as  criminal  responsibility  is  con-
 cerned,  my  humble  submission  is,  if
 criminal  responsibility  of  every  person
 in  this  land  should  be  governed  by  the
 principles  of  criminal  jurisprudence,
 the  owner  ought  not  be  guilty  if  there
 is  no  mens  rea  or  neglect.  If  he  haa
 not  done  anything  wrong  consi-
 dering  his  ideas,  thoughts  and  the
 background  of  his  action  and  discharge
 of  responsibility,  he  should  not  be  he'd
 responsible,  I  would  not  mind  if  he
 is  held  responsible  for  his  neglect  also.
 But  suppos  ng  a  person  has  done  05
 Per  cent.  what  is  expected  of  him  and
 everything  in  his  power,  yet  to  hoid
 him  responsible  vicariously  and  say  he
 ig  guilty  is  not  correct.  You  look  at
 the  proviso  to  section  18;

 “Provided  that  the  owner  or
 agent  shall  not  be  so  deemed  if  he
 proves—

 (a)  that  he  was  not  in  the
 hab.t  of  taking,  and  did  not  in
 respect  of  the  matter  in  question
 take,  any  part  in  the  manage-
 ment  of  the  mines;  and

 (b)  that  he  had  made  all  the
 financial  and  other  provisions
 necessary  to  enable  the  manager
 to  carry  out  his  duties;  and

 (c)  that  the  offence  was  vom-
 mitted  without  his  knowledge,
 consent  or  connivance.”

 What  else  remains?  Sir,  I  am  remind-
 ed  of  a  story  of  a  merchant  to  whose
 shop  a  person  went  and  purchased  gur
 for  one  rupee.  Ultimately  whe  man
 did  not  like  the  transaction;  the  cur
 was  given  back  and  the  man  got  the
 rupce  back.  Yet  the  purchaser  seid,
 “You  have  got  something  out  of  it”.
 If  a  person  just  performs  00  per  cent.
 of  the  duties  required  of  him  and  yct
 if  he  is  guilty  because  he  is  the  owner,
 then  it  will  be  ignoring  all  the  princi-
 Ples  of  criminal  jurisprudence.
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 if  a  man  is  to  be  held  vicariousiy
 Hable,  it  is  absolutely  necessary  that
 some  act  or  neg  igence  must  be  proved.
 But  here  by  this  proviso  and  section.
 he  hag  taken  all  reasonable  means,  by
 publishing  and  to  the  best  of  his
 powers  enforcing  the  provisions  of  the
 Act.  After  all  these  things  have  becn
 done,  what  else  remains  to  hold  him
 guilty  passes  my  comprehension.  I
 admit  the  owner  should  not  be  lightly
 let  off,  because  h>  i,  the  person  who
 would  gain  ultimately.  There  are  pro-
 visions  in  the  civil  law  under  which
 he  is  liable.  The  difficulty  is  those
 provisions  are  not  enforced.  Govern-
 ment  have  not  appropriated  any  fund
 and  do  not  pay  any  subsidy  to  any
 person  to  enforce  the  civil  liabilities
 of  a  owner;  only  the  criminal  lability
 is  enforced.  Even  though  he  is  not
 liable  under  the  criminal  jurispru-
 dence,  he  is  still  made  liable  under
 the  provisions  of  this  Act.  In  all  cir-
 cumstances,  whoever  may  be  guilty,  to
 say  that  the  liability  is  the  owner's  by
 virtue  of  the  fact  that  he  is  the  owner,
 38  १०0  much.  You  can  say  he  is  guilty
 in  all  possible  circumstances,  but  do
 not  make  him  guilty  even  if  there  is
 nothing  which  can  be  called  ६0  be
 wrong  or  if  he  is  not  guilty  of  rashness
 or  negligence.

 For  these  reasons,  this  proviso
 should  be  kept  as  it  is.  It  has  stood
 the  test  of  time.  This  is  the  only
 protection  for  the  owner;  otherwise
 he  will  be  guilty  in  all  circumstances.
 If  he  is  not  liable  in  any  way,  he
 ought  not  to  be  made  liable  by  vir-
 tue  of  the  proviso  to  section  8  being
 taken  away.

 Shri  Nanda:  I  am  very  grateful  to
 the  hon,  Member  for  his  interest  in
 this  piece  of  legislation.  He  has
 naturally  picked  up  the  proviso  that
 is  going  to  be  removed.  But  possibly
 he  has  not  taken  notice  of  the  earlier
 portion  of  the  same  section.  viz.  sub-
 section  (2).  That  is  already  there
 in  the  nature  of  a  safeguard  and  pro-
 tection  against  any  kind  of  mis-
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 carriage  of  justice.  I  will  read  that
 sub-section:

 (2)  In  the  event  of  any  con-
 travention  of  any  such  provisions
 by  any  person  whosoever.  the
 owner,  agent  and  manager  of  the
 mine  shal]  each  be  deemed  alsa
 to  be  guilty  of  such  contraven-
 tion  unless  he  proves  that  he  had
 taken  all  reasonable  means,  by
 publishing  to  the  best  of  his  power
 enforcing  those  provisions,  to
 prevent  such  contravention.”

 Pandit  Thakur  Das  Bhargava:  I
 have  also  referred  to  this  in  my  argu-
 ment.  This  and  the  proviso  make
 him  totally  immune.

 Shri  Nanda:  Possibly  the  hon.
 Member  may  also  be  knowing  the
 further  background  of  this  matter.
 This  thing  was  introduced  at  a  cer-
 tain  stage  in  this  legislation  on  the
 analogy  of  a  similar  provision  in  the
 U.K.  Mines  Act,  93l.  Later  on,  as  a
 result  of  the  advice  they  received,
 that  provision  has  since  been  deleted
 from  the  U.K.  Act.  A  new  section—
 section  76—has  also  been  introduced.
 Section  76  enables  a  firm,  association,
 public  company  or  private  company
 to  nominate  a  particular  person  from
 among  its  partners,  members,  direc-
 tors  or  shareholders  to  bear  the  res-
 ponsibility  of  the  owner.  All  other
 members,  partners  etc.  can  yescape
 responsibility.  Then,  under  —  section
 77,  if  any  person  is  the  actual  offen-
 der.  the  owner  can  escape  liability
 by  having  that  person  summoned.  We
 brought  in  these  sections  78  and  77
 earlier,  but  somehow  we  had  not  been
 able  to  bring  them  in  line  with  the
 UK  legislation.  So,  in  respect  of  this
 matter  we  are  only  trying  to  bring
 an  Act  in  line  with  that.  And  we  have
 done  it  on  the  advice  of  some  experi-
 enced  people  who  have  some  reputa-
 fion  in  this  matter,

 Pandit  Thakur  Das  Bhargava:
 Sections  76  and  77  have  no  bearing,
 so  far  as  criminal  liability  is  con-
 cerned.  This  is  only  to  provide  for  a
 contingency  where  a  scapegoat  is
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 vrought  forward.  But  this  will  not
 cover  cases,  s0  far  ag  criminal  liabi-
 Hty  is  concerned.

 Shri  Namds;  It  has  a  bearing  on
 erammal  responsibility,  as  far  as  I
 can  understand.  I  have  examined  and
 discussed  it  with  many  members.  I
 have  asked  the  question:  if  we  delete
 it  and  the  rest,  whatever  remains,  is
 tt  not  quite  adequate  for  all  purposes
 that  can  be  thought  of  in  reason?  है
 have  been  given  the  answer.  Sup-
 pose  this  proviso  had  not  been  there;
 then  no  one  was  going  totell  us:  why
 don’t  you  bring  in  a  proviso?  It  was
 there,  as  I  have  pointed  out,  as  a  result
 of  the  experience  in  the  U.K.  They  de-
 leted  it  and  made  some  changes.  We
 have  made  some  changes  but  we  had
 so  far  not  deleted  this.

 I  may  also  refer  the  hon.  Member
 to  something  else  which  transpired  in
 this  House.  It  wag  pointed  out  ०१
 some  hon.  Members  that  in  a  number
 of  cases  what  happens  is  that  some-
 body  jis  appointed,  or  nominated,  to
 take  responsibility.  He  goes  on  sign-
 ing  on  their  behalf.  The  object  of
 this  provision  is  that  while  an  ade-
 quate  measure  of  protection  should
 remain,  nobody  should  be  hauled  up
 for  things  which  he  has  not  done
 Needless  looseness  in  the  provision,
 which  may  unnecessarily  complicate
 the  matter,  that  should  not  remain.
 The  question  is  a  simple  one.  If  he
 proves  that  he  had  taken  all  reason-
 able  precautions  and  steps  in  his
 power  for  enforcing  these  provisions
 and  to  prevent  their  contravention,
 he  is  free  from  all  liability.  Is  it
 not  enough?

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  9  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill,

 Clause  ६90  was  added  to  the  Bill.

 DECEMBER  10,  :#8%४  Amendment)  Bill  4462

 Olanse  l3.  —(Substttution  of  new
 rections  for  sections  $i  and  28).

 Shrimati  fa  Palchowmiheri:  I  beg
 to  move:

 Page  6,  line  44,—-

 jor  “an  Inspector”  substitute
 “the  Additional  Chief  Inspec-
 tor  or  the  Deputy  Chief  Ins-
 pector.”  (3)

 Shri  8.  C.  Samanta:  J  beg  to  move:

 Page  8,  line  I8—

 add  at  the  end—
 “which  shall  submit  its  report

 within  a  month”,  (26)

 Shri  T.  B.  Vittal  Hao:  I  beg  ta
 move:

 (l)  Page  8,  line  13,—
 add  at  the  end  “or  Mining

 Board"  (28).

 (2)  Page  8,  line  8,—

 add  at  the  end  “or  Mining
 Boards’  (29).

 (3)  Page  8,  line  9

 after  ‘Committee”  insere  “or
 Mining  Board”  (30).

 (4)  Page  6,  line  26,—

 add  at  the  end—
 ‘The  number  of  ambulance

 vang  to  be  kept  will  be  in  pro-
 portion  to  the  number  of  persons
 employed.”  (48).

 (5)  Page  7,  line  40,—

 add  at  the  end—
 “All  such  appeals  shall  be

 disposed  of  by  the  Chief  Inspec-
 tor  of  Mines  within  fifteen  days
 from  the  receipt  of  euch
 appeals.”  (44).
 (6)  Page  8,  line  B—

 efter  “same”  insert  “es  boon  as
 poasible”  (ay.  Z
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 One  of  my  amendments  relates  to  re-
 ference  to  the  Mining  Board.  Now,
 wher  an  objection  is  made  by  the
 nmrangger,  that  is,  he  does  not  agree
 with  the  instructions  issued  by  the
 Chief  Inspector  of  Mirtes,  it  is  provid-
 ed  that  it  may  be  referred  to  a  com-
 mittee.  In  my  amendment  I  have
 suggested  thit  it  may  be  referred  to
 the  Mining  Board.  One  af  the  objects
 of  moving  this  amendment  is  to  ob-
 viate  any  delay  in  the  disposal  of
 appeals.  Suppose  it  has  to  be  re-
 ferred  to  a  committee.  Then  a  com-
 mittee  has  to  be  appointed  by  the
 Government  of  India,  and  they  have
 to  consider  it.  It  will  take  some  time.
 So,  I  suggest  that  whenever  they  think
 that  it  is  a  matter  of  not  so  very
 gteat  importance  they  could  refer  it
 to  the  Mining  Board.  These  Mining
 Boards  have  already  been  constituted
 in  several]  States,  and  they  are  tri-
 partite  in  nature.  They  could  as  well
 do  this  work.  If  the  Government
 think  that  the  Mining  Boards  are  not
 competent  enough,  I  think  we  should
 better  do  away  with  these  Mining
 Boards.  If  the  Government  think
 that  they  are  third-rate  or  fourth-
 rate  bodies,  Government  could
 easily  do  away  with  it.
 Therefore,  whenever  the  Government
 think  it  necessary,  they  could  easily
 refer  these  matters  to  the  Mining
 Board.  Then,  suppose  there  is  an  in-
 struction  by  the  Inspector  of  Mines
 that  such  and  such  safety  measures
 should  be  undertaken  in  a  mine  and
 unti]  those  measwres  are  taken,  the
 owner  cannot  proceed  with  further
 mining  operations.  In  such  a  condi-
 tion,  if  the  manager  disagrees,  a
 reference  could  be  made  to  the  Chief
 Inspector  of  Mines.  What  I  have  pro-
 vided  in  my  amendment  is  that  the
 Chief  Inspector  of  Mines  should  dis-
 pose  of  such  appeals  within  a  fort.
 night.  I  have  specifically  stated  fifteen
 days  because  today  the  position  is
 that  we  have  to  obtain  the  permis-
 sion  of  the  Chief  Inspector  of  Mines
 when  de-pillaring  operations  are  car-
 ried  on.  The  office  of  the  Chief  In-
 spector  of  Mines  fs  situated  at  Dhan-
 fad.  Our  past  experience  is  that  he
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 does  not  take  into  consideration  the
 urgency  of  the  situation  anda  unneces-
 sary  delay  is  caused  in  granting  per-
 mission.  Even  when  reply-paid  tele-
 grams  are  sent  by  the  manager,  nei-
 ther  does  he  reply  nor  does  he  grant
 permjssion.  After  three  or  four
 months  he  says  “yes,  you  can  go
 ahead”  without  any  alteration  or  modi-
 fication  in  the  proposal  suggested  by
 the  manager.  Now,  if  extraction  is
 stopped,  there  is  shrinkage  of  head-
 ings.  Therefore,  production  is  imped-
 ed.  Workers  in  the  particular  mine
 have  to  be  laid  off  because  there  is
 no  heading.  Therefore,  I  suggest  that
 any  appeal  made  to  the  Chief  Inspec-
 tor  of  Mines  should  be  disposed  of
 within  fifteen  days.

 Then,  Government  want  to  refer
 disputed  issues  to  a  committee.  To
 avoid  delays  in  the  matter,  I  have
 suggested  the  addition  of  the  words
 “as  sOon  as  possible’.  Avoidance  of
 delays  will  not  impede  production.  At
 the  same  time,  workers  will  not  lose
 their  earnings  due  to  stoppage  of
 work  in  some  mines.  I  want  that  the
 safety  measures  should  be  observad;
 at  the  same  time,  disposal  should  be
 quick.

 My  another  amendment  relates  to
 ambulance  vans.  There  are  well-
 developed  mines  which  give  very  good
 production  and  very  good  profits.  But
 ambulance  vans  are  not  provided
 there.  Some  form  of  stretcher  is  pro-
 vided,  which  is  quite  insufficient.  If
 a  person  has  to  come  from  6,000  feet
 down  and  then  go  to  the  hospital  it
 will  take  a  long  time.  Further,  an
 ambulance  van  will  cost  only  Rs.
 15,000,  to  20,000.  It  can  be  easily
 bought.  But,  such  facilities  are  not
 provided.

 Shrimati  Da  Palchoudhuri:  Are  not
 ambulances  provided?

 Shri  T.  है.  Vittal  Rao:  Ambulances
 are  provided  in  some  mines.  They  are
 not  provided  in  some  mines.  I  am
 quite  aware  of  that  position.  In  some
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 mines  where  they  are  large  number
 of  workers  working,  if  there  are  five
 mines  under  one  group,  there  is  one
 ambulance  kept  though  there  are
 10,000  workers  working.  So,  when  one
 ambulance  goes  away  or  is  commis.
 sioned  in  service,  the  other  man  has  to
 wait  for  two  or  three  hours  in  case  of
 an  accident  or  injury.  If  immediate
 attention  is  given  that  will  save  the
 life  of  a  person.  That  is  why  I  have
 moved  this  amendment.  The  ques-
 tion  of  ambulance  vans  should  be  re-
 lated  to  the  strength  employed.

 As  regards  the  other  minor  amend-
 ments,  I  hope  the  hon.  Minister  will
 accept  them.

 Shrimati  ia  Palchoudhuri:  My
 amendment  No.  3  is  a  very  simple
 amendment.  I  do  not  think  the  hon.
 Minister  should  have  any  objection
 in  accepting  it.  All  that  I  want  is
 that  insteaq  of  ‘an  Inspector’  the
 words  “the  Additionat  Chief  Inspector
 or  the  Deputy  Chief  Inspector”  be
 substituted.  As  I  said  in  my  speech
 yesterday,  the  posts  of  inspectors  will
 now  ultimately  be  filled  by  inexperi-
 enced  people  and  granting  them  such
 wide  powers  of  closing  down  mines
 and  necessarily  very  often  throwing
 people  out  of  employment  will,  I
 think,  cause  some  hardship  not  only
 to  the  owners  but  to  the  workers  as
 well.

 I  also  recommeng  that  a  committee
 to  hear  appeals  of  mine-owners  be
 appointed  as  it  does  take  very  long
 to  dispose  of  appeals.  So,  a  standing
 committee  may  be  appointed  to  hear
 appeals  of  the  employers.  In  _  that
 case  all  the  appeals  could  be  done
 away  with  faster  than  today.

 I  would  also  like  the  hon.  Minister
 to  take  note  of  the  fact  that  inspectors
 who  will  be  appointed  now,  will  not
 be  fully  qualified.  As  you  know,
 they  have  not  got  the  five  years’  train.
 ing  that  was  recommended  after  the
 Amlabad  explosion.  You  will  also
 find  that  out  of  30  cases  of  prosecu-
 tion  that  have  taken  place,  in  actually
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 ten  cases  orders  had  to  be  withdrawn.
 That  is  in  33  per  cent  cases  there  was
 really  misjudgment.  So,  when  you
 leave  it  to  inexperienced  people,  it
 will  cause  not  only  hardship  to  mine-
 owners  but  also  by  throwing  into  un-
 employment  large  numbers  of  peole
 for  a  longer  period  of  time  would
 cause  hardship  to  labour  as  well.

 This  amendment  I  do  not  think  can
 hurt  the  Bill  in  any  way  but  will  also
 strengthen  and  widen  its  scope.  I  com-
 mend  it  for  the  acceptance  of  the  hon.
 Minister.

 Shri  S.  C.  Samanta:  According  to
 sub-section  (l)  of  section  22,  the
 Chief  Inspector  wil)  issue  orders
 which  may  not  be  expressly  mention-
 ed  in  the  Bill  and  the  owner,  agent
 or  manager,  on  his  part  may  prefer
 an  appeal  to  the  Government  who
 will  institute  a  committee  for  giving
 a  report  to  the  Government  and  the
 Government  will  finally  decide  the
 matter.  This  committee  may  take
 much  time  to  come  to  a  decision  and
 submit  its  report.  So,  I  am  submit-
 ting  that  after  ‘Committee’  the  words
 “which  shall  submit  its  report  within
 a  month”  be  added.  If  this  is  done,  it
 will  be  better  for  the  Inspector  and
 also  for  the  management.  I  think  the
 hon.  Minister  will  accept  it.

 Shri  Nanda:  Sir,  one  of  the  amend-
 ments  that  have  been  urged  here  is
 about  the  number  of  ambulance  vans  to
 be  kept  in  proportion  to  the  number
 of  persons  employed.  I  have  already
 made  it  clear  that  under  the  existing
 section,  in  every  mine  where  more
 than  500  persons  are  employed  3m-
 bulances  have  to  be  provided,  restrict-
 ing  this  requirement  to  mines  employ-
 ing  more  than  500  workers  is  consider.
 ed  inadequate.  That  is  why  it  has
 been  proposed  in  the  amendment  that
 in  every  mine  they  have  to  be  made
 readily  available  and  there  should  be
 such  arrangements  for  conveyance  of
 persons  to  hospitals  or  dispensaries  85
 may  be  prescribed.  It  is  left  to  the
 Rules  to  prescribe  the  scale  of  ambu:
 lance,  which  will  no  doubt  be  related
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 to  the  strength  of  workers.  The  rules
 will  be  laid  before  Parliament.  The
 amendment  is  therefore  not  necessary.

 Regarding  amendment  No.  26  and
 other  amendments,  our  view  is  that
 the  time  taken  by  the  Committee  to
 submit  its  report  wil)  depend  upon  the
 nature  of  the  problem  referred  to  it,
 the  condition  of  the  mine  for  inspec-
 tion,  etc.  It  is  therefore  not  practi-
 cable  to  specify  any  time  limit  within
 which  the  Committee  should  submit  its
 report.  The  amendments  may  not
 therefore  be  accepted.

 Regarding  other  amendments,  from
 the  composition  of  the  committee  spc-
 exfied  in  section  33  it  will  be  seen
 that  the  Committee  will  be  an  ad  hoc
 one  specially  competent  to  deal  with
 the  problem  referred  to  it.  The  com-
 position  of  the  Mining  Board  is  ‘aid
 @own  in  section  12.  ह ६३  will  be  seen
 that  the  Board  is  a  standing  body  of
 @  general  nature.  Reference  of  an
 erder  under  section  22  to  such  a  body
 may  not  be  appropriate.  The  amend-
 ment  is  therefore  not  acceptable.

 Regarding  the  amendments  No.  3
 and  6  moved  by  Shrimati  Ila  Pal-
 choudhuri

 Mr.  Deputy-Speaker:  No  6  has  not
 been  moved.  Only  No.  3  has  been
 moved.

 Shri  Nanda:  Only  No.  3.  This  also
 we  believe  has  reference  to  the  Addi-
 tional  Chief  Inspector.  We  find  that
 there  is  an  appeal  against  the  Inspec-
 tor’s  order  to  the  Chief  Inspector
 which  they  take.  against  indiscrimi-
 nate  issue  of  orders  against  the  latter’s
 order,  to  the  Central  Government.
 During  the  last  ten  years  there  have
 been  only  three  cases  of  appeal
 to  the  Central  Government.  Though
 the  Inspector  is  empowered  to  issue
 orders  in  actual  practice  orders  gre
 yasued  only  by  the  Regional  Inspec.
 tors  who  are  senior  class  I  officers  in
 the  scale  of  Rs.  1300-1600  and  that  ‘oo
 efter  prior  consultation  with  the  Chief
 Inspector.  In  the  circumstances  there
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 is  no  real  need  for  the  amendment
 suggested  by  her  which  I  wouid  like
 to  oppose.  I  think  we  should  not
 accept  it.

 I  may  also  add  that  the  terms  ‘Ad-
 ditional  Chief  Inspecter’  or  ‘Deputy
 Chief  Inspector’  are  not  defined  or
 mentioned  anywhere  in  the  Act  and
 .f  her  amendment  goes  through  these
 terms  will  have  to  be  defined.  So  it
 will  cause  administrative  problems.

 Shrimati  ia  Palchoudhuri:  May  I
 just  submit  one  thing?  Since  the  hon.
 Minister  says  that  it  is  a  regional
 officer  who  passes  the  orders,  what  is
 the  objection  in  embodying  that  in  the
 Bill?

 Mr.  Deputy-Speaker:  He  says  that
 sufficient  protection  is  there  because
 an  appeal  is  provided  for.

 Have  I  to  put  any  particular  amend-
 ment  to  the  vote  of  the  House?

 Shri  T.  B.  Viteal  Rao:  Yes,  Sir.

 Mr,  Deputy-Speaker:  All  these  to-
 gether?

 Shri  T  B.  Vittal  Rao:  No.  I  with-
 draw  amendment  No..  43.

 The  amendment  was,  by  leave.
 withdrawn.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  hon.  Minister  is  not  willing  to
 accept  even  this  ‘as  soon  as  possible’?

 Shri  Nanda:  There  should  be  some
 substance.

 Shri  T.  B.  Vittal  Rao:  If  they  do  not
 know  the  meaning  of  ‘as  soon  as  pos-
 sible’  then  it  is  all  right.

 Mr.  Deputy-Speaker:  Have  I  to  put
 amendments  No  3  and  26?

 Shri  5.  C.  Hamanta:  I  am  not  pres-
 sing  No.  26.

 The  amendment  was,  by  leave,
 withdrawn.

 Shrimati  Na  Palchoudhuri:  I  will  not
 press  3  either.



 4469  Mines

 {Shrimati  Na  Palchoudhuri}
 The  amendment  was,  by  leave,  with-

 drawn.

 Mr.  Deputy-Speaker:  Then  |  will
 put  amendments  Nos.  28,  29,  30,  44  and
 45  to  the  vote  of  the  House.

 Amendments  Nos.  28,  29,  30,  44  and
 45  were  put  and  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  ll]  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  VW  was  added  to  the  Bill.

 Clause  2  was  added  to  the  Bill.

 Clause  I3  (Amendment  of  section
 24).

 Mr.  Deputy-Speaker:  There  are  two
 Government  amendments.

 Shrimati  Ha  Palchoudhuri:  I  have
 an  amendment  to  clause  13.

 Mr.  Deputy-Speaker:  Which  one?

 Shrimati  Ma  Palchoudhuri:  |  have
 amendment  No.  9  which  is  the  same
 as  Government  amendment  No.  6
 partly.

 I  move:

 Page  9,—
 omit  lines  28  to  35.  (9).

 Mr.  Deputy-Speaker:  Amendments
 Nos.  0  and  I]  are  not  moved.

 Shri  K.  N.  Pandey  (Hata):  There
 is  my  amendment  No.  4I  also.

 Shri  Abid  Ali:  Sir,  |  beg  to  move:

 1)  Page  9,  (i)  line  18,  for  “sub-
 sections”  substitute  ‘“sub-
 section”;  and

 (ii)  omit  lines  28  to  35.  (16).

 (2)  Pages  9  and  10,

 Omit  lines  39  to  4  and  l  to  7
 respectively  (7)
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 The  hon.  Member,  Shrmnati  Hla
 Palchudhuri,  has  also  moved  an
 amendment  to  this  clause.  My  senior
 colleague  will  be  accepting,  that
 amendment.  Therefore,  I  move  the
 rest  of  it:

 Page  9,  (i)  line  18,  for  “sub-sec-
 tions”  substitute  “sub-sec-
 tion”;

 It  is  formal:

 Pages  9  and  i0—clause  3—this  is
 consequentia]  because  of  the
 acceptance  of  the  other—omit
 lines  39  to  41  and  l  to  7
 respectively.

 Shri  K.  N.  Pandey:  I  beg  to  move:

 Page  !0—after  line  7,  add—

 “Provided  that  the  Centra!
 Government  shall  not  pass  any
 ord:r  to  the  prejudice  of  the  per-
 son  concerned  without  giving  him
 an  opportunity  of  being  heard.

 Provided  further  that  any  order
 passed  by  the  Central  Government
 shall  not  be  a  bar  to  his  pursuing
 any  other  remedy  open  to  him
 under  the  jaw."  (4I).

 The  purpose  of  my  putting  in  this
 amendment  is  this.  If  asa  result  of  this
 enquiry,  a  person  of  the  supervisory
 staff  who  is  not  covered  by  the  Indus-
 trial  Disputes  Act  is  dismissed,  I  have
 no  objection.  In  case  a  workman  ts
 dismissed,  when  there  is  the  Industrial
 Disputes  Act,  the  remedy  should  not
 be  denied  to  the  persons  concerned
 under  the  Industrial  Disputes  Act.
 This  is  my  amendment.

 Shri  T.  B.  Vittal  Bao:  Which  is  the
 amendment  that  the  Government  pro-
 pose  to  accept?

 Mr.  Deputy-Speaker:  Number  9.

 Shri  T.  B.  Vittal  Rao:  That  is  also
 the  Government  amendment.

 Shri  Abid  Ali:  Yes:  identical.  In
 view  of  its  acceptance,  this  goes.
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 Shri  T.  B.  Vittal  Rao:  The  Govern-
 ment  should  let  us  Know  what  they
 are  going  to  do?

 Shri  Nanda:  I  shall  explain  this
 position.  This  matter  has  been  very
 thoroughly  agitated  and  discussed
 whether  the  position  as  now  being
 placed  before  the  House  is  quite  satis-
 factory,  I  am  not  quite  sure.  No
 more  satisfactory  arrangement  at  the
 moment  is  available.  We  had  thought
 of  this  change  in  the  Bill  because  we
 felt  that  the  existing  position  was  not
 good  enough.  But,  when  we  came  to
 this  change,  as  now  introduced,  again
 certain  other  questions  have  arisen.
 There  was  a  common  feeling  that  it  is
 not  enough  to  have  the  same  person
 enquiring  into  the  question  of  the
 cancellation  and  leaving  it  at  that
 There  was  a  general  feeling  that  it
 should  be  again  placed  before  some
 other  authority,  which  means  an
 appeal,  We  were  willing  to  let  the
 present  thing  as  in  the  Bill  to  continue
 and  make  provision  for  an  appeal.
 When  I  refered  this  to  the  Law
 Ministry.  it  was  found  that  that  would
 require  a  number  of  changes  here  and
 there.  Therefore,  at  the  moment,  it
 was  not  possible  to  bring  in  those
 changes  immediately.  Therefore,  the
 idea  is.  for  the  present,  let  the  old
 arrangement  remain  and  as  soon  as  we
 are  able  to  straighten  out  the  question
 of  appeal,  where  to  go,  we  shall  see
 Because,  at  present,  it  is  not  a  judi-
 cial  proceeding;  it  is  an  administrative
 procedure.  Therefore,  the  question  of
 appeal  dees  not  fit  in  here.  The
 enquiry  report  has  to  come  to  the
 Government.  Where  is  the  appeal?
 Because  of  these  legal  difficulties  and
 drafting,  etc.  this  has  been  left  to
 remain  as  it  is  pending  the  straighten-
 ing  out  of  the  question.

 Shri  T.  B.  Vittal  Rao  rose.—

 Mr.  Deputy-Speaker:  After  he  has
 replied?

 Shri  T.  B.  Vittat  Rao:
 reply?

 Mr.  Deputy-Speaker:  Yes;  it  was  a
 @  reply.  The  amendment  had  been

 Was  it  a

 |  “कला
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 moved  by  Shri  Abid  Ali.  Anyhow,  I
 will  allow  him.
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 Shri  T.  B.  Vittal  Rao:  I  have  nothing
 to  add.  I  agree  with  the  hon.  Minister
 about  the  legal  complications.  In  the
 mean  time,  I  would  earnestly  request
 you  to  see  that  this  court  of  enquiry
 for  the  cancellation  of  certificate,  if
 any,  be  set  up  as  quickly  as  possible.

 Shri  Abid  Ali:  That  we  will  do.

 Shri  T.  B.  Vittal  Rao:  Immediately,
 as  soon  as  the  finding  is  there,  these
 enquiries  should  be  concluded  as
 quickly  as  possible.  What  is  happen-
 ing  is  this.  I  have  got  even  now  one
 court  of  enquiry  holding.

 Mr.  Deputy-Speaker:  Perhaps,  the
 hon.  Minister  wants  to  move  more
 quickly  than  as  quickly  as  possible.

 Shri  T.  B.  Vittal  Rao:  He  has  not
 moved:  that  is  the  trouble.

 Mr.
 is:

 Deputy-Speaker:  The  question

 Page  9  a)  line
 sections”  substitute
 and

 l%,  for  “sub-
 “sub-section”;

 (i)  omit  lines  28  to  35.  (16),

 Pages  9  and  10.—

 omit  lines  39  to  4  and  }  to  7.
 respectively.  (12).

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  In  view  of  the
 acceptance  of  amendment  No  36,  lines
 28  to  35  are  omitted  already.  Amend-
 ment  No.  9  is  barred  so  it  goes  off.
 Then,  there  is  amendment  No.  41.

 Shri  K  N.  Pandey:  The  hon.  Minis-
 ter  did  not  say  a  word  about  my
 amendment.

 Mr.  Deputy-Speaker:  I  can  only  put
 it  to  the  House.

 Shri  Nanda:  May  I  explain,
 Has  it  been  put  to  the  House?

 Sir?
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 Mr.  Deputy-Speaker:  It  has  not
 been  put  as  yet.  The  Member  wants
 that  some  reply  should  be  given  to
 him.

 Shri  Nanda:  The  position  is,  we  do
 not  regard  it  as  quite  necessary.  I
 may  explain  if  the  hon.  Member
 wants.

 Mr.  Deputy-Speaker:  Am  I  to  put
 it?

 Shri  K.  N.  Pandey:  No.

 The  amendment  was,  by  leave.
 withdrawn.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  33,  as  amended,
 stand  part  of  the  Bull.”

 The  motion  was  adopted.

 Clause  13.  as  amended.  was  added  tu
 the  Bill,

 Clause  4—(  Amendment  of  Section  30)

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:

 Page  10,  line  20,  for  “fourteen
 hours”  substitute  “twelve  hours”.
 (46).

 I  do  not  know  how  the  Minister
 arrived  at  the  figure  i4  hours:  spread-
 over  to  extend  over  8  period  not
 exceeding  4a  hours.  This  spread-over
 question  has  been  a  matter  of  dispute
 every  time  in  industrial  relations
 between  the  trade  unions  and  the
 employees.  This  spread-over  question
 should  have  received  the  close
 attention  of  the  Minister.  I  do
 not  know  how  he  arrived  at
 the  figure  14,  Generally,  it  is
 9  hours  or  ten  hours  or  2  hours.  For
 example,  in  the  case  of  wagon  loaders,
 who  go  to  load  wagons,  if  the  wagons
 are  not  there,  they  are  asked  to  go
 away.  From  dawn  to  dusk,  they  stay
 there  and  then  only,  they  are  paid.
 For  staying  for  2  or  13  hours,  he  gets
 8  hours’  wages.  This  small  amend-
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 ment,  at  least,  the  Minister  may
 acoept:  inatead  of  i4,  let  it  be  not
 exceeding  2  hours.

 Mr.  Deputy-Speaker:  From  dusk
 to  dawn,  it  is  night  and  not  day.

 Shri  T.  B.  Vittal  Rao:  Yes;  I]  am
 sorry.  From  dawn  to  dusk.

 Shri  T.  B.  Vittal  Rao:  For  being
 not  mean  three  or  four  hours.  Spread
 over  means  eight  hours  or  whatever
 is  the  normal  period  is  extended  over
 a  larger  period.  Therefore,  it  cannot
 be  2  hours  or  3  hours;  it  has  to  be
 more  than  8  hours.  <A  period  of  4
 hours  that  is  specified  in  the  proposed
 proviso  is  the  same  as  in  the  existing
 Proviso  The  period  of  spread  over
 specified  in  sub-section  (2)  ig  what  is
 already  there  and  there  can  be  no
 question  of  substitution  of  4  hours  by
 32  hours.  The  amendment  is  not
 necessary.

 Shri  T.  B.  Vittal  Rae:  For  being
 there  from  6  in  the  morning  till  8.  he
 will  be  paid  for  8  hours.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  10,  line  20—
 for  “fourteen  hours”  substitute

 “twelve  hours”  (46).

 The  ‘Noes’  have  it

 Some  Hon.  Members  The  ‘Ayes’
 have  it.

 Mr.  Deputy-Speaker:  It  looks  as  if
 the  ‘Ayes’  have  it.

 Some  Hon.  Members:  The  ‘Noes’
 have  it.

 Mr.  Deputy-Speaker:  Nobody  is
 attending.  There  ig  such  a  large  num-
 ber  of  Members  who  desire  to  support
 the  Government;  but  they  are  not  just
 attending.  I  shall  put  it  again.  The
 question  is:

 Page  10,  line  20,  for  “fourteen
 hours”  substitute  “twelve  hours.”
 (46).

 The  motion  was  negatived
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 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  4  stand  part  of
 the  Bill."

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Biil.

 Clame  5.-—  (Substitution  of  new  sec-
 tion  fer  section  31).

 Shri  T.  B.  Vitta)  Rao:  I  beg  to
 move:

 Page  10,  line  33,  for  “torty-
 eight  hours”  substitute  “forty-four
 hours”  (81).

 I  have  put  in  a  limitation  to  the
 weekly  hours  of  work  and  reducing  it
 from  48  to  44  hours.  In  the  mining
 industry,  even  in  the  very  advanced
 imdustrial  countries  of  the  world,  the
 mumber  of  weekly  hours  that  a  worker
 below  ground  has  to  put  in  ranges
 from  36  to  42.  In  the  United  Kingdom,
 it  is  40.  Here,  in  India,  as  an  earnest
 o&  the  Government's  intention  to
 improve  the  condition  of  the  miners,
 I  am  only  demanding  a  reduction  of  4
 heurs  out  of  48  hours.  That  is,  a
 worker  has  to  put  in  only  44  hours.
 During  the  course  of  the  last  decade,
 in  the  First  and  Second  Five  Year
 Plans,  we  have  done  very  well  in
 mining.  Production  in  the  various
 sectors  of  the  mining  industry,  whe-
 ther  coal  or  iron  ore,  has  been  very
 good,  and  the  productivity,  as  just  now
 stated  by  the  Minister,  has  increased
 from  34  in  95  to  4  and  it  is  going
 to  be  -42—that  is  the  coal  miners
 have  contributed  considerably  to  the
 production.
 ॥4  hrs.

 Now,  what  is  the  argument  of  the
 Minister?  A  committee  is  being  ap-
 pointed  and  it  is  going  into  the  ques-
 tion  of  the  working  hours.  The  com-
 mittee’s  recammendations  may  come,
 and  Gevernment  is  likely  to  take  one
 year  on  them,  and,  consult  other
 |... ड  and  other  organisations,  and  it
 will  talse  क््झ्ए  years.  J  have  confidence
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 that  no  committee  worth  the  name  can
 recommend  heurs  more  than  what  I
 have  put  in.  No  committee  which
 goes  into  the  question  of  fatigue  in  the
 mining  industry  will  recommend  more
 that  what  I  have  stated.  I  have  put
 in  a  very  modest  amendment.  The
 miners  have  been  demanding  a  36-hour
 week.  Actually  my  amendment  is  a
 compromise  between  their  demand
 and  the  stand  of  the  Minister.

 4476

 If  we  are  keen  on  increased  produc-
 tion,  they  can  even  now  have  48  hours
 of  work  a  week  and  pay  the  miners
 double  wages  for  the  extra  four  hours.
 There  are  people  who  say  that  reduc-
 tion  in  the  hours  of  work  will  reduce
 production.  I  may  quote  a  concrete
 example.  Before  the  Mines  Act  was
 enforced  in  July,  3952  in  many  coal
 mines  the  workers  were  working  for
 seven  days  in  the  week,  but  after  the
 enforcement  they  had  to  work  only  six
 days  in  the  week  with  one  day  weekly
 off  without  pay.  They  accepted  it,  and
 what  do  you  find  now  after  that?  Pro-
 duction  has  steadily  increased.  From
 38  million  tons  in  952  we  have  in
 4958  come  to  43°'5  million  tons  and  it
 is  going  to  be  45  and  47  million  very
 secon,  That  means  the  reduction  in
 the  hours  of  work  has  not  resulted  in
 lower  production.  And  there  has  not
 been  any  large  increase  in  the  comple-
 ment  of  the  workers.  Today  also  there
 are  only  350.000  workers  in  the  coal
 mines.

 I  need  not  press  this  point  further,
 because  the  Minister  himself  has
 accepted  that  there  is  increase  in  pro-
 duction,  No  doubt  we  have  not  come
 to  the  standards  of  U.K.,  and  Belgium,
 but  there  they  are  mechanised  mines.
 Here  there  are  mechanised  mines,
 hand-drilling,  hand-picking  etc.  If  the
 average  of  all  this  is  taken,  compared
 to  the  foreign  countries  our  workers
 and  productivity  are  better  off,  that
 is  quite  clear.

 In  946  when  the  Factories  Act  was
 introduced  providing  a  48-hour  week
 for  the  workers  in  factories,  there
 were  people  who  shouted  that  produc-
 tion  would  be  reduced  end  that  our
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 economy  would  be  shattered.  There
 were  employers  and  even  members  on
 the  Treasury  Bencheg  stating  that  such
 a  thing  would  happen.  But  what  has
 been  the  result  of  the  enforcement  of
 the  Factories  Act?  There  has  been  an
 increase  in  production  as  the  whole
 economic  development  of  our  country
 shows.

 A  worker  in  a  coal  mine  is  exposed
 to  risks  nine  times  more  than  a  factory
 worker;  he  is  subject  to  various  occu-
 pational  diseases  like  silicosos,  pneu-
 moconiosis,  manganese  poisoning  etc.
 Is  it  fair  to  put  him  on  a  par  with
 a  factory  worker  working  for  48  hours
 a  week?  Is  it  not  high  time  that  the
 miner  demands  a  just  share  in  the
 increased  production?

 In  every  country  in  the  world  the
 miner  is  the  highest  paid  worker.
 What  as  happening  in  our  country?
 He  is  still  the  sixth  or  the  eighth  or
 the  tenth.  So,  as  an  earnest  of  Gov-
 ernment’s  intentions  to  enthuse  him
 for  better  production,  to  contribute  to
 the  national  income,  to  serve  the
 country  better,  I  only  demand  a
 reduction  of  four  hours  a  week  in  the
 working  hours  of  the  miner.  The  Min-
 ister  has  stated  that  he  is  not  going  to
 accept  this  amendment.  Still,  I  com-
 mend  it  to  the  House.

 Dr.  Melkote  (Raichur):  I  support
 the  amendment  of  Shri  Vittal  Rao  and
 J  commend  his  arguments  to  the  atten-
 tion  of  the  hon.  Minister,

 He  has  argued  out  his  point  very
 well.  I  need  add  only  this.  Even  in
 the  U.K.  and  other  countries,  while  in
 the  other  industries  they  have  fixed
 48  hours,  so  far  as  miners  are  concern-
 ed,  they  have  brought  it  down  to  44  or
 even  36.  This  is  principally  due  to
 the  fact  that  the  miner  has  to  work
 all  the  time  underground  where  the
 pressure  of  air  is  greater  than  on  the
 surface.  In  a  cold  country  like  U.K,  it
 may  be  more  comfortable  to  stay
 underground,  and  hence  the  number
 of  hours  may  be  36  to  40  but  in  a
 country  like  India  it  becomes  extreme-
 ly  stuffy  and  it  becomes  almost  un-
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 bearable  to  stay  for  48  hours  under-
 ground.  Thia  is  the  reason  why  the
 number  of  hours  in  India  should  be
 less  than  what  it  is  in  foreign  coun-
 tries.  While  a  committee  may  be  set
 up  to  investigate  the  difficulties  of  the
 miners  in  this  respect  and  their  effi-
 ciency,  their  argument  is  that  a  cut
 may  be  accepted.  I  therefore  press
 the  Minister  to  accept  the  amendment.

 Shrimati  Na  Paichoudhuri:  About
 Shri  Vittal  Rao’s  amendment  regard-
 ing  hours  of  work,  I  would  also  com-
 mend  to  the  Minister  that  if  four  hours
 cannot  be  reduced,  at  least  him  Jet  him
 accept  a  reduction  of  two  hours  for
 the  time  being,

 Dr.  Melkote:  Even  4  token  reduc-
 tion  is  welcome.

 cause  when  a  committee  goes  into  the
 question  and  recommends  a  reduction,
 {am  sure  the  Minister  will  find  it  pos.
 sible  to  reduce  it.  The  conditions  in
 the  mines  are  very  different  from
 those  in  a  factory,  and  also  the  condi-
 tions  in  the  mines  in  India  are  much
 harder  than  in  the  mines  in  the  west-
 ern  countries.  Where  we  have  open
 mines,  HW  we  have  any  in  India,  it  may
 vary,  but  where  it  is  underground  J
 think  some  reduction  in  the  hours  of
 work,  in  view  of  the  health  of  the
 miners,  should  be  considered  by  the
 Minister.

 Shri  Nanda;  [  think  my  hon.  friend
 Shri  Vittal  Rao  has  done  his  part  very
 well.  He  has  pleaded  very  eloquently,
 to  such  an  extent  that  he  has  been
 able  to  move  the  heart  of  the  hon.  lady
 Member  there  who  has  been  all  along
 speaking  on  the  other  side  in  a  way.

 Shrimati  Ila  Palchoudhuri:  I  am
 always  for  the  workers  and  for  all  just
 causes.

 Shri  Nanda:  Of  course,  as  repre-
 senting  the  working  class,  he  has  to
 make  that  plea,  but  he  also  knows  that
 there  is  a  time  for  everything.  He
 knows  also  the  reply,  which,  he  knows,
 is  good  enough.  He  knows  that  a
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 thing  like  reduction  in  hours  of  work
 cannot  be  done  across  the  table  over
 an  amendment.  It  has  such  vast  con-
 sequences.  I  have  not  said  ‘No’  to  it.
 I  have  not  said  that  at  no  stage  is
 there  going  to  be  any  reduction.  It
 may  be  near  enough.  I  cannot  say
 that  at  the  moment.  We  have  moved
 in  the  matter.  We  have  ieft  this  mat-
 ter  to  be  taken  up  by  a  competent
 committee.  If  that  committee,  after
 looking  into  all  the  relevant  facts,
 finds  that  there  is  an  immediate  need
 for  a  reduction,  well,  it  will  come
 before  all  of  us,  it  will  come  before
 before  certain  committees,  and  it  will
 come  before  the  House  also.

 Therefore,  it  is  really  premature  for
 the  hon.  Member  to  move  his  amend-

 ent  now.  Of  course,  he  has  given
 very  good  reasons,  but  those  reasons
 have  to  be  tested  now  in  the  light  of
 technica)  and  other  considerations.  He
 has  also  explained  that  the  work  of
 the  miners  is  a  hard  one.  He  has  also
 pointed  out  that  they  have  increased
 the  production.  In  fact,  I  had  given
 the  figures,  and  he  has  used  them  with
 very  good  cffect.  I  do  not  want  to
 place  the  workers  under  any  disad-
 vantage  as  against  the  charges  that
 were  being  made  against  them.  But
 then,  I  have  also  pointed  out,  and  I
 shall  repeat  now,  that  the  workers
 have  gained  something  out  of  it.

 The  index  of  real  earnings,  which
 was  300  im  1951,  709  im  1952,  320  in
 +1953,  i56  in  2954,  3273  in  1955,  and  384
 in  1356,  is  about  200  now.  And  this
 js  after  making  allowances  for  the
 mmerease  in  cost  of  living.  So,  they
 have  not  done  very  badly.

 Shri  T.  B.  Vittal  Rao:  Is  this  figure
 200  for  958  or  1959?

 Shri  Nanda:  It  is  very  recent.
 This  increase  does  not  come  out  of
 nothing.  It  has  to  be  paid  by  some-
 body.  Either,  it  must  be  at  the  cost
 of  any  margin  of  profit  which  may  be
 excessive—we  absorb  it,  and  give  it  to
 the  workers—or  it  has  to  come  out  of
 the  consumers.  The  consumers  are
 the  industries,  because  these  are  basic
 commodities.  Already,  in  order  to
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 give  this  increase,  the  price  of  coa!  has
 had  to  be  raised.  Therefore,  let  us
 consider  all  these  things  calmly.  If  the
 price  has  to  be  paid  in  these  terms,
 then  it  may  have  to  be  paid.  But  it
 should  not  be  lightly  taken.  There-
 fore,  I  do  not  accept  the  amendment.

 Mr.  Deputy-Speaker:  Shall  I  put
 the  hon.  Member's  amendment  to
 vote?

 Shri  T.  B.  Vittal  Rao:  I  would  like
 to  withdraw  it.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  the  leave  of  the  House  to
 withdraw  his  amendment?

 Some  Hon.  Members:  Yes.

 The  amendment  was,  by  leave,  with-
 drawn,

 Mr  Deputy-Speaker:  The  question
 is’

 “That  clause  I5  stand  part  of
 the  Bill’.

 The  motion  was  adopted. .
 Clause  5  was  added  to  the  Bill,

 Clause  16  (Substitution  of  new  sec-
 tion  for  section  32).

 Shri  T.  B.  Vittal  Rae:  |  beg  to
 move:

 Pape  con  line  12
 jor  ‘twenty-four’  substitute

 ‘thirty-six’  (32).

 This  amendment  is  very  simple,  and
 l  suggest  that  it  may  be  accepted.
 While  moving  this  amendment,  I  have
 not  to  advance  much  of  an  argument.
 We  want  that  whatever  experience  we
 have  gained  in  the  working  of  the
 railways  should  be  applied  here  also.
 After  a  person  has  worked  in  a  mine,
 when  a  weekly  off  has  to  be  calculat-
 ed,  it  is  stated  in  the  amending  Bill
 that  it  should  be  only  24  hours,  after
 his  shift  ends.  Suppose,  a  person  has
 worked  in  the  mines  and  got  out  of
 the  mine  at  6  a.M.,  then,  according  to
 the  amending  Bill,  he  can  be  called
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 for  work  only  the  next  morning  at
 8  OMS  he  would  have  enjoyed  by  then
 only  24  hours,  which  is  his  weekly  off.
 That  means  to  say  that  he  has  to  forgo
 twelve  hours.  After  his  shift  ends  he
 has  got  his  legitimate  due  of  2  hours
 of  rest,  because  he  has  worked  the
 previous  night.  Therefore,  I  would
 suggest  that  this  amendment  may  be
 accepted.

 After  all,  this  is  nothing  new.  This
 is  what  is  being  done  in  the  railways.
 According  to  the  Hours  of  Employ-
 ment  Regulation,  36  hours  should  be
 given  instead  of  24  hours;  that  is,
 weekly  rest  means  24  hours  plus  the
 rest  which  is  legitimately  due  after  the
 work  of  the  previous  day.

 Mr.  Deputy-Speaker:  The  amend-
 ment  is  now  before  the  House.

 Shri  Nanda:  The  hon.  Member  has
 cited  the  instance  of  the  railways.  I
 have  not  got  immediately  information
 regarding  that.  But  possibly.  there  is
 difference  in  the  structure  of  hours
 also.  But.I  can  cite  for  his  benefit
 the  Factories  Act.  This  proposed  pro-
 vision  is  drafted  on  the  basis  of  sec-
 tion  57  of  the  Factories  Act.  And.
 therefore,  it  does  not  require  any
 change.

 Mr.  Deputy-Speaker:  May  I  put
 this  amendment  to  vote  now?

 Shri  T.  B.  Vittal  Rao:  I  would  hke
 to  withdraw  it.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  his  amendment?

 Some  Hon.  Members:  Yes.
 The  amendment  was,  by  leave,  wrth-

 drawn.

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  clause  26  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
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 Clause  6  was  added  to  the  Bill.

 Clauses  ३7  to  29  were  added  to  the
 छा,

 Clause  30—-  (Substisuzion  of  new  sec-
 tions  for  sections  49  to  58).

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 ql)  Page  16,  line  5,—

 for  “sixteen”  substitute  “ten”.
 (35).

 (2)  Page  16,  line  8,—

 for  ‘‘twenty”  substitute  “fifteen”
 (36).

 (3)  Page  6,—

 after  line  8,  insert—

 “(lA)  Every  person  employed
 im  a  mine  who  has  completed  a
 calendar  year’s  service  therein
 shall  be  allowed  during  the  sub-
 sequent  calendar  year,  sick  leave
 with  half  the  wages  calculated  at
 the  rate  of  one  day  for  every
 twenty  days  of  work  performed
 by  him".  (37).

 (4)  Page  17,  line  ll,—

 for  “fifteen”  substitute  “three’’.
 (38)

 (5)  Page  I7.-

 for  lines  74  and  15,  substitute.

 “Provided  that  any  such  person
 who  has  applied  for  such  leave
 with  wages  due  to  him  to  attend
 to  some  emergency  may  be  grant-
 ed  such  leave  even  if  the  applica-
 tion  for  leave  has  not  been  made
 within  the  time  specified  in  this
 sub-section,  at  the  discretion  of
 the  manager  of  the  mine.”  (30).

 My  first  amendment  is  with  regard  to
 annual  leave  with  wages,  It  is  true
 that  the  amendment  contemplated  in
 the  Bill  may  be  in  accordance  with  the
 recommendations  of  the  Industrial
 Committee  which  met  in  August,  1988.
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 I  was  also  one  of  the  delegates  to  that
 coamittee.  But  ag  |  have  pointed  qut
 already,  this  recommendation  is  a  little
 out  of  date,  because  nearly  three  and
 a  half  years  have  passed  since  then.
 Therefore,  what  I  have  done  in  this
 amendment  is  to  increase  the  number
 of  day,  of  leave  which  a  worker  is
 entitled  to.  The  amendment  brought
 forward  by  Government  is  to  the
 effect  that  the  leave  will  be  at  the  rate
 of  one  day  for  every  sixteen  days  of
 work.  In  a  year,  the  number  of  work-
 ing  days  in  a  mine  are  302,  because  on
 the  Sundays,  the  miners  are  not
 allowed  to  work.  So,  a  miner  will  be
 eligible  for  30  days  in  a  year,  if  he
 works  all  the  302  days.  But  owing  to
 the  very  nature  of  the  work,  nobody
 can  work  in  the  mines  for  all  the  302
 days.  As  a  matter  of  fact,  some  of
 the  workers  cannot  work  for  more
 than  five  days  in  a  week.  Therefore,
 in  order  that  sufficient  justice  may  be
 done  to  them,  and  in  order  that  suffi-
 cient  rest  may  be  given  to  the  miners,
 I  have  increased  it  to  30  days.  I  have
 correspondingly  increased  the  number
 of  days  for  those  working  above
 ground  also  by  a  very  small  extent.

 About  sick  leave,  the  hon.  Minister
 has  stated  that  the  Employees’  State
 Insurance  Scheme,  is  there,  and  that
 Gavernment  are  thinking  on  those
 lines.  Under  that  scheme,  factory
 workers  who  are  covered  by  it  get  a
 sickness  cash  benefit  during  a  year  to
 the  extent  of  56  days,  whereas  a  miner
 does  not  get  a  sing'e  day’s  sick  leave.
 This  has  been  the  position  all  along.
 Can  anybody  imagine  that  a  worker
 can  work  all  along  without  falling  sick
 at  all?  Should  there  not  be  some  pro.
 vision  at  least  for  a  worker  when  he
 falls  sick,  that  he  should  get  at  least
 half  wages?  This  has  been  the  recog-
 nised  practice  everywhere,  but  in  our
 country,  it  is  not  there.  The  argument
 may  be  advanced  that  he  can  commute
 the  leave  earned  with  full  wages  into
 sick  leave.  But  that  is  not  going  to  be
 enough.

 Recentiy,  I  met  five  miners  who
 were  undergoing  treetment  for  tuber-
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 culosis  in  a  hospital  in  my  place.  They
 pointed  out  to  me  how  nicely  those
 covered  under  the  Employees’  State
 Insurance  Scheme  were  being  treated.
 They  have  got  mosquito  nets,  and  the
 workers  get  half  the  wages  for  the
 period,  not  only  for  56  days,  but  under
 the  liberalised  scheme  for  another  8
 days,  which  are  also  added  to  the  cre-
 dit  of  the  TB  patient.

 Therefore,  what  I  have  demanded
 is  a  slight  increase  in  the  annual  leave
 with  wages  and  a  very  modest  sick
 leave  with  half  wages,  which,  if  it  is
 worked  out,  would  not  come  to  more
 than  45  days  in  a  year,  if  a  miner
 works  all  the  days  in  a  year.

 Then  there  ig  a  notice  that  has  to
 be  given  for  obtaining  leave.  I  do
 not  know  how  this  Government  has
 decided  that  5  days’  notice  is  to  be
 given.  That  shows  that  the  Indus-
 trial  Relations  machinery  of  the  Gov-
 ernment  of  India  is  not  seized  of  this
 matter  at  all.  A  person,  in  order  to
 get  the  leave  which  he  has  earned,
 must  give  5  days’  notice.  What  is
 this?  Is  this  the  experience  of  the
 industrial  relations  machinery  in
 regard  to  the  working  of  mines?  This
 is  a  hopeless  state  of  affairs.  So  I
 have  said  that  the  period  of  notice
 should  be  reduced  from  5  days  to
 3  days,  and  wherever  it  is  a  case  of
 emergency,  the  manager  at  his  dis-
 cretion  should  allow  that  leave  waiv-
 ing  notice.  These  are  the  few  amend-
 ments  I  have  proposed.

 Under  the  Employees’  State  Insur-
 ance,  the  worker  has  to  contribute.
 Here  in  the  case  of  coa]  mines,  only
 for  the  welfare  of  the  coal  miners  a
 cess  is  levied  at  the  rate  of  6  annas
 per  ton  on  consumers  for  coal  and  32
 annas  per  ton  for  coke.  This  has  been
 levied  only  with  a  view  to  utilising
 this  amount  for  the  welfare  of  the
 workers.  That  means,  each  worker,
 according  to  his  productivity,  contri-
 butes  not  less  than  Ks.  4  in  a  month.
 If  you  take  the  productivity  at  the
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 rate  of  0°4]  per  worker,  it  comes  to
 Rs.  4  contribution  to  the  fund.
 Therefore,  there  is  no  question  of  any
 other  contribution.  The  sick  leave
 could  easily  be  given.-

 Shri  K.  N.  Pandey  (Hata):  I  have
 also  an  amendment,  No.  42.

 Mr.  Deputy-Speaker:  He  did  not
 rise  earlier  to  move  it.  I  was  looking
 round  then.—Anyway,  he  may  move
 it.

 Shri  K.  N.  Pandey:  I  beg  to  move:

 Page  17,  lines  8  and  9,—for  “to
 carry  forward  the  unavailed  leave
 without  any  limit”  substiture—“to
 wages  for  such  period  of  which
 leave  was  refused  or  not  given”.
 (42).

 In  order  te  get  the  leave,  the
 worker  has  to  apply  to  the  manage-
 ment.  In  case  that  leave  is  refused,
 it  will  be  added  on  the  leave  to  his
 credit  that  he  will  avail  of  in  future.
 Now,  there  is  no  assurance  given  to
 the  worker  that  his  leave  will  not
 be  refused  a  second  time.  If  the
 management  goes  on  refusing  leave,
 when  will  the  poor  fellow  avail  of
 that  leave?  That  is  why  I  have  put
 in  this  amendment  saying  that  in  case
 leave  is  refused,  he  should  be  paid
 for  that  period.  The  worker  does  not
 apply  for  leave  simply  because  he
 will  get  something  in  case  of  refusal.
 If  his  leave  is  refused,  he  cannot  avail
 of  it.  So  I  have  said  that  in  case  he
 applies  and  leave  is  refused,  he  should
 be  paid  for  that  period.  If  the  hon.
 Minister  can  say  that  there  is  an
 assurance  somewhere  that  the
 management  wil]  not  refuse  the  leave
 a  second  time,  then  the  position  may
 stand  as  it  is,  but  in  case  his  leave
 is  refused  a  second  time  also,  how  will
 the  worker  avail  of  his  leave?  I
 would  like  the  hon.  Minister  to
 explain  the  position.

 Mr.  Deputy-Speaker:  All  these
 amendments  are  before  the  House.
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 Shri  Nanda:  This  is  on  the  same
 lines  as  the  position  in  respect  of
 the  previous  clause.  The  facts  are
 well  known  to  the  hon.  Member.  In
 this  amending  Bill,  we  have  now
 improved  the  position  for  the  workers.
 That  is  not  denied.  If  I  may  remind
 the  hon.  Member,  under  the  parent
 Act,  leave  is  calculated  at  the  rate  of
 l4  days  for  a  period  of  twelve  months
 in  some  cases  and  7  days  for  a  period
 of  twelve  months  in  others.  He  can
 himself  make  the  calculation  and  see
 how  much  better  is  the  provision  that
 is  being  made  in  the  amendment.  We
 can  go  only  thus  far  at  the  moment.
 I  may  also  add  that  these  provisions
 are  on  the  lines  of  the  consensus  of
 opinion  of  a  Committee  on  the  sub-
 ject.  Therefore,  it  is  not  possible  to
 do  anything  more  at  this  stage.

 Regarding  the  other  amendments
 concerning  the  requirement  of  notice,
 the  industry  has  also  to  run.  If  many
 persons  ask  for  leave  at  a  time,  it  may
 dislocate  the  whole  work.  Of  course,
 itis  not  that  they  have  necessarily  to
 wait  for  I5  days.  If  it  is  possible  to
 BZive  the  leave  immediately,  they  will
 do  that.  In  the  case  of  sickness,  a
 provision  75  Made  that  no  such  notice
 is  necessary.  So  that  can  be  covered
 in  that  way.  I  do  not  think  these
 amendments  can  be  accepted.  The
 provisions  now  proposed  in  the  Bill
 are  un  advance  on  the  present
 position  and  they  are  sufficient  for
 the  purpose.

 I  cannot  also  accept  the  other
 amendment  moved  by  the  hon.  Mem-
 ber.  If  required,  I  can  explain  all
 that.  We  find  that  administratively
 it  is  not  going  to  be  practicable  at  all.

 Shri  T.  8,  Vittal  Rao:  I  would  like
 to  press  amendment  No.  37  for
 division.  The  others  may  be  put  to
 vote  together.

 Mr.  Deputy-Speaker:  I  will  hoid
 over  amendment  No.  37  for  division
 later.

 Shri  K.  N.  Pandey:  I  would  beg
 leave  of  the  House  to  withdraw  my

 amendment.
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 Mx,  Deputy-Speaker:  Has  the  hon.
 Member  the  leave  of  the  House  to
 withdraw  his  amendment  No.  42?

 Seme  Hon.  Members:  Yes.

 The  amendment  was,  by  leave,  with-
 drawn,

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  other  amendments,  excluding
 amendment  No.  37,  to  the  vote  of  the
 House.

 Amendments  Nos,  35,  36,  38  and  39
 were  put  and  negatived.

 I  will  hold  over  amendment  No.  37
 for  some  time  and  in  the  meanwhile,
 we  shall  procced  with  clause  31.

 Clause  3i—  (Amendment  of  sectwr.  57)
 The  Deputy  Minister  of  Labour

 (Shri  Abig  Ali):  beg  to  move:

 Page  20,  line  32,—

 omit  “agent  or  manager’.  (18)
 The  provision  in  the  proposed  sec-

 tion  is  necessary  for  preventing  any
 danger  to  surface  structures  as  also
 to  neighbouring  mines  due  to  surface
 subsidence,  inundation  of  water  etc
 It  should  be  appreciateg  that  the
 financial  liability  should  be  that  of
 the  owner  alone  and  not  of  the  agent
 or  manager.  Consequently,  this
 amendment  is  proposed.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  20,  line  32.—

 omit  “agent  or  manager”.  (18).
 The  motion  was  adopted.

 Shri  T.  B.  Vittal  Rao:  Jharia  town
 will  sink  now!

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  3l,  as  amended,
 stand  part  of  the  Bil”.

 The  motion  was  adopted.
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 Clause  3!,  as  amended,  was  added  to
 the  Bill.

 Clause  32  to  39  were  added  to  the  Bill.

 Clause  40—  (Substitution  of  new  sec-
 tions  for  sections  73  and  74)

 Shrimati  Na  Palchoudhuri:  I  beg
 to  move:

 (l)  Page  23,  lines  6  to  8.—for
 “with  imprisonment  for  a  term
 which  may  extend  to  six  months,
 or  with  fine  which  may  extend
 to  two  thousand  rupees,  or  with
 both”  substitute—‘“with  fine  which
 may  extend  to  four  thousand
 rupees”.  (12).

 (2)  Page  23,  lines  ll  to  !3,—
 for  “with  imprisonment  for  a  term
 which  may  extend  to  two  years,
 and  shall  also  be  liable  to  fine
 which  may  extend  to  five  thous-
 and  rupees”  substitute—‘“with  fine
 which  may  extend  to  ten  thousand
 rupees”.  (13).

 (3)  Page  24,  lines  8  to  10,—-
 for  “with  imprisonment  for  a  term
 which  may  extend  to  three
 months,  or  with  fine  which  may
 extend  to  one  thousand  rupees,  or
 with  both”  substitute—“with  fine
 which  may  extend  to  two
 thousand  rupees”.  (a.

 (4)  Page  24,  lines  36  to  8,—
 for  “with  imprisonment  for  a  term
 which  may  extend  to  six  months,
 and  shall  also  be  liable  to  fine
 which  may  extend  to  two  thou-
 sand  rupees”  substitute—‘with
 fine  which  may  extend  to  four
 thousand  rupees”.  (15).

 My  amendment  No.  I5  is  practically
 the  same  as  Government’s  own
 amendment  and  I  hope  Government
 will  not  find  any  difficulty  in  accept-
 ing  it.  My  one  plea  for  the  acceptance
 of  these  amendments  is  that  in  every
 case  it  has  been  provided  there  shall
 be  imprisoument  and  fine  I  want  the
 fines  to  be  greatly  increased.  Also
 there  should  be  choice,  as  im  any
 other  penal  punishment.  If  it  is
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 necessarily  imprisonment,  it  will  be
 rather  hard  on  them.  I  do  not  want
 the  managers  to  escape  from  the  con-
 sequences  of  their  misdeeds.  I  do
 not  want  that  to  happen.  But  let
 them  pay  heavily  for  it.  But  in
 respect  of  small  contraventions,  it  is
 mot  always  they  who  are  directly
 guilty  of  such  contraventions.  For
 example,  if  they  are  supposed  to
 provide  i2  first-aid  boxes  and  only
 8  had  been  provided,  as  the  provision
 stands  now,  the  manager  has  to  be
 sent  to  prison.  I  suppose  the  court
 wauld  not  take  cognizance  of  a  case
 like  that;  but  according  to  the  law  it
 could  do.  So,  I  would  say  that  neces-
 sarily  imprisonment  in  every  case
 should  not  be  there.  There  should
 be  the  choice  of  punishment—
 imprisonment  and  fine  or  both.  So,  I
 have  placed  these  amendments  before
 the  House  and  I  want  that  the  fines
 should  be  enhanced.

 You  will  also  see  that  I  have  not
 proposed  any  amendment  to  section
 72C  proposed  in  the  Bill  on  page  23.
 because  after  al}  where  it  is  a  case
 of  good  deal  of  danger  of  loss  of  life
 every  punishment  that  is  possible
 should  be  given  to  the  managers.  But,
 where  there  is  scope  of  this  leading
 to  harassment,  I  commend  my  amend-
 ments  to  the  hon.  Minister,  parti-
 cularly,  No.  15.  It  is  almost  the  same
 as  Shri  Abid  Ali's  amendment;  and
 I  hope  he  will  certainly  accept  it.

 Mr.  Deputy-Speaker:  Should  he
 accept  his  own  amendment  or  the  hon.
 Member's  amendment?

 Shrimati  Ma  Palchoudhuri:  Mine,
 Sir.

 Mr.  Deputy-Speaker:  When  it  is  the
 game  and  he  is  also  moving?

 Ghrimati  ia  Palchoudhuri:  It
 depends  on  the  Government.  Thay
 never  like  to  acoept  others’  amend-
 amenta.  So,  I  would  commend  all  these
 ‘amendments  to  the  Minister  for  his
 acceptance.
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 Shri  Nanda:  I  am  really  accepting
 one  of  them  where  it  is  a  question
 punishment  for  repeated  offences.  We
 are  accepting  that  and  not  the  other
 ones.

 Mr.  Deputy-Speaker:  Is  the  Gov-
 ernment  amendment  No.  9  the  same
 as  amendment  No.  I5?

 Sari  Abid  Al:  There  is  a  slight
 difference,  Sir.

 Mr.  Deputy-Speaker:  Will  the  Gov-
 ernment  move  iW  as  well  as  accept  15?

 Shri  Nanda:  No,  Sir.
 Mr.  Deputy-Speaker:  When  amend-

 ment  No.  19  is  moved,  amendment
 No.  I5  is  barred.

 Shri  Nanda:  Yes,  Sir.

 Mr.  Deputy-Speaker:  Wheat  about
 Nos.  12,  13  and  147

 Shri  Nanda:  We  are  not  accepting.
 Amendment  made:
 Page  24,—
 for  lines  6  to  18,  substitute—

 “punishable  for  each  subsequent
 conviction  with  double  the
 Punishment  to  which  he  would
 have  been  liable  for  the  first  con-
 travention  of  such  _  provision.”
 (9).

 (Shri  Abid  Ali]

 Mr.  Deputy-Speaker:  Then,  amend-
 ment  No.  5  goes  out.  Does  the  han
 Member  press  amendments  Nos.  I2
 to  14?

 Shrimat}  Hag  Palchoudhari:  I  do  not
 press,  Sir.

 The  amendments  were,
 withdrawn.

 by  leave,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  40,  ह ह  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
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 Clause  40,  as  amended,  was  added  to
 the  Bill.

 Clauses  4]  to  43  were  added  to  the  Bill.

 New  Clause  43A

 Shri  Abid  All:

 Page  25,—
 after  line  19,  insert—

 ‘483A.  Insertion  of  new  section
 80A.—After  section  80  of  the
 principal  Act,  the  following  sec-
 tion  shall  be  inserted,  namely: —

 Sir,  I  move:

 “BOA.  Special  provision  regard-
 ing  fine.—Not  withstanding  any-
 thing  contained.  in  section  32  of
 the  Code  of  Criminal]  Procedure
 +1898,  it  shall  be  lawful  for  a
 presidency  magistrate  or  a  magis-
 trate  of  the  first  class  to  pass  a
 sentence  of  fing  exceeding  two
 thousand  rupees  authorised  by
 this  Act  on  any  person  convicted
 of  an  offence  thereunder.”.”  (40).

 The  amendment  proposed  by  me  is
 consequentia}  because  of  the  enhance-
 ment  of  fines  and  I  hope  if  will  be
 accepted.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  25,—

 Gfter  line  i9,  insert—
 ‘483A.  Insertion  of  new  section

 80A.—After  section  80  of  the
 principal  Act.  the  following  sec-
 tion  shall  be  inserted,  namely: —

 “80A.  Special  provisions  regard-
 ing  fine—Notwithstanding

 Division  No.  9  |
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 thing  contained  in  section  32  of
 the  Code  of  Criminal  Procedure,
 ‘1898,  it  shall  be  lawful  for  ea
 presidency  magistrate  or  a  magis-
 trate  of  the  first  class  to  pass  ७
 sentence  of  fine  exceeding  two
 thousand  rupees  authorised  by
 this  Act  on  any  person  convicted
 of  an  offence  thereunder.”.’  (40).

 The  motion  was  adopted.

 New  clause  434  was  added  to  the  Bill,

 Clauses  44  to  47  were  added  to  the
 Bill.

 Mr.  Deputy-Speaker:  Now,  we  turn
 to  amendment  No.  37  to  clause  30  Is
 it  being  pressed  to  division?

 Shri  T.  B.  Vittal  Rao:  Yes,  Sir.

 Mr  Deputy-Speaker:
 is:

 The  question

 Page  6,—

 after  line  8,  insert—

 “(lA)  Every  person  employed
 in  a  mine  who  has  completed  a
 calendar  year's  service  therein
 shall  be  allowed  during  the  sub-
 sequent  calendar  year,  sick  leave
 with  haff  the  wages  calculated  at
 the  rate  of  one  day’  for  every
 twenty  days  of  work  performed
 by  him.”  (37).

 Let  the  lobbies  be  cleared.

 Buneree.  Shri  Pramathamath
 Banerjee,  Shei  S.  M.
 Brij  Narayan  "Brijesh”,  Pandit
 Chokravarsy,  Shtimar;  Renu
 Cheadtamani  Kalo,  Shri
 Ded,  Shri  Dasaratha
 Deo,  Shri  P.  K.
 Dadermalingam,  Shr;
 Bliga,  Shri  Mubammed
 Ghroaal,  Shri  Aurobindo

 The  Lok  Sabha  divided:  Ayes:  28;
 any-  Noes:  128.

 AYES  {  14  36

 Ghose,  Shr:  Bimel  Nair,  Shei  C.K
 Gopaian,  Shr  A.  K.  Panigtahi, Shr:
 Goundar,  Shri  Shanmuga
 Gupte,  Shri  Sadhan
 Kar,  Shri  Prabhat

 Patil,  Shri  Nana
 Reo,  Shri  है  8.  Vittal
 Siagh,  Shri  L.  Achaw

 Maya,  Shri  R.  C.  Sugandhi,  Shri
 Matera,  Shri  Supakar,  Shri
 Menon,  Shri  Narayanankutty  Tangamani,  Shri
 More,  Shri  Yadav,  Shri
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 Abdul  Lateef.  Shri
 Abdul  Salam,  Shri
 Achar,  Shri
 Agadi,  Shri
 Agarwal,  Shri  Manekbhai
 Ambalarm,  Shri  Subbish
 Aney,  Dr.  M.  5.
 Anjanappa,  Shri
 ह.  ShriR.  S.
 AyYakennu,  Shri
 Banerji,  ShriP.  8.
 ह... न  Shri
 Berumater!,  Shri
 Bhargava,  Pandit  M.  B.
 Bhattacharya,  Shri  C.  K.
 Biswas,  Shr)  Bholorath
 Brajeewart  Prasad,  Shr
 Choturvedi,  Shri
 Choudhry,  Shri.  £,
 Chuni  Lai,  Sbri
 Dasappa,  Shri
 Neb,  ShriN.  M.
 Deshmukh,  Shri  kK.  (3.
 Dinded,  Shri
 Dube,  Shri  Mulchand
 Dwived:,  ShriM.  L.
 Gandhi,  Shr:  M.  M.
 Gautam,  Shr  C.  b.
 Gupta,  Shri  Ram  Krishan
 Jbunjhuawala,  Shri
 Jinachandran,  Shri
 Jogendra  Sen,  Shri
 Joshi,  Shri  Liladhar
 Jyotsshi,  Pandit  J.  P.
 Kedaria,  Shr:  C.  M
 Kiledar,  Shri  R.  S.
 Klataiye,  Sbri
 Kotogi,  Shri  Liladhar
 Krishna,  Shri  M.  कदे.
 Kureel,  Shri  8.  N.
 Lebir:,  Shr:
 Lage:  Baz,  Shrimati
 Mabadeo  Prasad,  Shri

 Mr.  Deputy-Speaker:
 is:

 “That  clause  30  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 The  question
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 Majitbia;  Sardar
 Menaen,  Shri
 Masuriya  Din,  Shri
 Mathur,  Shri  Harieh  Chandra
 Mathur,  Shri  M.D.
 Mehta,  ShriJ.  ्,
 Melkote,  Dr.
 Mishra,  Shril.  ह.
 Miera,  Shri  B.  D-
 Misra,  ShrfR.  YD.
 Miara,  ShriR.  R.
 Mohammad  Akbar,  Shaikh
 Mortarka,  Shri
 Munisamy,  ShriN.  R.
 Murty,  ShriM.  5.
 Muthukrishnan,  Shri
 Naidu,  Shri  Govindarajalu
 Nair,  Shri  Kuttikrishnan
 Neldurgkar,  Shri
 Nallakoya,  Shri
 Nenda,  Shri
 Natasimhan,  Shri
 Narayanasamy,  Shri  रे.
 Nathwani,  Shri
 Nebru,  Shrimati  Uma
 Nesw:,  Shri
 Oza,  Shri
 Pandey,  Shri  K.  च,
 Panne  Lal,  Shri
 Parmar,  Shr:  Deen  Bandhu
 Pulai,  Shr:  Thanu
 prabhakar,  Shri  Naval
 Radha  Raman,  Shri
 Rat,  Shrimat:  Sahodrabas
 Rayiah,  Shri
 Ratu,  Shri  D.  ५.
 Ram  Shanker  Lal,  Shri
 Raenmawarsy,  Shr?  ह  ५.
 Ramaswamy,  Shri  P.
 Ramaul,  Shri  5.  N-
 Rampure,  Shri  M.
 Kane,  Shri
 Rangareo,  Shri

 ‘paainbet  spn  uoyjour  ayy

 Clause  1,  the  Enacting  Formula  and
 Title  were  added  to  the  Bill.

 passed.” Clause  30  wag  added  to  the  Bill.
 Mr.  Deputy-Speaker:

 “That  Clause  1,  the  Enacting
 Formula  and  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Reddy,  Shti  Raowkrishne
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Sahu,  Shri  Rameshwar
 Samantginber,  Dr.
 Satyabharma  Devi,  Shrimati
 Selku,  Shri
 Sean,  Shri  P.  5.
 Shah,  Sbrimeti  Jayaben
 Sharma,  Shri  D.  C.
 Shatma,  Shri  R.  C.
 Shastci,  Swami  Ramanand
 Shobha  Ram,  Shri
 Siddenanjappa,  Shri
 Siddiah,  Shri
 Singh,  Ch.  Reabir
 Singh,  Shri  Bebuneth
 Singh.  Shri  Birbal
 Singh,  Shri  D.  N.
 Singh,  Shri  Daljit
 Singh,  Shri  H.  ग्,
 Singh,  Shri  ्य,  हर.
 Singh,  Shri  M.  ब,
 Singh,  Shri  Raghunath
 Sinha,  Shri  Anirudh
 Sinha,  Shr:  है.  P.
 Sinkagan  Singh.  Shri
 Snatak,  Shri  Nardeo
 Soren,  Shri
 Subbarayan,  Dr  P.
 Sumat  Prased,  Shr:
 Tahir,  Shri  Mohammed

 ‘Tariq,  Shri  A.  M.
 Fewart,  Shri  Dwartkansth

 ‘Tiwart,  Shri  R.  5.
 ‘Tiwary,  Pandit  D.  N-
 ‘Utke,  3057
 Upadhyry,  Pandit  Munishwar

 Datt
 Varma,  Sbri  M.  L.
 Viswanath  Prasad,  Shr‘
 Vyas,  Shrt  R  C-
 Wadiwa,  Shri

 Shri  Nanda:  Sir,  I  beg  to  move:

 “That  the  Bill,  as  amended,  be

 Mr.  Deputy-Speaker:  Motion  mov- The  question  ed:

 passed.”
 “That  the  Bill,  as  amended,  be

 Shei  Prabhat  Kar  (Hooghly):  Sir,
 Government  have  rejected  all  the
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 amendments.  I  am  really  surprised
 at  the  way  in  which  they  have  reject-
 ed  the  demands  which,  according  to
 the  statement  of  the  hon.  Minister
 himself,  the  employees  could  justifi-
 ably  demand  in  respect  of  amenities
 to  them,  the  question  of  their  leave
 and  the  question  of  their  working
 hours.  I  can  understand  that  the
 question  of  an  increase  in  the  emolu-
 ments  can  wait  because  he  may  say
 that  we  have  got  to  look  to  the  pros-
 perity  of  the  industry  and  to  the  out-
 put.  But  when  the  question  is  raised
 about  -the  amenities  and  privileges  of
 the  workers,  and  particularly  of  the
 workers  working  in  mines  where  they
 are  subject  to  so  much  of  difficulties,
 I  am  surprised  at  the  way  the  hon.
 Minister  has  rejected  all  these  amend-
 ments.  It  was  difficult  for  him  to  say
 that  today  the  working  hours  in  mines
 should  not  be  reduced.  The  point  was
 raised  by  Shri  Vittal  Rao  and  support-
 ed  by  Dr.  Melkote  and  other  hon.
 Members.  He  said  he  woul!d  look  into
 the  matter  and  take  some  time.  It
 relates  only  to  an  increase  of  four
 hours  in  a  week.  I  do  not  know  why
 the  Labour  Minister  says  that  some
 more  thought  should  be  _  given.
 According  to  the  production  figures
 given  by  him,  production  has  increas-
 ed  in  spite  of  reduction  in  some  hours.
 It  is  because  the  workers  work  and
 g00d  relation  exists.  When  it  is  un:-
 versally  accepted  that  the  workers  in
 the  mines  always  work  less  than  the
 factory  workers,  I  do  not  know  why
 he  should  refuse  to  accept  this  univer-
 sally  accepted  principle  for  the  mine
 workers  in  India.

 The  House  has  voted  down  the  pro-
 vision  relating  to  the  sick  leave.  The
 demand  was  that  they  should  be
 entitled  to  certain  sick  leave  after  one
 year’s  work.  That  has  not  been
 accepted  by  him.  He  says  it  is  import-
 ant.  It  will  surely  help  the  workers.
 It  will  not  brook  any  delay.  You  can
 say  that  the  increase  in  their  wages
 can  wait  for  certain  time.  Yau  should
 not  ask  them  to  wait  for  these  ameni-
 ties.  All  the  figures  are  with  the
 Gavernment  and  it  was  possible  for
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 the  Government  to  accept  these
 amendments.  But  he  wants  to
 examine  them.  I  would  request  hon.
 Minister  to  assure  us  that  within  the
 shortest  possible  time  all  these  points
 on  which  he  has  agreed  ghould  be
 brought  forward  by  the  Government
 so  that  the  workers  may  not  be
 deprived  of  their  legitimate  rights  and
 privileges  which  the  workers  in  other
 parts  of  the  world  enjoy.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Sir,  the  Bill  as  it  is,  is  quite  welcome
 but  I  want  to  add  one  or  two  things.
 The  Bill  has  not  taken  note  of  the
 poor  residential!  facilities  of  the  em-
 ployees.  I  had  occasion  to  go  around
 certain  mines  and  see  the  poor  condi-
 tions  in  which  the  labourers  were  re-
 siding.  In  one  place  I  was  dragged  in
 by  the  labourers  to  see  their  quarters.
 i0  or  5  people  were  living  in  one
 room,  0X8  or  0K0.  It  was  not  even
 worth  for  animals  to  live  in.  At  one
 place  the  mines  were  owned  by  no
 less  a  person  than  the  Tatas.  The
 fly  nuisance  was  so  much  that  there
 was  almost  a  raid  of  flies  on  us  when
 the  Committee  went  there.  When
 the  Committee  went  for  inspection
 that  was  the  condition,  the  workers
 told  us;  they  asked  us  to  imagine  the
 conditions  at  other  times.  No  ameni-
 ties  are  there.  I  could  not  move  anv
 amendment  now.  When  the  next  Bill
 comes,  some  amenities  should  be  pro-
 vided  to  them  in  the  matter  of  suit-
 able  residences  so  that  they  may  not
 live  in  such  conditions.  At  one  place
 it  was  a  good  arrangement  for  the
 workers  and  we  took  food  along  with
 the  workers.  Similar  arrangements
 could  be  made.

 The  Deputy  Minister  was  with  us
 at  one  place  when  a_  representation
 was  made  about  the  uniform.  No
 uniform  is  given  to  the  labourers  in
 mines.  I  think  these  labourers  should
 be  spared  of  their  poor  cloth.  These
 are  the  people  who  are  the  backbone
 of  our  economy  and  who  help  us  to
 exploit  our  mineral  wealth  but  no
 amenities  are  given  to  them.  There
 should  at  least  be  one  room  to  one
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 man.  Asking  16-20  people  to  live  in
 one  room  when  we  talk  of  the  socialist
 democracy  is  something  very  awk-
 ward.  It  should  not  be.

 The  educational  facilities  are  not
 there.  If  at  all,  they  are  very
 meagre.  Some  of  them  live  with  their
 children  and  they  find  it  difficult.  The
 Government  has  levied  duty  on  coal
 and  there  is  a  crore  or  there  may  be
 Rs.  2  crores  in  that  welfare  fund.
 From  that  levy,  the  officers  want  to
 build  buildings  or  quarters  but  the
 mine-owners  have  to  pay  Rs.  2  per
 quarter  or  to  pay  something  like  that
 to  the  Government.  They  do  not
 want  to  pay  that  money.  There  was
 a  complaint  by  the  officers  about  this.
 I  think  the  Government  will  look  into
 it.  The  company  concerned  should
 be  made  to  pay  the  amount.  Unless
 their  living  conditions  are  improved
 and  these  facilities  are  given,  we  can-
 not  expect’  much  good  work  from
 them.

 Shri  T.  B.  Vittal  Rao:  I  have  said
 what  I  wanted  to  say  in  the  first  and
 second  reading  stages  and  I  will  be
 very  brief  now.  In  spite  of  the  fact
 that  the  hon.  Minister  has  declined  to
 accept  any  of  my  amendments  which
 would  have  gone  a  long  way  to  im-
 prove  the  living  and  working  condi-
 tions  of  the  coal  miners,  I  welcome
 this  measure  because  of  the  few  bene-
 fits  that  it  canfers  on  the  coal  miners.
 Because  the  leave  privileges  have  in-
 creased  a  little,  it  means  an  automatic
 increase  in  the  days  of  grace  provid-
 ed  for  in  the  coal  mines  bonus
 scheme.  That  has  to  be  revised.
 Now  only  2  days  of  grace  are  allow-
 ed  under  the  coal  mines  bonus
 scheme.  If  a  person  goes  on  autho-
 rised  leave  or  on  sick  leave,  these
 days  of  grace  are  counted.  Other-
 wise,  he  will  be  losing  the  bonus.
 Therefore,  I  would  request  the  hon.
 Minister  to  issue  a  notification  or  any»
 thing  as  he  may  please  increasing  the
 days  of  grace  in  the  coal  mines  bonus

 scheme.  Otherwise,  they  will  lose
 the  bonus  with  the  result  that  what-
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 ever  privileges  have  been  conferred
 by  the  Bill  will  be  lost.  Therefore,
 I  request  the  hon.  Minister  to  look
 into  that.

 Shri  K.  N.  Pandey:  Sir,  although  I
 have  supported  the  Bill,  I  want  to
 make  a  few  suggestions.  Although
 we  have  voted  against  the  amend-
 ment  of  Shri  Vittal  Rao  I  realise  its
 necessity  because  the  circumstances
 in  the  coal  mines  area  are  such  that
 there  should  be  a  provision  for  the
 grant  of  sick  leave.

 Mr.  Deputy-Speaker:  Is  he  sorry
 for  having  voted  against  it?

 Shri  K.  N.  Pandey:  I  do  not  agre?
 with  the  rate  he  has  suggested  but  }
 agree  with  the  principle  that  there
 should  be  a  provision  for  sick  leave.
 I  want  to  say  something  about  tie
 quarters  and  Shri  Sinhasan  Sing:
 mentioned.  In  these  coal  mines  area:
 there  is  a  great  difficulty  in  securing
 land  for  quarters  because  all  the  lands
 are  owned  by  the.  mine-owners  and
 they  do  not  release  them  because  those
 lands  are  very  costly  and  the  coal
 is  inside.  Therefore,  I  request  the
 Minister  to  take  some  special  steps  so
 that  land  may  be  secured  in  order  to
 construct  quarters  there.  He  is  levy-
 ing  a  cess  to  create  a  welfare  fund  for
 the  miners.  Let  us  start  a  programme
 for  giving  eduéation  to  the  workers
 because  there  is  no  such  provision.
 He  has  provided  medicinal  facilities,
 etc.  He  has  constructed  a  big  hospi-
 tal  there.  So  many  doctors  have  been
 employed,  but  no  arrangement  has
 been  made  for  giving  education  to
 them.  Most  of  the  people  are  illite-
 rate.  Therefore,  it  would  be  better  if
 some  arrangement  is  made  for  giving
 them  education.  There  is  a  scheme
 for  giving  training  to  some  of  the
 workers,  and  I  think  their  services
 can  be  utilised  for  this  purpose.

 Shrimati  Wa  Palehoudhuri:  Sir,  I
 welcome  this  Bill  and  I  support  it  be-
 cause  it  is  an  improvement.  But
 there  are  one  or  two  points  which  I
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 would  like  to  ask  the  Ministry  to  ex-
 pedite.  These  committees  that  have
 been  formed  should  go  into  the  fatigue
 factor  and  other  things  concerning  the
 ‘workers  and  see  that  any  amenities
 that  can  be  given  to  them  are  given
 speedily,  because,  after  all,  there  is
 a  saying:  “He  who  gives  quickly
 gives  twice”.  Therefore,  these  com-
 mittees  should  start  their  examina-
 tion  and  give  their  data  and  the  Gov-
 ernment  should  set  about  implement-
 ing  their  recommendations.

 About  housing,  Sir,  I  have  also  seen
 some  of  the  houses.  The  conditions
 of  housing  are  deplorable.  When
 the  Government  enforces  labour  hous-
 ing  on  plantations,  does  it  not  enforce
 labour  housing  on  the  mining  people?
 J  do  not  know  why  that  has  not  been
 done?  After  all,  there  is  no  lack  of
 space  in  the  mining  areas,  and  surelv
 it  should  be  possible  to  give  the
 workers  better  housing  than  what  they
 have  at  present.

 The  welfare  cess  that  is  levied  I
 hope  will  be  really  utilised  to  the  full
 for  the  welfare  of  the  workers.  That
 is  a  point  which  the  Government  must
 bear  in  mind.  The  wélfare  of  the
 workers  must  be  the  prime  concern
 not  only  of  the  Government  but  also
 the  owners  and  managers  of  mines.

 T  also  hope  that  the  managers  will
 be  saved  from  al]  undue  harassment.
 The  managers  in  these  coal  mines  are
 technical  people.  They  have  some-
 thing  of  their  technique  to  give  to  this
 industry.  If  by  passing  a  legislation
 and  implementing  it  we  cause  harass-
 ment  to  them,  naturally  the  better
 qualified  men  will  not  come  in  for
 mining  and  that  would  be  really  a
 sad  day.  Not  only  managers  with
 technical  knowledge  but  the  aim
 should  be  that  managers  with  the
 beet  kind  of  technical  knowledge
 should  come  into  this  industry.

 Sir,  I  warmly  support  this  Bill  for
 the  improvemént  that  it  has  effected.

 Dr.  Melkote:  Sir,  I  welcome  the
 megpure.  All  the  world  over,  miners
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 are  treated  as  a  distinct  class  by  itself
 and  have  been  given  all  kinds  of
 amenities,  much  better  than  what  is
 dvailable  in  the  industrial  sector.  The
 amendments  that  have  been  brought
 in  are  good  enough  and  will  improve
 the  situation  considerably.  Even  so,
 there  are  quite  a  number  of  other
 measures  which  the  workers  expect
 would  improve  their  condition  better
 than  what  it  is  today  and  what  these
 amendments  would  bring  in.

 Therefore,  while  supporting  this
 measure  I  would  request  the  Govern-
 ment  to  consider  the  other  aspects
 and  bring  forth  other  amendments  as
 early  as  possible.

 Shri  Nanda:  Sir,  I  need  not  take
 more  time  of  the  House.  The  hon
 Member,  Shri  Vittal  Rao  has  welcom-
 ed  this  Bill.  That is  his  inner  feel-
 ing,  that  is  his  real  feeling.  Others
 atso  have  done  so.  But  he  and
 some  others  also  have  presented  a
 programme,  a  programme  for  the
 future.  partly  pertaining  to  this  type
 of  legislation  and  partly  about  things
 which  do  not  concern  this  legislation
 at  all.

 For  example,  housing  was  mention-
 ed.  I  am  very  much  in  agreement
 with  hon.  Members  who  have  express-
 ed  their  concern  about  fhe  existing
 conditions  of  heusing,  the  way  in
 which  the  miners  live,  and  I  feel  that
 more  has  to  be  done.  We  are  trying
 to  do  that  through  this  welfare  fund
 as  much  as  is  possible.  I  am  abso-
 lutely  sure  that  it  is  not  adequate  and
 more  has  to  be  done.  It  is  not  a
 fact  that  there  is  no  difficulty  about
 land.  That  is  one  of  the  difficulties.
 I  think  I  need  not  take  the  time  of
 the  House  explaining  all  that,  but  I
 agree  that  more  has  to  be  done  in
 respect  of  this.  education  etc.

 So  far  as  things  which  affect  this
 legislation  are  concerned,  hon.  Mem-
 bers  have  repeated  their  arguments;
 I  need  not  covet  the  same  ground.  I
 can  again  say  only  this,  that  there  is
 no  refusal  to  consider  those  things
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 but  it  is  only  premature.  In  a  matter
 of  two  or  three  days  it  is  not  possible
 to  consider  the  whole  question  of  re-
 duction  of  hours.  That  is  going  to
 be  dealt  with  in  an  appropriate  way.
 Also,  regarding  the  question  of  sick
 Jeave  I  have  said  that  we  will  con-
 sider  it  in  connection  with  the  Em-
 ployees'  State  Insurance  Act.  But  I
 would  like  to  remind  hon.  Members
 that  I  have  got  here  a  slip  of  paper
 with  the  successive  dates  on  which
 the  price  of  coal  had  to  be  raised  and
 it  may  be  that  some  of  the  things
 which  we  are  doing  through  this  legis-
 lation  are  going  to  have  the  same
 consequences.  There  is  a  limit  to
 that.  I  would  like  to  have  al]  the
 amenities  which  the  workers  deserve,
 and  they  deserve  most  of  the  things
 that  have  been  urged  by  hon.  Mem-
 bers.  We  have  to  consider  them.  It
 is  not  as  hon.  Members  have  pointed
 eut  “let  the  wages  wait  but  not  the
 hours”.  The  wages  have  not  waited
 at  all:  the  only  point  is,  let  us  have  it
 in  good  time.

 Sir.  I  have  nothing  more  to  say.
 Mr.  Deputy-Speaker:  The  question

 I:
 “That  the  Bill,  as  amended,

 be  passed.”
 The  motion  was  adopted.

 ‘14-57  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1959-60

 Mr.  Deputy-Speaker:  The  House  will
 now  take  up  discussion  and  voting  on
 the  Demands  for  Supplementary
 Grants  in  respect  of  the  Budget
 (Genera})  for  1959-60.

 Demand  No.  9—DeErence  SERVICES
 EFFrecTIve  ARMY

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  +1,92,000°  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
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 of  payment  during  the  year
 ending  the  S8ist  day  of  March,
 1960,  in  respect  of  ‘Defence  Ser-
 vices,  Effective-Army’.”

 Demanpd  No.  25—Opium

 Mr.  Deputy-Speaker:  Motion  moved::

 “That  a  supplementary  sum  not
 exceeding  Rs,  22,92,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3ist  day  of  March,
 1960,  in  respect  of  ‘Opiurm’.”

 Demanp  No.  08—CaprrraL  OvuTLAyY  oF
 THE  MINISTRY  OF  COMMUNITY

 DEVELOPMENT  AND  CO-OPERATION

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,08,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3ist  day  of  March,
 ‘1960,  in  respect  of  ‘Capital  Out-
 lay  of  the  Ministry  of  Community
 Development  and  Co-operation’.”

 DemaAnp  No.  |]2]—-OtHer  CaprraL  Out-
 LAY  OF  THE  MINISTRY  OF  FOOD  AND:
 AGRICULTURE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  7,76,99,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3ist  day  of  March,
 ‘1960,  in  respect  of  ‘Other  Capital
 Outlay  of  the  Ministry  of  Food
 and  Agriculture’.”

 Demanpd  No.  30—Caprrat  OuTLay  OF
 TB:  Ministry  or  StTre,,  MrNes  AND
 Fur.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  5,55,00,000  be  grant-'
 ed  to  the  President  to  defray  the:
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 charges  which  will  come  in  course
 ef  payment  during  the  year
 ending  the  3ist  day  of  March,
 1960,  in  respect  of  ‘Capital  Outlay
 ef  the  Ministry  of  Steel,  Mines
 and  Fuel’.”

 Demand  No,  8l—Caprrat  OuTLAy  ON
 Posts  AND  TELEGRAPHS  (NoT  MET
 FROM  REVENUE)

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,000  एड  grant-
 ed  to  the  President  to  defray  the
 eharges  which  will  come  in  course
 ef  payment  during  the  year
 ending  the  3ist  day  of  March,
 1960,  in  respect  of  ‘Capital  Out-
 lay  on  Posts  and  Telegraphs
 (Not  met  from  Revenue)’.”

 Mr,  Deputy-Speaker:  Would  the
 hon.  Minister  like  to  introduce  the
 subject  b;°  saying  something?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Pr.  B.  Gopala  Reddi):
 No,  Sir;  I  am  awaiting  the  discussion.

 Some  hon.  Members  rose—

 Mr.  Deputy-Speaker:  I  hope  hon.
 Members  know  the  scope  of  the  dis-
 cussion  on  Supplementary  Demands.
 On  the  items  that  have  been  discussed
 at  the  time  of  the  General  Budget
 questions  of  policy  will  not  be  dis-
 cussed.  If  there  is  a  new  service  only
 on  that  it  is  allowed.

 Shri  Bimal  Ghose  (Barrackpore):  If
 questions  of  policy  come  in  in  the
 demands  that  have  been  made,  what
 is  to  be  done?

 Mr.  Deputy-Speaker:  It  is  only  the
 amount  that  is  in  question,  why  so
 much  amount  js  required  and  not  the
 policy.  Shall  we  take  up  the  Demands
 one  by  one  or  together.  If  we  take
 them  up  together  I  think  that  would
 complicate  the  matter.  Can  we  divide
 the  time?

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Sir,  only  two
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 hours  are  there.  I  think  it  is  better
 to  take  them  together.

 ह. उ
 Mr.  Deputy-Speaker:  May  I  have

 an  idea  as  to  how  many  Members
 want  to  participate?  I  find  3  hon.
 Members  want  to  participate.  We
 have  got  only  two  hours.  How  much
 time  will  the  hon.  Minister  take,  20
 minutes?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  9.  Malaviya):  That  depends  upon the  vigorousness  of  the  attack.

 Shri  Narayanankutty  Menon:  That
 is  already  guaranteed.

 Mr.  Deputy-Speaker:  From  the  cut
 motions  that  have  been  tabled,  it  can
 be  presumed  that  the  vigour  would
 be  there.  It  has  to  be  met.  I  would
 suggest  that  hon.  Members  should  not
 take  more  than  ten  minutes.

 Non-availability  of  sugar  at  control-
 led  prices  in  Kerala  State

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 “That  the  Demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  7,76.99.000  in  res-
 pect  of  ‘other  capital  outlay  of
 the  Ministry  of  Food  and  Agricul-
 ture’  be  reduced  by  Rs.  100.”

 Impications  of  Government's  decision
 to  invite  foreign  ott  companies  to  come

 to  India  for  exploration  work

 Shri  Narayanankutty  Menon:  I  beg
 to  move:

 “That  the  Demand  for  a  sup-
 plementary  grant  of  a  sum  not
 exceeding  Rs.  5,55,00.000  in  respect
 of  ‘capital  outlay  of  the  Ministry
 of  Steel,  Mines  and  Fuel’  be
 reduced  by  Rs.  100.””

 Mr.  Deputy-Speaker:  Sir,  under
 Demand  No.  430  a  sum  of
 Rs.  5,85,00,000  is  asked  to  be  voted  by
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 this  House  for  the  Oi]  and  Natural
 Gas  Commission,  When  the  Bill  consti.
 futing  the  Oil  and  Natural  Gas  Com-
 mission  was  passed  by  this  House,  as
 @  corporation,  certain  assurances  were
 given  that  the  constitution  of  the  Oil
 and  Naturai  Gas  Commission  as  a
 statutory  body  is  for  the  purpose  of
 developing  India’s  oil  resources  and  it
 wag  clearly  understood  that  when
 such  a  statutory  corporation  was
 formed  the  State  will  have
 almost  monopoly  or  a  lead-
 ing  hand  in  oil  business,  from
 exploration  to  distribution.

 5  hrs.

 A  jot  of  things  have  happened  since
 the  Bill  was  passed  and  the  Oil  and
 Natural  Gas  Commission  was  consti-
 tuted  as  a  statutory  and  _  corporate
 body,  inasmuch  as  the  hon.  Minister's
 proclaimed  objectives  in  the  oil  sphere
 have  undergone  a  revolutionary
 change;  because,  a  few  days  back,  he
 informed  this  House  that  under  the
 new  licensing  rules  on  petroleum  he
 is  inviting  foreign  companies  to  ex-
 plore  India's  oil.  He  quoted  a  part
 of  his  Government  bible,  the  Indus-
 trial  Policy  Resolution—which  could
 be  interpreted  like  the  priestcraft  to
 one’s  own  advantage  Whatever
 might  be  the  policy  followed  and  how-
 ever  contradictory  that  might  be  from
 day  to  day,  now,  it  is  impossible  for
 anyone  to  understand  when  the  hon.
 Ministers  both  outside  and  inside  this
 House  say  that  the  Government  wel-
 come  oil  exploring  companies  from
 eutside.  I  found  that  a  very  beauti-
 fully  printed  art-paper  broachure  is
 distributed,  inviting  tenders  from  oil
 companies  into  this  luring  business  in
 India  and  also  offering  complete  im-
 munity  from  unnecessary  and  exces-
 sive  taxation  in  this  country.  This
 has  been  advertised  in  that  broachure
 and  by  reading  that  broachure,  I  got
 the  impression  that  the  hon.  Minister
 is  all  the  more  anxious  to  advertise
 the  oil  freld  in  India  for  the  foreign
 companies,  The  Government  have
 invited  tenders  to  be  sent.  When  such

 a  thing  happens,  certainly  it  should
 be  taken  as  a  change  of  policy,
 because  we  fail  to  understand  what
 will  be  the  function  of  the  Oi}  and
 Natural  Gas  Commission,  when  a  sum
 of  Rs.  55°5  million  is  demanded  now.
 If  the  Commission  is  completely  con-
 trolled  by  the  Government  of  India
 and  financed  by  the  Government  of
 India  and  it  is  to  look  after  the
 exploration  of  oil  and  also  the  pro-
 duction  of  oi],  and  also,  in  a  different
 sector,  the  refining  and  distribution
 of  oil,  how  are  they  going  to  fit  in
 the  foreign  oil  companies  that  the
 Minister  is  inviting  today  with  the
 whole  fabric  of  ti:  छा  and  Natural
 Gas  Commission?  We  are  entitled  to
 know  the  position.

 Secondly,  without  ever  com!  ng
 this  House  in  the  past,  the  Gov..n-
 ment  had  entered  into  agreements,
 one  of  these  agreements  for  explora-
 tion  of  oil  being  Indo-Stanvac
 agreement.  Unless  the  Government
 have  correctly  assessed  the  implica-
 tron  of  the  Indo-Stanvac  agreement
 and  reviewe@  how  far  the  Indo-
 Stanvac  agreement  with  all  its
 clauses  has  been  fruitful  or  helpful
 for  the  development  of  oi]  in  this
 country,  it  will  not  be  possible  for
 the  Government  to  enter  into  any
 more  agreements  or  to  determine  the
 condition  of  the  agreements  whereby
 they  could  invite  foreign  oil  compa-
 nies  for  exploring  India’s  oil.

 Thirdly.  in  the  history  of  oil  in  the
 whole  world,  it  hag  never  been  the
 case  that  one  country  went  to  another
 country  to  explore  oi)  alone  unless
 that  money  which  is  invested  by  those
 companies  in  that  country  will  assure
 hundreds  and  hundreds  of  times  of
 return  by  means  of  helping  the  coun-
 try  to  share  not  only  in  the  explora-
 tion  of  oil  but  also  in  the  production
 of  oi)  if  not  refining  and  distribution.
 Therefore,  the  implication  of  the
 policy  ia  that  by  inviting  the  ail
 companies  to  explore  oi]  in  India,  the
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 Government  have  already  entered  into
 commitment  that  these  foreign  com-

 panies  will  be  allowed  to  produce  oil.
 If  these  companies  are  to  produce  oil
 in  India,  what  will  be  the  state  of
 affairs  that  is  going  to  come  when
 actually  these  companies  produce  oil?

 This  House  has  pointed  out  many  a
 time  the  difficulties  that  the  Govern-
 ment  is  experiencing  in  the  three
 major  oi]  companies,  because,  so  far
 as  the  Government  is  concerned,  it
 was  not  able  to  find  out  a  formula  for
 pricing  the  oil  that  has  been  import-
 ed  into  the  country  today.  I  do  not
 find  fault  with  the  Government
 because  the  problem  is  a  complicated
 one.  This  problem  has  baffled  many
 a  Government,  both  in  West  Asia
 and  also  in  Europe,  because  the  secret
 of  actual  pricing  has  evaded  the
 most  fertile  brains  of  the  West  Asian
 countries,  but  still,  the  Government
 has  been  baffled  by  the  oi!  companies.
 and  the  Government  was  not  able  to
 find  a  correct  formula  in  the  matter
 of  fixation  of  prices  as  regards  the
 cost  price  plus  the  transportation
 charges  of  the  oil  that  is  being  im-
 ported.  When  the  new  licensing  rules
 come  into  force.  and  the  new  com-
 panies  come  for  exploration  of  oil  in
 this  country,  if  they  are  allowed  to
 participate  in  the  exploration  of  oil,
 the  main  difficulty  that  Government
 will  have  to  come  across,  unless  the
 Government  decides  the  whole  ques-
 tion  of  policy  when  the  agreements
 are  entered  into,  will  be  that  it  will
 not  be  possible  for  the  Government
 to  price  the  oil.

 Even  now  there  is  difficulty  in
 Naharkatiya.  The  Burma  जा  Com-
 pany  has  found  oil  there  but  it  will
 be  most  difficult  on  the  part  of  the
 Government  to  price  that  oil,  because
 the  Burma  Oi]  Company  will  dictate
 the  terms  to  Government  for  pricing
 it.  Further,  even  though  the  hon.

 _Mimister  claims  that  his  new  policy  is
 nothing  new,—it  will  be  confined
 within  the  four  walls  of  the  Indus-

 Policy  Resolution—certainly  this
 will  recollect  from  his  own

 announcement  every  month  what  he
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 has  been  saying.  Whenever  oil  is
 struck  or  whenever  the  activities  of
 the  Oil  and  Natural  Gas  Commission
 were  to  be  made  known  to  this  House
 he  says  that  the  oil  industry  in  India,
 from  exploration  onwards,  with  the
 exception  of  the  Indo-Stanvac  pro-
 ject,  will  be  confined  to  the  public
 sector.

 Now,  I  will  go  into  the  merits  of  ‘the
 question  whether  Government  is
 ever  justified  in  changing  this  policy
 of  confining  oil  exploration  and  pro-
 duction  of  oi!  to  the  public  sector.
 The  hon.  Minister  knows  from  the
 history  of  many  countries  and  also
 from  the  present  economic  develop-
 ments  in  every  country,  that  oil  plays
 not  only  an  important  part  in  the
 economy  of  a  country  to  which  it  is
 geared,  but  it  plays  a  very  important
 Part  as  far  as  the  politics  of  the  coun-
 try  also  is  concerned.  Now,  if  all  of
 a  sudden,  is  it  any  justification  for
 the  Government  to  change  this  policy
 because  the  reasons  that  are  given  for
 the  change  in  policy  are  these.
 “Enormous  amounts  are  required  for
 exploration  of  oil  which  is  a  risky
 game.  It  will  be  far  better  to  hand
 over  a  part  of  it  to  the  private  sector
 and  get  the  participation  of  foreign
 oi]  magnates  for  investing  money  im
 this.”  But  alternatively,  the  Oil  and
 Natural  Gas  Commission  had  a  policy,
 and  that  policy  was  to  get  technical
 aid  from  all  other  countries,  those
 countries  which  are  willing  to  give
 technical  assistance,  and  get  machinery
 and  technical  equipment  and  830  get
 our  personnel  in  the  Oil  and  Natural
 Gas  Commission  trained  in  those
 countries  and  suggest  a  programme  for
 working  smoothly.  A  team  was
 working  in  Cambay.  and  the  _  hon.
 Minister  will  admit  that  that  team  had
 a  very  tremendous  and  commendable
 success  as  far  as  surveying  and  ex-
 ploration  of  oil  are  concerned.  In
 Assam  also,  even  though  it  was  a
 participation  with  the  Assam  Oil  Com-
 ‘pany,  there  was  considerable  success
 Now,  what  are  the  difficulties  of  फिट
 Government  in  coming  to  agreements
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 with  those  countries  which  are  pre-
 pared  to  help  the  Oil  and  Natural  Gas
 Commission  in  the  exploration  of  oil?
 If  there  be  no  difficulties,...

 Shri  K.  D.  Malaviya:  No  difficulty.

 Shri  Narayanankutty  Menon:  Then
 surely,  the  policy  of  finding  oil  in  the
 public  sector  has  failed.  In  the
 absence  of  any  explanation  it  is  im-
 possible  for  the  hon.  Minister  to
 divert  this  policy  to  the  private  sector
 which  has  got  its  own  future  impli-
 cations,  because,  a  small  start  that  he
 is  making  today  by  inviting  the
 foreign  oil  companies,  will  certainly
 bind  the  entire  oil  policy  of  the  Gov-
 ernment  of  India  for  years  to  come.
 It  has  been  agreed  to  by  the  Minister
 of  Steel,  Mines  and  Fuel  many  a  time
 that  the  Government  had  no  agreed
 policy.  In  2950  and  ‘1951,  when  we
 were  negotiating  with  the  Burma
 Shell  and  Standard  Vacuum,  as.  far
 as  the  refineries  were  concerned,  the
 Government  had  no  agreed  policy  for
 oil.  Therefore,  mistakes  were  com-
 mitted.  Certain  terms  were  agreed
 upon,  but  there  is  no  use  now  to  point
 out  all  those  things.  My  only  purpose
 in  moving  these  cut  motions  is  this.
 Let  not  the  Government  come  to  this
 House  afterwards  and  say  that  a
 change  in  policy  effected  by  them
 now,  in  1959,  was  without  much
 consideration.  Let  them  not  say  that
 whatever  that  was  done  in  2959  was
 wrong.  Because  we  have  done  a
 similar  thing  already.  “Our  own
 hands  are  bound  up,”  and  therefore,
 they  should  not  say  that  “this  House
 is  compelled  to  admit  that  the  impli-
 cation  of  this  policy  should  be  conti-
 nued”.

 Shri  Bimal  Ghose:  I  would  like  to
 support  the  cut  motion  moved  by  my
 hon.  friend  Shri  Narayanankutty
 Menon.  The  Oil  and  Natural  Gas
 Camtoission  Act  was  passed  in  August,
 1959,  and  the  Commission  has  been
 functioning,  I  believe,  since  October,
 1989.  ‘The  hon.  Minister  had  stated

 that  it  had  been  created  with  a  view
 40  break  that  monopoly,  the  monopoly
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 in  the  hands  of  foreigners.  The  House
 is  entitled  to  know  what  has  happen-
 ed  since  then.  A  new  oil  policy  has
 been  formulated  and  placed  before
 this  House  only  a  few  days  ago.  The
 whole  position  was  then  known  in
 August,  1959.  It  was  stated  that  the
 target  was  about  १4  million  tons  of
 crude  oil  by  1966,  When  the  Minister
 placed  the  statement  before  the  House.
 he  said  it  would  be  difficult  to
 achieve  that  target  and  we  must  have
 foreigners  to  come  and  exploit  oj]  in
 this  country.  What  was  the  position
 in  August,  ‘1959,  only  three  months
 ago?  Did  not  Government  then  know
 that  they  would  not  be  in  a  position to  find  oil  in  this  country  or  exploit
 it  and  it  would  be  much  better
 even  from  then  on  to  say  that  we
 must  invite  foreigners?  Or,  is  it  a
 confession  of  failure  of  the  work  of
 the  Oil  and  Natural  Gas  Commission,
 that  it  has  not  been  able  to  function
 in  the  way  the  Minister  expected  and
 because  it  has  failed  in  its  function-
 ing,  it  is  necessary  to  bring  in  the
 help  of  foreigners?

 In  August,  1959,  the  Minister
 appeared  to  be  very  optimistic  and
 said,  ‘We  have  struck  oi]  and  we
 assure  we  will  go  on  expanding”.  The
 expectation  at  that  time  was  that  we
 should  be  able  to  develop  oil  in  this
 country  with  our  own  resources  and
 to  meet  the  country’s  requirements  to
 a  large  extent.  On  the  question  of
 policy,  although  the  Minister  stated
 that  he  has  not  deviated  from  the
 Industrial  Policy  Resolution,  in  actual
 fact,  it  is  not  so.  The  resolution  says
 that  oi]  will  be  in  the  public  sector.
 It  is  also  true  that  it  is  stated  that
 assistance  of  the  private  sector  may
 be  called  into  account  if  the  State
 feels  that  in  that  way  the  national
 interest  will  be  served.

 What  is  being  done  now?  It  is  not
 that  the  State  is  calling  the  foreigners
 for  assistance.  It  is  just  like  the
 Industries  (Development  and  Regula-
 tion)  Act,  under  which  Government
 has  certain  control.  Is  it  the  Minis-
 ter’s  contention  that  all  industries  in
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 the  private  sector  are  associated  with
 the  Government  in  their  functioning,
 “‘pecause  they  have  to  work  by  taking
 ‘a  licence  from  Government?  Similarly

 if  foreigners  should  take  a  licence,
 that  does  not  mean  that  they  are
 associated  with  the  Government  in
 their  functioning.

 Shri  Narayanankutty  Menon  has
 pointeq  out  the  dangers  that  are
 implicit  in  bringing  in  foreigners  in
 this  country  in  this  industry.  By  that
 the  national  interest  may  really  suffer.
 I  can  understand  the  Minister  saying
 that  our  expectations  have  not  been
 fulfilled.  We  had  hoped  that  we
 would  be  able  to  exploit  oil  in  the
 country  with  our  own  resources,  aided
 by  such  assistance  we  might  get  from
 abroad.  Since  that  has  failed  and
 since  we  must  find  oil  in  this  country
 for  our  Five  Year  Plan  and  also  to
 stop  the  drain  in  foreign  exchange,  so,
 it  has  become  necessary  to  call  in  the
 aid  of  the  foreigners.  That  would  be
 a  more  honest  explanation,  instead  of
 hoodwinking  this  House  and  _  the
 public  that  we  are  doing  all  that  we
 can,  but  that  it  is  necessary  to  bring
 in  foreigners.

 The  Minister  said,  it  is  necessary  to
 bring  in  foreigners  for  competition,  I
 do  not  understand  this.  If  we  have
 the  technique  and  the  know-how,  we
 should  be  able  to  develop  oil  in  our
 country  ourselves  and  it  should  not
 ‘tbe  necessary  to  call  in  the  foreigners
 in  this  particular  field,  which,  as_  I
 said,  is  a  dangerous  field.  I  trust  the
 Minister  will  explain  why  the  expec-
 tation  of  the  Oil  and  Natural  Gas
 Commission,  a  statutory  body,  does
 not  seem  to  hold  ground  today.  What
 has  happened?  It  is  stated  that  we
 have  struck  oil  in  two  or  three  places.
 How  much  oil  are  we  going  to  get
 from  there?  Will  it  be  only  3  or  4
 million  gallons?  Was  it  not  known
 then?

 Another  question  arises  about  the
 ‘way  in  which  licences  would  be  given
 to  foreigners  who  will  exploit  oil  in
 this  country.  The  Oil  and  Natural
 Gas  Commission  is  supposed  to  have
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 atruck  oil  in  certain  places  and  is  still
 operating  in  certain  places.  Will  the
 foreigners  be  debarred  from  operating
 in  those  places  or  will  they  also  have
 the  option  to  develop  places  where  the
 Oil  and  Natural  Gas  Commission  _  is
 today  functioning?  They  are  func-
 tioning  in  four  places,  as  the  Minister
 said—Punjab,  Assam,  Cambay  and
 Godavari  area.

 Shri  K.  D.  Malaviya:  Not  in  Goda-
 vari  area.  We  may  go  there  if  we
 like.

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Murthy):  That  will  be  in  the
 third  Five  Year  Plan.

 Shri  Bimal  Ghose:  Will  those  areas
 not  be  given  over  to  the  foreigners
 and  will  they  be  allowed  to  operate
 only  new  territories,  so  that  there
 may  be  no  competition  between  the
 Commission  and  the  foreign  com-
 panies  in  the  same  area?  I  hope  the
 hon,  Minister  will  explain  these  mat-
 ters  in  his  reply.

 Shri  P.  K.  Deo  (Kalahandi):  Sir,  I
 beg  to  move  my  cut  motions  Nos.  8,
 10,  12,  13,  14,  45  and  I6.

 Mr.  Deputy-Speaker:  Cut  motions
 Nos.  0  and  2  would  be  out  of  order.

 Shri  P.  K.  Deo:  There  is  a  typing
 mistake  in  cut  motion  No.  13.  It
 should  be  “foodgrains”  instead  of
 “fertilisers”.

 Cultivation  and  export  of  Opium

 Shri  P.  K.  Deo:  I  beg  to  move:

 That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  22,92,000  in  respect  of  Opium  be
 reduced  by  Rs.  100.

 Desirability  of  enhancing  the  procure-
 ment  price  of  foodgrains  from

 producers
 Shri  P.  K.  Deo:  I  beg  to  move:

 That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
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 ¥Shri  है  K.  Deo}
 Re.  7,  009  fn  respect  of  other
 Capi  1  Outlay  of  the  Ministry  of
 Food  and  ‘Agriculture  be  reduced  by
 Rs.  300

 Non-availability  of  fertilisers  to  the
 agriculturists

 Shri  P.  K.  Deo:  I  beg  to  move:

 That  the  demand  of  a  supplemen-
 -tary  grant  of  a  sum  not  exceeding

 Rs,  7,76,99,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of  Food

 ‘and  Agriculture  be  reduced  by
 Rs,  100.

 Non-availability  of  sugar  to  the  con-
 sumers  and  large  scale  black.

 marketing

 Shri  P.  K.  Deo:  I  beg  to  move:

 That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceeding है: “अ  7,76,99,000  in  respect  of  Other
 Capital  Outlay  of  the  Ministry  of
 Food  and  Agriculture  be  reduced  by
 Rs,  100

 Urgency  of  carrying  out  geological
 survey  in  Orissa  by  the  Oil  and  Na-
 tural  Gas  Commisston  for  exploration

 of  oil  resources

 Shri  P.  K.  Deo:  I  beg  to  move:

 That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceeding
 Rs.  5,55,00,000  in  respect  of  Capital
 Outlay  of  the  Ministry  of  Steel,  Mines
 and  Fuel  be  reduced  by  Rs.  00

 Sir,  it  would  not  be  proper  to  pass
 the  supplementary  demands  without
 Making  a  reference  to  the  working  of
 some  of  the  Ministries.  As  the  time
 is  limited,  I  cannot  dilate  on  all  the
 cut  motions  and  I  would  like  to  limit
 my  observations  to  the  working  of
 the  Ministry  of  Food  and  Agriculture.
 On  the  7th  September,  1959,  there
 was  a  full  debate  on  the  sugar  situ-
 ation  in  the  country  and  there  was  also

 ‘a  half-hour  discussion  om  the  same «  ‘fibject  on  the  23td-of  Yast  month.
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 But  we  ‘ind  fhat  the  situation  कड
 least  improved;  rather  it  hae  been
 deteriorating  day  by

 From  the  explanatory  memorandum
 attached  to  Demand  No,  W.  we  find
 that  a  scheme  for  controlled  distri-
 bution  of  sugar  had  been  introduced
 in  948  and  it  has  been  working  since
 then.  In  this  year’s  budget,  a  pro-
 vision  of  Rs.  48  lJakhs  wes  provided
 for  the  implementation  of  this  scheme.
 In  August,  1959,  through  another
 supplementary  demand,  this  House
 further  sanctioned  Rs,  83  lakhs  for  the
 same  purpose.  So,  it  comes  to  a  total
 of  Rs.  96  lakhs.  Again,  now  we  are
 asked  to  sanction  another  supple-
 mentary  demand  for  a  sum  of  Rs.  40
 Jakhs,  because  now  it  is  being  esti-
 mated  that  the  requirements  up  to
 the  end  of  February,  960  would  be
 Rs.  46  lakhs.  So,  now  we  are  asked
 to  pass  this  demand  for  Rs.  40  lakhs
 and  the  rest  of  Rs.  0  lakhs  is  to  be
 reviewed  in  January,  1960.

 In  spite  of  all  the  supplementary  de-
 mands  and  the  assurances  of  the  Min-
 isters,  the  situation  has  least  improv-
 ed.  The  prices  have  not  gone  down.
 Blackmarket  is  etil]  rampant  and  no
 effective  control  is  being  taken  in
 hand  in  the  field  of  distribution.  So
 far  as  my  State  is  concerned,  sugar  is
 being  sold  at  a  blackmarket  price  of
 Rs,  2  per  seer  and  Government  also
 know  the  position.  In  the  Second
 Plan  it  was  envisaged  that  the  pro-
 duction  of  sugarcane  should  increase
 from  5°8  million  tons  to  1  million
 tons  by  1960-61.  Also,  we  must  reach
 a  target  of  22  million  tons  for  cry-
 stallized  sugar  so  that  172  ounces  of
 sugar  would  be  available  per  adult
 per  day  by  1960-6)  The  present  situ-
 ation  makes  this  high  hope  absolutely
 fantastic.  The  production  has  not
 gone  up,  as  anticipated.  On  the  othe:
 hand,  consumption  has  been  steadily
 increasing.  707  lakh  tons  of  sugar
 was  consumed  in  1980-51  which  went
 up  to  ॥7  lakhs  by  1984-85  The  other
 day  the  hon.  Minister  ‘stated  that  —  it
 Ybs  ‘gone  up  to  over  20  fakh  tons  now:
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 Unless  we  step  up  production  by  giv-
 ipg  licences  ६969  for  the  installation
 of  more  sugar  ‘mills,  it  would  -not  be
 possible  to  control  distribution  be-
 cause  the  supply  ts  much  limite®  and
 the.  demand  has  been  rising  from
 day  to  day

 At  the  moment  there  are  about  “170
 mills,  and  most  of.these  are  con-
 centrated  in  North  India,  mostly  in
 Bihar  and  Uttar  Pradesh,  and  that
 too  in  the  hands  of  a  few  =  sugar
 magnates,  I  feel  that  these.  mills
 should  be  dispersed  throughout  the
 country  according  to  the  consumption
 ratio  or  according  to  the  needs  of  the
 people.  So,  there  is  a  strong  case  to
 have  more  sugar  mills  in  South  India,
 specially  in  my  State.  Though  the
 other  day  in  reply  to  a  question  of
 my  hon.  friend,  Shri  Panigrahi,  the
 Minister  stated  that  58,000  acres  of
 Jand  are  under  cane  cultivation,  there
 is  only  one  unit  in  our  State  at
 Rayagadda.  It  was  suggested  that  by
 the  end  of  the  Second  Plan  period  we
 should  have  two  more  sugar  mills,  one
 at  Aska  Kasga  and  the  other  at
 Bargarh.  It  has  not  materialised  for
 reasons  best  known  to  the  Govern-
 ment.  By  the  successful  implemen-
 tation  of  the  multi-purpose  irrigation
 projects,  such  as  Hirakud  dam,  and
 various  medium-scale  and  minor
 irrigation  projects,  the  irrigated  aya
 cut  has  gone  up  nearly  ten-fold.  So,
 there  is  a  much  stronger  case  for  the
 installation  of  more  sugar  mills  in  my
 State.

 So  far  as  Junagarh  area,  which  is
 my  constituency,  is  concerned,  about
 8,000  acres  of  land  could  easily  be
 converted  for  augarcane  cultivation  by
 the  successful  working  of  the  two
 medium  scale  irrigation  projects—
 Bhatra-jor  project  and  Behera  pro-
 ject—and  a  sugar  factory  could  be
 started  on  co-operative  basis  there.  I
 am  suggesting  it  on  a  co-operative
 basis,  because  that  is  the  scheme  of
 the  Government.  It  will  be  eeen  from
 Demand  Na..08  that  it  is  the  policy
 of  the  Ministry  of  Community  De-
 velomment  and  Co-operation  to  give
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 all  sorts  of  impetus  for  the  instatlat-
 ion  ‘of  sugar  mfils  on  co-dperative:
 basis.  They  finance  them  through  the
 State  Governments  and  the  National
 Co-operative  Development  and  ware-
 housing  board  advances  were  given  to
 the  state  governments.

 The  two  consortiums  of  the  sugar
 Plant  manufacturers  have  decided  to
 manufacture  all  the  machinery  in  the
 country  by  96l.  So,  there  would  be
 no  difficulty,  so  far  as  foreign  ex-
 change  is  concerned.  I  hope  the  Gov-
 ernment  would  freely  set  up  as  many
 sugar  factories  as  possible  in  this
 country.

 Then,  I  would  be  failing  in  my  duty
 if  I  do  not  make  a  reference  to  the
 formation  of  the  Eastern  Food  Zone,
 consisting  of  West  Bengal  and  Orissa.
 My  Government  and  we  all  from
 Orissa  are  against  it.

 Shri  A.  M.  Thomas:  It  has  nothing
 to  do  with  the  demand.  It  is  a  larger
 question.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  all  along  criticised  the  policy
 of  the  Food  Ministry.

 Shri  P.  K.  Deo:  I  now  come  back
 to  the  question  of  fertilizers.

 Mr.  Deputy-Speaker:  I  made  it  very
 clear  in  the  beginning  that  the  scope
 of  the  discussion  is  limited  and  is
 confined  to  the  supplementary  de--
 mands.  Now  he  should  conclude.  His
 time  is  up.

 Shri  P.  हू,  Deo:  Comirig  to  the  ques-
 tion  of  fertilizer,  though  the  State
 trading  scheme  has  been  functioning
 since  1944,  the  central  fertilizer
 pool  has  not  been’  able  to  solve
 the  needs  of  the  people.  Though  they
 have  stated  in  the  Second  Plan  that
 they  will  maintain  an  adequate  buffer
 stock,  they  have  completely  failed  to
 do  so.  In  this  connection,  I  would
 like  to  draw  your  attention.........

 Mr.  Deputy-Speaker:  If  it  was  im-
 ‘portant,  then  It  ought  to  have  ‘been



 537  Demands  for

 (Mr.  Deputy-Speaker]
 mentioned  in  the  beginning.  Now  I
 annot  give  him  any  more  time.

 Shri  है  K.  Deo:  Just  one  minute.

 Mr.  Deputy-Speaker:  He  ought  to
 have  known  that  he  will  get  only
 ten  minutes.  But,  then,  he  went  on
 referring  to  things  which  are  not  at
 all  relevant  to  this  discussion.  He
 only  wanted  sugar  mills  to  be  brought
 to  his  State.

 Shri  P.  K,  Deo:  So  far  as  the  ferti-
 lizer  question  is  concerned,  though
 we  have  been  procuring  fertilizers
 from  local  sources  and  from  _  foreign
 ‘countries,  there  has  been  a  lot  of  cri-
 ticism  in  this  respect  in  the  United
 States.  The  United  States  Comptrol-
 ler-General,  Mr.  Joseph  Cambell  has
 stated  in  the  Senate  that  they  have
 not  received  any  information  how
 their  aid,  so  far  as  fertilizer  is  con-
 cerned,  is  being  utilized  in  this  coun-
 try.  They  have  expressed  grave
 doubts  regarding  the  genuineness  of
 the  distribution  etc.  The  Comptroller
 and  Auditor-General  of  India,  Shri
 Asok  Chanda  has'  made  a  statement
 in  that  regard.  It  is  more  or  less  an
 admission  on  his  part  that  in  the  dis-
 tribution  of  fertilizers  there  have  been
 many  irregularities  and  lapses  which
 have  to  be  gone  into.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.  I  now  call  on
 Shri  Ram  Krishan  Gupta.

 it  राम  कृष्ण  गुप्त  (महेन्द्रढ़):
 माननीय  डिप्टी  स्पीकर  साहब,  जो  सप्ली-
 मेन्टरी  डिमान्ड्स  हाउस  के  सामने  पेश  की
 गई  हैं  उनको  देखने  से  पता  चलता  है  कि
 सकरीबन  १४.६४  करोड़  रु०  एक्स्पेन्डिच्चर
 के  लिये  है  जिसमें  २५  लाख  to  रेवेस्यू
 हे  रिलेट  करते  हैं  और  बाकी  कंपिटल से
 २५  साख  २०  ओ  रेवन्यू  साइड  से  ताल्लुक

 रखते  हैं  उस  में  २२.  ६३  लाख  रु०  काइदकारों
 को  श्ोषियम  खरीदने  के  सिये  दिया  जा
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 रहा  है  क्‍योंकि  पिछले  साल  चची  फसल
 होने  के  कारण  झोपियम  का  प्ाडक्दान  बढ़
 गया  भौर  कोइतकार  गवनेमेंट  के  सिया
 और  किसी  को  प्लोपियम  नहीं  बेच  सकता।
 इसके  बारे  में  मेरी  माननीय  मंत्री  जी  से

 यह  अपील  है  कि  यह  बात  टीक  है,  लेकिन
 झक्सर  देखने  में  यह  बझाया  है  कि  झोपियम
 का  स्मम्लिंग  बहुत  ज्यादा  होता  है।  में

 आहूंगा  कि  इस  को  रोकने  की  पूरी  कोशिश
 की  जाय  ताकि  इस  की  जितनी  भी  पैदावार
 हो  वहू  सब  सरकार  को  मिले  और  म्‌नाफ
 में  ज्याददी  हो।  पिछले  दिनों  मुझ  पंजाब
 के  प्रमृससर  जिले  में  जाने  का  इसफाक  हुआ
 भा  t  वहां  इसकी  स्मग्लिग  बहुत  जोरों  पर  है  v

 मुझे  पूरा  विधवास  है  कि  इस  तरह  पूरा  ध्यान
 दिया  जायेगा।

 दूसरी  बात  जो  में  कहना  चाहता  हूं
 वह  यह  है  कि  फटिलाइजर  के  लिये  भी  बहुत
 रकम  की  जरूरत  है  क्योंकि  हम  ने  जो  ज्वायंट
 कोआपरेटिव  फामिंग  की  स्कीम  बनाई  है
 उस  की  कामयाबी  के  लिये  हमें  श्रौर  ज्यादा
 फटिलाइजर  हम्पोर्ट  करना  होगा।  इस
 के  लिये  मेरी  यह  अपील  है  कि  हमें  सब  से
 ज्यादा  कोशिश  यह  करनी  चाहिये  कि  इस
 के  बारे  में  हम  सेल्फ  सफिसिएंट  हों।  इस
 के  लिये  पिछले  दिनों  हाउस  में  यह  जिक्र
 आझाया  था  कि  इस  काम  के  लिये  एक  कमेटी

 मुकरंर  की  गई  है।  मुझे  पूरा  विश्वास

 है  कि  इस  के  काम  को  तेज  किया  जायेगा  झौर
 देश  के  शन्दर  दो  चार  फंक्ट्रीज  इस  की  झौर
 लगाई  जायेंगी  ताकि  इस  का  प्राइक्शन

 बढ़े  भौर  बाहर  से  फटिलाइजर  खरीदने
 के  लिये  हमें  जो  रुपया  ल्ब्चं  करना  पड़ता
 है  वह  बचे।  उस  से  हमें  काफी  फायदा  हो
 सकता  है।

 इसके  बाद  तीसरी  बात  में  कोशापरेटिव
 सोसाइटीड़  के  बारे  में  कहना  चाहता  हूं
 उसके  लिए  भी  कोग्मापरेटिव  प्रोग्राम  धौर

 बेयरहाउसिंग  .  5)
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 उपाध्यक्ष  महोदय  :  कौन  सी  डिमांड
 बर'  ाप  बोल  रहे  हैं?

 ली  रचुवाव  सिह  (वाराणसो)  :  जैसे

 छझुगर  पर  बोले  बैसे  ही  इस  समय  बोल  रहे
 हैं।

 उपाध्यक्ष  महोदय  :  शुगर  भी  हो  गई,
 कटिलाइजर्स  भी  हो  गये  और  प्राफटरतून
 में  ओपियम  भी  हो  गई।

 थी  राम  कब्  शुप्त  :  उपाध्यक्ष  महोदय,
 में  डिमांड  नम्बर  १०८  पर  बोल  रहा  हूं
 जो  कि  कंपिटल  आउटले  मिनिस्ट्री  झाफ

 कम्पुनिटी  डेवलपमेंट  एंड  कोआापरेशन  की  है
 झौर  १  करोड़  और  १  लाख  रुपये  को  और
 ज्यादा  जरूरत  है।  इसके  बारे  में  में  सिर्फ
 इतना  ही  कहना  चाहता  हूं  कि  जहां  तक
 इस  डिमांड  का  ताल्लुक  है  इसके  लिए  मेरी
 बह  भपील  है  कि  इस  प्रोश्राम  को  बनाने
 के  लिए  हमें  सबसे  ज्यादा  बैंकवर्ड  ऐरियाज
 में  कोशिश  करनी  चाहिए।  वेयर  हाउसिंग
 स्कीम्स  के  तहत  जो  वेयर  हाउसिस  और
 गोडाउंस  बनाये  जा  रहे  हैं  उनको  देखने  से
 पता  चलता  है  और  मेने  पिछले  दिनों  इस
 किस्म  का  सवाल  हाउस  के  सामने  रक्खा
 था  कि  जिस  हलके  से  मे  ताल्लक  रखता

 हूं  वहां  महेन्द्रगढ़  जिले  में  इस  किस्म  का  कोई
 प्रोग्राम  नहीं  है  भर  मुझे  पूरी  शादा  है  कि

 यहां  भी  वयर  हाउसेज  की  स्कीम  को  जरूर

 लागू  किया  जायेगा।

 जहां  तक  कि  डिमांड  नम्बर  १२१  का

 ताल्लुक  है  उसके  बारे  में  मे  सिर्फ  इतना  ही
 कहना  याहता  हूं  कि  सफे  १३  के  ऊपर  यह
 जिक्र  किया  गया  है  कि  जो  शुगर  की  स्कौोम
 बनाई  गई  है  उसको  कामयाब  करने  के
 लिए  ताकि  हिन्दुस्तान  के  तमाम  हिस्सों  में

 शुगर  सस्ती  मिले,  कुछ  झौर  ज्यादा  रुपये
 की  जरूरत  &  भौर  यह  कहा  गया  है

 “A  provision  of  Rs.  3  lakhs  was
 included  in  the  current  year’s
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 Budget  under  the  scheme  for  con-
 trolled  distribution  of  sugar  in-
 troduced  in  August,  1958,  for  the
 purpose  of  checking  the  rise  in
 market  price  of  sugar.”

 इसके  बारे  में  मेरा  यह  कहना  है  कि  इतनी
 कोशिश  के  बावजूद  भी  बहुत  सी  जगहेँ  ऐसी
 हैं  जहां  कि  शुगर  की  प्राइस  बहुत  ज्यादा
 है।  इस  तरफ  पूरा  ध्यान  देना  चाहिए
 ताकि  देश  के  तमाम  हिस्सों  में  तमाम  लोगों
 को  शुगर  कम  कीमत  पर  और  जो  भाव

 मुकरंर  किये  गये  हैं  उन  भावों  पर  मिल  सके  ।

 मुन्ने  पूरा  विश्वास  है  कि  इस  तरफ  पूरा  ध्यान
 दिया  जायेगा।

 थ्यी  भ्रजराज  सिह  :  नहीं  दिया  जायेगा  |

 श्यो  राम  कृष्ण  गुप्त  :  इसके  बाद  सब  से
 झाखिर  में  म॑  थोड़ा  सा.  .

 उपाष्यक्ष  भहोदय  :  जिनके  कटमोशन

 नहीं  हैं  वे  मैम्बर  साहबान  सिर्फ  ७  ही  मिनट
 लें:

 थ्यी  राम  छुष्ण  गुप्स:  आपकी  इजाजत
 से  सिर्फ  दो  मिनट  और  लूंगा।

 इसके  बाद  में  थोड़ा  सा  डिमांड  नम्बर

 १०८  के  बारे  में  जैसा  कि  मेंने  पहले  भी  कहा
 था  इतनी  बात  और  कहना  चाहता  हूं  और
 जैसे  कि  इस  रिपोर्ट  में  भी  जो  यह  एक्स-
 प्लैनेटरी  नोट  है  उसमें  भी  यह  बात  कही  गई

 है  —

 “Subsequently  in  May,  4959  on
 the  basis  of  the  broad  decisions
 taken  on  the  report  of  the  Work-
 ing  Group,  the  State  Govern-
 ments  were  asked  to  formulate
 supplementary  programmes  for
 implementing  the  new  policy  and
 for  achieving  the  enhanced  tar-
 gets.  The  supplementary  pro-
 grammes  of  the  State  Govern-
 ments  have  since  been  finalised
 on  this  basis  and  an  additional  ,
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 -provision  -of  Rs.  78  lakhs  is  re-
 Auired,  as  Central  assistance  to
 finance  their  programmes.”

 यह  बात  मेँ  इसलिए  कहना  चाहता  हूं
 कि  कोझ्मापरेटिव  मूवमेंट  के  लिए  जौ  रुपया

 लिया  जा  रहा  है  वह  ठीक  है।  इसका
 सबसे  बड़ा  मकसद  यह  है  कि  जो  देश  के
 अन्दर  मुनाफा  हो  वह  तमाम  लोगों  को  मिले
 आर  हमारे  सेकिड  फार्टव  दया  प्लान  का  भी
 मकसद  यही  है  कि  इनकम  भौर  चैल्थ  के  प्रन्दर

 जो  डिस्पैरेटी  है  वह्‌  कम  हो  लेकिन  प्रेक्टिकल
 तौर  पर  देखने  में  आता  है  कि  जो  सोसाइटीज
 बनती  हैं  वह  भी  चचन्त  बड़े  बड़े  आादमियों
 के  हायां  में  खेलती  है  भौर  उनकी  मदद  के

 लिए  जो  ग्रांट  या  सबसिडो  जाती  है  उसके
 ऊपर  जिन  चन्द  भादमियों  का  अधिकार

 होता  है  वह  उससे  नाजायज  फायदा  उठाते
 हैं।  इस  किस्म  की  हजारों  भिसालें  मैं
 झापके  सामने  पेश  कर  सकता  ह्  लेकिन
 टाईम  की  कमी  है  इसलिए  में  सिर्फ  इतना  हो
 कहना  चहता  हूं  कि  हमारी  यह  कोशिश

 होनी  चाहिए  कि  जो  कोआपरेटिव  सोसाइटी
 बनाई  जाय  उसका  जो  मकसद  है  वह  पूरा
 हो  बरना  उनको  तादाद  ज्यादा  करने  से
 कोई  फायदा  नहीं  होगा।  जहां  तक  मूँ
 समझता  हूं  कोपग्रापरेटिव  मूवमेंट  का  यहो
 मकसद  है  कि  जो  मुनाफा  हो  उसके  प्रन्दर
 हर  उस  झादमी  का  जो  कि  हां  यरहोल्डर  हो,
 उसका  हिस्सा  हो।  इसलिए  इस  तरफ

 घूरा  ध्यान  दिया  जाय  ताकि  जो  सोसाइटीज
 जैनविन  नहीं  हैं  उन  पर  पूरा  कंट्रोल  किया
 जा  सके  और  उनके  खिलाफ  ऐक्दान  लिया  जा
 सके।  इन  च्बन्द  दाब्दों  के  साथ  में  फिर

 अपील  करता  हूं  कि  इन  बातों  की  तरक  पूरा
 ध्यान  दिया  जाय  |

 Shri  Raghunath  Singh:  Sir,  I  want
 to  ‘speak  About  oi]  and  tackling  ‘the
 price  of  of]  th  'India.  In  9i4,  90  per
 cent.  éf  the  ships  were  run  by  coal

 ‘DROMMBER  wt  SUpwlementury  Grints  sae
 (General)

 At  present,  after  485  ye  775,  90  per  cent.
 of  the  ships  are  run  by  oil  only.  But
 the  main  difficulty  with  regerd  to
 India  is  ‘that  the  prices  of  oil  2६
 Calcutta,  Madras  or  Bombay  are  not
 the  same  prices.  Price  in  Calcutta
 is  quite  different  from  the  price  in
 Bombay  or  ‘Madras.

 The  second  point  i¢  that  ships
 which  are  coming  from  Aden  are  com-
 ing  to  Bombay,  Calcutta  and  Colombo
 and  are  then  going  to  Rangoon  and
 Singapore.  The  other  route  is  Aden-
 Bombay-Colombo-Singapore.  The
 price  of  oil  at  Aden,  Colombo  and
 Singapore  is  cheap.  They  have  got  no
 oil  refinery,  still  the  prices  are  cheaper
 there.  In  India  the  foreign  shipping
 companies  are  recruiting  nearly  40,000
 seamen.  They  are  taking  the  cargo
 from  India.  But  they  are  not  taking
 the  oil  from  India.  So,  the  hon.
 Finance  Minister  is  losing  income-tax
 also.  The  hon.  Transport  Minister
 is  losing  a  large  amount  88  Port
 Trust  dues.  Therefore  I  want  to  im-
 press  on  the  hon.  Minister  of  Oj]  that
 as  we  have  got  three  oi)  refineries,  our
 prices  of  oi)  should  be  lower  than  the
 prices  at  Singapore,  Colombo  and
 Aden.  If  our  prices  are  not  lower
 then  I  may  tell  the  hon.  Transport
 Minister  and  hon.  Finance’  Minister
 that  whatever  income  we  are  getting
 from  the  foreign  shipping  companies
 we  are  going  to  lose  it.

 Sir,  you  were  in  Singapore  recently
 and  you  have  seen  that  there  were
 nearly  500  ships  coming  every  week
 there.  Why  are  they  going  to  Singa-
 pore?  It  is  because  oi]  at  Singapore
 is  cheaper  by  two  annas  than  oil  at
 Bombay,  Calcutta  and  Madras.  No
 company  is  going  to  take  oi]  from
 Calcutta,  Madras  or  Bombay.  ‘There-
 fore  we  are  losing  a  huge  amount  by
 way  of  -income-tax.  Therefore  I  re-
 quest  our  hon.  Minister  of  Oil  that
 there  should  be  uniformity  as  far  as
 the  price  of  oil  is  concerned  and  that
 the  price  of  oj]  should  be  cheaper  than
 the  price  ‘at.  Singapore  and  ‘Aden  so
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 that  foreign  ehipping  companies  may
 tquch  Indian  ports  and  may  get  oil
 from  us  and  pay  income-tax.

 Shri  Narayanankutty  Menon:  Do
 you  want  to  reduce  the  excise  duty?

 Shri  L.  Achaw  Singh  (inner  Mani-
 pur):  Sir,  I  have  to  move  a  number  of
 cut  motions,  specially  to  demands  No.
 108,  22  and  130.

 Mr,  Deputy-Speaker:  What  is  the
 number?

 Shri  L.  Achaw  Singh:  Cut  motions
 No.  23,  24,  26,  27,  28  and  29.

 Mr.  Deputy-Speaker:  Cut
 No.  24  is  out  of  scope.

 motion

 Need  for  emphasis  on  manunng  and
 using  natural  methods

 Shri  L.  Achaw  Singh:  Sir,  I  beg  to
 move:

 “That  the  Demand  for  a  supple-
 mentary  grant  of  a  sum  not)  ex-
 of  ‘other  Cupital  outlay  of  the
 ceeding  Rs.  7,76,99,000  in  respect
 Ministry  of  Food  and  Agriculture’
 be  reduced  by  Rs.  100.”

 Inadequacy  of  the  =  co-operatives
 machinery  for  the  purpose  of  Co-

 operative  farming
 Shri  L.  Achaw  Singh:  Sir,  I  beg  to

 move;

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  -1,08,00,000  in  respect
 of  ‘Capital  outlay  of  the  Ministry
 of  Community  Development  and
 Co-operation’  be  reduced  by
 Rs  100,”

 Non-availability  of  sugar  at  controlled
 price

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  हेड,  7,78,99,000  in  respect
 of  other  Capital  outlay  of  the
 Ministry  of  Foot!  and  Agriculture
 be  re@uced  by  Hs.  i08”

 AGRAHAYANA  If,  88]  (SAKA)  Supplementary  4  524
 Grants  (General)

 Slow  progress  in  oil  exploration

 Shri  L.  Achaw  Singh:  !
 move:

 beg  to

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  5,55,00,000  in  respect
 of  Capital  outlay  of  the  Ministry
 of  Steel,  Mines  and  Fuel  be  re-
 duced  by  Rs.  300."

 Need  for  expansion  of  the  areas  for
 Geological  Survey  for  oil  exploration

 Shri  L.  Achaw  Singh:
 move:

 I  beg  to

 “That  the  demand  for  a  suppie-
 mentary  grant  of  a  sum  not.  ex-
 cecding  Rs.  5.55,00,000  in  respect
 of  Capital  outlay  of  the  Ministry
 of  Sieel.  Mines  and  Fue:  be  re-
 duced  by  Rs.  100.”

 Mr.  Deputy-Speaker:  He
 speak  on  them.

 might

 Shri  L.  Achaw  Singh:  To  begin
 with  [  would  like  to  make  some  sug-
 gestions  and  observations  on  the  De-
 mand  of  the  Ministry  of  Food  and
 Agriculture.  A  sum  of  Rs.  776  lakhs
 is  asked  for  the  purchase  of  fertilisers
 and  towards  subsidy  for  the  sale  and
 distribution  of  sugar.  The  Govern-
 ment  of  India  is  fully  responsible  for
 the  sale  and  distribution  of  fertilisers.
 Out  of  the  total  estimated  require-
 ments  of  18°72,  lakh  tons  of  fertilisers
 for  this  year,  we  understand,  most  of
 it,  that  is,  3°9  lakh  tons  are  to  be  im-
 ported.  I  am  not  at  all  in  favour  of
 the  import  of  such  a  huge  amount  of
 fertilisers.  Of  course,  we  understand
 that  we  have  to  grow  more  food  for
 the  masses  and  we  have  also  to  ferti-
 lise  the  soil  for  growing  more  food.  I
 would  rather  prefer  natural  manures.
 These  chemical  fertilisers  and  synthe-
 tic  manures  have  only  a  temporary
 effect  on  the  soi]  and  serve  as  stimu-
 lants.  According  to  some  experts,
 they  are  also  harmful  to  the  eoil.
 According  to  the  National  Council  of
 Applied  Economic  Research,  loss  ¢f
 natural  manureg  is  very  huge
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 According  to  an  estimate,  we  are  los-
 ing  a  huge  amount  of  manure  and  we
 are  burning  twelve  Sindries  a  year  as
 a  result  of  burning  of  cow-dung  =  as
 fuel.  According  to  Mr.  Fowler,  we
 are  also  losing  a  huge  amount,  to  the
 extent  of  Rs.  80  crores  by  wasting  of
 the  valuable  natural  manure,  that  is,
 human  excreta.  I  submit  that  we
 should  devote  our  energies  and  our
 moneys  to  the  development  of  our
 natural  resources  and,  as  far  as  prac-
 ticable,  we  should  discourage  the  im-
 port  of  fertilisers.

 Regarding  fertilisers,  I  should  like
 to  say  that  in  our  area,  the  lands  are
 rain-fed  and  the  use  of  fertilisers  is
 not  so  effective.  According  to  the
 experts,  that  needs  proper  irrigation.
 The  use  of  fertilisers  can  be  more
 effective  and  useful  only  when  we
 have  three  or  four  times  watering.  In
 the  case  of  rain-fed  areas,  it  is  not
 possible,  because  there  is  no  proper
 irrigation  svetem  in  those  areas.  The
 use  of  these  fertilisers  is  of  very  little
 use,

 Then,  again,  in  our  areas,  proper
 soil  testing  is  not  done.  The  soils  are
 different  from  region  to  region  and  the
 methods  of  production  are  also  diff-
 erent.  After  testing  the  soil,  we  should
 recommend  the  use  of  these  fertilisers.
 I  have  got  some  figures  rgarding  the
 yicld  per  acre  of  rice  in  different
 parts  of  India.  The  average  yield  is
 about  800  pounds.  In  my  territory,  the
 acreage  yield  is  about  600  pounds  to
 about  2,000  pounds.  Therefore,  it  is
 not  necessary  that  we  use  more  of
 these  chemical  fertilisers  because  most
 of  the  money  is  spent  on  transportat-
 jon.  We  should  lay  more  emphasis  on
 natural  manures.  We  should  en-
 courage  our  cultivators  by  giving  them
 more  incentive  and  by  giving  them  a
 fair  share  of  their  produce  by  paying
 them  more.  The  price  of  rice  special-
 ly  in  Manipur  is  very  low  there.
 The  proper  thing  to  do  in  those  parts
 would  be  to  increase  the  price  of  rice.

 DECEMBER  18,  990  Supplementery  Gronte  4526
 (General)

 Coming  to  Demand  No.  108,  Co-
 operation,  a  sum  of  Rs,  1-08.  crores  is
 asked  for  the  National  Co-operation
 Development  and  Warehousing  Board.
 An  additional  sum  is  required  on
 account  of  the  implementation  of  the
 co-operative  policy  of  the  Govern-
 ment.  We  are  going  to  start  39,000
 service  co-operative  societies  and  this
 amount  is  going  to  be  spent  in  assist-
 ance  to  organising  these  co-operatives
 and  towards  contribution  to  the  share
 capital  of  the  Marketing  and  processing
 societies  and  the  construction  of
 godowns.  The  National  Development
 Council  passed  some  resolution  in
 November,  958  for  utilising  the  co-
 operative  machinery  for  more  pro-
 duction  and  intensification  of  our
 agricultural  production.  Through  these
 co-operatives,  the  Government  of
 India  is  going  to  give  credit  to  the
 agriculturists  for  marketing  as  well
 as  production  of  food.  We  have  got  a
 statement  from  the  Deputy  Minister
 of  Community  Development  and  Co-
 operation  on  the  7th  November  con-
 taining  a  list  of  co-operatives  to  be
 organised  for  the  different  States.
 The  targets  are  ambitious  ones.  But,
 I  am  afraid,  the  targets  are  too  high
 in  the  case  of  some  States  and  too  low
 in  the  case  of  others.  In  trying  to
 achieve  the  targets,  some  of  our  gov-
 ernment  servants  try  only  to  achieve
 the  targets  without  looking  into  the
 quality  of  the  co-operatives.  Targets
 are  now  becoming  an  end  by  itself  and
 not  8  means  to  an  end.  That  is  why
 I  would  like  to  lay  emphasis  on  the
 quality  of  the  co-operative  societies  te
 be  organised.

 I  have  to  submit  one  thing  about
 the  co-operative  policy  of  the  Gov-
 ernment.  The  Prime  Minister  once
 directed  the  Congressmen  to  quit  the
 party  if  they  were  not  in  favour  of
 co-operative  farming.  We  are  very
 sorry  that  he  has  watered  down  those
 proposals.

 Some  Hon,  Members:  No,  no.

 Mr.  Deputy-Speaker:  Why  shoult
 the  hon.  Member  object  to  it?
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 Shri  L.  Achaw  Singh:  Joint  farming
 and  co-operative  farming  is  a  vital
 necessity  when  we  want  to  grow  more
 food.  The  Prime  Minister  once  said
 that  co-operative  farming  or  joint
 farming  will  be  introduced  gradually,
 not  immediately.  According  to  Shri
 Shriman  Narayan,  Member  of  the
 Planning  Commission,  a  farmer  can
 keep  out  of  a  co-operative  society  if
 any  co-operative  society  is  established
 in  the  village.  If  he  wants  to  quit
 when  once  he  becomes  a  member,  he
 has  to  give  one  month’s  notice  and
 when  he  quits,  he  has  to  pay  com-
 pensation  for  the  improvements  made
 in  the  land.  Also,  he  has  to  pay  ali
 ether  obligations.  I  feel  that  this  is
 an  impracticable  proposition.  That
 is  very  unrealistic.  His  ideas  are
 more  urban.  They  have  no  relation  to
 farm  economy.  Neither  the  Govern-
 ment  nor  the  National  Development
 Council  is  ready  to  introduce  co-
 operative  farming.  I  do  not  see  any
 contradiction  between  land  reforms
 or  fixing  of  ceiling  and  co-operative
 farming.  Some  people  raise  objection.
 But,  unless  we  have  equitable  distri-
 bution  of  land,  unless  we  have  redis-
 tribution  of  land,  unless  the  surplus
 land  is  re-distributed  to  the  landless
 agriculturists,  there  can  be  no  effective
 co-operation.  Only  when  the  mem-
 bers  of  the  co-operative  societies  enjoy
 equal  status,  the  co-operative  societies
 will  be  effective  and  the  co-operative
 machinery  can  be  used  for  effective
 agricultural  production.

 I  would  now  come  to  the  last  item,
 that  is  Demand  No.  130,  Demand  of
 the  Ministry  of  Mines,  Oil  and  Fuel.
 I  have  only  to  submit  that  we  are
 not  satisfied  with  the  progress  that  the
 Ministry  has  made  in  oil  ex-
 Ploration  and  oil  prospecting.
 We  understand  that  there  are  difficul-
 ties  which  are  mainly  jack  of  technica)
 Personnel  and  experts,  also  of  getting
 mining  machinery,  So,  T  appeal  to
 the  Ministry  to  lay  emphasis  on  two
 aspects,  namely,  training  our  own  men
 more  and  more  in  this  lirie,  more  tech-
 nical  men  for  oi]  exploration,  and
 secondly  producing  our  own  machi-
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 nery,  in  which  case  we  will  be  self-
 sufficient  in  oil.  To  attain  self-suffi-
 ciency,  we  have  to  speed  up  the  work
 of  exploration.

 Shri  Panigrahi  (Puri):  I  refer  to
 Demand  No.  108.  The  additional
 amount  has  been  asked  for  imple-
 menting  the  new  co-operative  policy
 which  was  enunciated  by  the  NDC  in
 September,  1958.  We  are  glad  that  at
 least  towards  the  end  of  959  the
 Minister  of  Co-operation  and  Com-
 munity  Development  has  presented  the.
 House  with  some  idea  about  the  new-
 Co-operative  policy.

 As  has  been  explained  in  the  book
 on  the  Supplementary  Demands,  Gov-
 ernment  intends  to  start  39,000  service
 co-operatives  and  to  contribute  to  the
 share  capital  of  550  co-operative
 marketing  societies  and  50  processing
 units.  Besides  this,  552  godowns  of
 marketing  societies  and  93  rural
 godowns  wil)  also  be  assisted  during
 the  current  year.

 The  decision  of  the  NDC  was  taken
 in  958  and  during  the  Budget  session
 of  959  when  we  asked  the  hon.  Minis-
 ter  as  to  what  he  really  intended  to
 do  about  the  co-operative  policy,  we
 were  told  that  the  House  would  soon
 know  about  it.  And  now  towards  the
 end  of  959  the  hon.  Minister  has
 come  forward  with  a  Supplementary
 Demand  for  activising  or  implement-
 ing  the  new  co-operative  policy.
 Hardly  three  or  four  months  are  left
 in  the  current  year.  When  the  hon.
 Minister  asks  us  to  vote  for  these
 Demands,  he  should  also  tell  us  the
 actual  physical  targets  of  these  differ-
 ent  programmes  which  they  want  to
 implement  during  the  rest  of  the  cur-
 rent  year  in  different  states.  No  such
 clear  picture  has  been  provided  to  us.

 The  NDC  decided  to  introduce  state
 trading  in  foodgrains,  but  as  soon  as
 the  new  Food  Minister  came  in,  the
 food  merchants  were  very  glad  that  at
 least  the  NDC’s  decision  of  introducing
 state  trading  in  food  grains  was  not
 going  to  be  implemented  as  vigorous-
 ly  as  was  announced.  Simlar  appre-
 hensions  are  prevailing  in  our  minds
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 with  regard  tq  the  execution  er  imple-
 mentation  of  this  new  co-operative
 policy.  Maybe  second  thoughts  have
 already  come  into  the  mind  of  the
 Minister  in  charge  of  co-operation  and
 -community  development,  and  perhaps
 the  implementation  of  this  policy  is
 -also  going  to  be  very  slow.

 The  main  features  which  the  NDC
 -emphasized  regarding  this  co-opera-
 tive  policy  were:  to  remove  the  res-
 trictive  features  of  the  existing  co-
 operative  law;  to  facilitate  the  grant  of
 crop  loans  to  the  peasants,  to  save  the
 co-operative  movement  from  red-tape-
 ism;  to  take  into  consideration  the
 question  of  the  rate  of  interest  and
 provide  credi:  to  the  rural  people
 through  one  agency,  that  is  the  co-
 operative  agency;  to  take  the  help  of
 the  co-operative  societies  in  de  pur-
 chase  of  foodgrains  in  the  rural
 areas;  and  to  provide  storage  accom-
 modation  for  five  million  tops  of  food.
 grains.  I  would  like  to  be  enlightened
 by  the  hon.  Minister  as  to  which  of
 these  decisions  taken  by  the  NDC  are
 going  to  be  implemented  and  with
 what  measure  of  vigour  in  the  rest  of
 the  current  year.

 I  now  refer  to  Demand  No.  121
 which  relates  to  the  Ministry  of  Food
 and  Agriculture.  Here  I  am  not  going
 into  the  broader  question  of  food
 policy,  but  I  would  like  to  submit
 that  at  present  the  storage  capacity  in
 possession  of  the  Government  of  India
 is  about  50,36,000  tons  of  foodgrains
 only,  out  of  which  Government-owned
 accommodation  is  for  about  4,24,000
 tons.  So,  how  is  the  Government  of
 India  going  to  meet  the  shortage  in
 the  storage  accommodation?  There  is
 no  clear  policy  laid  down.

 I  am  told  the  production  of  fertilis-
 ers  in  our  country  is  going  down.  Ld
 say  this  subject  to  correction.  It  has
 been  said  that  the  Government  has
 been  able  to  save  some  crores  of
 rupees  ‘in  the  purchase  of  fertilisers
 because  of  fall  of  production  of  terti-
 Veers  in  the  country.  The  Ministry  of
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 Cemmunity  Development  is  in  charge
 af  producing  more  green  manures  in
 the  eountry.  Compost  measure  is
 being  encouraged  in  the  community
 development  areas.  We  would  like  to
 know  from  the  Minister  of  Commun-
 nity  Development  to  what  extent  they.
 have  been  able  to  increase  the  pro-
 duction  of  green  manures  and  compost
 measures  in  the  different  community
 development  and  NES  areas.

 You  will  be  surprised  to  know  that
 so  far  as  the  TCA  and  TCM  program-
 mes  of  import  of  fertilisers  are  con-
 cerned,  there  is  no  clear-cut  policy,
 and  Government  comes  to  a  decision
 only  after  it  comes  to  know  that  so
 much  of  money  will  be  required  for
 frieght  and  so  much  of  the  money
 will  be  required  for  purchase  of  ferti-
 lisers.

 I  am  told  that  even  in  the  Sindri
 fertiliser  factory,  production  has
 gone  down  because  of  thr  lack  of
 supply  of  good  quality  coal.  I  do  not
 know  how  far  it  is  true,  but  such  re-
 Ports  are  appearing.  If  so,  why  should
 not  the  Government  assure  supply  of
 good  quality  coal  to  these  fertiliser
 factories  so  that  we  do  not  depend
 more  and  more  on  imported  fertilisers.

 Lastly,  I  refer  to  Demand  No.  33
 regarding  capital  outlay  on  Posts  and
 Telegraphs.  The  hon.  Minister  has
 been  pleased  to  see  to  the  needs  of
 the  city  of  Meerut  in  U.P.  and  also
 to  the  needs  of  Delhi.  I  think  India
 is  really  not  U.P.  or  Delhi  alone.  I

 व  that  he  ig  loking  to  the  needs
 Lege  cities,  but  t  nid  ike  to

 drew  his  sfientjon  to  the  growing
 needs  of  the  city  of  Cuttack  and  also
 the  new  capital  of  .Rhubaneshwar
 whose  demand  for  telephone  lines  and
 postal  facilities  is  increasing.

 Mr.  Deputy-Speaker:  Bhuvaneshwar
 or  Cuttack  is  India?

 Skri  Panigrehi:  Bhuvaneshwar  and
 Cuttack  are  in  India.
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 I  draw  the  attention  of  the  hon.

 Minister  to  the  growing  needs  of  the
 city  of  Cuttack.  We  were  told  by
 the  Government  of  India  that  they
 were  considering  installing  an  auto-
 matic  telephone  exchange  in  Cuttack,
 but  for  so  many  years  this  has  not
 been  looked  into.

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P.  Subbarayan):  I
 would  like  to  remind  the  hon.  Mem-
 ber  that  the  Supplementary  Demand  is
 for  Delhi  Telephones.  He  cannot  refer
 to  the  policy  of  the  Government.

 Mr.  Deputy-Speaker:  He  says  Delhi
 alone  is  not  India;  rather  Cuttack  or
 Bhuvaneshwar  is  India.

 The  objection  taken  was  that  the
 limited  scope  of  the  discussion  is  about
 the  particular  Demand  that  has  been
 made,  not  about  that  which  has  not
 been  made.

 Shri  Panigrahi:  I  only  draw  the
 attention  of  the  hon.  Minister  that
 India  is  not  only  Delhi  or  UP.

 Mr.  Deputy-Speaker:  I  hope  atte-
 tion  has  been  drawn  to  it  sufficiently
 now,  because  the  hon.  Minister  had
 to  rise  and  answer  the  point  also.
 Now,  Shri  Sarju  Pandey.

 An  Hon.  Member:  But  the  hon.
 Minister  is  unmindful.

 श्री  सरज्‌  पाण्डेय  (रसडा)  :  उपा-
 ध्यक्ष  महोदय,  में  अपने  कट  मोशन  नम्बर
 ३०,  ३१,  ३२,  ३३,  ३४,  ३५,  ३६,  और  ३७

 मूव  करना  चाहता  हूं
 उपाध्यक  महोदय  :  इनमें  से  ३२,  ३३

 झौर  ३६  झ्राउट  आफ  झाई  हैं।

 शनी  सरज  पाण्डेय  :  उपाध्य प्त  महोदग,
 में  सब  से  पहले  मंत्री  जो  का  ध्यान  झफीम  की
 तरफ  दिलाना  चाहता  हूं  मैं्रे  देख  रखा  था
 कि  इस  ग्रांट  में  किसानों  को  देने  के  लिए
 शौर  रुपया  मांगा  गया  है।  इसमें  कहा  गया

 है  कि  चालू वर्ष  १९५८-५६  में  कुल  २०,३१०
 मन  अफीम  पैदा  हुई  है  जब  कि  पिछले  साल
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 १७,२१७  मन  हुई  थी।  कानून  के  अनुसार
 किसान  सरकार  के  श्रलावा  और  किसी  को
 अफीम  नहीं  बेच  सकता  इसलिए  भर  ज्यादा
 दाम  मांगा  गया  है।  इस  सिलसिले  में
 निवेदन  करना  चाहता  हूं  कि  भ्रफीम  का  सबसे
 बड़ा  सेंटर  गाज़ीपुर  है  और  यहां  पर  श्रफीम
 का  कारखाना  भी  है।  न  मालूम  सरकार
 की  इस  सिलसिले  में  क्‍या  पालिसी  हैं,  मैंने
 कई  बार  इस  सम्बन्ध  में  प्रश्न  भी  किए  हैं।
 गाजी पुर  में  एशिया  का  भ्रफीम  का  सबसे  बड़ा
 कारखाना  है  जो  कि  चौपट  हो  रहा  है।
 और  वहां  के  मजदूरों  की  हालत  खराब  हो  रही
 है।  गाजीपुर  उतर  प्रदेश  का  सबसे  गरीब
 जिला  है  और  यही  वहां  का  मुख्य  रोजगार
 था।  किसान  खेती  करते  थे  और  झफीम
 बेचते  थे  और  उससे  उनको  अच्छी  खासी
 ग्रामदनी  होती  थी।  यह  सारा  रोजगार

 वहां  चौपट  हो  रहा  है  और  इसका!  वहां  के
 किसानों  और  मजदूरों  के  जीवन  पर  बहुत
 बुरा  प्रभाव  पड़ा  है।  में  जो  यह  कह  रहा
 हूं  उसका  मतलब  महू  नहीं  है  कि  हम  कितो
 को  अफीम  खिलाना  चाहते  हैं।  यह  वहां
 का  मुख्य  रोजगार  है  और  वह  चोपट  हो
 रहा  है  इसलिए  मे  यह  निवेदन  कर  रहा  हूं
 वहां  पर  कुछ  मारफिया  तेयार  करने  का  काम

 हो  रहा  है।  में  यह  समझता  हुं  कि  बहुत

 उपाध्यक्ष  महोदय  :  भापने  सिर्फ  यह
 कहा  था  कि  आप  खिलाना  नहीं  चाहते,
 शायद  खुद  खाना  चाहते  हों  1

 शो  सरजू  पाण्डेय :  हमारे  यहां  कोई
 श्फीम  नहीं  खाता।

 उपाध्यक्ष  महोदय:  जो  भाप  कहते
 हैं  उससे  शक  होता  है  कि  झाप  खिलाना

 नहीं  चाहते  बल्कि  खाना  चाहते  हैं।

 शमी  सरज  पाष्डेय  :  हमारे  देश  में  बहुत
 सी  दवाएं  बाहर  से  मंगायी  जाती  हैं  जो  कि

 झफीम  से  बनती  हैं।  भगर  इन  दवाइग्रों
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 को  हमारे  कारखाने  में  बनाया  जाए  तो  हमारा
 पैसा  जो  बाहर  से  दवाएं  मंगाने  में  खयं  होता
 है  बह  बच  सकता  है।  साथ  ही  ऐसा  करने
 से  हमारे  लोगों  को  रोजगार  भी  मिल  जाएगा।
 इसलिए  मेरा  सुझाव  है  कि  यहां  गाजीपुर
 कारखाने  में  भौर  दवाएं  बनायी  जाएं  ताकि

 वहां  के  मजदूरों  को  काम  मिले  भौर  किसानों
 को  भी  फायदा  हो।  इसके  अलावा  उस
 जिले  में  भौर  कोई  काम  नहीं  है।

 इसी  सिलसिले  में  में  वहां  के  कारखासे  के
 बारे  में  भी  यहँ  निवेदन  करना  प्ाहता  हूं  कि
 यद्यपि  वह  कारलाभा  सरकारी  क्षेत्र  में  हूँ
 लेकिन  वहां  के  मजदूरों  को  साधारण  कार-
 खानों  के  मजदूरों  जितनी  भी  सुविधायें  प्राप्त

 नहीं  हैं।  इस  तरफ  सरकार  को  घ्यान  देना

 चाहिये  t

 दूसरी  चीज  में  चीनी  के  सम्बन्ध  में

 कहना  चाहता  हुं  ।  झापकों  मालूम  हें  कि  पूर्वी
 उत्तर  प्रदेश  में  दस  बारह  जिले  ते  हैं  जो
 कि  बहुत  पिंछड़े  हुए  हैं  भौर  वहां  गन्ने  की  खेती

 बहुत  ज्यादा  होती  हँ  ।  ५र  वहां  कोई  कारखाना

 नहीं  है  ।  यहां  पर  बताया  गया  हूँ  कि  देश  में
 ब  चीनी  के  का  रखानों  के  पुरजे  बनाये  जायेंगे
 श्रौर  उनसे  देश  के  कुछ  भागों  में  कारखाने
 कायम  किये  जा  सकेंगे  ।  कुछ  माधनीय  सदस्यों
 ने  कहा  कि  कारलानों  का  डिस्ट्रब्यूशल  ठीक

 होना  चाहिये  i  इस  सिलसिले  में  में  माननीय
 मन्त्री  जी  का  ध्यान  दिलाना  चाहता  हूं  कि

 पूर्वी  उत्तर  प्रदेश  में  कारखाना  बहुत  जरूरी  हूँ  ।
 अगर  वहां  कारखाना  बनाया  जाएगा  तो  वहां
 के  किसानों  भौर  मजदूरों  के  जीवन  का  स्तर
 ऊंचा  हो  सकेग।  ।  इसलिये  इन  जिलों  का  इस
 सम्बन्ध  में  खास  श्याल  रखा  जाना  चाहिये  भें

 यह  इसी  सिये  नहों  कह  रहा  हूं  कि  में  इन  जिलों
 से  आता  हूं  लेकिन  में  यह  इसलिये  कह  रहा  हूं
 कि  ये  जिले  बहुत  पिछड़े  हुए  ह  भौर  इतने
 गरीब  हैं  कि  इतनी  गरीबी  की  कोई  कल्पना  भी

 नदीं  कर  सकता  कि  इस  हालत  में  यहां  के
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 लोग  किस  तरह  से  आपनी  जिन्दगी  बिताते
 होंगे  ।

 तीसरी  चीज  में  खाद के  सिलसिले  में
 कहना  चाहता  हूं  ।  इस  बारे  में  कई  मामतीय
 संदस्पों  ने  प्रदन  किये  हैं  छेकिन  उसके  उत्तरों
 से  यह  नहीं  मालूम  होता  कि  उत्तर  प्रदेश  के

 पूर्वी  जिलों  में  भी  कोई  खाद  का  कारलाना
 खोलने  की  योजना  हैँ  ।  उन  जिलों  के  लिये
 खाद  का  कारखाना  होना  जरूरी  है  |

 इसमें  कहा  गया  हैँ  कि  हमको  स्वोद
 बाहर  से  मंग।नी  पड़  रही  है  a  लेकिन  संच  तो

 यह  हूँ  कि  जो  खाद  सरकार  दे  भी  रही  हूँ
 उसको  भी  शायद  किस(न  लेना  बन्द  कर  दें  ।
 खाद  के  वितरण  की  ठीक  व्यवस्था  नहीं  है  a

 कम्पुनिटी  प्रोजेक्ट  भौर  ब्लाक्स  के  कुछ
 ऐसे  झगड़े  हैं  कि  लोगों  को  ठीक  तौर  से
 स्वाद  मिल  नहीं  पाती  ।  और  जो  लोग  खाद
 ले  लेते  हैं  वे  भी  मुहिकल  में  पड़  जाते  हैं  1  हमारे
 यहां  हालत  यह  हूँ  कि  जो  किसान  खाद  ले
 ्ते  हैं  पहले  तो  उनके  लिये  पानी  की  ठीक
 ब्यवस्था  नहीं  होती  और  दूसरे  जबकि  उनके
 खेतों  में  अभी  फसल  पक  रही  होती  हूँ  तभी

 बसूनी  झा  जाती  हूँ  i  बहुत  बार  इसी  कारण
 किसान  खाद  नहीं  लेते  तो  खाद  उनके  गले  में
 जबरदस्ती  झ्तारी  जाता  हुँ  और  उनसे  कहा
 जाता  हूं  कि  खाद  ले  जाग्ो  भौर  ज्यादा  गरला
 1.16  करो

 एक  सामनीय  सदस्य  :  गले  में  खाद
 उनारी  जाती  है  ?

 श्री  तरणू  पाण्डेय  :  ाप  ऐसा  भी  कर
 सकते  हैं  :  में  यह  कह  रहा  था  कि  उसको  पहुले
 तो  खाद  जबरदस्ती  दी  जाती  हैं  और  फिर
 उसकी  वसूली  इस  तरह  की  जाती  हूँ  कि
 किसानों  को  कष्ट  होता  हूँ  ।  उनसे  कहा  जाता

 हैँ  कि  हमारी  खाद  का  पैसा  दे  दो  चाहे  तुम्हारे
 पास  खाने  को  हो  या  न  हो  t  पिछली  बार
 किसानों  की  फसल  खराब  हो  शी  लेविन
 उसे  खाद  का  पंसा  जबरदरुती  वसूल  किया
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 गया  |  तो  मेरा  सुझाव  हूँ  कि  खाद  का  वितरण
 ढीक  प्रकार  से  होना  चाहिये  भौर  खाद  के
 शान  साथ  पानी  का  भी  प्रबन्ध  होना  चाहिये  |
 शर  जो  किसानों  को  खाद  दी  जाय  उसकी

 बसूली  इस  तरह  जबरदस्ती  नहीं  होनी
 आहिये  वरना  किसान  खाद  नहीं  लेंगे  भौर  देश
 को  कोई  फायदा  नंदौं  होगा  ।

 नीनी  के  बारे  में  यहां  पर  कई  माननीय
 संदस्पों  ने  कहा  कि  चीनी  की  कोमतें  बढ़ती
 चली  जाती  हैं  |  इसमें  कहा  गया  हूँ  कि  शुगर
 के  वितरण  के  लिये  व्यवस्था  करने  को  हम
 पैस्स  चाहते  हैं  7  पैसा  तो  सरकार  जितना

 चाहती  हूँ  हाउस  से  मंजूर  करा  लेती  हे  और

 यह  हमारे  यदा  की  बात  नहीं  कि  इसको
 रोक  सकें  बेसा  तो  श्राप  छे  है  लेंगे  ।  लेकिन
 मेरा  मिदेदन  यह  है  फि  इसका  सही  इस्तेमाल
 होना  चाहिये  ।  जो  पंसा  यहां  से  मंजूर  कराया
 जाता  &  वह  फिजूल  के  कामों  में  खर्च  हो  जासा

 हूं  और  किस,नों  तक  नहीं  पहुंच  पाता  ।  नतीजा

 यह  हे  कि  आज  भी  चीनी  के  दाम  दो  रुपर
 सेर  तक  हैं  और  चीनी  मिलना  मुश्किल  हो
 रहा  हूँ  ।  यहां  दिल्ली  हम  १८  झाने  सेर  चीनी
 खरीद  रहे  हैं।  जब  कहा  जाता  हे  कि  किस्त॑/नों
 को  यम  का  अधिक  दाम  दिया  जाए  तब  तो

 यह  जवाब  दिया  जाता  हे  कि  ऐसा  करने  से
 चीनी  के  दाम  बढ़  जायेंगे  लेकिन  ह: (  जो  यह
 कीमत  बढ़  रही  हैँ  इसको  कम  फरने  की  क्या
 व्यवस्था  है  ।  रुपया  झाप  मांगते  हैं  लेकिन  भ्रगर
 उसका  सही  उपवोग  नहीं  किया  गया  तो
 उच्ति  नहीं  होगा  1  में  तो  समझता  हूं  कि  चीनी
 का  ठीक  वितरण  करने  के  लिये  उसे  सस्ते
 गल्‍ले  की  दुकानों  पर  बिकवाना  चाहिये  ।

 हमारे  प्रदेश  में  इस  प्रकार  चीनी  का  कुछ
 बितरण  हो  भी  रहा  हूँ  लेकिन  वह  सनतकाफी  हूं
 इसलिये  मेरा  निवेदन  है  कि  वितरण  की  सही
 व्यवस्था  की  जाए,  खाद  को  बाहर  से  न॑  मंगा
 कर  उसका  यहीं  उत्पादन  किया  जाये  झौर
 किसानों  को  सुविषायें  दी  जायें  ताकि  मे
 अपना  काम  ठीक  तरह  से  कर  सें  t
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 Cultivation  and  export  of  opium
 Shei  Sarju  Pandey:  I  beg  to  move:

 “That  the  Demand  for  a  Sup.
 plementary  Grant  of  a  sum  not
 exceeding  Rs.  22,92,000  in  respect
 of  ‘Opium’  be  reduced  by  Rs.  100.”

 Need  for  checking  the  regular  smug-
 gling  and  sale  of  opium  at  high
 price  without  permit  system  in
 district  Ghazipur,  UP,

 Shri  Sarju  Pandey:  I  beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Rs.  22,92,000  in  respect  of
 ‘Opium’  be  reduced  by  Rs.  100.”

 Failure  to  take  effective  steps  to  make
 the  country  self-sufficient  in  fer-
 tilizer.

 Shri  Sarju  Pandey:  I  beg  to  move:

 “That  the  Demand  for  a  Sup-
 plementary  Grant  of  a  sum  not
 exceeding  Rs.  7,76,99,000  in  res-
 pect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Food  and  Agricul-
 ture’  be  reduced  by  Rs.  100.”.

 Failure  to  arrest  soaring  prices  of
 sugar  in  U.P.

 Shri  Sarju  Pandey:  I  beg  ५0  move:

 “That  the  Demand  for  a  Sup.
 plementary  Grant  of  a  sum  not
 exceeding  Rs.  7,76,99,000  in  res-
 pect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Food  and  Agri-
 culture’  be  reduced  by  Rs.  100."

 Need  to  distribute  sugar  in  UP  at
 control  rate

 Shri  Sarju  Pandey:  I  beg  to  move:

 “That  the  Demand  for  a  Sup.
 plementary  Grant  of  a  sum  not
 exceeding  Rs.  7,76,99,000  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Food  and  Agriculutre’
 be  reduced  by  Rs.  100.”.,

 Mr.  Deputy-Speaker:  These  cut
 motions  are  now  before  the  House.
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 Now,  Shri  D.  C.  Sharma.  Now,

 every  hon.  Member  shall  try  to  finish
 within  five  minutes,

 The  Deputy  Mnister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 When  will  the  Ministers  start  their
 reply?

 Mr.  Deputy-Speaker:  I  am  told  that
 the  Ministers  need  only  half  an  hour
 for  all  of  them  together.  So,  I  shall
 be  caling  the  hon.  Ministers  at  about
 4°30  p.m.

 Shri  D.  C.  Sharma  (Gurdaspur):
 The  hon.  Minister  is  encroaching  on
 my  time.  I  would  speak  on  Demand
 No.  9.  I  welcome  the  establishment
 of  what  you  call  the  National  Defence
 College.  But  I  am  afraid  that  this
 kind  of  Defence  College  does  not  in-
 spire  any  confidence  in  my  mind.

 In  the  first  place,  7  find  that  there
 is  imbalance  between  the  persons  who
 are  to  impart  instruction  and  those
 who  are  to  do  the  administrative  work
 of  all  kinds.  I  find  that  there  will  be
 one  Commandant  and  I  think  there
 will  be  a  few  more  persons.  In  a  Uni-
 versity,  there  are  three  types  of  de-
 partments—major,  minor  and  medium.
 Even  the  minor  department  of  a  Uni-
 versity  will  have  more  teaching  staff
 than  this  College  is  going  io  have.  I
 do  not  know  what  kind  of  higher

 specialised  technical  training  this
 College  will  impart,  There  is  going
 to  be  only  one  Commandant  and  three
 senior  directing  staff—‘wo  officers  of
 the  rank  of  Major-General  or  equiva-
 Jent  drawn  from  the  Services  and  one
 civil  officer.  This  being  so,  I  despair
 of  the  instructional  efficiency  of  this
 College  which,  we  are  all  very  happy,
 is  coming  into  being.

 The  second  thing  I  want  to  point  out
 js  that  no  establishment  of  higher
 learning  of  whatever  kind  it  may  be—
 it  may  be  dealing  with  the  Humanities
 or  Science  or  Defence  or  anything  of
 the  kind—can  have  development  of
 higher  instruction  without  some  kind
 of  research  apparatus.  There  must  be
 some  facilities  for  doing  research.  I
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 would  be  told  that  we  have  the
 Defence  Science  Organisation  in  the
 Ministry  of  Defence  and  therefore  it
 is  not  necessary.  It  may  be  true.  But
 I  would  say  that  I  cannot  visualise  a
 College  of  this  calibre  without  any
 provision  for  research,  investigation
 and  things  of  that  kind.  But  nothing
 of  that  kind  is  being  done  here.

 Again  I  find  that  there  will  be  four
 officers  here  for  giving  instruction.
 Of  course,  the  Commandant  will  be
 like  the  Principal  of  a  College.  I  am
 sure  all  the  principals  of  Colleges
 seldom  teach  or  instruct  anybody,  But
 anyhow,  I  take  it  that  he  will  instruct
 these  officers.  I  believe  that  there  are
 going  to  be  five  instructors  of  all  cali-
 bres,  and  there  are  going  to  be  Secre-
 taries,  College  Secretaries,  Superinten-
 dents—what  a  long  list  and  array  of
 these  officers.  But  the  axe  has  fallen
 on  one  type  of  officer  only  and  that  is
 the  sweeper.  Only  one  sweeper  will
 be  there.  Of  course,  there  will  be
 gardeners,  malis  and  all  that.  But
 the  poor  sweeper  will  be  only  one  to
 look  after  these  25  trainees  and  these
 big  persons.  I  think  that  a  Demand
 like  this  should  be  put  forward  with
 some  kind  of  eye  upon  these  things.

 This  College  is  going  to  give  instruc-
 tion  on  aspects  of  higher  direction  and
 sirategy  of  defence.  I  believe  they
 think  that  the  strategy  of  defence  is
 a  Static  subject,  that  what  was  learnt
 by  some  20  years  ago  will  hold  good
 even  today,  that  what  was  learnt  ten
 years  ago  will  hold  good  today.  There-
 fore,  they  are  going  to  have  a  stra-
 tegy  of  status  quo,  a  strategy  of  good
 the  old  time,  a  strategy  of  things  which
 do  not  exist.

 I  want  to  have  a  better  picture  of
 this  National  Defence  College,  a  Col-
 lege  which  should  be  up  to  date  so  far
 as  instruction  is  concerned,  so  far  as

 _research  is  concerned,  so  far  as  all
 these  things  are  concerned.  But  they
 are  setting  up  a  toy  institution—I  do
 not  know—for  training  25  higher  offi-
 cers,  I  do  not  think  this  is  going  to
 meet  the  growing  needs  of  our  defence.
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 I  would,  therefore,  say  that  there
 should  be  a  re-thinking  of  this  problem
 and  there  should  be  some  kind  of  new
 approach,  a  fresh  approach,  made  for
 the  establishment  of  this  College.

 Shri  K.  S.  Ramaswamy  (Gobichetti-
 palayam):  I  rise  to  support  Demand
 No.  22i  relating  to  the  Ministry  of
 Food  and  Agriculture.  This  relates
 to  the  purchase  of  fertiliser  which  is
 very  important  for  intensive  cultiva-
 tion,  I  am  only  sorry  that  the  Min-
 istry  has  not  come  with  a  demand  for
 mone  money  for  purchase  of  fertilisers
 because,  according  to  this  Demand,
 about  6.72  lakh  tons  of  fertilisers  are
 necessary  for  the  country.  Our  indi-
 genous  production  is  Rs.  4.82  lakh
 tons  and  that  too  has  gone  down  this
 time.  So  to  meet  the  shortage,  they
 ought  to  have  demanded  more  money.

 The  reason  given  for  not  importing
 more  fertilisers  is  that  foreign  ex-
 change  is  not  available.  But  we  are
 going  to  spend  a  lot  of  foreign  ex-
 change  on  the  import  of  foodgrains
 later  on.  Instead  of  that,  if  we  im-
 port  more  fertilisers,  we  will  be  saving
 still  more  of  foreign  exchange  after-
 wards.  According  to  the  statistics  of
 the  Fertiliser  Association  of  India,  for
 every  rupee  spent  on  the  import  of
 fertiliser,  the  foreign  exchange  saved
 is  Rs.  °633  on  wheat  import,  Rs.  2°99
 on  rice,  Rs,  5°87  on  cotton  and  Rs.
 6°33  on  sugarcane.  So  we  _  should
 svend  more  money  on  the’  import
 of  fertilisers.

 Another  thing  is  that  the  use  of
 fertiliser  should  be  in  the  ratio  of  1
 part  of  ammonium  sulphate  to  one
 part  of  ammonium  phosphate.  But
 now  due  to  shortage  of  ammonium
 phosphate,  We  are  not  able  to  use  it
 in  the  ratio  of  ots  So  more  money
 should  be  set  apart  for  the  import  of
 ammonium  phosphate.

 Thirdly,  4  find  that  some  amount—
 Rs.  i-22  crores  which  is  the  earning
 from  export  of  oilcakee—is  set  apart.
 I  object  to  the  export  of  oilcakes.  Oil-
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 cakes  are  a  very  good  feed  for  cattle
 and  are  also  good  manure.  Recently
 a  Committee  was  set  up  in  Madras  by
 the  Madras  Government  to  go  _  into
 the  question  of  agricultural  production
 in  the  State.  The  Food  Minister  of
 the  State  was  the  Chairman  of  that
 Committee.  The  Committee  says  on
 page  98  of  its  Report:

 “The  field  trials  conducted  with
 various  types  of  oilcakes  in  the
 different  Agricultural  Research
 Stations  in  the  State  have  shown
 tha:  oilcakes  when  applied  ४०
 paddy  and  sugarcane  especially  in
 conjunction  with  ammonium  sul-
 pha‘e  yield  very  good  results....
 Though  it  is  desirable  that  all  the
 available  stocks  of  edible  oilcakes
 should  be  used  only  as  cattle  food
 and  for  the  preparation  of  food
 articles  like  biscuits,  their  use  as
 manure  especially  in  the  case  of
 commercial  crops  cannot  but  be
 countenanced  in  view  of  the  pre.
 sent  shortage  of  other  kinds  of
 fertilisers.  The  export  of  oilcakes
 outside  the  country  should  there-
 fore  be  carefully  regulated  so  as
 to  ensure  that  enough  supplies  are
 made  available  for  use  within  the
 country  both  as  cattle  food  and  as
 manure”.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  On  a  point  of  order.
 There  is  no  quorum  in  the  House.

 Mr.  Deputy-Speaker:  Now,  we  have
 got  the  quorum.  The  hon.  Member
 may  continue.

 Shri  K.  8.  Ramaswamy:  My  point  is
 that  oilcake  should  not  be  exported.
 Because  of  the  export  the  price  of  3i]-
 cake  in  the  country  has  gone  up  to
 twice.  It  was  selling  at  about  Rs.  5
 per  bag  some  two  or  three  years  ago
 and  now  it  is  nearly  Rs.  30,  between
 Rs.  27  and  Rs.  30.  It  will  not  be  an
 exaggeration  to  say  that  some  of  the
 farmers  starve  themselves  in  order  to
 save  money  to  feed  their  animals.
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 {Shri  K.  s  Ramaswamyj
 The  prices  of  the  food  of  the  animals,
 both  hay  and  ०]  cakes  have  gone  up
 80  much  that  they  are  not  able  to  meet
 the  expenditure  on  agriculture.  So,
 this  export  of  oilcake  should  be  stop-
 ped  at  once  and  more  money  should
 be  allotted  for  the  import  of  fertilisers.
 If  it  is  not  possible  now,  at  least  with-
 in  .the.  year  the  Ministry  may  come  in
 for  a  demand  for  some  more  money.

 oft  श्जराल  सिंह  (फ़िरोडाबाद  )  :
 उम्रभ्यक्ष  महोदय,  में  डिसाण्ड  संख्या  १२१  के
 सम्बन्ध में, जिसके  द।  रा  टेंडर  सिस्टम  के  बारे
 में  ज्यादा  रुपया  मांगा  गया  हे,  कुछ  दाब्द

 कहना  चाहता  हूं  1  टेंडर  सिस्टम  को  चीनी  का
 ठीक  ठीक  और  सही  मूल्य  पर  वितरण  करने
 के  लिये  लागू  किया  गया  था,  लेकिन  वह  एक
 ऐसी-कुदी  प्रथा  बन गई  हें कि  उसकी  वजह
 से  जिन  लोगों  को  चीती  मिलनी  चाहिये,  वह
 नहीं  मिल  पाती  हैँ  7  गबर्तमेंट  झाफ़  इंडिया  की

 फूड  मिनिस्ट्री  के  चीनी  भौर  वनस्पति  के

 डायरेक्ट्रेट  ने  इस  सम्बन्ध  में  वक्‍तन-फ़वक्तन

 ऐसे  नियम  बचाये  शौर  ऐसे  तरोके  भ्रस्लियार
 किए,  जिनते  यह  व्यवस्था!  ठीक  रूप  से  नहीं
 चल  सकी  हैं।  उसने  अखबारों  में  निकाला  कि
 टेंडर  लिये  जायेंगे  भौर  जो  टेंडर  देना  चाहते
 हैं।  दे  दें  a लेकिन  जब  सब  लोगों  को  इस  बारे
 में  मालूम  हो  गया,  तो  यह  कह  दिया  गया  कि

 हूगर  ढायरेक्ट्रेट  के  नोटिस-बोर्ड  पर  लगा
 दिया  जायगा।  डसी  प्रकार  काम  चलता  रहा
 और  कोई  नियम  न  रहा  कि  कौन से  लोगों  को
 टेंडर  मिलेंगे  ।  जो  लोग  चीनी  का  व्यापार
 करते  रहे  हैं,  या  नहीं  करते  रहे  हैं,  उससे  कोई
 सम्बस्धः  नहीं  है  ।  इस.  बात  का  कोई  विचार

 नहीं  किया  गया  ।  इसका  नतीजा  यह  हुमा
 किलान  चले,  तांगे  वाले,  फूहा  मिनिस्ट्री  के

 किंसी  ब्लाक,  इस  प्रकार  के  लोग  अर  उनके
 नातेक्षर  भौर  रिश्तेदार  टेंडर  लेने  लगे.  शौर
 इस  प्रकार  चीनी  का  विधरण  होने  लगा  |
 इस  व्यवस्था  के  परिणामस्वरूप  चीनी  के
 उप्मोपदाओों--लोगों---का  करोड़ों  रुपया

 (General)

 ठवा  गया  मौर  चींनी  का  बितरण  भी  भ्रक्छी
 तरह से  नहीं  हा  ब  जबकि  सरकार  उस
 टेंडर  सिल्टम  के  लिये  फ़िर  से  रुपया  मांगने
 जा  रही  हूँ,  तो  इस  बात  पर  अच्छी  तरह  से
 विचार  किया  जाना  चाहिये  कि  उस  सिस्टम
 पर  किस  तरह  से  भसल  हो  रहा  है  ।  इस  नोट
 में  लिख।  हे  कि  हस  सिस्टम  को  झभगले  शुगर
 सीजन  के  लिये  अवर्त  नवम्बर  से  मई  तक  के
 लिये  जारी  रखने  का  जिचार  है  |  इसका  परि-
 णाम  यह  होगा कि  लावों  टन  चीती  टेंडर
 वालों  को  दी  जायथी  शौर  अगर  पहले  की
 कमियां  कायम  रहीं,  तो  फिर  जनता  के  करोड़ों
 रुपरों  की  हानि  हो  सकती  हैं।  इस  वक्‍त  सरकार
 को  विचार  कर  लेना  साहिये  कि  इस  सिस्टम
 पर  भ्रमल  किस  सरह  से  हो  रहा  हैँ  प्रौर  उसकी
 बकिंग  कै  ती  है  और  क्‍या  इस  सिस्टम  के  अधीन

 सही  मूल्य  पर  और  सुचारू  रूप  से  चीनी  का
 वितरण  करना  सम्भव  ही  पाया  हूँ  या  नहीं  |
 में  यह  निवेदन  करना  चाहता  हूं  कि  यह  सिस्टम

 बहुत  ही  जअूटिपूर्ण  रहा  है  शौर  इसके  कारण
 जनता  का  बहुत  त्‌  कयान  ह्श्रा  है  ।  इसलिये
 यह  ग्रावदयक  है  कि  इस  पर  पुनविचार  किया
 जाये  ।  प्रश्न  यह  हे  कि  टेंडर  सिस्टम  के  द्व।रा
 जो  चीनी  सरकार  देता  चाहती  हूँ,  वह  चीनी

 मुल्क  में  है  या  नहीं  |  भगर  मुल6  में  इतनी  चीनी
 बदा  नहीं  की  जा  सकती  हूँ,  कि  टेंडर  सिस्टम
 के  ढ्तरा  सदी  और  लनुचित  वितरण  किया  जा
 सके,  तो  फिर  यह  सिस्टम  नहीं  चल  सकेना  ।

 इस  संद  में  में  यह  निवेदन  करना

 चाहता  हूं  कि  जीती  क।  उत्पादन  बहने  के  लिये

 यह  बहुत  झावध्यक  हे  कि  किसान  गन्ने  की

 हड़ताल  करने  का  विचार  कर  रहे  हैं,  उसको
 टालने-की  कोरिया,  की  जाये  श्लौर  में  समझता

 हैं  कि  उसको  टाला  जा  सकता  है  1  सरकार

 कहती  हैँ  कि  इस  हड़ताल  के  पीछे.  राजनीति

 हैँ  ।  मं  यह  कहना  चाहता  हूं  कि  इसमें  कोई

 राबत हीं ह ैहे  ।  किसास  कहते  हैं  कि  उतको
 गन्ने की  कीमत  एक  रुपया  दस  झासे  की  बजाये
 दो  दफ्ने  मिले  t  Py  मस्डी  से  कहा हूँ  कि  गले
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 की  कीमत  बढ़ाने  पर  गल्ले  भर  प्रनाज  के
 उत्पादन  पर  कोई  झसर  नहीं  पड़ेगा  ।  झगर
 न्मह  सत्य  है,  तो  फिर  सरकार  क्‍यों  गन्ने  की
 कीमत  बढ़ाने  के  लिये  तैयार  नहीं  है  ।  में  यह
 कहना  चाहता  हुं  कि  सरकार  गन्ने  के  किसान
 अभौर  फैक्‍्टरियों  के  बीच  में  न  तो  खुद  जाये
 झौर  न  राज्य  सरकार,  अपनी  पुलिस  डंडे
 शौर  गोली  लेकर  हड़ताल  तोड़ने  का  प्रयत्न
 करे  भौर  मारा-पीटी  शुरू  करे  श्गर  सरकार
 गन्ने  का  मूल्य  नहीं  बढ़ा  खकती  है,  तो  फिर
 गन्ने  के किसान  और  चीनी  मिलों  के  मालिक
 झापस  में  यह  बात  तय  कर  लें  |  ग्रगर  सरकार
 की  तरफ़  से  इसको  प्रतिष्ठा  का  सवाल  नहीं
 बनाया  गया,  यह  न  सोचा  गया  कि  सिर्फ
 कांग्रेस  पार्टी  हड़ताल  के  लिये  मना  करती  हैं
 शौर  सारी  पार्टियां  हड़ताल  कराना  चाहती  हैं,
 तो  किसान  स्वयं  इस  मामले  को  मालिकों  के
 साथ  तय  कर  लेंगे  ।  आज  गन्ने  की  कीमत  कम

 हैँ  और  उनको  ज्यादा  मिलनी  चाहिये  |  इस
 वक्‍त  मौका  नहीं  है  कि  नीति  सम्बन्धी  बहस
 में  पड़ा  जावे  शौर  उपाध्यक्ष  महोदय,  आप  भी

 मुझे  इस  समय  मौका  नहीं  देंगे  कि  म॑  इस  की
 व्याख्या  करू  लेकिन  यह  प्रत्यक्ष  किया  जा
 सकता  हूँ  कि  दो  रुपए  कीमत  देकर  भी  चीती
 मिल  मालिक  मुनाफा  कमा  सकता  हूँ  ।  गले
 की  यह  हड़ताल  पर्दह  तारीख  से  हो  रही  हूँ
 जिसमें  उैजीस  लाव  ख़/नदान  शामिल  होंगे  ।
 या  तो  सरकार  गन्ने  की  कीमत  बढ़ाए  और  या

 हान्तिपूर्वक  सब  कुछ  देखे  झर  अपनी  मशी-
 नरी  को  उस  में  न  लगाए  शौर  मिल-मालिकों
 का  पक्ष  न  के  ।

 खान  और  तेल  मंत्रों  (भी  के०  ३०  साख-

 बीय)  :  कोई  हृहताल  नहीं  होगी  ।

 Mr.  Deputy-Speaker:  Shri  Narasim-
 han.  When  I  want  to  call  Shri  S.  M.
 Banerjee,  he  goes  out.

 Shri  S.  M.  Banerjee:  I  am  sorry,  Sir.
 I  will  not  take  my  chance  now.

 Shri  Narasimhan  (Krishnagiri):  Sir,
 the  Minister  was  accused  of  hood-
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 winking  Parliament  in  his  attempt  to
 bring  in  foreign  exploring  agencies  in
 this  country.  I  do  not  agree  with
 the  charge....  (Interruptions).

 An  Hon.  Member:  We  charge  him.
 Shri  Narasimhan:  On  the  other

 hand,  if  we  had  been  told  that  we
 were  capable  of  looking  after  our
 prospecting  business,  that  would  be
 hoodwinking  because  the  fact  is  that
 our  capacity  is  limited.  Therefore,
 this  new  policy  of  allowing  foreign
 oil  prospecting  concerns  to  come  is
 really  playing  fair  with  us.

 The  Budget  Memorandum  has  stat-
 ed  that  20  field  parties  will  carry  out
 geological  survey  in  Punjab.  Himachal
 Pradesh,  Uttar  Pradesh,  Rajasthan,
 Bombay,  Madras,  Andhra,  Kerala,
 Assam,  West  Bengal  and  Orissa.  Ac-
 tuaily,  it  works  out  at  the  rate  ६४5
 party  per  area.  It  is  too  inadequate
 and  I  hope  the  team  at  least  in
 Madras  wil}!  be  increased.  It  is  also
 a  coastal  area,  as  good  as  Surat.

 The  other  day  in  answer  to  ques-
 tions,  he  was  Saying  that  Rs.  29  crores
 would  be  collected  from  kerosene,  but
 he  could  not  distribute  it.  I  make  a
 suggestion.  The  whole  matter  rests
 on  the  availability  of  funds  to  the  Oil
 and  Gas  Commission.  This  sum  of
 Rs.  29  crores  should  be  treated  as  a
 fund  and  should  be  placed  at  the  dis-
 posal  of  the  Commission  for  helping
 the  activities  connected  with  the  sur-
 vey,  purchase  of  drilling  materials
 and  such  other  things.  Why  should
 we  live  at  the  expense  of  the  poor
 people  who  came  in  for  kerosene?
 As  I  have  already  suggested  this  fund
 should  be  placed  at  the  disposal  of
 the  Commission  so  as  to  be  useful  for
 further  oi]  prospecting  or  matters
 connected  therewith.  Government
 should  also  pay  sufficient  attention
 for  training  -geologists  and  other  tech-
 nical  men.  The  Geological  Survey  of
 India  wants  geologists.  The  Atomic
 Energy  Commission  wants  them.  The
 Oil  and  Natural  Gas  Commission  also
 needs  them.  So,  arrangements  should
 be  made  to  turn  out  more  geologists.



 4545  Demands  for

 {Shri  Narasimhan}
 More  geology  graduates  should  be
 given  special  training  and  taken  here.
 A  number  of  graduates,  even  honours
 graduates  in  geology,  are  finding  it
 difficult  to  get  proper  employment
 which  is  not  a  really  satisfactory  state
 of  affairs.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  Narasimhan:  J  have  nothing
 more  to  add,  Sir.

 Shri  K.  D,  Malaviya:  Mr.  Deputy-
 Speaker,  this  is  hardly  an  occasion
 when  I  should  be  called  upon  to  make
 a  comprehensive  review  of  the  policy
 of  the  Government  with  regard  to  oil
 exploration.  The  Finance  Minister
 has  come  forward  for  the  sanction  of
 the  House  for  the  Supplementary
 Demands  and  my  object  is  merely  to
 indicate  and  draw  the  attention  of  the
 House  to  the  needs  contained  in
 Demand  30  where  we  have  asked
 the  sanction  of  the  House  for  a  sum
 of  Rs.  55  lakhs  for  the  perind  15th:
 October,  959  to  3lst  March,  960  for
 the  Oil  and  Natura:  Gas  Commission.
 Nevertheless,  I  would  hke  to  point‘
 out  to  my  friends  in  the  Opposition
 that  I  offer  no  apologies  for  the  addi-
 tional  programme  that  was  indicated
 by  me  only  a  few  days  back  for  more
 intensive  exploration  of  oil  in  my
 country.  I  admit  further  that  I  owe
 an  explanation  to  the  House  for  mv
 statements  but  for  that  I  would  like
 some  other  occasion  when  all  those
 points  can  be  taken  up  by  the  House
 and  I  will  then  be  too  willing  to
 meet  the  criticism,  all  legitimate  cri-
 ticism  which  is  put  forward  because
 so  far  we  have  always  received  the
 support  of  all  the  sections  of  the
 House  for  the  programme  of  vil
 exploration.  I  should  be  failing  in
 my  duty  if  I  do  not  get  up  to  answer
 any  charges  that  might  be  considered
 proper  levelled  against  the  Govern-
 ment  with  regard  to  modification  of
 our  policy.  I  wish  to  state  that  there
 is  no  intention  nor  is  there  any  indi-
 eation  anywhere  that  any  change  or
 shift  in  the  policy  in  oi)  exploration
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 has  been  contemplated.  I  would,  with
 your  permission,  Sir,  draw  your
 attention  to  the  Industriel  Policy
 Resolution,  because  we  generally  for-
 get  in  our  excitement  what  objections
 we  have  already  placed  for  ourselves
 so  far  as  this  policy  is  concerned.

 6°36  hrs.

 (Mr.  Speaker  in  the  Chatr  ]

 On  page  4  of  the  Industrial  Policy
 Resolution  of  956  it  is  said  that  this
 does  not  preclude  the  expansion  of
 existing  privately  owned  units  or  the
 possibility  of  the  State  securing  co-
 operation  of  private  entérprise  in  the
 establishment  of  new  units  when  the
 national  interests  so  require.  Sub-
 sequent  to  this,  in  the  same  paragraph
 it  is  said  that  whenever  co-operation
 with  private  enterprise  is  necessary
 the  State  will  ensure,  either  through
 majority  participation  in  the  capital
 or  otherwise,  that  it  has  the  requisite
 powers  to  guide  the  policy  and  control
 the  operations  of  the  undertakings.
 Therefore,  we  cannot  deviate  from
 the  policy  as  has  been  decided  upon
 by  this  House  in  1956.

 My  hon.  friend  Shri  Narayanankutty
 Menon  has  himself  accepted  that,  ‘f
 I  have  heard  him  correctly,  that  I
 claimed  almost  a  monopoly  for  oil
 exploration  through  the  Oi]  and
 Natural  Gas  Commission,  or  a  leading
 hand  in  the  oil  exploration  pro-
 gramme.  I  stick  to  that  position
 and  I  submit  that  the  =  pro-
 gramme  undertaken  by  the  Oil  and
 Natural  Gas  Commission  has  a  lead-
 ing  hand  and  has  broken  the  mono-
 poly  of  oil  explores  that  used  to  come
 here  before  our  Industrial  Policy  Re-
 solution  was  enunciated.  We  are  now
 the  main  people  so  far  as  discovery
 and  production  of  crude  oil  is  con-
 cerned,  and  it  is  our  job  to  see  that
 a  programme  consistant  with  the  aims
 at  production  of  a  minimum  quantitv
 of  oi]  which  is  going  to  make  us  se!!-
 sufficient  is  undertaken  by  us.  We
 have  done  nothing  more  than  that  and



 4547  Demands  for  AGRAHAYANA  18,  388  (SAKA)  Supplementary  4548

 we  do  not  propose  to  do  anything  less
 than  that.

 As  I  said,  Sir,  soon  we  might  get
 another  occasion  when  we  can  take
 up  this  policy  question  in  a  more  com-
 prehensive  way.  I  have  merely  indi-
 cated  now  that  there  is  no  departure
 from  our  policy.  There  is  absolutely
 no  question  that  we  are  diverting  the
 entire  policy  to  switch  on  from  public
 sector  to  private  sector.  I  do  not  see
 how  my  hon.  friend  has  got  that  im-
 pression.  The  announcement  made
 very  recently  emphasises  certain  as-
 pects  of  our  oii  exploration  pro-
 gramme  and  the  most  important
 aspect  of  that  programme  was  that  the
 Oil  and  Natural  Gas  Commission  will
 retain  the  initiative  as  has  been  enun-
 ciated  from  time  to  time  and  that
 wherever,  because  the  sedimentary
 bases  are  so  vast,  the  Government
 are  willing  to  invite  oil  interests
 from  any  side  to  make  proposals  to
 search  for  oil  and  to  join  us  in  this
 quest  for  oil,  we  will  welcome  any
 proposal  which  falls  within  the
 framework  of  our  Industrial  Policy
 Resolution  and  according  to  the  re-
 cent  decision  that  we  have  taken  and
 which  had  been  announced  recently.

 My  hon.  friend  asked  a  question,
 why  this  position  was  not  clarified  in
 September,  1959,  when  I  moved  a  Bill
 to  convert  the  Oi)  and  Natural  Gas
 Commission  into  a  statutory  corpora-
 tion.  I  think  even  then  and  before
 then,  I  made  the  position  quite  clear.
 There  was  no  confusion  then  nor  be-
 fore  that.  The  Oil  and  Natural  Gas
 Commission  is  to  conduct  the  pro-
 gramme  of  oil  exploration  under  the
 initiative  of  the  Government  and  that
 will  be,  by  and  large,  the  main  pro-
 gramme  of  the  country.  If  the  con-
 ditions  that  face  us  today  demand  that
 more  programme  has  to  be  included
 in  the  search,  then  we  shall  search  for
 ways  and  means  to  carry  out  an  ex-
 tensive  programme.  We  are  just
 now  engaged  in  an  intensive  pro-
 gramme  through  the  Oil  and  Natural
 Gas  Commission.  We  want  to  extend
 the  areas  and  tackle  more  areas  in
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 such  a  way  that  in  the  shortest  time
 possible  we  get  as  much  oil  as  we
 require.

 According  to  my  estimate—which
 is  a  personal  estimate  of  mine,  backed
 up  by  technical  assessment  also—
 we  will  perhaps  require  about  4
 million  tons  of  crude  oi]  equivalent
 by  965  or  1966.  Before  the  Oil  and
 Natural  Gas  Commission  came  into
 being,  we  were  producing  about  six
 per  cent.  to  seven  per  cent.  of  the
 oi]  required  by  the  country.  We  are
 perhaps  producing  now  about  eight
 per  cent.  By  the  end  of  this  plan
 period,  we  shall  be  producing  about
 40  per  cent.  of  the  crude  oil  equiva-
 lent,  and  by  the  middle  of  the  third
 Plan,  perhaps  our  percentage  will  be
 about  70  per  cent.  of  the  require-
 ment  of  crude  oil  equivalent  of  petro-
 leum  products  in  the  country.

 Shri  Bimal  Ghose:  By  the  Commis-
 sion,  with  the  aid  of  foreign  experts?

 Shri  K.  D.  Malaviya:  I  am  coming
 to  that.  Out  of  this  70  or  75  per  cent.
 of  the  crude  oi]  equivalent  that  we
 will  be  producing  by  the  middle  of
 the  third  Plan,  it  is  difficult  to  pre-
 dict  just  now  what  will  be  the  per-
 centage  handled  by  the  public  sector.
 But  it  should  not  be  less  than  50  per
 cent,  of  the  total  oi]  that  will  be  pro-
 duced  in  the  country.  According  to
 our  present  plans,  we  hope  we  may  be
 able  to  produce  about  two  to  three
 million  tons  of  oil  by  that  time  which
 is  likely  to  be  produced  by  the  Assam
 Oil  Company  in  which  we  are  junior
 partners.  So,  by  the  middle  of  the
 third  Plan  period—I  am  only  trying
 to  make  a  modest  prediction—we  may
 be  able  to  produce  about  70  to  75  per
 cent.  tons  of  our  requirements  in
 which  our  contribution  may  be  any-
 thing  from  40  to  50  per  tent.  All
 that  depends  upon  intensive  work
 undertaken  by  the  Oi]  and  Natural
 Gas  Commission  as  well  as  extensive
 work  if  we  get  proposals  which  are
 acceptable  to  the  Government.  There
 is  no  reason,  therefore,  why  we  should



 4549  Demands  for

 not  go  ahead  on  this  integrated  pat-
 tern  of  approach  so  that  we  might  be
 able  to  get  enough  quantity  of  oil  to
 save  all  the  drain  of  foreign  exchange
 that  we  are  incurring  today.

 Shri  Bimal  Ghose  wanted  me_  to
 clarify  a  point  whether  our  expecta-
 tions  have  not  fallen  below  what  they
 were  before  sometime  ago.  I  wish  to
 inform  him  and  the  House  that  we  are
 progressively  going  ahead  in  our  pro-
 gramme  of  oil  exploration.  It  is  not
 possible  for  me  to  make  any  detailed
 statement  of  qualitative  or  quantita-
 tive  assessment  of  the  work  done  by
 the  Oil  and  Natural  Gas  Commission
 in  this  session,  but  I  do  hope  that  by
 the  next  session,  during  the  budget
 time,  I  may  be  able  to  put  a  more
 clear  picture  as  to  how  much  oi]  we
 shall  be  able  to  produce  through  the
 activities  of  the  Oil  and  Natural  Gas
 Commission.

 I  shall  close  with  one  more  point.
 We  are  tackling  areas  where  we  pro-
 pose  to  complete  all  the  work,  right
 from  exploration  to  production  and
 refining  and,  if  possible,  distribution
 also.  There  are  many  more.  areas
 which  are  open  for  the  purpose  and
 they  are  most  welcome  to  send  their
 proposals  for  examination  and  guid-
 ance  of  the  Government.  Therefore,
 there  is  no  question  of  our  handing
 over  the  areas  where  we  have  worked
 and  achieved  some  results  and  pass-
 ing  them  on  to  some  other  men  _  to
 complete  the  work.

 I  have  nothing  more  to  say  except
 that  we  require  Rs.  555  lakhs  for  the
 period  5th  October  to  3lst  March,
 1960.

 Shri  A.  M.  Thomas:  Sir,  I  shall  try
 to  answer  the  points  raised  regarding
 sugar.  Apart  from  the  questions  and
 answers  which  have  come  up  in  this
 House,  during  this  session  we  had  a
 half-hour  discussion  and  we  will  have
 a  full  debate  on  the  sugar  question
 next  week  when  the  Ordinance  comes
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 up  for  discussion.  So,  I  am  not  going
 to  take  much  time  of  the  House  in
 dealing  with  the  various  points.

 Shri  P.  है;  Deo  emphasised  the
 aspect  that  the  only  long-term  remedy
 is  increased  production  of  sugar.
 That  is  realised.  With  regard  to  his
 point  that  in  Orissa  and  other  parts
 of  the  country,  the  installed  capacity
 should  be  increased,  the  Government
 is  alive  to  the  situation  and  it  has
 been  tentatively  fixed  that  during  the
 course  of  the  third  Five  Year  Plan,
 the  installed  capacity  should  be  in-
 creased  to  about  30  lakh  tons.  At  the
 same  time,  I  might  say  that  the  addi-
 tional  capacity  that  would  be  install-
 ed  would  not  ensure  increased  produc-
 tion,  because  it  depends  on  various
 other  factors.  Even  with  the  instal-
 led  capacity  of  !7:3  lakh  tons,  we
 were  able  to  produce  20,29,000  tons  of
 sugar  in  1956-57.  But  at  the  same
 time,  with  20  lakh  tons  _  installed
 capacity  last  year,  we  were  able  to
 produce  only  a  little  over  at:  lakh  tons.
 So,  it  depends  not  only  on  the  manu-
 facturing  capacity,  but  also  on  the
 availability  of  sugarcane  to  the  mills.

 With  regard  to  the  rise  in  prices,  it
 has  been  explained  that  the  produc-
 tion  this  year  has  been  only  about
 39  lakh  tons  and  the  consumption  for
 a  particular  year  would  be  about  2!
 lakh  tons.  With  a  carry-over  of  3
 lakh  tons  last  year,  we  had  been  able
 to  manage  this  year  and  it  is  hoped
 that  with  the  incentives  that  have
 been  given,  there  will  be  larger  pro-
 duction  and  we  will  be  able  to  carry
 on  for  the  next  year  also.

 Regarding  the  criticisem  levelled
 against  the  tender  system  and  also
 the  sugarcane  price  by  Shri  Braj  Raj
 Singh,  this  tender  system  was  start-
 ed  in  August,  988  and  for  two  or
 three  months  it  was  functioning  quite
 satisfactorily,  We  were  able  to  satisfy
 all  the  persons  who  had  tendered.
 But  later  on,  seeing  that  this  was  8
 profitable  transection,  very  many
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 people  tendered  and  the  Ministry
 could  not  cope  with  it.  So,  we
 adopted  the  procedure  that  allotments
 would  be  given  on  the  basis  of  first
 come,  first  served.  So,  naturally  the
 people  who  were  disappointed  had
 some  grievance  and  perhaps  based  on
 the  grievances  of  those  persons,  some
 hon.  Members  have  been  voicing  this
 criticism  here.  Not  only  in  this
 House,  but  openly  outside  also,  we
 have  said,  if  any  specific  allegations
 are  brought  to  our  notice,  we  will  en-
 quire  into  them.  But  no  hon.  Member
 has  chosen  to  bring  any  specific  alle-
 gation  before  me  or  my  Ministry,  into
 which  we  could  have  enquired  and
 satisfied  hon.  Members.

 Shri  Braj  Raj  Singh:  I  am  raising
 objection  against  the  tender  system
 as  such.

 Shri  A.  M.  Thomas:  He  has  again
 repeated  the  old  allegations.

 Shri  S.  M.  Banerjee  (Kanpur):  Do
 you  think....

 Mr.  Speaker:  Hon.  Members  had
 their  turns.  When  they  spoke  the  hon.
 Minister  did  not  interrupt.  Now  it
 is  his  turn.

 Shri  5.  M.  Banerjee:  This  is  a  com-
 plaint.

 Mr.  Speaker:  Let  the  hon.  Minister
 goon.  This  kind  of  cross-examination
 cannot  go  on.  If  hon.  Members  have
 any  points,  they  will  note  them  down
 and  at  the  end  I  will  allow  one  or
 two  questions

 Shri  A.  M.  Thomas:  The  majority
 of  the  applicants  were  disappointed
 but  we  could  not  help  it.  My  hon.
 friend,  Shri  Banerjee,  approached  me
 om  behalf  of  the  Kanpur  Sugar  Mer-
 chants’  Association.  Evidently,  I
 could  not-  help  him,  or  accede  to  the
 demand  of  the  Kanpur  Sugar  Mer-
 chants’  Adsociation,  because  arcord-
 ing  to  the  procedure  that  the  Ministry
 has  adopted  on  the  basis  of  “first
 come  first  served”,  only  those  persons
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 whose  applications  were  received  first
 will  be  given  priority.

 Shri  ॥...  Gandhi  (Rai  Bareli):  I
 never  knew  that  he  was  representing
 the  merchants’  association.

 Mr.  Speaker:  He  will  hold  himself
 in  patience  for  some  more  time.

 hri  A.  M.  Thomas:  The  majority
 of  persons  who  were  disapointed  came
 out  with  grievances  and  that  could
 not  be  helped.

 Since  27th  July,  3959  the  Central
 Government  has  taken  over  the  en-
 tire  stocks  of  sugar  factories  in  the
 controlled  regions  of  Uttar  Pradesh,
 North  Bihar  and  Punjab  for  direct
 allotment.  Monthly  quotas  have  been
 fixed  for  each  State  and  allotments
 are  made  according  to  district-wise
 break  up  given  by  the  State  Govern
 ments  and  to  the  nominees  of  the  col.
 lectors  except  in  the  case  of  Delhi  and
 Calcutta,  where  sugar  is  allotted  ०
 licensed  dealers  up  to  the  quotas  fixed
 for  these  areas.  All  States  have  aiso
 been  separately  cordoned  off  in  order
 to  ensure  that  sugar  allotted  to  a
 State  is  available  for  consumption
 therein.  The  method  of  distribution
 in  each  State  and  the  control  or  super-
 vision  exercised  by  district  officers
 are  matters  within  the  field  of  the
 State  responsibility.  All  State  Gov-
 ernments,  however,  have  made
 arrangements  for  distribution  of  al-
 lotted  sugar  under  the  supervision  of
 the  district  officers  and  at  wholesale
 prices  fixed  by  them  under  the  powers
 delegated  by  the  Central  Government.
 This  is  the  scheme  with  regard  to
 the  present  state  of  distribution.

 With  regard  to  the  rise  in  price  in
 Orissa,  it  has  been  given  a  quota  of
 3,000  tons  per  month,  based  on  its
 previous  consumption  figures.  If
 that  quantity  is  distributed  properly,
 there  is  the  possibility  of  making
 available  reasonable  quantity  of  sugar
 to  the  people.  As  I  have  already
 said  in  the  beginning,  the  remedy  is
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 (Shri  A.  M.  Thomas]
 incresased  production,  and  Govern-
 ment’s  attention  is  now  directed  to-
 wards  that  end.

 26.54  hrs.

 (Mr.  Deputy  Speaker  in  the  Chair]
 The  Deputy  Minister  of  Community

 Development  and  Co-operation  (Shri
 B.  8.  Murthy):  Ours  is  a  very  modest
 demand  and  the  speeches  were  not
 very  critical.  Even  then,  I  think  I
 would  avail  myself  of  this  opportunity
 to  clear  some  doubts.  Shri  Panigrahi
 has  tabled  a  cut  motion  regarding
 the  failure  to  implement  the  new  co-
 operation  policy.  I  am  afraid,  Shri
 Panigrahi  is  not  correct  in  saying
 that  there  is  any  failure,  as  far  as
 the  implementation  of  the  co-opera-
 tive  programme  is  concerned.  For
 his  information,  I  would  like  to  state
 that  in  November  1958,  the  National
 Development  Council,  for  the  first
 time,  initiated  its  policy  on  co-opera-
 tives.  Government  appointed  a
 working  group,  and  the  working
 group,  after  taking  all  facts  into  con-
 sideration,  submitted  their  report  ‘n
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 January,  1959.  This  report  of  the
 working  group  was  again  processed  ut
 the  governmental  level,  in  consulta-
 tion  with  the  representatives  of  the
 State  Governments,  the  Reserve  Bank
 of  India,  the  State  Bank  of  India  and
 prominent  non-officials  in  the  co-ope-
 rative  field,

 Afterwards,  when  these  discussions
 were  over....

 Shri  Feroze  Gandhi:  Again  there  is
 no  quorum.  The  bell  should  be
 rung.

 Shri  Braj  Raj  Singh:  I  have  count-
 ed  the  hon.  Members  present.  It  is
 less  than  40.

 Mr.  Deputy-Speaker:  Just  now  we
 had  counted.  But  if  there  is  no
 quorum  I  shal]  have  to  adjourn  the
 House.

 6.56  hrs.

 The  Lok  Sabha  then  adjourned  till
 Rleven  of  the  Clock  on  Friday,  the
 llth  December,  959|Agrahayana  20,
 88]  (Saka).
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 pptnueted

 in  Notifica- tion  O.  2603  dated  the
 25th  November,  959,  under
 Section  334  of  the  Trade and  Merchandise  Marks
 Act,  1958,

 (2)  A  copy  of  the  following papers,  under  sub-section (2)  of  Section  36  of  the
 Tariff  Commission  Act,
 3953  :

 Gi)  Report  (1959)  of  the
 Tariff  Commission  on  the
 Continuance  of  protection to  the  Plastic  (Phenol

 ormaldchydc  Moulding Power  and  Buttons)  In-
 dustry

 ु)  Government  —  Resalu-
 tion  No.  27(2+T.R  59) dated  the  Sth  December,
 3959

 (9)  Report  (7958)  of  the
 Tariff  Commission  on  the
 Pair  Selling  Prices  of
 Caustic  Soda,  Chlorine,
 Hydrochloric  Acid  and
 Bleaching  Powder

 (fv)  Government  Resolution
 No.  CH(D-3(36)'58,  dated
 the  27th  October,  1959.
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 cn
 preacribed
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 Co.umns  CoLUMNS

 BILL  PASSED—conid. CALLING  ATTENTION  TO

 Way  Billi  to  @  Joint  Committee OF  URGENT
 PUBLIC  IMPORTANCE  4426—29
 Shri  M.  Ayyakannu  called  the

 attention  of  the  Minister  of
 Rajlways  to  the  dislocation  of
 इब! 1सथ्ष  ण्प्िए  due  to  the
 breaches  on  the  chord  line
 between,  Villupuram  =  and
 Tiruchchirappalli  as  well  as
 between  Tiruchchirappalli
 and  Madurai  on  the  29th
 November,  7959

 The  Deputy  Minister  of  Rail-
 ways  (Shri  S.V.  Ramaswamy)
 made  8  statement  in  regard thereto.

 STATEMENT  BY  MINISTER  4429—35
 The  Deputy  Minister  of  La-

 bour  (Shri  Abid  Ali)  made 8  statement  regarding  cer-
 tain  matters  arisirg  out  of
 the  speeches  of  Shrimai
 Renu  _  Chakrevirtty  and
 Shri  S.  M.  Baverjce  during
 the  discussion  on  Chinakurt
 Mine  disaster  oa  the  anc
 April,  1959.

 BILL  PASSED  4435  74501
 Further  discussion  on  the

 motion  to  Cor  sider  the
 Mines  (Amerdment)  Bill
 conunucd.  f

 Oae  amend-
 ment  for  reference  of  the

 and  another  for  reference  of
 the  Bill  to  a  Select  Com-~
 mittee  were  withdrawn.
 One  amerdment  for  reference
 of  the  Bill  to  8  Joint  Com-
 mittee  was  negatived.  The
 motion  was  adopted.  After
 clause-by-clause  considera-
 tion  the  Bill  was  passed  as
 amended.

 DEMANDS  FOR  SUPPLE-
 MENTARY  GRANTS  450154,
 Discussion  on  Demands  for

 Supplementary  Grants  in
 respect  of  Budget  (General)
 for  959°62  commenced.
 The  discussion  was  rot
 concluded.

 AGENDA  FOR  FRIDAY, DECEMBER.  iW,  959
 AGRAHAYANA  =  20,  so  T88!
 (SAKA)—
 Further  discussion  on  the

 Demands  for  Suppl  men-
 tary  Graitsin  respect  o Budget  (General)  or
 1959760,  consideration  on
 motion  for  refirence  —  the
 Tripura  Lird  R-verue  and
 Reforms  Bill  and  considera~
 tion  and  passirg  of  Private
 Members’  Bills.


